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 The  Lok  Sabha  met  at  Eleven  of  the

 the  Chair)

 ORAL  ANSWERS  TO  QUESTIONS

 तिब्बत  के  साय  व्याधार

 +

 श्री  भक्त  दर्तन  :

 १६०३.
 {2

 राभा  रमण  :
 श्री  पद्म  देव  :

 क्या  वाणिज्य  तथा  उद्योग  मंत्री  २२  मई,
 १६५७  के  तारांकित  प्रश्न  संख्या  २४३  के
 उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  चीन  को  सरकार  से  तिब्बत  में
 भारतीय  व्यापारियों  द्वारा  मूल्य  के  भुगतान
 तथा  श्न्य  विषयों  के  सम्बन्ध  में  अनुभव  की
 जाने  वाली  कठिनाइयों  के  बारे  में  जो  बात-
 चीत  चल'  रही  थी,  क्या  उसके  सम्बन्ध  से
 इस  बोच  कोई  श्स्तिम  निर्णय  कर  लिया
 गया  है;

 (ख)  यदि  हां,  तो  क्या  इस  सम्बन्ध
 में  एक  विवरण  सभा-पटल  पर  रखा  जायेगा;

 (ग)  यदि  उपरोक्त  भाग  (क)  का
 उत्तर  नकारात्मक  हो,  तो  विलम्ब  के  क्‍या
 कारण  हैं;  और

 (8)  कब  तक  अन्तिम  निर्गय  हो  जाने
 की  श्राद्या  है?

 9400

 बाणिम्य  बंत्री  =  (थी  कानूनगो):
 (क)  तथा  (ख).  नई  दिल्‍ली  स्थित  चीनी

 प्रतिनिधियों  से  इस  बारे  में  बातचीत  चल

 रही  है।

 (ग)  तथा  (घ).  मौजूदा  स्थिति  में

 इस  बातचीत  के  लिये  समय  की  कोई  सीमा
 निश्चित  करना  संभव  नहीं  है  7  इसका
 कारण  यह  है  कि  भारतीय  व्यापारियों  को

 होने  वाली  अनेक  तथा  कथित  कठिनाइयों  के
 बारे  भें  इस  प्रकार  विचार  विमर्श  किया  जाना

 है  कि  उसका  दोनों  पक्षों  को  स्वीकार  होने
 योग्य  कोई  हल  निकल  चाय  ।

 Shri  Nityamand  Kanungo:  (a)  and
 (b).  The  matter  is  under  discussion
 with  the  Chinese  representatives  at
 New  Delhi.

 (c)  and  (a).  It  is  not  possible  at
 this  stage  to  fix  a  time  limit  for  these
 negotiations  as  a  number  of  alleged
 difficulties  experienced  by  Indian
 traders  are  to  be  discussed  with  a
 view  to  arrive  at  mutually  acceptable
 solutions.

 श्री  भक्त  दर्शन:  इस  साल  का  ब्यापार
 का  सीजन  इस  मई  या  जून  से  झ्रारम्भ  होने
 वाला  है।  क्‍या  इस  बात  का  कोई  प्रयत्न
 किया  जा  रहा  है  कि  जो  भड़चने  हैँ  कम  से
 कम  वे  इस  सीजन  में  तो  पिछले  साल  की
 बनिस्बत  कम  हो  जांय  ?

 श्री  कानूनयों..  उम्मीद  है  कि  इस
 साल  भी  व्यापार  पिछले  साल  का  जैसा  रहेगा
 और  जो  कठिनाइयां  हैं  व  कोई  ज्यादा  बढ
 वाली  नहीं  हैं।

 ओर  भक्त  वर्शत  :  कुछ  दिनों  बाद
 माननीय  प्रधान  मंत्री  ल्हासा  की  यात्रा  करने
 वाले  हैं।  में  जानना  चाहता  हूं  कि  उद्योग
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 और  व्यापार  मंत्रालय  का  कोई  प्रतिनिधि

 उनके  साथ  जा  रहा  है  ताकि  इस  ब्यापार  के
 सम्बन्ध  में  भी  वहां  के  श्रधिकारियों  से  बात-

 चीत  की  जा  सके ?)

 श्री  काननगो  :  जरूरत  होगी  तो

 जायेगा  लेकिन  यह  तो  बहुत  छोटी'  बात

 है  ।

 Shri  Hem  Barua:  May  I  know  if  it
 is  a  fact  that  an  eight-man  delegation
 of  Indo+Tibetan-  traders  recently  met
 the  Prime  Minister  and  submitted  a
 memorandum?  If  so,  may  I  know
 what  their  demands  and  suggestions
 are?

 Shri  Kanungo:  We  have  no  informa-
 tion  on  that  point.

 श्री  पद्म  देव:  ट्रेडर्स  को  रियासती

 राज्य  में  जो  तिजारती  लोन  मिलता  था,

 लाहौल  के  ताजिरों  को  आज  भी  मिलता  है,
 में  जानना  चाहता  हूं  कि  क्‍या  चीनी  के

 ताजिरों  को  भो  यह  तकाबी  लोन  देने  का

 विचार  है  ?

 श्री  कानूनगो  :  यह  स्टेट  गवनेमेंट
 का  सवाल  है  |

 Shri  S.  0.  Samanta:  May  I  know
 how  the  payments  are  made  at  present
 and  whether  any  interim  arrange-
 ments  have  been  made  before  a  final
 decision  is  taken?

 Shri  Kanungo:  The  old  practice
 continues.  Payment  is  made  in  silver
 and  also  by  bank  draft  which  is  in-
 convenient  to  small  traders.

 श्री  भक्त  दर्शन:  इस  समय  जो  चीनी
 अधिकारियों  से  बातचीत  चल  रही  है  क्‍या

 उसमें  भी  इस  बात  की  कोशिश  की  जा

 रही  है  कि  दोनों  सरकारों  के  बीच  सरकारी

 स्‍तर  पर  एक  समझौता  हो  जाय  ताकि

 जौ  दिन-प्रति-दिन  की  अड़चने  हैं,  वे  दूर
 हो  सकें  ?

 il  APRIL  958  Ora.  Answers  9402
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 श्री  कानूनगो ::.  हां,  यह  सरकारी

 विचार  चल  रहा  है  ।

 Export  of  Monkeys

 #1604.  Shri  9.  0.  Sharma:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  number  of  monkeys  ex-
 ported  to  foreign  countries  during
 1957-58  for  the  purpose  of  scientific
 research;  and

 (b)  the  amount  of  foreign  exchange
 earned?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  ,28,26l  during  April-
 October,  1957.  Figures  for  later
 months  are  not  yet  available.

 (b)  Rs.  86,01,051.

 Shri  D.  C.  Sharma:  May  I  know
 how  this  export  in  1957-58  compares
 with  the  exports  in  1956-577,

 Shri  Kanungo:  In  1956-57  it  was  a
 little  more.  But  it  is  almost  constant,

 Shri  D.  C.  Sharma:  To  what  coun-
 tries  are  these  exported?

 Shri  Kanungo:  These  are  exported
 to  such  countries  which  provide  ample
 satisfaction  to  the  Government  of
 India  that  the  animals  are  used  only
 for  scientific  purposes.  The  countries
 usually  are:  USA,  UK,  West  Ger-
 many,  Denmark,  Australia,  Canada,
 Sweden  and  a  few  others.

 Shri  Wodeyar:  May  I  know  whe-
 ther  the  monkeys  exported  from
 India  to  the  foreign  countries  have
 proved  worthy  of  scientific  research?

 Shri  Kanungo:  This  particular  va-
 riety  is  the  only  variety  which  could
 be  used  for  the  purpose.

 Shri  V.  P.  Nayar:  May  I  know
 whether  it  is  a  fact  that  recently
 Government  had  banned  the  export
 of  monkeys  which  weigh  below  6  Ibs.
 and  if  so,  whether  the  Government
 had  arrived  at  any  decision  after
 consultation  with  any  of  the  Indian
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 authorities  whether  such  exports
 should  be  continued  or  prevented
 having  regard  to  the  fact  that  mon-
 keys  of  all  weights  are  used  for  the
 purpose  of  medical  research?

 Shri  Kanungo:  This  restriction  had
 been  imposed  asa  result  of  the
 recommendation  of  a  committee
 which  was  appointed  by  the  Minis-
 try  of  Food  and  Agriculture.

 Shri  Goray:  What  is  the  average
 price  that  a  monkey  fetches?

 Shri  Kanungo:  About  Rs,  80  to  Rs
 00  per  monkey.

 Shri  T.  K.  Chaudhuri:  Will  the  Mi-
 nister  give  us  the  geographical  break-
 up  of  the  countries  to  which  these
 are  exported?  He  has  only  given
 certain  moral  considerations.

 Shri  Goray:  He  has  given  the
 names  also.

 Shri  झ,  P.  Nayar:  I  want  to  know
 whether  the  Commerce  Ministry  has
 consulted  the  Health  Ministry,  espe-
 cially  those  engaged  in  research.

 hri  Kanungo:  They  were  repre-
 sented  in  the  committee  and  we  have
 also  taken  their  opinion.  Our  scien.
 tists  also  supported  it.

 weer  wile  लाले

 *१६०५. थी पी  cer  देव  :  कया  वाजिल्य

 तथा  उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्या  सरकार  को  यह  विदित  है
 कि  हिमाचल  प्रदेश  में  मरे  हुये  पशुओं  को
 या  तो  गाड  दिया  जाता  है  धथवा  उनकी
 लाल  उतारे  बिना  उन्हें  फेंक  दिया
 जाता  है  ;

 (से)  क्‍या  सरकार  को  यह  भी  विदित

 है  कि  इससे  राष्ट्रीय  श्राय  की  काफी  हानि
 होती  &  श्नौर

 (7)  क्‍या  सरकार  का  इस  उपयोगी
 सामप्री  (सवालों)  को  इस  प्रकार  ब्यर्थ  नष्ट
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 होने  से  बचाने  के  लिये  सक्रिय  कदम  उठाने
 का  विचार  है  ?

 उद्योग  मंत्री  (श्री  मनुभाई  शाह):
 (क)  से  (ग),  जहां  तक  सरकार  को  पता

 है,  मरे  हुये  जानवरों  की  खाल  झाम  तौर  पर,
 पुराने  जमाने  से  चले  श्रा  रहे  द्वरीकों  से

 वहीं  उतारी  जाती  है,  जहां  जानवर  मरता  है।
 खाल  उतारने  का  काम  वैज्ञानिक  तथा  लाम-
 प्रद  तरीके  से  करने  के  लिये  खादी  तथा
 प्रामोद्योग  कमीशन  ने  एक  योजना  की  सिफा-
 रिदा  की  थी  भौर  वह  विचाराधीन  है  t

 wt  पद्म  देव:  क्‍या  मंत्री  जी  यह
 बतलायेंगे  कि  लोकली  जो  खालें  उतारी
 जाती  थीं,  चूंकि  वहां  के  हरिजन  लोग

 यह  कार्य  करते  में  शौर  अरब  उन्होंने  धर्म
 के  खयाल  से  इस  को  छोड़  दिया  है  भौर  प्रभी
 तक  वहां  कोई  ऐसी  स्कीम  चालू  नहीं  हुई  है  भौर
 जितनी  खालें हैं वे हें  वे  सब  की  सब  बर्बाद  जाती
 हें  तो  क्‍या  वे  जल्दी  इसके  लिये  कोई  ऐसा
 प्रबन्ध  करेंगे  जैसे  कि  अम्बई  के  कोरो
 उद्योग  में  चल  रहा  है?

 शी  भनुभाई  शाह  :  जेसा  माननीय
 सदस्य  कह  रहे  हैं  ऐसा  बिलकुल  नहीं  है
 लेकिन  यह  ठीक  है  कि  वहां  पर  पुराने  तरीके
 से  यह  काम  किया  जाता  है  भौर  इसलिये
 थोड़े  दिन  पहले  एक  एक्सपर्ट  को  वहां  पर
 भेजा  गया  था  भ्ौर  उन्होंने  एक  योजना  भी
 बनाई  है  जिस  पर  कि  आजकल  विचार
 चल  रहा  है  t

 भी  वलजीत  सिह  :  क्या  में  जान
 सकता  हूं  कि  इसके  सम्बन्ध  में  सेंट्रल  गवर्नेमेंट
 ने  प्रान्तीय  सरकारों  को  कोई  हिदायतें
 जारी  की  हैं  ?

 Shri  Manubhai  Shah:  There  have
 been  several  circulars  from  the  Khadi
 Commission  which  has  been  dealing
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 with  this  subject.  Improved  methods
 of  flaying  and  carrying  the  dead bodies  have  also  been  evolved.  It  is
 also  under  consideration  whether  most
 modern  methods  should  be  adopted.
 That  particular  subject  is  now  under
 discussion.  Some  jecision  will  be
 taken  on  that.

 st  पद्  देव:  क्या  मंत्री  महीदय,
 को  यह  बात  मालूम  है  कि  जो  लोकली  वहां
 यह  काम  करते  थे,  उनमें  से  कुछ  लोगों  ने
 यह  काम  छोड़  दिया  है  और  कुछ  करते  हैं
 और  जो  करते  हें  उनका  हुक्‍्का  पानी  बंद
 कर  दिया  जाता  है  भौर  क्‍या  वह  स्टेट  गवर्नमेंट
 को  ऐसी  हिदायत  भेजेंगे  कि  उनकी  जान
 बचाई  जाय  ?

 थ्भी  मनुभाई  दाह :.  मेम्बर  साहब  ने
 दोबारा  यही  बात  कहीं  है  जो  कि  पहले
 कही  थी  1  जहां  तक  हमारी  जानकारी
 है  वहां  तक  उन्होंने  ऐसा  कोई  प्रस्ताव
 पास  नहीं  किया  है  और  न  काम  छोड़ा  है  ।
 हो  सकता  है  कि  कुछ  अन्दरूती  भागों  में
 ऐसा  हुआ  हो  ।  पअ्रगर  यह  चीज़  हमारे
 शोटिस  में  या  हिमाचल  प्रदेश  को  सरकार  के
 भोटिस  में  लायी  जायेंगी  तो  हम  उस  पर
 जरूर  कार्रवाई  करेंगे  ।

 Rice  Oil

 *1608,  Shri  Goray:  Will  the  Minis~
 ter  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  whether  Government  is  aware
 of  the  fact  that  valuable  rice  oil
 can  be  produced  from  rice  bran;  and

 (b)  if  so,  what  steps  Government
 are  contemplating  to  encourage  ex-
 traction  of  rice  oil  in  India?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Yes,  Sir.

 (b)  The  Joint  Standing  Committee
 for  Industry  and  Scientific  Research
 has  recently  set  up  a  sub-committee
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 to  go  into  the  probiems  of  extraction
 of  oi]  from  rice  bran  and  to  submit
 &  project  report.

 Shri  Goray:  Is  there  any  plent.
 existing  just  now  which  is  extracting
 rice  oil?

 Shri  Manubhai  Shah:  Yes;  there
 are  a  few  plants.  There  is  one  in
 Bombay  which  is  going  to  have  a
 capacity  of  200  tons  of  rice  oi!  per
 day.

 Shri  V.  P.  Nayar:  May  I  know  whe-
 ther  Government  are  aware  that  rice
 bran  has  more  nutritive  value  than
 real  rice  itself;  and,  if  so,  whetner
 Government  have  taken  any  steps  to
 popularise  bran  as  a  form  of  palat-
 able  food?

 Shri  Manubhai  Shah:  No  such
 scientific  data  has  come  to  our  notice.
 Though  it  is  true  that  there  are  cer-
 tain  vitamins  and  nutritive  elements
 in  rice  bran,  the  extraction  cost
 would  be  very  high.  That  is  why  In
 very  few  countries  of  the  world  it
 has  been  actually  used  as  a  human
 edible  material.

 Shri  8,  C.  Samanta:  May  I  know
 whether  there  is  any  ban  on  the  ex-
 port  of  rice  bran?

 Shri  Manubhai  Shah:  Yes,  ir;
 there  is.

 Shri  Heda:  May  I  know  if  there  is
 any  special  use  of  this  oil  extractea
 out  of  rice  bran?

 Shri  Manubhai  Shah:  Yes;  there
 will  be  many,  many  uses.  As  a  matter
 of  fact,  if  this  oil  is  extracted  cor-
 rectly  it  is  likely  to  yield  over
 3,00,000  tons  per  year.  That  is  why
 Government  is  giving  great  en.
 couragement  to  the  extraction  of  this
 oil,  But  there  are  techr.ical  difficult-
 ies  and,  therefore,  only  a  few  projects
 are  going  ahead  now.

 Shri  Heda:  I  wanted  to  know  about
 its  uses.

 Shri  Manubhai  Shah:  It  is  used  for
 both  edible  and  non-edible  purposes,
 It  can  be  used  for  soap,  lubrication,
 vanaspati—practically  all  the  user  to
 which  vegetable  oi]  may  be  put  to.
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 Shri  ©.  BR.  Pattabhi  Raman:  !s  §it
 not  a  fact  that  if  rice  bran  oil  is  ex-
 tracted  it  will  increase  rice  milling
 industry  which  is  not  looked  with
 favour  in  many  States?

 Shri  Manubhai  Shah:  It  has  no
 direct  link  with  rice  milling  indus-
 try.  Whether  it  is  done  by  mills  or
 by  hand,  all  the  rice  bran  will  yivld
 about  0  to  35  per  cent  of  the  oil.

 hri  Ramanathan  Chettiar:  May  3
 know  if  any  representation  has  been
 received  from  the  Madras  Govern-
 ment  suggesting  a  ban  on  tne  export
 of  rice  bran?

 Shri  Manubhai  Shah:  As  I  said  al-
 ready,  there  is  a  ban  and  only  very
 little  quantity—sometimes  when  nv
 gets  accumulated  or  is  rotting--.
 allowed  to  be  exporied.  Theretore,
 there  is  no  question  of  any  represen-
 tation  with  regard  to  that.

 Shri  Goray:  May  I  know  whether
 Government  will  give  financial  ‘uu
 to  agriculturists  if  they  torm  them-
 selves  into  a  co-operative  and  try  70
 start  a  plant?

 hri  Manubhai  Shah:  First  of  all,
 the  industry  will  have  to  be  establi-
 shed  and  all  the  uses  to  which  this
 oil  can  be  put  will  have  to  be  expe-
 rimented  upon.  For  co-operatives  to
 venture  at  this  juncture  would  be
 rather  very  much  unprofitable  and
 risky.  So,  organised  trade  in  this
 industry  is  permitted  in  the  first  ins-
 tance,  and  once  it  becomes  a  stttcess
 we  shall  certainly  allow  co-operatives
 to  go  forward.

 Industrial  Estates  in  Bihar

 1611.  Shri  Anirudh  Sinha:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  496  on
 the  3ist  July,  2957  and  state  the
 progress  made  so  far  with  regard  to
 each  of  the  Industrial  Estates  pro-
 posed  to  be  set  up  in  the  Bihar  State
 during  the  Second  Five  Year  Plan?
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 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  A  statement  is  laid
 on  the  Table  of  Lok  Sabha.  [See
 Apendix  VII,  annexure  No.  39.)

 Shri  Anirndh  Sinha:  May  I  know
 by  what  time  the  construction  of  sheds
 which  have  already  been  taken  in
 hand  would  be  completed,  and  the  In-
 dustrial  Estates  in  Bihar  would  begin
 to  function?

 Shri  Manubhai  Shah:  As  mentioned
 in  the  last  paragraph  of  the  statement,
 according  to  the  information  supplied
 by  the  Bihar  Government  it  is  ex-
 Pected  that  the-factory  sheds  covering
 the  entire  area  will  be  ready  in  about
 three  months;  but  I  do  hope  that  all
 the  Estates  of  Bihar  will  be  completed
 and  will  be  in  operation  by  the  end  of
 this  year.

 Shri  Anirudh  Sinha:  May  I  know
 the  amount  of  loan  given  to  the  Bihar
 Government  for  this  purpose  up  to  the
 end  of  the  last  financial  year?

 Shri  Manubhai  Shah:  There  have
 been  different  loan  amounts  given  for
 this  purpose:  Rs.  8  lakhs  for  Patna
 Estate,  Rs.  4  lakhs  for  Darbhanga Estate  and  Rs.  30  lakhs  for  other
 Estates  in  a  provisional  way.  Total
 amounts  will  be  known  when  the
 Estates  are  completed.

 Mannfacture  of  “Dextraven”  and
 “Imferon”  Medicines

 as

 *1614,  <  Shrimati  ila  Paichoadhuri:
 Shri  Nanjappa:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 question  of  setting  up  a  plant  for  the
 manufacture  of  ‘Dextraven’  and  ‘Im-
 feron’  etc.  medicines  was  discussed  by
 the  Government  of  India  with  the
 Chairman  of  Benger  Laboratories  Ltd.,
 Cheshire  England,  who  was  in  India
 recently;  and

 (b)  if  so,  the  result  of  the  discur-
 sions?



 9499-  Oral  Answers

 The  Minister  of  industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  Re-
 presentatives  of  Messrs  Bengar  Labo-
 ratories  Limited,  U-K.,  had  met  the
 Technical  Officers  concerned  and  ex-
 pressed  interest  in  developing  the
 production  of  “Dextraven”  and  “Im-
 teran”  in  India.  No  application  for  a
 licence  for  such  a  project  under  the
 Industries  (Development  and  Regula-
 tion)  Act  has,  however,  been  received
 so  far.

 Shrimati  a  Palchoudhuri:  As  ‘“Im-
 feron”  has  been  considered  to  be  the
 only  iron  intra-muscular  injection,
 may  I  know  whether  any  research  is
 going  on  to  develop  this  in  India?

 Shri  Mannbhai  Shah:  As  mention.
 ed  in  the  reply,  this  is  an  important
 drug  and  we  are  going  to  pay  very
 great  attention  to  it.  There  have  been
 some  researches  in  the  Indian  Tropi-
 cal  Institute,  Calcutta,  and,  as  the
 hon.  lady  Member  pointed  out  it  has
 been  found  very  recently.  We  do  hope
 that  capacity  to  manufacture  it  will  be
 established  in  the  country.

 Shri  Nanjappa:  Are  there  not  phar-
 maceutical  firms  who  are  preparing
 similar  drugs  in  this  country,  and  will
 not  their  interests  be  affected  by  this?

 Shri  Manubhai  Shah:  No,  Sir.  It  is
 an  exclusively  different  type  of  drug.
 Of  course,  so  many  drugs  have  paral-
 Jel  effects,  but  this  is  a  specialised  one
 and  it  is  not  likely  to  affect  any  other
 drug  or  commodity.

 Shrimati  Ila  Palchoudhuri:  Consi-
 dering  the  fact  that  iron  deficiency  is
 a  very  common  thing  in  Indi,  may  I
 know  whether  Government  have  consi-
 dered  the  point  that  by  giving  the
 licence  for  having  a  plant  here  it
 would  make  the  drug  more  easily
 available  to  hospitals  in  India?

 Shri  Manubhai  Shah:  That  is  the
 exact  purpose.  The  national  drug
 policy,  as  I  have  stated  to  the  House
 several  times,  is  to  make  almost  all
 che  basic  drugs  in  the  country  within
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 the  shortest  possible  time,  in  order  to
 provide  the  people  of  India  with  the
 best  quality  of  drugs  at  the  cheapest
 possible  rates  and  also  to  meet  the
 large-scale  requirements  of  the  coun-
 try  as  early  as  possible.

 Shrimati  Da  Palchoudhauri:  Sir,  my
 question  has  not  been  answered.  I
 asked  whether  the  granting  of  licence
 would  be  taken  into  consideration
 seriously  for  the  manufacture  of  this
 drug  in  the  country.

 Shri  Manubhai  Shah:  That  is,  pre-
 cisely  what  I  have  been  saying.  As
 soon  as  an  application  for  such  a  pro-
 ject  is  received  by  us  we  shall  consi-
 der  it  on  merits,  and  if  we  find  that
 it  is  worth  doing  we  will  immediately
 license  that  item  to  be  produced  in
 the  country.

 L  Krishnan:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  whether  a  conference  to  discuss
 safety  measures  in  Mines  is  likely  to
 be  held  in  June,  1968;

 (b)  if  so,  the  place  of  conference;
 and

 (c)  whether  representatives  of  all
 the  Central  Trade  Union  Organisations
 will  participate?

 The  Parliamentary  Secretary  to  the
 Minister  of  Labour  and  Employment
 and  Planning  (Shri  L.  N.  Mishra):
 (a)  Yes.

 (b)  Not  decided  yet.

 (c)  Yes.

 Shri  8.  M.  Banerjee:  May  I  know
 whether  it  is  a  fact  that  6775  accidents
 took  place  in  the  various  coal  mines
 during  the  period  from  Ist.  January,
 956  to  28th  February,  1958;  and,  if  so,
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 the  number  of  men  dead  and  injured
 in  these  accidents  and  the  amount  of
 compensation  so  far  paid?

 Mr.  Speaker:  A  big  report  will  be
 necessary  in  answer  to  this  question.
 It  is  not  a  single  question.  It  is  a  diffe-.
 rent  matter  altogether.  He  had  only
 asked  about  the  conference  in  the  ori--
 ginal  question.  Now  he  is  asking
 about  the  resolutions,  how  they  have
 been  carried  out  and  other  details.
 These  do  not  arise  out  of  this,  He  may
 ask  here  the  names  of  members  pre-
 sent  at  the  conference.

 Shri  8.  M.  Banerjee:  The  hon.  Minis-
 ter  has  said  that  no  venue  has  been
 fixed.  May  I  know  what  will  be  the
 agenda  of  the  conference?

 Shri  L.  N.  Mishra:  The  agenda  was
 decided  upon  by  the  steering  group
 which  met  in  March.  It  is  a  long
 agenda.  The  subjects  are:  mining  le-
 gislation,  management,  contractors,
 recruitment  of  labour  and  conditions
 under  which  they  work......

 Mr.  Speaker:  He  may  place  it  on
 the  Table  of  the  House.

 Shri  L.  N.  Mishra:  Yes,  Sir;  that  [
 will  do.

 hri  हि.  M.  Banerjee:  May  I  know
 whether  any  specific  subject  is  being
 considered  to  avoid  recurrence  of  these
 accidents?

 Shri  L.  N.  Mishra:  The  main  object
 of  this  conference  is  to  devise  ways
 and  means  to  prevent  accidents.

 Shri  8.  M.  Banerjee:  Sir,  it  is  a  ques-
 tion  of  replacement  of  the  Chief  Ins-
 pector  of  Mines  who  is  the  cause  of
 all  these  accidents.

 Shri  L.  N.  Mishra:  The  question  of
 replacement  does  not  arise  at  all.  Why
 should  he  be  replaced?

 Mr.  Speaker:  Apart  from  that,  is  a
 conference  necessary  for  that?

 Shri  Narayanankatty  Menon:  In
 view  of  the  fact  that  there  are  a  large
 number  of  accidents  because  of  the
 non-observance  of  safety  regulations
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 in  mizies,  may  I  know  whether  Gov-
 ernment  will  consider  including  in  the
 agenda  an  item  about  amending  the
 Mines  Act  by  providing  deterrent
 punishment  for  non-observance  of  the
 safety  regulations?

 Shri  L.  N.  Mishra:  All  these  will  be
 examined  and  considered  at  the  con-
 ference.

 Shri  Hem  Barua:  May  I  know  if  the
 findings  of  the  Enquiry  Committee
 instituted  to  enquire  into  the  mine
 disaster  which  occurred  recently  are
 proposed  to  be  discussed  at  this  Con-
 ference?

 Mr.  Speaker:  He  will  place  a  copy
 of  the  agenda  on  the  Table  of  the
 House.

 Shri  L.  क्य,  Mishra:  Yes,  Sir.  The
 agenda  will  be  placed  on  the  Table  of
 the  House.  This  conference  will  cer-
 tainly  discuss  all  the  aspects,  both
 preventive  and  other  measures,  that
 should  be  taken  up  by  the  Labour
 Ministry.

 Gandhiji’s  Works

 *1616.  Shri  Kumaran:  Will  the  Min-
 ister  of  Information  and  Broadcasting
 be  pleased  to  state  whether  there  is
 any  proposal  to  publish  the  collected
 works  of  Mahatma  Gandhi  in  the
 various  languages  of  India?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  Yes,  Sir.
 It  is  proposed  to  publish  the  collected
 works  of  Mahatma  Gandhi  in  one
 series  and  the  Government  is  at  pre-
 sent  bringing  out  an  English  and
 Hindi  edition.  The  question  of  other
 language  editions  has  been  kept  in
 view  and  might  be  later  taken  up  in
 consultation  with  the  Navajivan  Trust
 who  have  all  the  copyright  for  Gan-
 dhiji’s  writings.  For  the  moment  the
 English  and  Hindi  editions  are  by
 themselves  sufficient  responsibilities
 for  the  Publications  Division.

 hri  Kumaran:  In  view  of  the  fact
 that  there  is  a  complaint  that  certain



 9473  Oral  Answers

 units  of  this  Ministry  are  guilty  of
 murder  of  language  in  the  process  oO
 translation,  will  the  Government  take
 proper  precautions  to  ensure  that—

 Mr.  Speaker:  Is  all  this  preamble
 necessary?  The  hon.  Member  wants
 to  elicit  an  answer.  The  hon.  Minis-
 ter  cannot  answer  that  there  is  no
 murder  there!  A  number  of  persons
 are  watching  what  we  do.  So,  let  the
 language  be  absolutely  simple.

 Shri  Kumaran:  The  other  day,  the
 Prime  Minister  said  that  the  AIR  are
 guilty  of  committing  murder  of  lan-
 guage,

 Mr.  Speaker:  The  Prime  Minister
 may  say  so  in  another  context,  but  it
 cannot  be  used  for  all  persons  here

 Shri  Kumaran:  Is  not  this  Ministry
 responsible  for  this?

 Mr.  Speaker:  |  am  not  going  to
 allow  that.  All  that  I  can  say  is,  let
 there  be  a  simple,  straight  question.
 and  let  there  be  a  straight  answer.
 The  question  need  not  be  preceded  by
 opinion  of  hon.  Members.  Is  the  Minis-
 ter  going  to  take  advantage  of  it  and
 then  again  refute  it?  The  Question
 Hour  is  not  intended  for  that  purpose
 It  is  intended  for  putting  questions
 and  eliciting  answers.

 Some  Hon.  Members  rose—
 Mr.  Speaker:  Order,  ordcr,  It  stops

 with  murder  now.  Shri  Hem  Barua.

 Shri  Hem  Barua:  May  I  know  whe-
 ther  the  Government  proposes  to  offer
 financial  assistance  to  standard  trans-
 lations  of  Gandhiji’s  works  in  regional
 languages  done  independently  by  in-
 dividuals  or  institutions?

 Dr.  Keskar:  As  I  said,  we  have  taken
 up  the  work  of  publishing  the  collect-
 ed  works  of  Gandhiji  in  Hindi  and
 English.  The  reason  for  taking  it  up
 in  these  two  languages  is  that  in
 Hindi,  English  and  also  Gujarati  Gan-
 dhiji  made  original  contributions.
 Otherwise,  if  he  had  made  contribu-
 tions  in  other  languages,  that  would
 have  also  been  taken  up.  The
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 work  is  colossal.  It  would  take
 from  five  to  ten  years  and  will
 engage  a  large  number  of  editors.
 There  is  a  very  eminent  Advisory
 Board  to  advice  on  this,  and  Shri
 Morarji  Desai  is  the  Chairman  of  that
 Board.  The  work,  if  we  take  it  up  in
 all  the  languages,  will  be  so  big,  and
 it  is  not  possible  for  us  to  take  it  up
 at  this  stage.  Once  we  are  able  to
 have  this  editions,  the  work  of  tran-
 slating  the  works  in  other  languages
 will  become  comparatively  easier.

 Mr.  Speaker:  Next  question.

 Shri  Goray:  May  I  ask  one  ques-
 tion?

 Mr.  Speaker:  I  have  passed  on  to  the
 next  question.  If  I  make  an  exception
 in  one  case,  I  will  have  to  do  so  fur-
 ther.

 Slum  Clearance  in  Bombay
 *I6i7.  Shri  Pangarkar:  Will  the

 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  state  the  main
 features,  of  the  schemes  for  slum  clear-
 ance  in  Bombay  for  which  loans  and
 subsidies  have  been  sanctioned  to  the
 Bombay  Government?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  A  statement  giving  the  main
 features  of  the  2]  slum  clearance  pro-
 jects  of  the  Bombay  Government  sanc-
 tioned  so  far  is  placed  on  the  Table
 of  the  Lok  Sabha.  [See  Appendix
 VII,  amnexure  No.  40.]

 Shri  Pangarkar:  May  I  know  whe-
 ther  there  is  any  scheme  sent  by  the
 Assam  Government  regarding  the  slum
 clearance  in  Assam  and,  if  so,  the
 amount  allotted  for  it?

 Shri  Anil  K,  Chanda:  Yes,  Sir.
 There  have  been  some  schemes  receiv-
 ed  from  Assam.

 Shri  Heda:  From  the  statement  I
 find  that  a  number  of  one-room  terfe-
 ments  have  been  constructed  and  it  is
 mentioned  that  each  tenement—though
 it  is  not  very  clear,  it  gives  the  im-
 pression  to  that  effect—has  got  a  se-
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 paFete  WC  und  bathroom.  May
 know  the  size  of  the  room,  kitchen
 and  the  bathroom?

 Shri  Anil  K.  Chanda:  I  am  afraid  I
 have  not  got  the  information  with  me
 presently,  but  I  believe  that  the  room
 is  about  12°  x  10’.

 Shri  Basumatari:  The  hon.  Minister
 mentioned  that  some  schemes  have
 been  sent  by  the  Government  of
 Assam.  I  want  to  know  whether  the
 place  chosen  is  Gauhati  or  Goalpara
 and  also  the  amount  sanctioned.

 Mr,  Speaker:  The  question  relates
 only  to  Bombay.

 Shri  Anil  K.  Chanda:  I  have  not  got
 the  details  with  regard  to  other  States.

 Mr.  Speaker:  Why  not  the  hon.
 Member  put  a  separate  question?

 Shri  Goray:  I  would  like  to  know
 what  exactly  is  the  meaning  of  slum
 clearance.  Is  it  meant  that  the  per-
 sons  living  now  in  the  slums  will  be-
 gin  to  live  in  the  new  tenements  07
 will  they  be  shifted  to  some  other
 place?

 Shri  Anil  K.  Chanda:  The  whole
 scheme  of  slum  clearance  has  been
 placed  before  this  House.  If  the  hon.
 Member  is  interested  to  know  the  de-
 tails,  I  would  respectfully  request  him
 to  go  to  the  Library  and  consult.

 Mr.  Speaker:  It  is  a  simple  question.
 The  question  is  whether  the  tenements
 built  now  in  the  places  where  the
 slums  cxist  are  intended  for  the  slum-
 dwellers  in  those  places  or  whether
 they  are  intended  for  those  who  were
 erstwhile  slum-dwellers  and  that  the
 present  slum-dwellers  will  be  asked
 to  go  to  some  other  place.

 Shri  Anii  K,  Chanda:  The  general
 scheme  is  that  the  people  are  not  to
 be  displaced  from  place  to  placc.  Ge-
 nerally  speaking,  these  tenements  are
 being  built  more  or  less  on  the  same
 spot.

 Shri  Goray:  What  is  the  actual  ex~
 perience?
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 Shri  Anil  K.  Chanda:  As  I  said,
 generally  speaking,  the  tenements  are
 being  built  as  near  the  slums  as  pos-
 sible.

 Shri  Thimmaiah:  May  I  know  the
 total  amount  so  far  sanctioned  for  this
 purpose?

 Shri  Anil  K.  Chanda:  For  the  whole
 country?

 Shri  Thimmalah:  Yes.

 Shri  Anil  K.  Chanda:  Up  till  now
 we  have  sanctioned  nearly  Rs.  7  crores

 Low  Quality  Jute

 +
 Sf  Shri  Rameshwar  Tantia: 91618

 4  Shri  Bhogji  Bhai:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Jute
 of  low  quality  is  being  sold  at
 Rs,  oh  to  12.  per  maund  ७  certain
 areas  of  Bihar  and  Orissa;

 (b)  whether  the  quantity  of  such
 Jute  is  in  excess  of  the  manufacturers’
 demand;  and

 (९)  if  so,  whcther  Government  will
 permit  the  export  of  such  surplus
 Jute?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  No,  Sir.  During  the
 second  half  of  March  3958  the  price
 of  lowest  quality  of  Bihar  jute  ranged
 between  Rs.  13}-  and  Rs.  14]-  per
 maund  while  that  of  Orissa  Jute  ran-
 ged  between  Rs.  7°25  and  Rs.  1T  78
 per  maund.

 (b)  No,  Sir.

 (९)  Does  not  arise,  as  there  is  no
 surplus,

 Shri  Rameshwar  Tantia:  In  view  of
 the  reply  given  by  the  Minister  of
 Agriculture  on  26th  February  that  this
 type  of  jute  is  grown  more  than  the
 demand  and  there  is  a  jute  called
 Mesta  which  costs  from  Rs.  9  to  0—it
 is  not  actually  jute  but  is  as  good  as
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 jute—may  I  know,  under  such  =  cir-
 gumstances,  whether  the  Government
 will  allow  even  some  export,  which  is
 surplus  to  our  consumption,  to  Japan
 or  West  Germany  who  are  prepared
 to  pay  Rs.  4  more  than  the  ruling
 prices  here?

 Shri  Kanungo:  The  present  infor-
 mation  is  that  there  is  no  surplus  and
 shortly—it  is  a  matter  of  a  couple  of
 weeks—a  team  is  going  round  to  find
 out  and  check  up  whether  that  state-
 ment  is  correct  or  not,

 Shri  Ramanathan  Chettiar:  Arc  we
 importing  high-grade  quality  of  jute
 from  Pakistan  or  only  low-grade
 quality?

 Shri  Kanungo:  Generally  high-
 grade.

 Shri  Rameshwar  Tantia:  May  I
 know  whether  this  enquiry  as  to  whe-
 ther  jute  is  surplus  or  not  will  be
 made  within  a  month  or  so  by  which
 time  the  cultivator  may  be  prepared
 to  cultivate?

 Shri  Kanungo:  Very  soon.  I  men-
 tioned  that  it  is  a  matter  of  a  couple
 of  weeks.

 Shri  S.  C.  Samanta:  May  I  know
 whether  there  is  any  proposal  to  start
 a  jute  mill  in  Orissa  for  the  best  uti-
 lisation  of  the  low  as  well  as  the  good
 quality  of  jute  in  Orissa?

 Shri  Kannngo:  Already  our  capa-
 city  for  the  manufacture  of  jute  goods
 is  more  than  neccssary.

 N.E.F.A.
 *6I9.  Shri  Hem  Barua:  Will  the

 Prime  Minister  be  pleased  to  state:

 (a)  whether  a  survey  has  been
 undertaken  in  the  N.E.F.A.  area  for
 the  promotion  and  expansion  of  Small-
 Scale  Industries  there;  and

 (9)  if  so,  the  steps  taken  so  far  to
 implement  the  findings  of  the  afore
 suid  survey?
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 Sadath  Ali  Khan):  (a)  and  @)  खाया
 view  of  the  anxiety  of  Government
 not  to  disturb  the  normal  trend  of
 tribal  life  by  introducing  large  numb-
 ets  of  outsiders  in  tribal  areas,  no
 attempts  have  been  made  either  to
 set  up  large  or  small  scale  industries
 in  NEFA  or  to  undertake  a  survey  for
 this  purpose.

 So  far  as  tribal  cottage  industries
 are  concerned,  however,  arrangements.
 have  been  made  for  further  training
 of  tribals  in  their  own  basic  crafts
 like  weaving,  spinning,  knitting,  car-
 pentary,  blacksmithy,  pottery,  sawing,
 etc.  33  such  Cottage  Industries  Train-
 ing-cum-Production  Centres  have  been
 opened  in  different  regions  of  NEFA.

 Shri  Hem  Barua:  May  I  know  whe-
 ther  the  Government  are  aware  of
 the  inroads  into  NEFA  made  by  imi-
 tation.  machine-made  textile  designs
 and  handicrafts  and,  if  so,  may  I
 know  the  steps  that  the  Government
 have  so  far  taken  to  protect  indi-
 genous  industry  and  handicrafts  from
 this  inroad  of  civilised  products?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  Yes.  Sir.  We  are  very  much
 concerned  about  this  inroad,  as  the
 hon.  Member  put  it.  I  believe  that
 various  restrictions  have  been  put  on
 such  textiles  coming  in  from  outside.
 I  do  not  exactly  know  the  details,
 but  we  do  not  aJlow  shops  to  be
 opened  by  outsiders  usually;  we  en-
 courage  co-operatives  of  the  local
 people  and  their  own  textile  woven
 materials.

 Shri  Hem  Barua:  May  I  know  if
 the  Government  are  aware  of  the
 fact  that  the  display  of  cheap  Hindi
 films  with  characters  dressed  in  civi-
 lised  attire  is  presenting  a  challenge
 to  indigenous  industries  and  handi-
 crafts  in  NEFA?

 Shri  Jawaharlal  Nehru:  I  do  not
 know  what  the  hon.  Member’s  idea  of
 civilised  attire  is.  I  doubt  if  even
 the  Members  sitting  herey-all  of  them:
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 Wilde  he-sheahs  by  ‘civilised  attire,  I.
 do-not  know.

 Shri  Mem  Saruaz:  3  mean  the  attire
 that  the  film  artistes  generally  put
 on  and  rather  expose  their  bodies  to
 advantageous  proportions  and  if  these
 things  are  displayed  in  NEFA,  they
 are  going  to  be  a  challenge  to  the
 indigenous  textile  designs.

 Shri  Jawaharlal  Nebra:  It  would
 involve  a  sartorial  discussion  about
 the  exposure  of  the  body,  whether  it
 is  artistic  or  inartistic,  moral  or  im-
 moral.

 Shri  Mahanty:  May  I  know  if  the
 Government  are  aware  of  the  fact
 that  this....*%°....approach  to  a
 human  problem  has  been  responsible
 for  creating  the  disaster  in  the  NEFA
 area?

 Mr.  Speaker:  Why  does  the  hon.
 Member  characterise  it  in  that  way?
 l  have  already  said  that  preambles
 ought  not  to  be  introduced  into  the
 question.  I  would  not  allow  it:  that
 portion  will  be  taken  away  from  the
 question.  Hereafter,  hon.  Members
 ought  not  to  indulge  in  this  kind  of
 preamble.

 The  Question  Hour  is  intended  only
 for  a  particular  purpose,  namely,  for
 eliciting  information  and  ascertaining
 facts.  There  should  be  no  expression
 of  opinion;  no  sarcasm;  no  suggestion;
 no  preamble  of  this  kind.

 Hon.  Members  are  very  well  aware
 of  this  rule.  They  have  becn  here  for
 a  long  time.

 Shri  Mahanty:  May  we  know  why
 this  inhibition  against  these  cottage
 industries  and  other  industries  and
 the  indigenous  films  in  the  NEFA
 area?  May  |  know  what  reasons  have
 guided  the  Government's  considera-
 tion  for  eschewing  all  these  things
 from  the  NEFA  area?

 Mr.  Speaker:  It  has  been  said  al-
 ready  that  cottage  industries  are
 there...

 Shri  Jawakarlal  Nehru:  Of  course,
 we  are  encouraging  cottage  industries.
 The  question  was  about  other  indus-
 tries  involving  bigger  machines  and

 the  ike;  jnat  we  are  not  encouraging.
 od  the  hon.  Member  had  any  personal
 experience  of  NEFA,  he  would  pro-
 bably  be  satisfied  that  this  was  the
 only  policy  ४९  could  pursue.  We
 cannot  and  we  are  not  laying  down
 any  uniform  policy  for  ali  the  tribal
 areas.  Tribal  areas  is  a  big  cloak  of
 the  world  which  covers  ea  hundred
 varieties  or  more.  We  have  to  think
 of  cach  area  separately.  Talking  on-
 tirely  of  the  NEFA  area  and  no  éthesr,
 conditions  there  are  such  that  it  is  aot
 feasible,  that  it  is  hardly  conceivabie,
 to  start  industries  of  this  kind  in  the
 foreseeable  future;  I  do  not  know
 about  the  distant  future.  In  faet,
 communications  are  lacking  there;  no
 roads,  nothing  and  you  cannot  get  to
 a  place.  There  has  been  great  pro-
 gress  made  in  regard  to  communi-
 cations  and  this  has  led  to  other  kinds
 of  improvements.  But  the  idea  of
 starting  industries  in  that  rather  prie
 mitive  society  seems,  L  think,  rather
 out  of  place.

 Shri  Hem  Barua:  May  I  know,  in
 view  of  the  hon.  Prime  Minister’s
 statement  about  the  efforts  made  there
 to  encourrge  small-scale  industries,
 what  is  the  financial  assistance  so  far offered  to  the  small-scale  industries and  indigenous  handicrafts?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  There  are  about  9
 different  schemes  under  consideration
 so  far  as  NEFA  is  concerned,  In  the
 Past  also,  whenever  the  administration has  sent  up  proposals,  we  have  approv- ed  them

 Cechin  Port  Employees’  Union
 4-

 Shri  Narayanankutty
 Menon:

 Shri  Warior:
 Shri  Tangamani:
 Shri  दि  ग,  Nayegr: Shri  Goray:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  whether  the  Cochin  Port  Em-
 ployees’  Union  has  served  a  strike
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 a(b)  if  so,  the  steps  Government  pro-
 pose  to  take  to  settle  the  dispute  bet-

 “ween  the  Port  Administration  and
 >  the  Union?

 The  Parliamentary  Secretary  te  the
 Minister  of  Labour  and  Empleyment
 and  Planning  (Shri  L.  N,  Mishra):  (a)
 Yes.

 (b)  Decision  in  regard  .to  certain
 demands  has  already  been  taken  and
 communicated  to  the  Union.  The  re-
 maining  issues  are  stiJl  under  consi-
 deration  and  the  Union  has  been  ad-
 vised  accordingly.

 Shri  Narayanankatty  Menon:  May  I
 know  whether  the  Government  is  con-
 sidering  the  demand  for  making  per-
 manent  the  more  or  less  permanent
 category  of  temporary  workmen  also?

 Shri  L.  N.  Mishra:  The  question  of
 introducing  a  scheme  for  the  regu-
 lation  of  employment  at  a  lower  level
 in  the  Cochin  Port  on  the  line  of  the
 Madras  Port  is  under  consideration.

 Shri  S.  M.  Banerjee:  May  I  know
 what  are  the  specific  demands  made?

 hri  L.  N.  Mishra:  It  is  a  long  list.
 There  are  five  old  demands  and  some
 fresh  demands  also  are  there;  alto-
 gether  there  are  2  demands.

 Shri  S.  M.  Banerjee:  Which  are  the
 outstanding  old  demands?

 Shri  L.  N.  Mishra:  The  grant  of  in-
 terim  relief  as  recommended  by  the
 Pay  Commission;  publication  and  im-
 plementation  of  the  interim  report  of
 the  Special  Officer;  removal  of  dis-
 parity  between  the  service  conditions
 of  Class  III  and  Class  IV  employees;
 provision  of  benefits  and  privileges  of
 permanent  staff;  payment  of  retire-
 ment  benefit,  etc.

 नागा  विद्रोही
 +

 ह,  मक्तल  ह... द  :
 ह  Yo  Wo  सामस्त  :

 क्या  प्रधान  संतरी  यह  बताने  को  कृपा  करेंगे
 कि  :

 (क)  क्‍या  इस  समाचार  में  कोई  सचाई
 है  कि  जिन  नागा  लोगों  को  क्षमादान  के

 कहुद २१

 Aa  Ae

 फिर  मिल  गये  हे.  जिससे  स्थिति  कॉफी
 ग्रभ्भीर  हो  गई  है  ;

 (ख)  यदि  हां,  तो  इस  प्रकार  के  नागाओं
 की  संख्या  कितनी  है,  जो  विद्रोही  नेता  के
 पक्ष  में  फिर  से  मिले  हुये  बताये  जाते हें;  शौर

 (ग)  इस  स्थिति  का  सामना  करने  के
 लिये  क्‍या  कदम  उठाये  जा  रहे  हैं  ?

 वेदेशिक-कार्य  मंत्री  के  सभा-सचिय

 (शो  सादत  झली  हा):  (क)  और  (ख).
 ऐसी  रिपोर्ट  है  कि  जो  २७७  नागा  लोग  छोड़
 दिये  गये  थे,  उनमें  से  केवल  ११  नागा-

 विद्रोष्िियों  से  जा  मिले  हें  ।॥

 (7)  इस  से  वहां  की  स्थिति  में  कोई
 खास  फर्क  नहीं  आया  है  ।  इस  वजह  से,
 उस  संभालने  के  लिये  कोई  खास  कदम
 नहीं  उठाये  गये  हैं  ॥।

 Some  Hon.  Members:  We  want  the
 English  answer.

 Mr,  Speaker:  The  English  answer
 may  be  read  out.

 Shri  Sadath  All  Khan:  (a)  and  (b).
 Only  l  out  of  the  277  Nagas  released
 are  reported  to  have  joined  the  Naga
 Hostiles.

 (c)  This  has  had  very  little  effect
 on  the  situation.  No  special  steps
 have,  therefore,  been  taken  to  deal
 with  it.

 tt  ससबत  वरदान  :  क्‍या  इस  बात  का
 पता  लगाने  की  कोशिश  की  गई  है  कि  नागा-
 विद्रोहियों  की  कुल  कितनी  संख्या  है  ?

 झघान  मंत्रो  तथा  बेदेशिक-कार्य  मंत्रो

 श्री  जवाहरलाल  नेहरू):  जी  हां,  थोड़े
 थोड़े  दिन  बाद  अंदाजा  लगाया  जाता  है  |

 शौ  भक्त  दोन :  झभी  दो  तीन
 दिन  पहले  माननीय  गृह  मंत्री  महोदय  ने
 एक  सलाहकार  समिति  में  भावण  देते  हुये
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 कहा  ़ा  कि.  विश्रोदियों का  जो  ठोस  मर्से

 हैं  भागी  हार्ड  कोर  है,  बहू  भंभी तक  बेसे
 हो  है  जैसा  कि  कुछ  महीने पहले  था  1  में
 जानना  चाहता  हूं  कि  इस  हार्ड  कोर  को
 समाप्त  करने  के  लिये  कया  कार्रवाह्दी  की  जा

 रही  है?

 को  अवनाहरलाल  नेहरू:  इसका  जवाब
 में  एक  सवाल  के  जवाब  कंसे  दूं।  सममाने
 की  कोछिश  की  जातो  है  ॥.  मुख्तलिफ  कारें-
 वबाइयां  की  जाती  हें,  कुछ  फौजी,  कुछ
 पुलिस,  कुछ  दिमागी,  कुछ  इखलाकी  यानी
 चारों  तरफ  से  बढ़ा  जाता  है  इस  तरह  के
 मामलों  में  ॥

 hri  L.  Achaw  Singh:  May  J  know
 whether  it  is  a  fact  that  a  large  num-
 ber  of  Government  supplies  of  food
 and  clothes  given  as  relief  to  the
 villagers  have  passed  into  the  hands
 of  the  rebels  there?

 Shri  Jawaharlal  Nehru:  I  cannot
 say  whether  a  larger  number  has
 passed.  The  hon.  Member  does  not
 specify  any  particular  place  or  period.
 ft  have  no  doubt  some  of  it  has
 passed.  It  is  very  difficult  to  keep  a
 check  on  this,  but  we  try  to  keep  a
 check.  Some  of  it  might  have  passed.

 wt  fo  Wo  सामन्त. :  क्‍या  में
 जान  सकता  हुं  कि  नागा  विद्रोहियों  मं  से
 कितने  अ्रभी  तक  जेल  में  हे  और  क्या  उनको
 भी  छोड़  नहीं  दिया  जायेगा  ?

 ह  जवाहरलाल  नेहुरू :  जेल  से
 मेरे  खयाल  में  ज्यादा  तर  छोड  दिये  गये  है  ny
 में  नहीं  जानता  जेल  में  कोई  भी  हैं,  शायद  दो,
 आर,  पांच  यादस  हों,  मैं  नहीं  जानता
 लेकिन  झाम  तौर  से  वे  तो  छोड़  दिये  गये  थे  ।

 Shri  Basumatari:  I  want  to  know
 whether  the  rebels  and  the  Naga
 Hoatiles  have  co-operated  with  the
 present  Government?

 Shri  Jawaharlal  Nehru:  There  is  a
 centradiction  in  terms.  If  they  are
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 hostiles,  it  is  presumed  that  they  are ‘
 not  co-operating.

 Mr.  Speaker:  Obviously  he  wants
 to  know  whether  those  who  have
 been  released  are  co-operating  or  not.

 Shri  Jawaharial  Nehru:  The  answer
 has  just  been  read  out  that  out  of  277
 Nagas  released,  ]  joined  the  hostiles.
 The  others  are  either  co-operating  or
 sitting  quietly  at  home.

 Sardar  A.  S.  Saigal:  May  I  know
 whether  it  is  a  fact  that  the  rebel
 Nages  have  hoisted  their  flag  in  the
 vicinity  of  that  area?

 Shri  Jawaharlal
 area?

 Sardar  A.  8.  Saigal:  The  area  where
 these  disturbances  have  taken  place
 recently  and  it  is  published  in  the
 papers.

 Shri  Jawaharlal  Nehru:  I  am  afraid
 the  hon.  Member  is  rather  vague.
 But,  as  a  matter  of  fact,  there  is  an-
 other  question  on  this  later;  I  can
 answer  it.  On  a  certain  day,  rather
 on  a  certain  night,  in  two  places,  the
 so-called  Naga  flag  was  surreptitious-
 ly  put  up  by  somebody  and  it  was
 taken  down  in  the  morning.  It  did
 not  make  much  difference:  some
 secret  person  secretly  putting  up  some
 flag  at  night,

 Shri  Hem  Barua:  Barring  the  Prime
 Minister,  who  is  awfully  busy,  and
 the  Home  Minister,  whom  it  would
 be  cruel  to  ask  to  climb  the  Hills,
 may  I  know  how  many  Ministers  have
 so  far  visited  the  Naga  area  since  the
 inauguration  of  the  new  unit?

 Nehru:  What

 Shri  Jawaharlal  Nehru:  I  could  not
 say  that.  But  we  discourage  Minis-
 ters  visiting  that  area,  and  others
 too.  And  I  will  tell  you  and  this
 House  why.  Because,  the  Ministers
 going  there  involve  a  good  deal  of
 preparation  and  drawing  of  officials
 away  from  their  normal  work,
 Occasional  visits  by  Ministers  will
 certainly  be  welcome;  any  prominent
 member  too.  But  too  many  people
 going  there  is,  if  I  may  use  the  collo-
 quial  language,  a  bit  of  a  nuisance.



 की  &.....थ  दर्शक  :  समाचांर-पत्रों

 में  कुछ  दिनों  पहले यह  समाचार छुपा  था  कि
 विद्रोही  नागाओं  के  नेता  फिजो  साहब  का
 देहान्त  हो  गया  है  7  यह  बात  कहां  तक
 सच  है  ?  क्‍या  वह  जिन्दा  हें  या  स्वर्ग

 पहुंच  गये  हें  ?

 ह ड  जवाहरलाल  तेहरू  :  पक्की  तौर
 से  मालूम  नहीं  है,  खबर  तो  यह  शाई  थी  1

 Portugal's  Case  in  Hague  Court

 «३622  Shri  9.  C.  Sharma
 Shri  Naushir  Bharucha:

 Will  the  Prime  Minister  be  pleased
 to  state  the  progress  made  so  far  in
 the  conduct  of  the  case  filed  by  Portu-
 gal  against  India  in  the  Hague  Court?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  On  26  November,
 3957  the  International  Court  held  by
 a@  majority  vote  that  four  of  the  six
 preliminary  objections  made  by  India
 to  the  Court's  jurisdiction  were  not
 valid  and  joined  the  other  two  to  the
 merits  of  the  case.  Following  this  de-
 cision,  the  Government  of  India  sub-
 mitted  on  March  25,  ‘1958,  their  coun-
 termemorial  refuting  the  Portuguese
 plea.

 July  25,  958  has  been  fixed  by  the
 Court  for  the  reply  of  Portugal,  and
 September  25,  ‘1958,  for  Rejoinder  by
 the  Government  of  India.  No  dates
 have  yet  been  fixed  for  the  final  judg-
 ment.

 Shri  D.  om  Sharma:  May  I  know  the
 names  of  the  countries  which  voted
 against  the  judgment,  that  is  to  say,
 those  who  gave  the  minority  judg-
 ment?

 Shri  Sadath  Ali  Khan:  The  court
 announced  the  decision  on  the  first  ob-
 jection  by  74  to  3,  second  objection  by
 44  to  3,  third  objection  by  36  to  I,
 fourth  objection  by  5  to  2  fifth  ob-
 jection,  which  relates  to  the  merits  of
 the  case,  by  3  to  4  and  the  sixth  ob-
 jection,  which  also  relates  to  the  merits
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 of  the  cate;  by  18  to:2.  “Four  ह... ड
 appended  dissenting  opinions  to  the
 judgment

 Shri  9.  0.  Sharma:  May  I  know  80
 which  of  the  countries  the  judges  who
 gave  the  dissenting  judgment  belong?

 Mr.  Speaker:  There  is  a  list.  The
 dissenting  judgments  have  been  over
 a  number  of  items—2,  3,  4  or  5.  I  do
 not  want  the  time  of  the  House  to  be
 taken  up  by  going  into  details.

 Shri  Achar:  May  I  know  whether
 all  the  preliminary  objections  on  juris-
 diction  have  been  over-ruled  or  some
 of  them  still  remain?

 Shri  Jawaharlal  Nehru:  As  stated  in
 the  answer,  two  of  them  have  not  yet
 been  decided.  They  have  been  join-
 ed  with  the  main  issue.  Presumably,
 they  will  be  decided  at  the  time  when
 the  main  issue  is  taken  up.

 Shri  fT.  छू,  Chaudhuri:  In  view  of
 the  fact  that  the  hearing  now  will  be
 on  the  merits  of  the  case,  may  I  know
 to  what  extent  we  are  committed  to
 accept  and  implement  the  findings  of
 the  Court  if  the  Court  holds  that  India
 is  legally  bound  to  give  a  right  of  way
 to  Portuguese  forces  to  Dadra’  and
 Nagar  Haveli  across  the  Indian  terri-
 tory?

 Shri  Jawaharlal  Nehru:  That  is  a
 question  I  am  totally  unable  to  ans-
 wer,  apart  from  the  law.  I  do  not
 think  there  can  be  any  such  law—but
 I  am  not  speaking  of  the  law  here—
 but  I  cannot  conceive  that  any  country
 can  be  told  to  invite  foreign  forces  on
 its  soil.

 installation  of  Statues

 °4624.  Shri  0.  C.  Sharma:  Will  the:
 Minister  of  Works,  Housing  and  Sup.
 ply  be  pleased  to  state  the  progress
 made  by  the  Committee  appointed  to
 advise  Government  on  the  installation.
 of  statues  at  suitable  places  in  Delhi?
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 The  Deputy  Mizister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  The  Committee  have  held
 two  meetings  and  considered  in  a
 genera]  way  certain  proposals  for
 erection  of  statues  in  the  Capital.
 The  Committee  have  made  00  firm  re-
 commendations  so  far.

 खेठ  गोविन्द  वास  :  क्या  यह  कमेटी

 इस  बात  का  भी  विचार  करेगी  कि  जो

 मूर्तियां  इस  समय  नई  दिलल्‍लों  में  लगी  हुई  हैं
 उन  को  हटाया  जाय

 Shri  Anil  K.  Chanda:  This  Com-
 mittee  has  to  advise  about  the  erection
 of  statues,  not  about  their  removals.

 Shrimati  Ma  Palchoudhuri:  May  I
 know  whether  any  artists  are  associ-
 ated  with  this  Committee?  If  so,  will
 they  advise  Government  about  their
 erection  etc.?

 ह 1  Anil  K.  Chanda:  The  idea  is
 this.  As  soon  as  there  is  a  proposal
 fur  putting  up  a  statute  in  a  public
 place  in  the  Capital,  in  order  to  advise
 the  Government  in  the  mattcr,  a  Com-
 mittee  has  been  set  up  in  our  Minis-
 try.  :The  Committee  will  also  advise
 about  the  material  to  be  used,  whe-
 ther  it  should  be  of  marble  or  of
 some  other  stone,  No  artist  as  such
 has  been  associated  with  the  Com-
 mittee.

 Shri  0.  द्,  Pattabhi  Raman:  In  view
 of  the  total  absence  of  the  statues
 of  Indian  national  heroes,  will  Gov-
 ernment  consider  the  practicability  of
 having  some  statues  at  least,  to  start
 with?

 Shri  Anil  K.  Chanda:  As  far  as  I
 know,  we  have  not  considered  this
 matter.

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  ‘The  Indian  background  in
 regard  to  statues  has  been  somewhat
 different  from  that  of  the  West.  In
 the  past  statues  have  been  put  up
 here  of  Gods,  not  of  human  beings.
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 थ्यो  भक्त  वर्ग  :  क्या  इस  समिति
 में  कोई  सूची  तैयार  की  है,  या  सूली  तैयार
 करने  का  विचार  कर  रही  है  कि  किन  किन
 व्यक्तियों  की  मृतियां  स्थापित  की  जादेंगी
 आर  दिल्‍ली  केः  किन  किन  स्थानों  में  स्थापित
 की  जायेंगी  २

 Shri  Anil  K.  Chanda:  The  position
 is  this.  When  a  proposal  is  made  by
 any  public  body,  say,  the  Municipal
 Committee,  to  put  up  a  statue,  then
 only  will  this  Committee  go  into  the
 matter.

 Shri  Heda:  May  I  know  whether
 this  Committee  is  also  considering  the
 size  of  the  statue?  In  some  big  places
 we  find  a  small  bust  or  something  like
 that.

 Shri  Anil  K,  Chanda:  Thatis  a
 hypothetical  case.  When  a  definite
 proposal  is  made  by  any  organisation,
 the  Committee  discusses  the  merits  of
 the  proposition.

 Shri  D.  C.  Sharma:  May  I  know
 whether  it  is  a  permanent  Committee
 or  an  ad  hoc  Committee?  Who  are
 the  members  of  the  Committee?

 Shri  Anil  K.  Chanda:  It  is  a  perma-
 nent  Committee.  At  the  moment,  the
 Committee  is  composed  of  the  Chief
 Commissioner  of  Delhi,  the  Chief
 Architect  of  the  Government  of  India,
 the  Chief  Engineer  C.P.W.D.,  a  re-
 presentative  from  the  two  munici-
 palities,  a  representative  of  the  Health
 Ministry,  a  representative  of  the  Home
 Ministry  and  a  representative  of  the
 Works,  Housing  and  Supply  Ministry.

 Shri  Mahanty:  Who  is  the  Chief
 Minister  of  Delhi  now?

 Shri  Anil  K.  Chanda:  I  referred  to
 the  Chief  Commissioner,  not  to  the
 Chief  Minister.

 Mr.  Speaker:  Those  hon.  Members
 who  have  not  put  their  questions
 earlier  can  now  do  so.



 Khadi  Industry  in  Weat  Bengal
 tor

 *26i0,  J  Shr!  Ghosal:
 हि au  Shri  K.  U.  Parmar:

 Will  the  Minister  of  Commerce
 and  Industry  be  pleased  to  state:

 (a)  whether  any  steps  have  been
 taken  to  improve  the  Khadi  Indus-
 try  in  West  Bengal;  and

 (b)  if  so,  what  are  they?

 The  Minister  of  Industry  (Shri
 Mannbhai  Shah):  (a)  and  (b).  A
 statement  is  laid  on  the  Table  of  the
 Lok  Sabha.  [See  Appendix  VII,  an-
 nexure  No.  41)

 Shri  Ghosal:  What  is  the  total  num-
 ber  of  people  engaged  whole-time  in
 Khadi  industry  in  West  Bengal  and
 what  is  their  avcrage  earning?

 Shri  Manubhai  Shah:  The  number  of
 spinners  is  2,900  und  instructors  105.
 The  average  earning  varies  from  Re.  ]
 to  Rs.  2-8  per  day.

 Shrimati  Wa  Palchoudhuri:  Consi-
 dering  the  fact  that  khadi  sarees  and
 dhoties  need  much  finer  fabrics,  are
 efforts  being  made  to  induce  them  {o
 produce  coarse  khadi  and  export  it,
 as  there  is  a  very  good  market  for
 that?  If  they  do  that,  the  weavers
 also  will  get  good  remuneration.

 Shri  Mannbhai  Shah:  Of  course,
 this  does  not  arise  out  of  the  maia
 question.  But  I  can  assure  the  hon.
 Member  that  the  Khadi  Commission  is
 making  efforts  to  produce  the  finest
 variety  of  Khadi.  As  a  matter  of  fact.
 Ambar  yarn  as  fine  as  60s  has  been
 produced.  They  are  also  producing
 better  printed  voiles  and  a  sort  of
 richer  khadi  with  embroidery  which
 can  be  exported.

 Shri  Goray:  How  far  is  it  true  to  say
 that  weavers  are  reluctant  to  accept
 Ambar  yarn?

 Shri  Manubhai  Shah:  Such  a  thing
 has  not  come  to  our  riofice.  It  may
 be  that  in  some  Parishramalayas  the
 weavers  in  the  beginning  are  not  ac-
 cepting  Ambar  yarn.  But,  generally,
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 Ambar  yarn  is  as  good  any  other  yarn,
 if  not  better.

 Shri  C.  K.  Bhattacharyya:  Is  Gov-
 ernment  offering  any  help  to  any  or-
 ganisation  in  West  Bengal  for  Khadi
 work?

 Shri  Manubhai  Shah:  That  is  exact-
 ly  what  I  mentioned.  The  amount  of
 grants  and  loans  given  to  West  Bengal
 Government  has  varied  from  Rs.  70
 lakhs  to  Rs.  44  lakhs  annually.  4  will
 also  give  the  number  of  Ambar
 charkhas  in  Bengal.  There  are  about
 2,863  of  them  in  Bengal  today.  They
 will  go  much  faster  according  to  the
 programme  submitted  by  them.

 Shri  C.  K.  Bhattacharyya:  I  did  not
 exactly  want  to  know  the  help  given
 to  the  Government.  I  wanted  to  know
 whether  any  non-official  organisation
 was  receiving  any  help  from  the
 Centre.

 Shri  Manubhai  Shah:  This  is  the
 help  given  through  the  State  Govern-
 ment  to  the  non-official  bodies.  The
 Commission  also  gives  help  to  the  non-
 official  bodies.  The  entire  programme
 of  khadi  is  through  voluntary  organi-
 sations  and  not  through  governmental
 organisations.  It  is  the  weaver,  spin-
 ner,  dyer  and  the  printer  who  is  help-
 ed  by  the  Khadi  Commission.

 Shri  Goray:  May  I  know  the  total
 amount  of  varn  spun  on  Ambar
 charkha  and  the  amount  utilised  by
 the  weavers?

 Shri  Manubhai  Shah:  This  does  not
 again  arise  out  of  this  question.  I
 have  placed  before  the  House  several
 figures.  The  Ambar  yarn  hes  increas-
 ed  from  twelve  lakh  pounds  to  about
 twenty  lakh  pounds.

 As  far  as  the  West  Bengal  Govern-
 ment  itself  is  concerned,  in  the  state-
 ment  I  have  mentioned  that  the  pro-
 duction  has’  increased  from  3,00,000
 square  yards  to  about  5,60,000  square
 yards  in  the  first  ten  months  of  1957-
 58.

 Shri  Thimmaiah:  Sir,  may  I  request
 you  to  direct  the  hon,  Minister  to  ans-
 wer  प्र  No.  1606?



 Mr.  Speaker:  I  am  not  going  to
 allow  that.  The  hon.  Member,  who
 has  tabled  the  question,  has  not  even
 cared  to  send  a  letter  of  authority.

 The  questions  are  all  over.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Distribution  of  Cement
 °1606.  Shri  ्,  C.  Shukla:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  what  steps  were  taken  by  the
 State  Trading  Corporation  of  India
 (Private)  Ltd.  to  rationalise  and  pre-
 vent  overlapping  in  the  then  exist-
 ing  arrangements  for  the  distribution
 of  cement  after  it  took  over  the  mono-
 poly  for  the  distribution  of  cement  in
 the  country;  and

 (9)  the  particulars  of  the  econo-
 mies  in  transport  and  transportation
 costs,  if  any,  achieved  by  the  State
 Trading  Corporation  as  compared  to
 pre-S.T.C.  era?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  and  (b).  A  statement
 is  laid  on  the  Table  of  the  Lok  Sabha.
 (See  Appendix  VII,  annexure  No.  42.]

 Coir  Industry
 *1607.  Shri  Assar:  Wiil  the  Minis-

 ter  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 that  large  quantity  of  coir  yarn  is
 available  in  Bombay  State  on  Kon-
 kan  Coast  in  Kolaba  and  Ratnagiri
 District;

 (b)  if  so,  whether  there  is  any  pro-
 posal  to  set  up  coir  industries  on  small
 scale  in  District  Ratnagiri;  and

 (c)  the  amount  allotted  to  the  Bom-
 bay  Government  for  the  development
 of  coir  industry  in  the  years  1956-57,
 ३857-58  and  1958-59  by  the  Central
 Government?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Although  coco-
 nut  palms  are  grown  in  Bombay
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 State  on  Konkan  Coast  in  Kolaba  and
 Ratnagiri  Districts,  Coir  yarn  is  not
 readily  available  in  large  quantities
 there.

 (b)  Action  has  already  been  taken
 by  the  Government  of  Bombay  for
 exploitation  of  coconut  husk  in  Ratna-
 giri  District  by—

 (i)  Establishment  of  Departmen-
 tal  Training  Institutions.

 Gii)  Establishment  of  Coir  Produc-
 tion  Centres.

 (iii)  Organisation  of  Coir  Produ-
 cers’  Co-operative  societies
 and  giving  financial  assistance
 to  them.

 (c)  No  funds  were  sanctioned  dur-
 ing  1956-57  as  no  proposals  were  re-
 ceived  from  the  State  Government.  A
 loan  of  Rs.  8,325  and  grant  of  Rs.
 ‘14,121  were  sanctioned  during  ‘1957-
 58.  The  allocation  for  1958-59  is  Re.
 25,000.
 Evacuee  and  Government  Properties

 *1609.  Shri  Ajit  Singh  Sarhadi:  Will
 the  Minister  of  Rehabilitation  and
 Minority  Affairs  he  pleased  to  lay  a
 statement  showing  the  number  of
 evacuee  premises  and  Government
 built  properties  not  disposed  of  so  far
 owing  to  the  delay  in  finalising  the
 prices?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  The  process  of  valuation
 and  sale  is  a  continuous  one.  Pro-
 perties  of  the  value  of  about  rupees
 forty  crores  have  already  been  sold.

 Rescue  Station  at  Kothaguidum
 *1612,  Shri  T.  B.  Vittal  Rao:  Will

 the  Minister  of  Labour  and  Empley-
 ment  be  pleased  to  state:

 (a)  whether  there  is  a  proposal  to
 have  a  rescue  station  at  Kothaguidum,
 Andhra  Pradesh;

 (b)  if  so,  when  it  is  likely  to  be
 opened;  and

 (c)  The  amount  likely  to  be  spent
 on  it?
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 The  Miniter  of  Labour  and  Em-
 ployment  and  Planning  (Shri  Nanda):
 (8)  Yes.

 (b)  It  may  take  about  two  years.

 (c)  An  estimate  has  not  yet  been
 prepered.

 Import  Licences
 1613.  Shri  M.  BR  Masanfi:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  total  value  of  the  Import
 Licences  issued  in  956  and  1957  in
 respect  of  (i)  Capital  Goods;  and  (ii)
 Consumer  Goods;  and

 (b)  what,  if  any,  machinery  Gov-
 ernment  have  set  up  to  enable  them
 to  ascertain  at  any  given  time  the  out-
 standing  unutilized  Import  Licences  in
 respect  of  (i)  Capital  Goods,  and  (ii)
 Consumer  goods;  and

 (c)  the  estimate  of  the  outstanding
 anutilized  Import  Licences  in  respect
 of  (i)  Capital  Goods.  and  (ii)  Consu-
 mer  Goods?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  The  information  giving
 total  value  of  Import  Licences  issued
 in  856  and  ३957  (upto  4-I-58)  in  res-
 pect  of  Capital  Goods  and  Heavy
 Electrical  Plant,  Other  Machinery  and
 Cousumer  Goods  is  as  under:

 Category  of  Value  (Rs.  Crores)
 licensing  956  957

 3,  Capital  Goods,  upto  4-7-58
 and  Heavy  363  229
 Electrical  Plant.

 2.  Other  Machinedy.  89  67
 3.  Consumer  Goods.  26  १363

 (ka)  The  estimates  of  outstanding  on
 licamces  issued  for  imports  by  the
 private  sector  are  based  on  periodical
 tabulation  of  information  available  at
 the  customs  offices  at  the  major  ports.
 Outstandings  on  Government  account
 are  reported  from  time  to  time  by  the
 government  agencies  concerned.
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 (९)  The  total  of  outstanding  com-
 titments  at  the  end  of  March,  1988,
 was  of  the  order  of  Rs.  864  crores,  the
 break-up  of  which  is  as  follows:—

 Rs.  523  crores  on  Government  ac-
 count;

 Rs.  4  crores  on  account  of  im-
 port  of  steel,  mainly.  by  the
 Iron  and  Steel  Controller;  and

 Rs.  300  crores  on  private  account.

 Newton  Chickli  Colliery  x

 #1623,  Shri  T.  B.  Vittal  Rao:  Will
 the  Minister  of  Labour  and  Employ-
 ment  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  800  on
 the  40095  March,  958  and  state:

 (a)  whether  the  case  against  the
 manager  of  the  Newton  Chickli  Colli-
 ery  has  since  commended  in  the  lower
 court;

 (b)  whether  the  Court  of  Inquiry
 appointed  in  this  case  under  Regula-
 tion  48  of  Indian  Mines  Regulation
 4926  has  since  commenced  its  work;
 and

 (c)  if  not,  the  reasons  therefor?

 The  Minister  of  Labour  and  Employ-
 ment  and  Planning  (Shri  Nanda):  (a)
 No.  The  manager  has  field  an  applica-
 tion  before  the  Jabalpur  High  Court
 for  grant  of  leave  to  appeal  to  the
 Supreme  Court  and  pending  disposal
 of  the  application  the  High  Court
 have  stayed  all  action  by  the  lower
 court.  against  the  manager.

 (b)  and  (c).  The  Court  of  Inquiry
 was  scheduled  to  meet  in  December,
 1957,  but  due  to  other  pressing  official
 duties  the  Chairman  of  the  Court  who
 is  also  the  Commissioner  of  the  Jabal-
 pur  Division,  could  not  hold  the  in-
 quiry  as  scheduled.  He  has  now  fixed
 the  inquiry  for  the  5th  April,  १958
 to  the  8th  April,  1958,
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 जकरोी  को  खाल  को  कमाना

 रेरथ थ.  श्री  ०  शाक  दिलेदो:  क्‍या
 बाजिव्य  सथा  उचयोग  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्रोमियम  सल्फेट  से  बकरी  कौ
 खालें  कमाने  के  लिये  देश  में  इस  समय  क्या
 प्रबन्ध  है  ;  और

 (ख)  इसका  उत्पादन  बढ़ाने  के  नये
 जो  ब्रयत्न  किये  गये  हूँ  उसका  क्‍या  परिणाम
 निकला  है  ?

 जाणिज्य  तथा  उद्योग  संतरी  (करे  लाल

 बहादुर  ज्ञास्त्री)  :  (क)  क्रोमियम  सल्फेंट
 से  बकरी  की  खाले  कमाकर  चमकदार  किड
 लेदर  तैयार  करने  के  तोन  कारखाने  हें,  जो
 सभी  मद्रास  राज्य  में  हें  ।  तीनों  का रस्वानों
 का  कुल  उत्पादन  क्षमता  १८  लाख  खालें
 प्रति  वर्ष  तैयार  करने  की  है  ny  खालें  क  पाकर
 अमकदार  किड  लेदर  तैयार  करने  के  एच,  या  दो

 का  रखाने  और  स्थापित  करने  की  संभावनायें
 बखवोजी  गयीं  छेकिन  गेर-सरकारोी  क्षेत्र  के  उद्योग
 पतियों  को  यह  काम  शुरू  करने  के  लिक  राजी
 करने  का  भो  तक  कोई  नतीजा  नहीं  निकला
 है  t

 (व)  चमकदार  किड  लेदर  का  उत्पा-
 दन  बढ़ाना  संभव  नहीं  है  क्योंकि  देश  में  इसकी
 मांग  थोड़ी  हो  है  और  सं०  रा०  अमेरिका  में
 बनने  वाले  चमड़े  के  मुकाबिले  में  हमारे  इस
 चमड़े  की  किस्म  बहुल  घटिया  होती  है  और
 क्रमेरिका  ही  भारत  के  चमकदार  किड  लेदर
 का  मुख्य  झआयातक  है

 क्षार  उद्योग

 २२८६.  श्री  wo  लाठ  द्विवेदी  :  गया
 वाणिज्य  तथा  उद्योग  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्षार  उद्योगों  के  लिये  विदेशों
 से  कच्चे  माल  के  आयात  के  लिये  क्या  सुविधायें
 दी  गई  हैं  ;  और
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 (a)  किन-किन  बस्तुझों  के  कितने
 झायात  के  लिये  प्रबन्ध  किया  गया  है  ?

 वाणिज्य  सभा  उद्योग  संत्रो  (भी  ह ।।. ल
 बहादुर  ज्ञास्त्रो):  (क)  अगर  देशी  साधनों
 से  आवहयकतायें  परी  नहीं  हो  सकतीं  तो  क्षार
 निर्माताओं  को  आयात  करने  की  झनुभति
 दी  जाती  है  ।  माल  के  झायात  का  परिमाण
 समय  समय  पर  होने  वाली  विदेशी  मुद्रा  की
 स्थिति  पर  निर्भर  होता  है

 (ख)  श्राम  तौर  पर  क्षार  उद्योग
 ग्रफाइट,  एसवस्टस,.  पारा  और  बेरियम
 क्लोराइड  का  आयात  करता  है ।

 १६५६  और  १६५७  में  किन-किन
 चीजों  का  कितने  परिमाण  में  रायात  किया
 गया,  इसका  विवरण  सभा-पटल  पर  रख
 दिया  गया  है  ।  [विखिये  परिशिष्ट  ७,  झात्रु
 बन्ध  संख्या  ४२-क]

 संभरण  झोर  निबटान  निर्वेशालय

 २२९०.  भी  Ho  ला०  दिजेदी:  क्या
 निर्माण,  आयास,  और  संभरण  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  खादी  की  किस्म  व  उत्पादन  में
 सुधार  करने  के  लिये  १६५६-५७  में  संमरण
 और  निबटान  निदेशालय  के!  जिन  अधिकारियों
 ने  कुछ  स्थानों  का  दौरा  किया  बे  किन-किन
 पदों  पर  कार्य  करते  हैं  ;  और

 (ख)  इन  अ्रधिकारियों  ने  किन-किन
 स्थानों  का  दौरा  किया  ?

 निम/ण,  'झावास  और  संभरण  मंत्री
 (श्री fo  काल रेडडी)  :  (क)  संभरण
 निदेशक  (वस्त्र)  श्रौर  सहायक  निरीक्षण
 निदेशक  (वस्त्र),  नई  दिल्‍ली  t

 (ख)  (१)  मोहस्मदपुर  (बिहार)

 (२)  कमटोल  (विहार)
 (३)  हाजीपुर  (बिहार)

 (४)  सिमरी  (बिहार)
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 (४)  कपहया  (बिहार)

 (६)  माधेपुर  (बिहार)

 (७)  मधुबनी  (बिहार)

 (८)  पूसा  (बिहार)

 (९)  मुजफ्फरपुर  (बिहार)

 झाबास  स्थान  का  दिया  जाना

 २२६१.  श्री  स०  ला  दिवेदी  :  क्‍या
 जिर्माण,  आवास  और  संमरण  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  दिल्‍ली  में  इस  समय  कितनी  गर-
 सरकारी  संस्थाओं  को  सरकार  द्वारा  आवास-
 स्थान  दिया  गया  है  और  प्रत्येक  को  कितना
 स्थान  मिला  है  ;

 (ख)  उनसे  प्रति  बर्ष  कुल  कितना
 किराया  वसूल  होता  है  ;

 (ग)  इन  संस्थाओं  को  दिया  गया
 स्थान  सरकारी  कार्यालयों  के  लिये  वापस
 लेने  के  लिये  क्या  कोई  कार्यवाही  की  गई  है  ;
 झौर

 (घ)  यदि  हां,  तो  उसका  व्यौरा  क्‍या

 निर्माण,  कावास  कौर  संभरण  मंत्रों

 (शी  wo  wo  रेड्डो)  :  (क)  विवरण
 सथश-पटल  पर  रख  दिया  गया  है  [िखिये
 परिशिष्ट  ७,  अनुजन्ध  संख्या  ४२]

 (ख)  ११,१८४. ८८  रुपये

 (ग)  और  (घ):  सरकार  ने  यह  मान
 लिया  है  कि  इन  में  से  कुछ  ऐसी  गैर-सरकारी
 संस्‍्थायें  हें  जिनके  लिये  यद्यपि  सरकार  उत्तर-
 दायी  नहीं  है  या  जो  सरकार  द्वारा  स्थापित
 नहीं  की  गई  हैं  ,  फिर  भी  वह  सामाजिक,
 प्रशिक्षण  और  सांस्कृतिक  क्षेत्रों  में  उपयोगी
 कार्य  करने  वाली  हूँ  और  इसलिये  वे  कुछ
 प्रोत्साहन  की  अधिकारी  हेँ  ।  साथ  लगे
 विवरण  में  दी  गई  अलाटमेंट  इसी  झाधार  पर

 सूतकाल  में  विभिन्न  समयों  में  को  गई  थी  ।
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 राजधानी  में  स्थान  की  काफी  कभी  होने  के
 कारण  सरकार  ने  बहुत  सी  अ्रलाटमेंट  का
 हाल  में  पुनविलोकन  किया  है  जिसके  परिणाभ-
 स्वरूप  बहुत  सी  संस्थाओं  को  जितना  शीघ्र
 हो  सके  दूसरा  प्रबन्ध  करने  के  लिये  कहा
 गया  है

 संसद्‌  सदस्यों  के  लिये  नियास-स्थास

 २२६२.  क्री  wo  wo  हिवयी:  क्या
 मिर्माण,  झावास  झौर  संभरण  मंत्री
 मंत्रालय  की  वर्ष  १६४६-५७  की  वाधषिक
 रिपोर्ट  के  पृष्ठ  २३  के  सम्बन्ध  में  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  संसद-सदस्यों  के  लिये  निवास-
 स्थान  की  जो  १५६  मकानों  की  कमी  थी,
 बह  कब  तक  पूरी  हो  जायेगी  ;  और

 (ख)  इस  सम्बन्ध  में  क्‍या  कार्यवाही
 की  जा  रही  है  ?

 निर्माण,  आवास  और  संभरण  संत्री

 फ्धी  wo  wo  रेड्डोी::  (क)  और  (ख).
 जैसा  कि  निर्माण,  आवास  झर  संभरण
 मन्त्रालय  के  १६५७-५८  के  प्रतिवेदन
 के  पृष्ठ  श८  पर  दिया  गया  है,
 संसद  सदस्यों  के  लिये  ६८४  निवासस्थानों
 की  मांग  में  से  ५५३  बंगले  और  फ्लंटस्‌  और
 २२३  होस्टलों  में  कमरे  उपलबूध  हैं  ।  इस  लिये
 इस  समय  संसद्‌  सदस्यों  के  लिये  कुल  ७७६
 निवास-स्थान  उपलब्ध  हैं  ।  बंगलों  या  फूलैटों  में
 निवास-स्थानों-जिनके  लिये  संसद्‌  सदस्य
 अधिमान  देते  है  -की  कभी  को  दूर  करना,
 अवश्य  ही  एक  दीर्थेकालीन  कार्य  होगा  जो  कि
 सरकार  द्वारा  बनाये  जांने  वाले  नये  निवास-
 स्थानों  को  निर्माण  की  गति  पर  आधारित
 है  ।  जैसा  कि  मंत्रालय  के  १६५७-४८  के
 प्रतिबंदन  के  पृष्ठ  १६  में  बताया  गया  है,
 १६५८  के  श्रन्त  तक  मार्ग  का  घ  प्रतिषत
 तक  पूरा  करने  के  लिये  निवासस्थानों  के
 बनाने  का  सरकार  का  मूल  कार्यक्रम  दूर  न
 होने  वाले  कारणों  के  लिये  कम  करना  पड़ा  है  ।
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 २२६३.  ्गी  qo  ह्वा०  दिजेवी  :

 क्या  निर्माण,  rere  wie  संभरण  मंत्री

 यह  बताने  की  रूपा  करेंगे  कि  :

 (क)  राष्ट्रीय  इमारत  संस्था  की  शोर
 से  एक  स्थायी  निर्माण-कला  केन्द्र  की  स्थापना
 के  विषय  में  शब  तक  क्या  प्रगति  हुई  है  ;  और

 (@)  उसका  अनुमानित  व्यय  कितना

 हैं?
 लिर्माण,  झाजास  तथा  संभरण  उपमंधी

 (जी  झमिल  ge  war)  :  (क)  माननीय
 सदस्य  का  संकेत  शायद  राष्ट्रीय  इमारत

 काउन्सिल  (National  Buflding  Council)
 की  सिफ़ारिश  के  अनुसार  एक  निर्माण-
 कला  केन्द्र  (Building  Centre)  स्थापित
 करने  के  सुझाव  की  ध्ोर  है  t  राष्ट्रीय  इमारत
 संस्था  ने  एक  योजना  तैयार  की  है  जिस  पर
 विचार  हो  रहा  है  ।  इस  बीच  मथुरा  रोड  पर

 प्रदर्शनी  क्षेत्र  में एक  छोटा  प्रस्थायी  केन्द्र
 स्थापित  करने  की  कार्यवाही  की  जा  रही  है  ।

 (ख)  योजना  अभी  विचाराधीन  है  ।
 इसलिये  इस  समय  खर्च  का  पूरी  तरह  से
 अन्दाज़ा  नहीं  लगाया  जा  सकता  है।

 कृतिस  रेदास  का  सूत

 २२६९४.  शनी  Ho  mo  fred:
 en  वाणिज्य  तथा  उखोग  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि

 (क)  देश  में  कृत्रिम  रेशम  का  सूत
 तैयार  करने  की  जो  योजनायें  १९५६  में
 विचाराधीन  थीं,  उनके  बारे  में  क्‍या  प्रगति

 हुई  है  ;  भौर

 (ख)  इन  योजनाझों  के  अनुसार
 कितने  कारखानों  का  विस्तार  किया  गया  है
 झौर  किसने  नये  कारखाने  खोले  जायेंगे  ?

 वाणिज्य  तथा  उद्योग  मंत्री  (भो  लाल  बहाडुर
 शास्जो)  (क)  १६५६  में  जो सात  योजनाएं
 विचाराभीन  थी,  उनमें  से  ६  योजनाभों  पर
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 अमल  करने  के  लिए  “कारगर  कदम"
 उठाये  जा  चुके  हे  ।  इसमें  से  तीन-योजनाशें
 के  १६५८  की  समाप्ति  से  पहले  ही  पूरे  हो
 जाने  की  संभावना  है  और  दो  योजनाएं  १६५६
 के  श््न्त  तक  पूरी  हो  जानी  है  |  छूटी  योजना

 ह. ड  होने  में  कुछ  अधिक  समय  लगेगा  |

 (ख)  भाग  (क)  में  जिन  सात  योजनाझों
 का  उल्लेख  किया  गया  है,  उनमें  से  तीन

 मौजूदा  ओद्योगिक  संस्थानों  के  पर्याप्त
 विस्तार  के  लिए  हैं  ।  जिन  नये  कारखानों  की
 स्थापना  का  प्रस्ताव  है,  उनकी  संख्या  भी
 तीन  है  1

 झोलखला  को  झ्ौद्योगिक  अस्सी

 _  ली  स०  ला०  दिलेदों  :
 २२६५.  4  थी  नयल  प्रभाकर  :

 श्री  दामानी  :

 बया  वाणिज्य  तथा  उच्योग  मंत्री  यह  बताने
 की  कपा  करेंगे  कि  :

 (क)  श्रोखला  की  श्रौद्योगिक  बस्ती  के
 निर्माण  में  क्‍या  प्रगति  हुई  है  ;

 (ख)  वहां  किस  किस  प्रकार  के
 कारखानों  के  लिये  स्थान  रखा  गया  है  ;

 (ग)  इन  सब  का  रखानों  की  सूची  कया  है;

 (घ)  इन  कारखानों  से  सरकार  को
 किराये  के  रूप  में  कितनी  श्राय  होगी  ;

 (=)  क्‍या  किसी  कारखाने  की  स्थापना
 का  कार्य  प्रारम्भ  किया  गया  है;

 (च)  यदि  हां,  तो  कितने  कारखानों
 का;

 (छ)  यदि  प्रदन  के  उपरोक्त  भाग  (=)
 का  उत्तर  नकारात्मक  हो,  तो  स्थापना  कार्य
 कब  प्रारम्भ  होगा  ;  और

 (ज)  इस  बस्ती  पर  अब  तक  कुल  कितना
 व्यय  हुआ  है  ;  श्रौर  किराये  के  रूप  में  प्राप्त
 होने  वाली  राशि  से  यह  कब  तक  वसूल  हो
 जायेगा  ?
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 आजिल्य  सथा  उक्योग  मज्ो  (ली  लाल  बहादुर
 दास्त्री)  (क)४०  एकड़  जमीन में  ३५  कारणाने
 बन  गये  हैं  गौर  उनमें  पानी  पहुंचाने,  नालियाँ
 निकालने  तथा  बिजली  देने  की  व्यवस्था  भी
 हो  गयी  है  ।  इनके  अतिरिक्त  एक  प्रशासकीय
 स्वंड  भी  बन  गया  है,  जिसमें  दफ्तर,  बेक
 डाकलानें,  नौकरी  दिलाऊ  दफूतर,  परिवहन
 एजंसी  तथा  दूकाने  होंगी  ।  कैन्टीनों,  श्रस्पतालों
 तथा  आग  बुझाने  के  केन्द्र  की  इमारतें  भी
 तैयार  हो  गयी  हैं  ।

 (@)  निम्न  प्रकार  के  कारखानों  के
 लिए  वहां  स्थान  बताया  गया  है  :--

 प्रत्येक  कारस्वाने  का  कारणखानों  की

 क्षेत्रफल  संख्या

 २,०००  यग  फीट  २
 २,५०००  ,,  ,,  है
 ३,०००  ,,  क्र  2
 ४,०००  ,,  oF  2
 Yoo  ci  ¥  शल
 ६,०००  ,,  7  v
 €,०००  a  -  yx

 १०,०००  ,,  "  CY

 zy

 (7)  एक  विवरण  सभा  पटल  पर  रख
 दिया  गया  है  ।  (देखिये  परिशिष्ट  ७,  अनुबन्ध
 संख्या  ४डड)

 (घ)  राष्ट्रीय  लघु  उद्योग  निगम  को  जो
 बस्ती  का  प्रबंधक  है,  प्रतिमास  ROVE
 So  किराये  के  रूप  में  मिला  करेगा  |

 (ड),  (च)  भर  (छ)  :  २१  कारखानों
 में  'बास्तव  में  उत्पादन  शुरू  हो  गया  है  और
 ५  में  मशीनें  लगायो  जा  रही  हैं  |  शेष  ६
 कारखानों  में  से  क  कारखाने  की  जगह
 खाली  पड़ी  हुई  है  क्योंकि  जिसे  यह  जगह
 दी  गयी  थी,  उसने  इस  पर  कब्जा  नहीं  किया  ।
 शेष  आठ  कारखानों  के  शी  घर  ही  चालू  हो  जाने
 वी  संभावना  है  d

 11 APRIL
 soe

 4  Answers  9442

 (ज)  इस  बस्ती  पर  ३१  माचे  १६४८
 सक  ४१,०६,६७०  Fo  सर्च  श्मा  चुका  है  |

 जिन  कारलानों  को  जगह  अलाट  की
 गयी  है  उनसे  छत  वाली  जगह  को  €  ह.  चै०
 प्रतिवर्ग  फीट  प्रतिमास  की  दर  से  रियायती
 किराया  लिया  जा  रहा  है  जो  शुरू  में  ३  साल
 लक  इसी  दर  से  लिया  जाता  रहेगा  t  इसके
 याद  बस्ती  की  वास्तविक  कुल  लागत  अर
 इमारतों  की  अ्रनुमानित  मियाद  आदि  बातों
 को  ध्यान  में  रख  कर  लाभत्रद  किराया  वसूल
 करने  के  प्रन्‍न  की  जांच-पड़सताल  की  जाएगी।
 इस  समय,  यह  बता  पाना  संभव  नहीं  है  कि
 सिर्फ  किराये  से  ही  बस्ती  की  लागत  कब  तक

 बसूल  हो  जाएगी  ।९

 सामान  की  खरीद

 २२६६.  शी  म०  जा०  द्विवेदी  :  क्‍या

 निर्माण,  ाधास  और  संभरण  मंत्री
 यह्  बताने  की  कृपा  करेंगे  कि  :

 (क)  संभरण  और  निषटान  के  सहा-
 निदेशालय  हारा  खरीदे  जाने  वाले  सामान
 का  निरीक्षण  करने  के  लिये  १€५६  में  विभिन्न
 श्रेणियों  के  पदाधिकारी  किन-किन  देक्नों  को
 भेजें  गये  थे  ;

 (4)  प्रत्येक  श्रेणी  के  कितने  पदाधि-
 कारी  इन  द्जों  को  भेजें  गये  थे  ;

 (7)  इन  पदाधिकारियों  तथा  कर्म-
 चारियों  को  यात्रा  व्यय  तथा  भत्ते  के  रूप  में
 कितना  धन  दिया  गया  ;  और

 (घ)  इस  समय  इस  काम  के  लिये
 विदेशों  में  किलने  पदाधिकारी  व  कर्मचारी
 हें?

 निर्माण,  झ्रावास  तथा  संभरण  मंत्रो
 (श्री  क०  qo  रेडडो)  (क)  जापान  ।

 (ख)  दस  अफ़सर,  जिनमें  २  उप-निरीक्षण
 निदेशक  (Deputy  Director  of  Inspection)

 २  सहायक-निरीक्षण-निदेशक,  2,  सहायक



 9443  Written  Answers

 निरीक्षण.  भ्रफ़तर  (Asstt.  Inspecting
 Officers)  और  3  माल-परीक्षक

 (Examiner  of  Stores)  थे  |

 (7)  Rakes  तक  १,८६,७७०  22
 रुपये

 (घ)  छा:  ।

 लूग्दी  का  उत्पादन

 २२६७.  श्री  Ao  wo  िलेदो  :

 कया  बाजिण्य  सया  उद्योग  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कागज  तैयार  करने  की  लुग्दी
 बनाने  का  कारखाना  स्थापित  करने
 की  दिया  में  अब  तक  क्या  प्रगति  हुई  है  ;

 (स्व)  इन  कारखानों  को  खोलने  के
 लिये  उपयुक्त  स्थानों  का  पता  लगाने  के  लिये
 क्या  कार्यवाही  की  गई  है  ;

 (ग)  ग्रासाम  में  एक  कारखाना  खोलने
 के  लिये  जिसके  लिये  स्त्रीकृति  दी  जा  चुको
 है.  कितनी  पूंजी  लगाई  जा  रही  है  और  इस
 कारखाने  को  कौन  लगा  रहा  है  ;

 (4)  क्या  इस  सम्बन्ध  से  विदेशों  से
 कोई  सहयोग  लिया  जा  रहा  है  ;  और

 (=)  यदि  हां.  तो  कितना  और  किस
 ख्पमं  7

 वाणिज्य  तथा  उद्योग  संत्रो  (श्री  लाल  बहावुर
 शास्त्रो)  (क)  और  (ख)  :  कागज  बनाने  के
 काम  आने  वालो  लुगदी  का  उत्पादन  करने
 के  लिये  आयाम  बौर  मध्य  प्रदेश  में  हक-
 एक  कारखाना  स्थापित  करने  की  दो
 योजनाओं  को  केन्द्रीय  सरकार  ने  स्वीकार
 कर  लिया  है  ।  ऐस  कारग्वाल  क्रिस  स्थान  पर
 खोले  जायें  इसका  'निवचय  कच्चा  माल,  परिवहन
 झौर  उत्पादन  प्रक्रिया  के  बाद  शेप  हानिका  रब-
 ददार्थों  की  निकासी  की  सुत्रिधाओं  तथा
 कारखाना  स्थापित  करने  के  लिये  न्य
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 जरूरी  सुविधाप्रों  को  ध्यान  में  रथ  कर  किया
 जाता  है  t  केन्द्रीय  सरकार  द्वारा  नियुक्त
 कॉगज-पैनल  स्थिति  का  लगातार  अध्ययन
 कर  रहा  है  और  इस  सिलसिले  में  झाये  प्रार्थनः
 पत्रों  की  जांच  सम्बद्ध  राज्य  सरकारों  की
 सलाह  से  की  जा  रही  है  ।

 (ग)  से  (हू):  मैससें  श्रमर  लारी  ने
 लास्साखांग  (झासाम  )  में  एक  नया
 कारखाना  स्थापित  करने  का  प्रस्ताव  किया  है
 जिसकी  निर्गेम  पूंजी  ३१०  लाख  रु०  होगी
 ओर  फर्मे  १६७  ३४  लाख  द.  के  ऋण-पत्र
 जारी  करेगी  ।  इस  फर्म  ने  श्रन्तर्राष्ट्रीय  बिल
 निगम  (वाशिंगटन)  से  हिस्सा-पुँजी  में
 हिस्सेदारी  के  लिसे  एक  करार  करने  का
 प्रस्ताव  भी  किया  2  ब्रौर  सयंत्र  और  मजीनें
 मगाने  का  प्रत्रंध  भी  किया  जा  रहा  है  ॥
 बह  मामला  श्रबन  केन्द्रीय  सरकार  के  विचारा-
 धीन  है  ।

 खेत्रोथ.  खान  निरीक्षक

 २२५६८.  श्री  म०  ला०  हिवेदी  :  क्‍या
 श्रम  और  रोजगार  मंत्री  यट  बताने
 की  कपा  करेंगे  कि  :

 (क)  खानों  को  सुरक्षा  के  सम्बन्ध  में
 इंग्लेंड  में  क्षेत्रीय  खान  निरीक्षक  के
 प्रशिक्षण  पर  क्रितना  बन  व्यय  किया  गया;
 और

 (ख)  उसे  कया  लाभ  उठाया  जा
 रहा  है  ?

 म  उपसंत्रो  :  (थी  शआ्राबिद  भली)
 (क)  OMY,  रूपये  ।

 (ख)  ट्रेनिंग  से  वापिस  आने  पर  गाट
 ग्रफपर  नेस्लोर  प्रदेश  सें  कोयला  और  गेर-
 कोयला  खदानों  का  निरीक्षण  करने  के  लिये
 नियकत  किये  गये  थे  ।  हाल  ही  में  उन्हें
 श्ाध  प्रदेश  राज्य  में  खदान  संस्थाओं  का
 संगठन  करने  के  लिये  वहां  की  सरकार  की
 सेवा  में  भेजा  गया  है  1
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 Borshora  Colliery
 2299.  Shri  Bhagavati:  Will  the  Min-

 ister  of  Labour  and  Employment  be
 pleased  to  state:

 (a)  the  number  of  employees  of  all
 categories  in  the  Borshora  Colliery  in
 Khasi  and  Jaintia  Hills,  Assam  under
 the  Assam  Bengal  Cement  Co.,  Ltd.;
 and

 (b)  whether  these  employees  have
 to  depend  on  rations  supplied  by  the
 company  from  Pakistan?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Al):  (a)  About  400.

 (b)  Information  is  not  available,
 Distribution  of  foodgrains  within  a
 State  is  the  responsibility  of  the  State
 Government.

 Imperial  Chemical  Industries
 Limited

 2300.  Shri  द  ग्,  Nayar:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  the  Imperial  Chemical
 Industries  Ltd.  has  taken  up  any  re-
 search  programmes  on  the  direction
 of  the  Government  of  India  to  solve
 any  problem  of  India's  Industries;
 and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Commerce  and  In-

 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  No,  Sir.

 (b)  Does  not  arise.

 Factory  Workers
 230l.  Shri  Ram  Krishan:  Will  the

 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  the  total  number  of  workers
 employed  in  new  factories  or  factories
 re-opened  after  closure,  during  1957-
 58;  and

 (b)  the  total  number  of  workers
 employed  in  factories  expanded  dur-
 ing  the  same  period?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  About  1,34,800.

 (b)  About  40,530,
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 अन्य  देशों  के  क्ल्ये  भारतीय  शिल्पिक

 २३०३  ह ३  भ्क  बग :  क्या  प्रधान
 मंत्री  सह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  कुछ  बाहरी
 देशों  में  भारतीय  इंजीनियरों  छिल्पिकों
 तथा  विशेषज्ञों  की  मांग  को  है  ;

 (ख)  यदि  हां,  तो  किन-किनस  देशों  ने
 इनकी  मांग  की  है  और  सरकार  द्वारा
 उनकी  प्रार्थनाओं  के  मान  लिये  जाने  पर
 विभिन्न  देशों  को  कितने  व्यक्ति  अरमी  तक
 भेजे  गये  हे  अथवा  भेजें  “जायेंगे  ;  ओर

 (ग)  उन्हें  किन  शर्तों  पर  बे  कितने
 समय  के  लिये  भेजा  गया  है  ?

 प्रधान  संत्रो  तथा  बेवेदिक  कार्य  मंत्री
 थमो  जवाहरलाल  नेहर  (क)  जी  हां  ।

 (व)  और  (ग)  :  जो  सूचना  मांगी
 गई  है,  उस  सब  को  इकद्रा  करना  मुश्किल  है
 आर  इसके  लिए  काफी  मेहनत  करनी  पड़ेगी  ।
 यह  बात  भी  साफ  नहीं  है  कि  कितनी  भ्रवधि
 तक  की  सूचना  मांगी  गई  है  ।  जिन  देशों  ने
 भारत  से  इंजीनियर  तकनीकी  लोग  और
 विशेषज्ञ  मांगे  हैं,  उनके  नाम  ये  हैं  :  झफ़गा--
 निस्तान,  बर्मा,  कम्बोडिया,  श्रीलंका  इधोपिया-
 चाना,  ईराक,  लिविया,  मलय,  मसकत,
 नेपाल,  दक्षिण  वियतनाम,  सूडान,  संयुक्त
 झरन  गणराज्य  (सीरिया  और  मिश्र  के
 प्रदेश  )

 Import  of  Films
 Shri  Rameshwar  Tantia:  Will

 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state  the  total
 amount  of  film  goods  and  photogra-
 phic  materis!  imported  during  the
 year  19572,

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 A  statement  is  placed  on  the  Table  of
 Lok  Sabha.  [See  Appendix  VII,  an-
 nexure  No.  46.)
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 2305.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  Pakistan  cancelled  the
 licences  of  a  number  of  Indian  films
 being  shown  in  Pakistan  in  Novem-
 ber,  1957;

 (b)  if  so,  what  is  the  number  of
 licences  so  far  cancelled;  and

 (c)  whether  there  are  any  restric-
 tions  on  the  export  of  Indian  films
 to  Pakistan?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  As  far  as  Government  of  India
 are  aware,  no  licences  for  Indian  films
 being  shown  in  Pakistan  in  Novem-
 ber,  ‘1957,  were  cancelled  by  Govern-
 ment  of  Pakistan.

 (b)  Does  not  arise.
 (c)  Indo-Pakistan  trade  in  films  is

 regulated  under  the  Indo-Pakistan
 Trade  Agreement  of  ‘1957,  according
 to  which  Pakistan  has  undertaken  to
 import  from  India  40  Bengali  and  7
 Hindi/Urdu  films  on  the  basis  of  out-
 right  sale.  Government  of  India  have
 not  placed  any  restrictions  on  the  ex-
 Port  of  Indian  films  to  Pakistan.

 बढ़ईगिरी  प्रशिक्षण  व  उत्पादन  केन्द्र

 २३०६-  शमी  या  देव  :  क्‍या  वाणिज्य
 लथा  उद्योग  मंत्री  यह  बताने  की  कृपा
 करेगे  कि  :

 (*)  हिमाचल  प्रदेश  में  कितने  बढ़ई-
 गिरी  प्रशिक्षण  व  उत्पादन  केन्द्र  हें  ;

 (ग)  इन  केन्द्रों  में  कितने  व्यक्ति
 प्रशिक्षण  पा  रहे  हें  ;

 (घ)  इन  केन्द्रों  को  आय  और  व्यय
 का  ब्यौरा  क्या  है;
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 (४)  इस  बन्दों  में  क्या  सामान  तैयार
 होता  है  ;  और

 (च)  वर्ष,  ERIKS  में  कितने  केन्द्र
 खोले  गये  ?

 बाणनिम्प  तथा  उद्योग  संतरो  थी  लाल

 बहादुर  शास्त्री):  (क)  दो  केन्द्र

 (ख)  पाउन्ता  (सामूर  जिला)  झौर
 जुव्बल  (महासू  जिला)  में

 (ग)  इक्कोस  व्यक्ति  ।

 (6 है)  अप्रैल  से  दिसम्बर,  १६५७  तक
 के  आंकड़े  निम्न  हैं  _—

 प्राय  ३,०२२  Fo

 व्यय  १६,१५७  स०

 (=)  फर्नीचर,  घरेल,  काम  को  चोजें
 आदि  1

 (च)  एक  भी  नहीं  1

 हिमाचल  प्रदेद  में  चमड़ा  प्रशिकण
 थ  उत्पादन  बेना

 २३०७,  थी  पद्म  देव  :  क्‍या  बाणिश्य
 तथा  उद्योग  मत्रो  यह  बताने  को  कृपा  करेंगे
 कि:

 (क)  हिमाचल  प्रदेश  में  चमड़ा
 अ्रशिक्षण  उत्पादन  तथा  चमड़ा  रंगने
 के  कितने  केन्‍्द्र  है  ;

 (ल)  इन  केन्द्रों  में  श्रनुसूचित  जातियों
 तथा  अन्य  जातियों  के  अलग  अलग  कितने
 व्यक्तित  प्रशिक्षण  पा  रहे  हैं  ;

 (ग)  इन  केन्द्रों  की  आय  और  व्यय  का
 ब्यौरा  क्‍या  है  ;  और

 (घ)  वर्य  १६५७-५८  में  कितने
 केन्द्र  खोले  गये  ?

 वाणिम्य  तथा  उद्योग  संत्री  (भी  लाल
 बहादुर  शास्त्री)  :  (क)  हिमाचल  प्रदेश  में
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 अमडा  अ्रधिक्षण  सह-उत्पादन  के  ३  केन्द्र  हैं
 चमड़ा  रंगने  का  एक  भी  केन्द्र  हिमाचल  प्रदेश

 में  नहीं  है  ।

 (ख)  इन  केन्द्रों  में  अनुसूचित  जातियों
 को  १५  व्यक्ति  प्रशिक्षण  पा  रहें  हैं  |  अन्य
 जाति  ¥  का  एक  भी  व्यक्ति  उनमें  नहीं  है  ।

 (ग)  झब्रल  से  दिसम्बर  १६५७  तक
 के  आंकड़ें  निम्नानुसार  हैं  :-

 आय  छ,र२३०२०
 व्यय  २७,७३३  रेर०

 (घ)  एक  भी  नहीं  t

 State  Trading  Corporation  of
 India  (Private)  Ltd.

 2308.  Shri  झ,  C.  Shukla:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  what  specific  and
 direct  service  is  rendered  by  the  State
 Trading  Corporation  of  India  (Private)
 Ltd.  to  the  consumers  of  cement  in
 India  together  with  the  particulars  of
 distributing  agencies,  if  any,  organised
 maintained  by  the  State  Trading  Cor-
 poration  for  the  purpose?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 A  statement  is  placed  on  the  Table  of
 Lok  Sabha.  {See  Appendix  VII,  an-
 nexure  No.  46.)

 State  Trading  Corporation
 2309.  Shri  V.  C.  Shukla:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  total  number  of  export
 contracts  for  Iron  Ore  entered  into  by
 the  State  Trading  Corporation  of  India
 (Private)  Ltd.  exclusively  by  them-
 selves  departmentally  right  from  the
 beginning;

 (b)  the  total  tonnage  contracted;

 (ce)  the  total  tonnage  actually  sup-
 plied;

 (a)  the  price  or  prices  at  which
 contracted;

 te)  the  handling  charges  per  ton;
 and
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 (£)  the  penalty,  if  any,  paid  by  the
 State  Trading  Corporation?

 The  Minister  of  Commerce  and  in-
 dustry  (Shri  Lal  Bakadur  Shastri):
 (a)  Number  of  direct  contracts  con-
 cluded  by  the  State  Trading  Cor.
 poration  is  ॥7.

 (b)  Total  tonnage  contracted:

 (i)  For  delivery  lasting  upto  the
 end  of  958  and  for  which

 the  prices  have  been  fixed:
 22,95,000  tons.

 (ii)  For  delivery  from  July,  2958
 and  onwards  for  which  prices
 have  not  been  fixed:

 From  July,  958  to
 958.—6,00,000  tons

 December,

 Fiom  July,  559
 63,00,000  tons.

 onward:

 (c}  Total  quantity  shipped  against:

 (i)  above  is  14,62,000,  tons;  and
 against.

 (ii)  above  delivery  will  start  from
 July,  1958.

 (d)  It  is  not  in  the  business  interest
 of  the  Corporation  to  disclose  details
 about  prices.

 (e)  Port  Handling
 charges
 perton,

 t.  Bhavnagar  7°75
 z.  Calcutta  12°50
 3.  Vizagapatam  .  5°75
 4.  Kakinada  ?  7°00
 §.  Masulipatam.  ?  9°25
 6.  Madras  .  9-50
 7.  Cochin.  :  7°00
 8.  Mangalore  9°00
 oe  Kandla.  5
 10,  Bombay  .  3Ir-50

 (श)  Negligible  amounts  in  the  nor-
 mal  course  of  business.
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 Export  ef  Manganese  Ore

 ‘2810.  Shri  ्,  C.  Shukla:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  names  of  the  countries  to
 which  the  exports  of  Manganese  Ore
 were  made  by  the  State  Trading  Cor-
 poration  of  India  (Private)  Ltd.,  dur-
 ing  its  first  year  of  working;

 (b)  the  total  tonnage  and  value  of
 such  exports  country-wise;  and

 (c)  the  total  tonnage  and  value  of
 exports  made  to  these  countries  in
 the  three  years  preceding  the  forma-
 tion  of  State  Trading  Corporation?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lai  Bahadur  hastri):
 (a)  The  countries  to  which  the  ex-
 ports  of  manganese  ore  were  made  by
 the  State  Trading  Corporation  during
 the  first  year  of  its  working  are  U.S.A.,
 U.K.,  Japan,  Holland,  France,  Belgium,
 Italy  and  Norway.

 (b)  A  statement  giving  the  tonnage
 exported  countrywise  together  with
 value  of  such  exports  is  placed  on  the
 Table  of  Lok  Sabha.  [See  Appendix
 Vil,  annexure  No.  47.)

 (e)  A  statement  showing  the  ton-
 nage  and  value  of  exports  country-
 wise  during  the  three  years  preced-
 ing  the  formation  of  the  State  Trad-
 ing  Corporation  is  also  laid  on  the
 Table  of  the  Lok  Sabha.  [See  Appen-
 pendix  VII,  annexure  No.  48.]

 Tripura  Home-Industry  Co-ope-
 rative  Society  Limited

 234i.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  any  amount  has.  been
 advanced  by  the  Tripura  Administra-
 tion  or  Tripura  Co-operative  Depart-
 ment  so  far  to  the  Tripura  Home
 Industry  Co-operative  Society  Limit-
 ed;

 (b)  if  so,  the  amount  advanced  so
 far;  and
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 (c)  the  total  amount  collected  by
 the  Co-operative  Society  Limited  by
 selling  its  shares  so  far?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lai  Bahadur  Shastri):
 (a)  Yes  Sir.

 (b)  Rs.  17,400.
 (८)  Rs.  7,455.75  N.P.

 Dye-Houses  in  Manipur  and
 Tripura

 (2312.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  any  amount  has  been
 given  as  aid  or  loan  to  establish  dye-
 houses  in  the  Union  Territories  of
 Tripura  and  Manipur  since  indepen-
 dence;

 (b)  if  so,  the  amount  given  so  far
 territory-wise;

 fc)  whether  this  amount  has  been
 spent  or  is  being  spent  by  the  Ad-
 miistration  directly  or  through  any
 private  agency  or  agencies;  and

 (d)  if  the  aid  is  given  through
 private  agencies,  the  names  of  those
 private  agencies  and  the  progress
 made  so  far  in  the  matter?

 The  Minister  of  Commerce  and  Ini)
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  Yes,  Sir.

 (b)  The  Tripura  Administration  re-
 ceived  from  the  Central  Government
 up  to  February  958  an  amount  of  Rs.
 16,893  as  grant.  The  Rehabilitation
 Department  of  the  Tripura  Adminis-
 tration  sanctioned  in  addition  an
 amount  of  Rs.  15,000,  to  the  Tepania
 Sarbartha  Sadhak  Samabhaya  Samity
 Ltd.,  Udaipur  and  the  Mahatmaji
 Sarbartha  Sadhak  Samabaya  Samity
 Ltd.,  Belonia  as  loans  for  established

 ‘dye  houses.

 The  Manipur  Administration  receiv-
 ed  from  the  Central  Government  up
 to  the  end  of  1957-58,  Rs.  500  as  loan
 and  Rs.  000  as  grant.  The  Adminis-
 tration  in  its  turn  advanced  the  entire
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 amount  of  the  loan  to  the  Damodar
 Dyeing  and  Printing  Co-operative
 Society  Ltd.  during  1954-55  and  the
 grant  to  the  Manipur  State  Handloom
 Weavers’  Cooperative  Society  Ltd.  du-
 ring  i956-57.

 (c)  The  Tripura  Administration  has
 so  far  spent  an  amount  of  Rs.  13,378
 out  of  the  grant  of  Rs.  16,693.  It  ex-
 pects  to  spend  a  further  sum  of  Rs.
 2000  shortly  on  theapurchase  of  equip-
 ment  for  a  third  dye  house.  The
 amount  of  Rs.  15,000  granted  by  its
 Rehabilitation  Department  was  also
 expected  to  be  utilised  within  the
 year  1957-58.

 The  Manipur  Administration  has  al-
 ready  disbursed  the  entire  amount  re-
 ceived  to  the  two  co-operative  socie-
 ties  mentioned  in  reply  to  part  (b)  of
 the  question.

 It  will  be  seen  that  both  the  Ad-
 ministrations  have  disbursed  the  assis-
 tance  through  co-operative  ‘societies.
 The  Tripura  Administration  has  how-
 ever  also  established  under  its  own
 auspices  two  dye  houses  which  renders
 free  services  to  weavers’  cooperative
 sorieties  in  that  territory.

 (a)  The  agencies  through  which
 assistance  has  been  given  have  alrea-
 dy  been  named  above.  The  progress
 made  so  far  is  reported  as  follows:—

 Tripura.Two  dye  houses  have
 been  functioning  since  955  and
 a  third  is  about  to  be  set  up.  Up  to
 September  957  the  two  dye  houses
 dyed  i9,678  Ibs.  of  yarn.

 Manipur.—Up  to  March  3958  the
 quantity  of  yarn  dyed  was  23,280  lbs.
 The  two  co-operative  societies  con-
 cerned  are  reported  to  have  made  a
 net  profit  of  Rs.  3,403  during  the
 period.

 Allotment  of  Propertice
 28i3.  Shri  Ajit  Singh  Sarhadi:  Will

 the  Minister  of  Rehabilitation  and
 Minority  Affairs  be  pleased  to  state:

 (a)  whether  any  allotable  evacuee
 premises  or  Government-built  pro-
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 perties  in  the  compensation  pool  are
 still  not  allotted;  and

 (b)  if  so,  their  number  in  different
 towns?

 The  Minister  of  Rehabilitation  and
 Miuority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  and  (b).  The  informa-
 tion  is  being  collected  and  will  be
 laid  on  the  Table  of  the  Sabha.
 Local  Development  Works  in  Madras

 2314,  Shri  Elayaperumal:  Will  tne
 Minister  of  Planning  be  pleased  to
 state:

 (a)  the  number  of  schemes  submit-
 ted  by  the  Madras  State  for  local
 development  works  during  1957-58;

 (b)  the  total  value  of  the  schemes;
 (९)  the  nature  of  the  schemes,  dis-

 trict-wise;  and
 (d)  whether  total  amount  allotted

 during  the  above  year  has  been  fully
 utilised?

 The  Deputy  Minister  of  Planning
 (Shri  s.  N.  Mishra):  (a)  State  Gov-
 ernments  are  competent  to  sanction
 the  schemes  without  reference  to  the
 Planning  Commission  within  the
 amounts  allocated  to  each  State.  No
 schemes  were,  therefore,  submitted  or
 were  required  to  be  submitted  bs  the
 Madras  State.

 (b)  and  (c).  A  statement  containing
 the  information,  asked  for,  upto  3lst
 December,  1957,  is  placed  on  the
 Table  of  the  Lok  Sabha.  [See  Ap-
 pendix  VIII,  annexure  No.  49].  Parti-
 culars  for  the  period  Ist  January,  958
 to  3lst  March,  1958,  are  being  collect-
 ed.

 (a)  A  sum  of  Rs.  64°68  lakhs  was
 allocated  to  the  Government  of  Mad-
 ras  for  the  programme  during  the
 year  1957-58.  The  State  Government
 have  reported  central  grant  expendi-
 ture  of  Rs.  58-48  lakhs  upto  3ist  Dec-
 ember,  957  on  local  works,  approved
 during  the  year  and  they  expect  to
 utilise  the  entire  allocation  during  the
 year.
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 Ambar  Charkha  Centres
 hri  Ghosal:

 salad  {  Shri  B.  Das  Gupta:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  the  number  of  centres  of  Ambar
 Charkha  in  West  Bengal  at  present;
 and

 (b)  the  number  of  Charkhas  distri-
 buted  in  these  centres  in  ‘1956-57  and
 1957.58?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):

 (a)  Ttem  ‘1956-57  32957«58
 (upto
 28-2-58)

 I.  Training  centres
 for  spinners  (Pari-
 shramalayas)
 (7)  Main  10 Gi)  Branch  9  क्र  wie)

 II.  Training  centres
 (Vidyalayas)

 (a)  Instructors  (Kar-
 yakartas)
 (7)  Main  «न  I  om
 (#)  Branch  |

 (b)  Carpenters  (Mi
 tries)  I

 III.  Manufacturing
 centres  (Saranjam
 karyalaya-)  2

 IV.  Production  centres  5  79

 (b)  The  number  of  charkhas  dis-
 tributed  to  trained  spinners  at  pro-
 duction  centres  in  West  Bengal  was
 347  in  ‘1956-57  and  36]  in  (1957-58  (up-
 to  the  28th  February,  1958).  The
 number  of  charkhas  in  use  at  training
 centres  is  not  known.

 Employment  Prospects  in  West  Bengal

 JS  Shri  Ghosal:
 Rv  Shri  B.  Das  Gupta:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 2336

 (a)  the  number  of  new  vacancies
 created  by  the  Central  Government
 Projects  in  West  Bengal  during  the
 first  year  of  the  Second  Five  Year
 Plan;  and
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 (b)  the  number  of  vacancies  filled
 through  the  Employment  Exchanges?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  (a)  and  (b).  The
 information  asked  for  is  not  avail-
 able.

 Export  of  Thorium
 2317.  Shri  Radhamoban  Singh:  Will

 the  Prime  Minister  be  pleased  to
 state:

 (a)  whether  the  export  of  Thorium
 is  allowed  by  the  Government  ४०
 other  countries  for  peaceful  purposes
 only;

 (b)  if  so,  to  which  countries  and
 in  what  quantities  per  year;

 (c)  whether  the  exports  are  per-
 mitted  under  any  agreement  with
 those  Governments;

 (d)  if  so,  the  conditions  imposed  in
 the  several  agreements;  and

 (९)  how  are  the  Government  to
 enforce  the  condition  that  the  export-
 ed  Thorium  would  only  be  used  for
 peaceful  purposes?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  Yes.

 (b)  Exports  of  thorium  nitrate,  total-
 ling  378-45  tons,  have  been  made  to
 Austria,  Egypt,  France,  Hong  Kong,
 Japan,  Pakistan,  United  Kingdom  and
 U.S.A.  so  far.

 (c)  The  meaning  of  this  question  is
 not  clear.  The  exports  are  regular
 business  transactions.

 (dy  and  (e).  Do  not  arise.
 Industrial  Development

 2318.  {  Shrimatt  Ma  Palchoudhury:
 Shri  Jagadish  Awasthi:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  lay  a  statement
 on  the  Table  showing:

 (a)  the  names  and  number  of  in-
 dustrial  development  schemes  in  con-
 nection  with  which  foreign  collabora-
 tion  was  secured  during  2957;
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 (b)  the  names  of  foreign  countries
 which  collaborated;  and

 (c)  the  extent  of  financial  invest-
 ments  made  by  each  of  the  foreign
 collaborators?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  to  (c).  Information  regarding  the
 nature  of  such  industries,  the  colla-
 borating  countries,  and  the  total
 amount  of  investment  by  various
 countries  is  being  collected  and  will
 be  laid  on  the  Table  of  the  Lok  Sabha
 in  due  course.

 वाकिस्तान  में  पटसन  के  कारवाने

 २३१६.  थी  पद्त  देख  :  क्‍या  वाणिज्य
 सथा  उद्योग  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  पूर्वी  तथा  पच्चिमी  पाकि-
 स्तान  यें  भारतीय  नागरिकों  दे!  कितते  पटसन
 के  कारस्वाने  हैं  ?

 वाणिज्य  तथा  उद्योग  मंत्रो  पश्  लाल
 बहादुर  दास्त्री )  :  पूर्वी  पाकिस्तान  में  दो
 शौर  पश्चिमी  पाकिस्तान  में  एक  भी  नहीं  1

 Mobile  Weaving  and  Dyeing  Demons-
 tration  Units  in  Manipur

 2320.  Shri  L.  Achaw  Singh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 mobile  weaving  and  dyeing  demons-
 tration  units  have  been  establisnea
 to  improve  methods  of  weaving  and
 dyeing  in  Manipur;  and

 (b)  if  so,  the  number  of  units  esta-
 blished  and  the  names  of  places  in
 the  hills  and  the  valley  which  have
 been  visited  by  the  Units?

 The  Minister  of  Commerce  and  kn-
 dustry  (Shri  Lai  Bahadur  hastri) :
 (a)  Yes,  Sir.

 (b)  Establishment  of  one  unit  was
 sanctioned  in  September,  ‘1957.

 Progress  report  on  the  scheme  is
 awaited.
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 रिंसाचल  प्रदेदा  में  शिक्षित  ये  रोजगार

 २३२१.  भी  पका  देव :  कया  असम
 शौर  दोजबार  मंत्री  यह  बताने
 की  कृपा  करेंगे  किः

 (क)  वर्ष  VERO—KS  में  हिमाचल
 प्रदेश  के  कामदिलाऊ  दफ्तरों  में  कितने
 शिक्षित  बेरोजगारों  के'  नाम  दर्ज  किये  गये  ;
 और

 (ख)  नहें  काम  दिखाने  के  लिये  क्‍या
 किया  गया  भौर  उक्त  अवधि  में  कितने
 व्यक्तियों  को  वस्तुत:  काम  दिलाया  गया  ?

 असम  उप-संत्रो  (श्यो  लिव  अली):
 (=)  अप्रैल  से  दिसम्बर  १६५७  तक
 १,०८५  शिक्षित  बेरोजगार  व्यक्तियों  ने
 नाम  दर्ज  कराये  ॥

 (ख)  इसी  दोरान  में  ११६  दिक्षि  ¥
 को  नियोजन  कार्यालयों  की  मदद  से  नौकरियां
 मिलीं  ।  इनके  अलावा  जो  लोग  काम  में  लस
 गये  हैं  उनके  बारे  में  कोई  जानकारी  प्राप्त
 नहीं  है  7  प्रि्फ  पढ़ें  लिखों  को  ही  काम
 दिलाने  के  लिए  कोई  खास  कोशिदा  नहीं  हुई  t
 आशा  है  इस  इलाके  में  आथिक  विकास  कार्य
 होने  पर  ऐसे  लोगों  को  काम  मिल  जायेगा  1

 Employment  Exchanges

 2322.  Shri  Daljit  Singh:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  the  number  of  women  register-
 ed  with  the  Employment  Exchanges
 during  the  year  (1957-58  all  over
 India  for  securing  employment;  and

 (b)  the  number  of  them  standing
 on  the  waiting  list?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Al):  (a)  ,00,03l  during
 the  period  April  957-—-February  1958.

 (b)  57,832  as  at  the  end  of  February
 1958.
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 Co-operative  Societies  for  Khadi  and
 Stik-worm  Rearing

 2323.  Shri  Daljit  Singh:  Will  the
 Minister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  the  names  of  places  where  the
 Co-operative  Societies  for  khadi  and
 silk  worm  rearing  are  located  in
 Punjab  at  present;  and

 (c)  the  nature  of  assistance  given
 to  these  Societies  by  the  Central  Gov-
 ernment?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  and  (b).  The  Khadi  and  Village
 Industries  Commission  has  reported
 that  there  is  only  one  co-operative
 society  concerned  with  the  khadi
 industry  in  the  Punjab,  namely  the
 Himachal  Pradesh  Sahakari  Khadi  and
 Gramodyog  Mandal]  Ltd.  Simla.  The
 Central  Government  have  given  the
 following  financial  assistance  to  the
 society  through  the  All  India  Khadi
 and  Village  Industries  Board  (since
 1957-58,  the  Khadi  and  Village  Indus-
 tries  Commission):

 Year  Grant  Loan
 Rs.  Rs.

 1955-56  9,329  73,000
 7956-57  373427
 1957-58  (upte

 28-2-58)2  ‘11,395
 As  regards  co-operative  societies  for

 silk  worm  rearing  in  the  Punjab,  the
 information  has  been  called  for  from
 the  State  Government  and  will  be  laid
 on  the  Table  of  the  abha  in  due
 course.

 Display  of  Indian  Goods

 2324.  Shri  Daljit  Singh:  Will
 the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No.  26  on  the  2lst  March,  4958  and
 state  the  nature  of  Indian  goods
 besides  handicrafts  and  handloom
 products,  which  are  displayed  in  Trade
 Centres,  Showrooms  and  Show  Win-
 aows  abroad?
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 The  Minister  of  Commerce  and
 Industry  (Shri  Lat  Bahadur  Shastri):
 A  statement  showing  the  categories  of
 goods  displayed  in  Trade  Centres,
 Showrooms,  etc.  is  placed  on  the  Table
 of  Lok  Sabha.  [See  Appendix  VII,
 annexure  No.  50.7]  Owing  to  limita-
 tions  of  space  in  Showrooms  these
 goods  are  displayed  in  rotation.

 Import  of  Surgical  and  Medical  Goods

 2325.  Shri  Daljit  Singh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  number  of  licences  issued
 during  ‘1957-58  for  the  import  of
 surgical  and  medical  goods  and  the
 quantity  imported  against  those
 licences;

 {b)  the  names  of  countries  from
 which  the  imports  were  made  and  the
 amount  of  foreign  exchange  spent
 thereon;  and

 (c)  the  position  of  their  import  this
 year?

 The  Minister  of  Commerce  and
 industry  (Shri  Lal  Bahadur  Shastri):
 (a)  A  statement  showing  the  number
 of  licences  issued  for  import  of  various
 Surgical  and  Medical  Goods  during
 the  licensing  periods  January-June
 3957  to  October  1957-March  958
 (upto  8-3-1958)  is  placed  on  the  Table
 of  Lok  Sabha.  [See  Appendix  VII,
 annexure  No.  51.)  The  quantity
 imported  against  these  licences  is  not
 available.

 (b)  and  (c).  A  staternent  showing
 country-wise  quantity  and  value  of
 Surgical  and  Medical  Goods  imported
 in  India  during  2956  and  957
 (January-September  4957)  is  placed  on
 the  Table  of  Lok  Sabha.  [See  Appen-
 dix  VII,  annexure  No.  52.]  The
 actual  import  figures  after  September
 957  are  not  yet  available.

 Central  Assistance  to  Punjab  State
 2326.  Shri  Daljit  Singh:  Will  the

 Minister  of  Planning  be  pleased  to
 state:

 (a)  the  Central  assistance  given  to
 the  Punjab  State  by  the  Government
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 of  India  for  the  first  and  second  year
 of  the  Second  Five  Year  Plan;

 (b)  whether  there  was  any  short-
 fall  in  the  Plan  expenditure  of  the
 Punjab  Government  in  these  two
 years;  and

 (९)  if  so,  to  what  extent?

 The  Deputy  Minister  of  Pianning
 (Shri  5.  ह. श्  Mishra):  (a)  Central  assis-
 tance  in  ‘1956-57  is  estimated  to  be
 about  Rs.  5  crores,  but  more  detailed
 information  is  being  collected.  For
 1957-58  the  Central  assistance  intimat-
 ed  was  Rs.  7°'3  crores.

 {b)  Yes,  Sir.

 (c)  In  1956-57  the  actual  expendi-
 ture  on  the  Punjab  Plan  amounted  to
 Rs.  24°2  crores  against  the  budgetted
 outlay  of  Rs.  42°:l4  crores.  In  1957-58
 the  preliminary  revised  estimates  of
 expenditure  amount  to  Rs.  33°95,  crores
 against  the  budget  estimates  of
 Rs.  35°7  crores.

 Food  Output  during  Second  Five
 Year  Plan

 2327.  Shri  Elayaperumal:  Wil)  the
 Minister  of  Planning  be  pleased  to
 state  the  projects  which  have  been
 aproved  by  the  Planning  Commission
 in  Madras  State  to  increase  the  food
 output  during  the  Second  Five  Year
 Plan?

 The  Deputy  Minister  of  Planning
 (Shri  S,  N.  Mishra):  The  following
 Schemes  have  been  approved  by  the
 Planning  Commission  tg  increase
 food  production  in  the  Madras  State
 @uring  the  Second  Five  Year  Plan:

 (Rs.  in  lakhs)
 Provision
 Sor  the

 Scheme  Second
 Five  Year

 Plan.
 I.  SEED  SCHEMES

 i.
 op  ening  of  State  Seed

 ‘arms  Fi  86-89
 Supply  of  Improved  Seeds
 of'paddy  and  millets  6°62
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 Tl.  MANURES  &  PFERTILI-
 ZERS.

 3.  Distribution  of  green
 manure  seeds

 4.  Distribution  of  Ammonium
 Sulphate

 Ss  Rural  compost
 6  Urban  compost  including

 sewage  scheme

 III.  PLANT  PROTECTION.
 7  Control  of  pests  and  dis-

 eases  of  crops  and  plant
 protection

 IV.  MINOR  IRRIGATION:
 &
 9

 10.

 12,
 13.
 74

 is

 16

 River  pumping  Scheme
 Special  minor  irrigation
 programme

 De.  ilting-cum-reclamation
 ofirrigation  tanks

 Scheme  for  sinking  of
 tubewells  के
 Filrer  point  scheme
 Specia$  minor  irrigation
 Hire  purchase  of  pumping
 sets
 Supply  of  oil  engines  on
 hire

 32  Smal]  Drainage  Schemes
 द  LAND  DEVELOPMENT.

 i7.  Trac’  or  Hiring  Scheme

 VI.  SOIL.  CONSERVATION.
 1k.  Soil  Conservation  Scheme

 VII.  MEDIUM  &  MAJOR IRRIGATION  PROJECTS.

 19.  Medium  irrigation  scheme
 in  Kanya-Kumari  Distriet

 20.  Manimathur
 द्.  Arniar
 22.  Metcrur  Canal
 23.  Sathanur
 24.  Krishnagiri
 25.  Vaigai
 26.  Amravathi
 27.  New  Kattalai
 28.  New  Pullambadi
 29.  Vidur
 30.  Diversion  of  West  flowing

 rivers  to  east  (Param-
 bikulam  etc.  Project)

 tr.  Neyyar  II  Stage
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 Dispineed  । ए  ा  बाशफुनकर

 ‘2ses.  Shri  Daljit  Singh:  Will  the
 Minister  of  Rehabilitation  and
 Minority  Affairs  be  pleased  to  state

 (a)  the  amount  given  to  Punjab
 Government  for  the  rehabilitation  of
 displaced  persons  from  West  Pakistan
 so  far;  and

 (b)  the  number  of  those  rehabili-
 tated?

 The  Minister  for  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  and  (b).  Information
 on  general  lines  is  contained  in  the
 Annual  Reports  of  this  Ministry,
 copies  of  which  have  been  made  avail-
 able  to  the  Members  of  the  Parlia-
 ment.  Collection  of  information  relat-
 ing  to  the  Punjab  State  alone  is  likely
 to  involve  time  and  labour  which  is
 mot  considered  commensurate  with  the
 results  likely  to  be  achieved.  The
 problem  of  the  rehabilitation  of  dis-
 placed  persons  from  West  Pakistan,  in
 the  view  of  Government,  has  by  far
 pnd  large  been  resolved.

 Bharat  Sewak  Samaj

 2329.  Shri  Daljlt  Singh:  Will  the
 Minister  of  Planning  be  pleased  to
 state  the  amount  of  financial  aid  given
 to  the  branch  of  Bharat  Sewak  Samaj
 in  Himachal  Pradesh  by  Government
 during  1957-587,

 The  Deputy  Minister  of  Pianning
 (Shri  N.  Mishra):  The  information
 is  being  collected  and  will  be  laid  on
 the  Table  of  the  House  in  due  course.

 Industries  in  Himachal  Pradesh

 2330.  Shri  Daljit  Singh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  amount’  sanctioned  by
 Government  for  the  growth  of  in-
 diustries  in  Himachal  Pradesh  in  the
 years  +1955,  956  and  957  respec-
 tively;
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 (b)  how  many  enterprises  have

 been  given  financial  aid  during  the
 same  years;  and

 (c)  the  amount  allowed  to  lapse
 during  the  same  period?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  and  (c).  The  information  regard-
 ing  the  amount  sanctioned  in  the  form
 of  grants  and  loans  to  the  Himachal
 Pradesh  Administrafion  and  the
 amount  lapsed  during  1955-56,  1956-57
 and  1957-58  is  as  follows:

 Year  Amount  Amount
 sanctioned  Rs.  lapsed  Rs.

 ¥955-56  ¥,0,850  25,850
 1956-57  3»64,.89  2,28,465
 1957-58  6,62,247  Not  yet  available

 (b)  Information  regarding  the  num-
 ber  of  enterprises  which  received
 financial  aid  from  the  Himachal  Pra-
 desh  Administration  is  not  readily
 available,  as  the  records  are  stated  to
 have  been  Iost  in  the  fire  that  broke
 out  some  time  ago.

 Silk  Industry

 233i.  Shri  Daljit  Singh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  any  amount  has  been
 given  to  Punjab  for  the  development
 and  promotion  of  Silk  Industry  dur-
 ing  ‘1957-58;  and

 (b)  if  so,  to  what  extent?
 The  Minister  of  Commerce  and

 Industry  (Shri  Lai  Bahadur  Shastri):
 fa)  Yes,  Sir.

 (b)  Grants  amounting  to  Rs.  62,410
 have  been  sanctioned.

 Government  Companies
 2332.  Shri  Morark2:  Will  the  Min-

 ister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  the  names  of  Government  com-
 panies  within  the  meaning  of  Section
 67  of  the  Companies  Act,  1956;



 (9)  whether  these  companies  have
 complied  with  all  the  statutory  re-
 quirements  of  the  company  law  such
 as  holding  of  annual  meetings,  sub-
 mission  of  annual  audited  accounts
 and  filing  of  documents  with  the
 Registrars  of  Companies;

 (c)  if  not,  the  names  of  the  com-
 panies  and  the  nature  of  the  defaults
 committed  by  them;  and

 (a)  the  action,  if  any,  taken  by
 the  Company  Law  Deépartment  against
 the  defaulting  companies?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  A  list  of  Government  companies
 reported  to  be  at  work  as  on  the  3lst
 January,  1958,  is  placed  on  the  Table
 of  Lok  Sabha,  [See  Appendix  VII,
 annexure  No.  53.)

 (b)  to  (d).  Necessary  information
 is  being  collected.  A  statement  fur-
 nishing  the  information  will  be  laid
 on  the  Table  of  the  House  in  due
 course.

 PAPER  LAID  ON  THE  TABLE

 Haxr-Yrearty  Report  or  Corr  Boarp
 The  Minister  of  Industry  (Shri

 Mannbhai  Shah):  Sir,  I  beg  to  lay  on
 the  Table,  under  sub-section  (l)  of
 Section  79  of  the  Coir  Industry  Act,
 1953,  a  copy  of  the  Half-Yearly  Report
 on  the  working  of  the  Coir  Board  for
 the  period  ending  30th  September,
 1957.  [Piaced  in  Library.  See  No.
 LT-655/58.]

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE
 RELATION  OF  RESTRICTIONS  ON  TRAVEL

 to  Goa

 Shri  Naushir  Bharucha  (East
 Khandesh):  Sir,  under  Rule  97  I  beg
 to  call  the  attention  of  the  Prime
 Minister  to  the  following  matter  of
 urgent  public  importance  and  I  request

 43  OPW:  3S  WIEGNET  Ay  UTyens  Vo
 tic  Impertance

 that  he  may  male  a  statement  there-
 Ons

 “Relaxation  of  restrictions  on
 travel  to  Goa”.

 The  Deputy  Ministér  of  External?
 Affairs  (Shrimati  Lakshmi  Menon):
 The  decisions  to  abolish  the  permit
 system  on  travel  betwen  India  and  the
 Portuguese  possessions  in  India  was
 taken  after  full  consideration.  This
 was  done  chiefly  at  the  request  of
 Goan  national  leaders  ir  Bombay.  The
 Government  were  aware  that  there
 were  conflicting  views  even  among
 the  Goan  leaders  and  political  parties
 on  this  question.  But,  in  the  balance.
 it  was  considered  esirable  to  put  an
 end  to  this  system  and  thus  meet  the
 wishes  of  a  large  number  of  Goan
 leaders.  The  permit  system  had  served
 a@  useful  purpose  in  so  far  as  it  induce?
 greater  political  consciousness  among
 certain  sections  of  the  people.  But
 Government  came  to  the  conclusion
 that  it  had  outlived  its  utility.

 It  should  be  clearly  understood,
 however,  that  strict  measures  for  pre-
 venting  smuggling  will  continue  and.
 steps  will  also  continue  to  be  taken
 to  prevent  Portuguese  propaganda
 within  Indian  territory.

 A  Press  Note  was  issued  a  few  days
 ago  explaining  that  the  relaxation  wil?
 apply  only  to  civilians  in  the  Portu-
 guese  possessions  who  are  of  Indian
 origin.  A  further  notification  will  be
 issued  giving  a  precise  definition  of
 the  classes  of  people  who  will  be
 covered  by  the  present  classification,
 the  routes  that  would  be  followed  for
 travel  to  and  from  Goa  and  Bombay,
 the  amount  of  money  which  each
 person  will  be  able  to  carry  with  him
 both  for  outward  and  inward  journey,
 and  other  related  details.  The  posi-
 tion  will  be  reviewed  from  time  to
 time  and  if  any  modifications  of  our
 present  decision  are  called  for,  there
 will  be  no  hesitation  to  make  the
 necessary  changes.
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 BUSINESS  OF  THE  HOUSE
 The  Minister  of

 Affairs  (Shri  Satya  Narayan  Sinha):
 Sir,  I  rise  to  announce  that  Govern-
 ment  business  in  this  House  for  the
 week  commencing  14th  April  will
 consist  of—

 (l)  Discussion  and  voting  on  the
 Demands  for  Grants  for  the
 Ministries  of  Home  Affairs;
 Defence;  and  Finance.

 (2)  Submission  to  the  vote  of  the
 House  of  the  outstanding
 Demands  for  Grants.

 (3)  Consideration  and  passing  cof
 the  Finance  Bill,  ‘1958.

 DEMANDS  FOR  GRANTS—contd.
 Ministry  OF  REHABILITATION—contd.

 Mr.  Speaker:  The  House  will  now
 resume  further  discussion  on  the
 Demands  for  Grants  relating  to  the
 Ministry  of  Rehabilitation.  Out  of
 five  hours  allotted  for  these  Demands,
 two  hours  and  ten  minutes  now
 remain.

 How  much  time  does  the  _  hon.
 Minister  propose  to  take?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 kXthanna):  About  an  hour,  Sir.

 Mr.  Speaker:  I  will  call  the  hon.
 Minister  at  about  1-30.  His  Deputy
 also  spoke.

 Shri  Barman  (Cooch  Behar—
 Reserved—Sch.  Castes):  I  request  that
 some  more  time  be  given  for  discus-
 sion  of  these  Demands.

 Mr.  Speaker:  Wherefrom  am  I  to
 give  more  time?

 Shri  Barman:  Let  us  extend  it  up  to
 2-30,  when  non-official  business  will
 commence.

 Mr.  Speaker:  Very  well.  We  will
 close  at  2-30  when  non-officia)  business
 has  to  start.  We  must  have  two  and
 &  half  hours  for  non-official  business.

 पंडित  कर  दरस  ण्य  (ठिसार):
 जनाब  स्पेकर  साहय,  कल  पंजाब  को  तरफ़
 से  औ  अजित  सिह  सरहदी  ने  बेस्टर्म,  जोन  के
 शरणार्थियों  के  प्वांइट  श्राफ  व्यू  से  चन्द  बातों
 का  खि  किया  ।

 इस  रिपोर्ट  में  जो  हमें  सुले  की  गई  है
 यह  दिखाया  गया  है  कि  जहां  तक  वेस्टर्न  जोन
 के  दरणाथियों  बेः  काम  का  सम्बन्ध  है  वह
 खत्म  हो  चुका  है  झौर  वे  रिहैव्निटेट  ही  चुर
 हैं  ।  जो  थोड़ा  बहुत  काम  बाक़ी  रह  गया  है
 उसका  कुछ  हिस्सा  तो  पहले  ही  और  मिनिस्ट्रीज
 को  दिया  जा  चुका  है  श्रौर  रहा  सहा  काम
 वह  भी  सारा  का  सारा  परमानेन्ट  मितिस्द्रीज
 को  बांट  दिया  जायगा  और  यह  मुहकमा
 एक  तरोके  से  अ्रपती  जिम्सेवारों  से  सुबकदोश
 हो  जायगा  ।  ईस्टर्न  पाकिस्तान  के  रेक्यूजोज़
 का  जहां  तक  सवाल  है,  उनको  खिदमत  यह

 मुहकमा  फिर  भो  करता  रहेगा  ।

 कल  सरहदो  साहब  से  हाउस  में  फोगर्स
 कोट  कर+५:  यह  बतलाया  कि  झभो  भी  वेस्टर्न
 पाकिस्तान  के  जो  अरणार्थी  हैं  उनका  काफ़ी
 काम  करने  को  पड़ा  है,  उनका  काम  श्रभी
 बाकी  रहता  है  लेकिन  जब  में  इस  मिनिस्ट्रो  को
 रिपोर्ट  को  पढ़ता  हूं  तो  म॒झे  यह  सारी  क्रिटिसि-
 ज्म  एक  ह  से  बेखूद  सी  मालूम  हतों  है
 क्योंकि  इस  रिपोर्ट  में  लिखा  है  कि  वह  पहले
 ही  फंसला  कर  चुक  हैं,  मृहकमेजात  बट
 भी  चु  हैं  श्र  रहा  सहा  काम  भी  बाक़ी

 मुहकमों  «:  age  कर  दिया  जायगा  1

 जब  शौ  मेहर  चन्द  खन्ना  दिल्लो  को
 छोड़  कर  कलकते  तशरीफ़  ले  गये  भें  तो  उस
 बक्त  ते  जज  किया  था  कि  थ्रो  मेहरचन्द
 खलना  तो  कृष्ण  की  तरह  चल  दिये  अब  जो
 यहां  पर  गोपियां  हैं  वें  ध्रपने  कुचग  को  कैसे
 मिलें,  ।  लेकिन  अब  तो  श्री  मेहरचन्द  खन्ना
 इस  मुहकमे  को  हो  छोड़  कर  बेस्टनें  पाकिस्तान
 से  आये  अपने  शरणार्थी  माइयों  को  छोड़  कर
 यहां  से  कहीं  दूर  जाने  को  सोच  डे  हें  ।  अगर
 @  यहां  से  किसी  अच्छे  ओहदे  पर  जांय  तो
 हमें  खुशी  ही  होगी  शौर  हम  सब  इस  बात  के



 ROY OO  ger"  Caceres

 —  पिंडिव  1...  वास  आार्पण]

 स्व  हिशमंद  हें  कि  वे  खुदा  रहें  और  बड़े  से  बड़े
 ओहदे  की  ज़िम्मेदारी  को  सम्हालें,  तो  भी
 में  यह  कहे  बगेर  नहीं  रह  सकता  कि  जो  कुछ
 काम  उन्होंने  किया  और  रेफ़्यूजीज़  के  लिए
 मेहनत  की,  उसकी  सराहना  करना  किसी
 एक  आदमी  का  काम  नहीं  है,  शरणार्थी

 स्व्द  जानते  हे  कि  उनकी  कितनी  खिंदमत

 हुई  है  ।  में  यह  उम्मीद  करता  हूं  कि  अखबारों
 में  जो  उनके  मुताल्लिक  छपा  है  वह  महज
 एक  स्टेट  ही  बन  कर  रह  जायगा  शौर  वह्‌  शर-
 णाथियों  को  लें  में  छोड़  कर  नहीं  भागेंगे  ।

 मुझे  उम्मीद  नहीं  है  कि  खन्ना  साहब  जो  कि
 अपने  को  एक  रेफ़्यूजी  मानते  हैं  और  हे  भी
 यह  रेफ़्पूजी,  वह  झपने  रेफ़्यूजी  भाइयों  को
 छोड  कर  रेफ्पूज  में चले  जायेंगे  ।  में
 समझता  हूं  कि  अगर  यह  खन्ना  साहब  की
 सबियत  पर  छोड़ा  जायगा  तो  शरणाथ्ियों
 को  इस  तरह  बेसहारा  छोड़  कर  नहीं  जायेंगे  ।

 भेरे  हाथ  में  मिलाप”  और  प्रताप
 इन  दो  अखबारों  के  चन्द  ईश्यूज़  हें  जिनके  कि
 अन्दर  मेहरचन्द  खन्ना  साहब  ने  जो  कार्य-
 बाहियां  की  हैं  उसके  ऊपर  उतको  मुब्रारकबाद
 दिया  गया  है  और  साथ  ही  उनको  मालायें
 चहनाई  गईं

 पंडित  नेहरू  ज़िन्दाबाद  और  श्री  मेहरचन्द
 स्वा  जिन्दाबाद  के  नारे  भी  उन  मीटिग्प्‌
 में  लगाये  गये  ।  उन  मीटिग्स  में  उन्होंने  जो
 एनाउन्समेंट  किया  है  वह  टीक  ही  किया  है
 और  मे  उसकी  तरफ़  भी  हाउस  को  तवज्जह
 दिलाऊंगा  लेकिन  पेश्तर  इसके  कि  में  मुफ़्स्सिल
 सौर  पर  तवज्जह  दिलाऊं,  दो  बातें  जिनको
 कि  में  बहुत  रहम  समझता  हूं  ।  कहीं  में  उनको

 भूल  न  जाऊं  इस  लिए  उनका  किक्र  पहले  कर
 देना  मुतासिब  समझता  हू  ।  में  मिनिस्टर
 साहब  की  तवज्जह  उनकी  मिनिस्ट्री  की  जो
 रिपोर्ट  है  उस ४.1  सफ़े  ३३  को  तरफ़  जो  कि
 बे.टे  पाकिरता।  #  मुताल्लिक  है,  उसकी
 तरफ़  दिलाना  चाहता  हूं  ।

 कक  686  ee  Ap  APCTISATUME  SUT.  बडाधइबडक  कक

 उन्होंने  पैरा  ४  में  खुफ़ा  ३३  पर  दर्ज  किया  है  :

 “Special  arrangements  have
 been  made  in  collaboration  with
 the  Directorate  General  of  Re-
 settlement  and  Employment  for
 the  re-absorption  of  the  retrenched
 personnel.”

 12  hrs.

 उन्होंने  तकरोबन  डेढ़  करोड़  रुपया  जो  सव्य
 होना  था  वेस्टर्न  पाकिस्तान  के  रिफ््पूजीज  के
 लिए  उनको  बचा  दिया  है  जिसको  तफपील
 इसमें  दर्ज  है  |  झ्राखिर  में  दजं  है  कि  हमने
 खास  इन्तिजामात  किये  हें  उनके  रिहैबिलिटेशन
 के  वास्ते  जो  कि  इस  मुहकमे  में  पहले  से  नौकर
 थे  श्रौर  जिनको  अब  नौकरो  से  खारिज  किया
 जा  रहा  है  7  जनाब  वाला  इस  हाउस  में  जिक्र

 हुआ  कि  रिहैबिलिटेशन  नहीं  हुआ,  यह  यहां
 जिक्र  हुआ  कि  अभी  काम  बाकी  है  ।  लेकिन
 में  आपको  तवज्जह  दिलाना  चाहता  हूं  कि
 जिनको  आप  कह  &  कि  रिहैबिलिटेट
 किया  गया  है  उनको  आप  डिरिहैबिलिटेट
 करने  जा  रहे  हैं  1

 फरीदाबाद  कारनामा  है  श्री  मेहरचन्द
 खन्ना  साहब  का  जिस  पर  उनको  जायज  फट्य
 होना  चाहिए  और  हम  सब  महसूस  कर+  हों
 कि  उन्होंने  फरीदाबाद  में  कुछ  शरणार्थी
 भाइयों  के  लिए  शहर  बसाकर  उनको  नयें
 सिरे  से  जन्म  दिया  ।  मुझे  याद  है  कि  बहां  के

 कुछ  लोग  यहां  आकर  हड़तालें  करते  थे  कि
 हमको  काम  नहीं  मिलता  उन्होंने  उनको
 कहा  कि  हम  तुम्हारे  लिए  काम  का  इन्तिजाम
 करेंगे,  शीर  यह  रिकार्ड  पर  है  कि  जितनो
 उनसे  हो  सकती  थी  उतनी  उन्होंने  फरोदाबाद
 वालों  की  खिदमत  करने  की  कोशिश  को  ।

 वहा  पर  जो  मैनेजमेंट  है  उसके  जो
 सन्वेंट्स  हैं  उनके  बारे  में  भी  झ्षगड़।  हुआ  ।
 आखिर  ते  हुआ  कि  उनको  वही  हुकूक  हासिल
 होंगे  जो  गवरनंमेंट  सरबरेंट्स  को  हासिल  हें  ।
 १७  आदमियों  को  र्ट्रंचि  किया  गया  था  प
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 इकशार  किया  गया  कि  उनको  रिएबसार्व
 किया  जायेगा  ।  इसका  हमारी  सरकार  ने
 वायदा  किया  t  लेकिन  थोड़े  दिन  बाद  ६०
 झादमियों  को  और  नोटिस  दिया  गया
 उनके  बारे  में  भी  इस  हाउस  में  इकरार  किया
 गया  कि  उनको  रिएबसार्ब  किया  जायेगा  ।
 भ्रभी  चचन्द  रोज  हुए  कि  मेरे  नोटिस  में  लाया
 जया  कि  मजीद  ६०  झ्रादमियों  को  और  नोटिस
 दे  दिया  गया  है  1  में  यह  नहीं  कहता  कि  आप
 उनको  रिट्रेंच  न  करें  ।  में  मानता हूं  कि
 काम  के  वास्ते  आदमी  हें  ।  आदमियों  के
 वास्ते  काम  को  जारी  नहीं  रखा  जा  सकता  V
 झगर  ऐसा  हो  तो  हमारी  गवर्नमेंट  नहीं  चल
 सकती  ।  लेकिन  जो  झापने  रिपोर्ट  में  उनके
 बारे  में  इकरार  किया  है  उसके  मृताबिक
 झमल  होना  चाहिए  ।  में  अर्ज  करता  हूं  कि
 इन  रिहैबिलिटेटेड  आदमियों  को  जब  उनकी
 एम्पलायमेंट  से  अलग  किया  जाये  तो  उनको
 यकीन  दिलाया  जाना  चाहिए  कि  तुमको
 रिएबसार्ब  किया  जायेगा  ।  अगर  ऐसा  हो
 तो  उनको  तसलली  हो  जाये  ।  में  चाहता
 हैँ  कि  भ्राप  यहां  अपने  मुंह  से  कहें  कि  उनको
 रिएबसारब  किया  जायेगा  तो  उनको  तसल्ली
 हो  जायेगी  ॥

 मे  आपकी  तवजञ्जह  असिसटेंट  सैटिलमेंट
 आफिससे  की  तरफ  दिलाना  चाहता  हुं  जिनको
 अभी  हाल  में  नोटिस  मिला  है  कि  उनको
 नहीं  २खा  जा  सकता  |  में  अर्ज  करना  चाहता  हूं
 कि  वे  बेचारे  कई  बरस  तक  इस  मुहकमे  की
 खिदमत  कर  चूके  हूँ,  उनको  तनख्वाहें  भी

 बहुत  माकूल  थीं,  उनको  तीन  तीन  सौ
 रुपये  मिलते  थे  ।  शब  वह  कहां  चले  जायें  ।
 उनका  कहना  है  कि  हमने  बरसों  इस  डिपार्टमेंट
 की  सरविस  की  है  1  शब  आप  हमको  इस
 डिपार्टमेंट  से  निकालते  हें  तो  निकालिये
 लेकिन  ऐसा  न  कीजिये  कि  हमको  स्ट्रीट्स  पर
 फेक  दिया  जाये

 अब  झाप  यह  देखियें  कि  हमारे  होम
 मिनिस्ट्री  ने  ६  फरवरी  सन्‌  १६५८  को  एक
 सरकुलर  जारी  किया  जिसमें  कहा  गया  है
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 कि  अगर  किसी  मुहकमे  के  अरदाखास  स्ट्रं
 किये  जायें  तो  जब  तक  उनका  रिएबसारपंशन
 न  हो  जाये  उनको  उसी  सुहकमे  के  रजिस्टर
 पर  रखा  जायेगा  ।  मेरे  हाथ  में  उस  सरकुलर
 की  नकल  है  भौर  में  उसके  बारे  में  झानरेबिल
 मिनिस्टर  साहब  की  तवज्जह  दिखाना
 चाहता  हूं  ।  उसमें  लिखा  है  :

 “Vacancies  against  which  these
 persons  cannot  prima  facie  be
 considered  will  be  released  to  the
 Regional  Employment  Exchanbe,
 Delhi.  These  orders  will  take
 effect  immediately  and  will  re-
 main  in  force  until  further  orders.”

 यह  हुक्म  भी  पेरेम्पटरी  है  1  एक  मुहकमा
 होम  भिनिस्ट्री  का  कहता  है  कि  उनको  मत
 निकालो,  रजिस्टर  पर  रखो  जब  तक  कि
 उनको  रिएबसार्ब  नहीं  करते  ।  यह  गवरनेमेंट
 झाफ  इडिया  का  मुहकमा  है  झ्ौर  यह  दूसरे
 मुहकमों  को  हिदायत  जारी  करता  है  ॥
 श्री  मेहरचन्द  खन्ना  का  मुहकमा  तो  रिहैबि--
 लिटेट  करने  वाला  है  जिसका  दावा  है  कि
 चाहे  मां  दूध  पिलाना  बन्द  कर  दे  तो  परवाह
 नहीं  हम  रिहैबिलिटेट  जरूर  करेंगे  i  लेकिन
 हम  देखते  हें  कि  जिनको  आपने  रिहैबिलिटेट
 किया  है  श्राज  उनको  डिरिहेबिलिटेट  करने
 चले  हैँ  ।  उनको  रजिस्टर  से  निकाल  रहे  हें
 ऐसा  करने  से  उनकी  सरविसेज़  में  ब्रेक  हो
 जायेगा  t  में  मिनिस्टर  साहब  से  दब  से
 श्जे  करना  चाहता  हूं  कि  मेहरबानी  करके
 उनको  रजिस्टर  से  खारिज  न  कीजिये,
 उनकी  सरविसेज़  को  न्नक  न  कीजिये  t  १४
 अप्रैल  स  श्ाज  जब  तक  वह  रिएबसाबं  नहीं
 होते  तब  तक  यह  आपकी  रेसपांसिव्रिलिटी  है  ।
 लेकिन  उनको  रजिस्टर  से  निकलने  से  तो
 उनकी  सरविस  खत्म  हो  जायेगी  और  उसके
 बाद  उनको  नौकरी  भी  मिलेगी  तो  जो  उन्होंने
 इस  मुहकमे  की  सरविस  की  है  उसका  उनको
 फायदा  नहीं  मिलेगा  और  इस  तरह  उनको

 नुकसान  हो  जायेगा  ।  इस  लिए  में  झदब  से

 गुजारिया  करना  चाहता  हूं  कि  जो  झावमी
 रिहैबिलिटेट  हो  चुके  हें  उनको  अप
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 ूकिंडित  ठाकुर  दास  सारग]
 डिरि्हैबिलिटेट  न  कीजिये  ।  शाप  यह  पृण्य
 न  कीजिये,  बस्कि  मुझे  यह  कहना  जाहिए  कि
 धाप  यह  पाप  ले  कीजिये  ।  झापने  झपनी
 रिपोर्ट  में  कहा  है  कि  डाइरेकक्‍्टर  जनरल  आफ
 रसिसिटिलमेंट  एंड  एम्पलायमेंट  इनको  दूसरे
 डिपार्टमेंट्स  में  रिएबसाब  करें  ।  लेकिन  जब
 तक  वह  इनको  रिएबसार्न  नहीं  करते,  में
 झदन  से  अर्ज  करना  चाहता  हूं  ,  आप  इनको
 काम  पर  रखिये  1

 में  एक  ख!स  मामले  की  तरफ  आपकी
 तबज्जह  दिलाना  चाहता  हूं  t  यहां  मेरे  एक
 दोस्‍त  ने  इस  मुहकमसे  ५:  कुछ  अफसरों  का
 क्रिटिसिज्म  किया  i  इस  पर  झआनरेबिल
 मिनिस्टर  साहब  से  अपनी  गद्दी  पर  से  उठकर
 दिकायत  की  कि  अफसरों  का  नाम  लेकर
 शिकायत  करना  मुनासिब  नहीं  है  1  उन्होंने
 यह  ठोक  ही  किया  i  यहां  यह  उसूल  मान
 लिया  गया  है  कि  किसी  शख्स  का  नाम  लेकर
 उसका  जिक्र  न  किया  जाये  जो  कि  यहां  झपना
 बचाव  करने  के  लिए  मौजद  नहीं  है  ओर  यह
 वाजिब  उसूल  है  ।  यह  नो  में  मानता  हूं  कि
 हमको  उनका  नाम  नहीं  लेना  चाहिए,
 लेकिन  गर  हमको  शिकायत  करनी  चाहिए
 सो  हम  आपवेः  सिवा.  किस  से  कर  सकते  हैं  ।
 में  आपसे  अदब  से  बजे  करना  चाहता  हूं  कि
 आपके  मुहकमे  वाले,  ग्रांड  मुगल  की  तरह  हैं  1
 उनको  बीसियों  चिदाठियां  डाली  जाती  हैं
 पर  ब  किसी  चिट्ठी  का  जवाब  देना  तक
 गवारा  नहीं  करते  ।  एक  चिट्ठी  तो  खुद  मेने
 झानरेलिल  मिनिस्टर  साहब  को  लिखी  थी  ।
 में  जानता  हूं  कि  झानरेबिल  मिनिस्टर  साहब
 खुद  चिटूठियों  का  फोरन  जवाब  देते  हैं
 लेकिन  यह  मेरी  चिट्ठी  कुछ  अरसे  तक

 हिन्दुस्तान  की  सैर  करती  रही  ।  मेने  पता
 तो  ठीक  लिखा  था  लेकिन  वह  कुछ  भरसे  के
 बाद  डी०  एल०  बोल  से  मेर  पास  वापस
 झा  गयी  |

 थी  श्थागी  (देहरादून  )  :  रसीद  भी  झागयी ?

 पंडित  ठाकुर  ave  हामला  :  मैंने  रजिस्टर्ड
 लेटर  नहीं  मेजा  था  उस  चिट्ठी  पर  बायपस
 करते  वक्‍त  वह  लिखा  हुआ  थ।  कि  मिनिस्टर
 साहन  हैं  नहीं  ।  लेकिन  भ्रगर  उस  चिट्ठी  का
 जवाब  नहीं  मिला  तो  उसके  आने  पर  मुझे  यह
 तसलल्‍ली  तो  हो  गयी  कि  मेरी  लिटठी  मिनिस्टर
 साहव  के  पास  तक  पहुंची  ही  नहीं  ।  लेकिन
 जो  आपके  मुहकमे  के  ग्रांड  मुगल  हैं  ये  तो
 चिट्ठी  को  एकनालिज  तक  नहीं  करते  ॥

 जनाब  वाला  हिसार  तशरीफ  ले  गये  थे
 और  जनाब  के  पास  उस  वक्‍त  ४  फरवरी
 १६५७  को  डेपूटेंशन  आया  था  उन  लोगों  ने
 आप  से  अर्ज  किया  था  कि  हम  जो  मुसलमान
 यहा  रहते  थे  उनके  किरायेदार  थे,  हमसे
 जमीन  की  कोमत  ले  लीजिये  और  वह  हमको
 दे  दीजिये।  वे  शिड्यल्ड  कास्ट  दे:  लोग  थे
 उन्होंने  कहा  था  कि  वें  हमेशा  वहां  रहते
 आये  हैं  -  आपने  मेहरबानी  कर;  फरमाया  था
 कि  इस  पर  गौर  किया  जायेगा  1  उन  लोगों
 को  इससे  बहुत  खुशी  हुई  ।  लेकिन  आज  एक
 साल  हो  गया  उसके  बारे  में  कुछ  नहीं  हुआ  1
 चिट्ठी  लिखन  &  तो  कोई  जवाब  नहीं  मिलता  1
 ये  लोग  रुपया  जमा  करने  को  तैयार  हैं  लेकिन
 उनकी  कोई  जवाब  ही  नहीं  मिलता  t  मरे
 पास  इस  तरह  के  बहुत  से  केसेज़  आये  1
 डिप्टी  कमिव्नर  ने  उन  लोगों  से  कहा  था
 कि  तुम  रुपया  दाखिल  कर  दो  तो  तुम्हारे
 मकान  बन  जायेंगे  t  बे  लोग  रुपया  देने  को
 तैयार  हें  लेकिन  आपके  मुहकमे  वाले  उनकी
 जबिट्ठी  का  जवाब  ही  नहीं  देते  ।  से  अदब
 से  आपसे  यह  श्रर्ज  करना  चाहता  हूं  कि  इस
 तरह  की  चिदट्॒ठियों  का  जवाब  ६. ह  देना
 जायज  नहीं  है  ।  में  चाहता  हूं  कि  आप  यह
 सीज  अपने  मुहकमे  वालों  के  गोदा  गुजार  कर
 दें  कि  इन  शिकायतों  का  जवाब  मर  देना
 वाजिब  नहीं  है  ।  वे  लोग  कहते  हें  कि आसमान
 से  एक  मीटियर  उतरा  था,  यह  अब  म  मालूम
 स्पूतनिक  हो  गया  या  क्‍या  हो  गया  t
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 मेरे  पास  और  भी  छिकायतों  की  दो
 सीन  जिट्ठियां  हें  -  एक  आदमी  के  लिए
 जो  कि  टी०  बी०  का  मरीज  था  डाइरेक्टर
 जनरल  ब्याफ  हैल्थ  ने  ५००  रुपया  मंजूर
 किया  और  उस  कागज  को  आपने  मुहकमे
 में  भेज  दिया  ।  लेकिन  वाबजूद  इसके  कि
 श्पये  की  मंजूरो  हो  चुकी  है  वह  दाख्स  दिल्ली
 की  गलियों  में  खराब  हो  रहा  है  1  कल  भी  बह
 3?  पास  झाया  था,  तो  मेंने  कहा  कि  खन्ना
 साहब  के  पास  जाब्ो  |

 शी  मेहर  बन्द  खन्ना  :  खन्‍ना  साहब
 हैल्थ  डिपार्टमेंट  से  डील  नहीं  करते  |

 पंडित  ठाकुर  दास  भागंव  :  आपके
 डिपार्टमेंट  ने  ५००  रुपये  की  मंजूरी  दे  दी
 लेकिन  उसको  रूपया  नहीं  मिला  ।  आपके
 मुहकमे  वाले  इन  लोगों  की  बाल  ही  नहीं
 सुनते  |  उन्होंने  तो  ग्रांड  मुगलों  को  भी  मात
 कर  दिया  है  t

 अब  मे  इंडीबीजुअल  बसेश  को  छोड़ता
 हूँ  श्रौर  मतलब  की  तरफ  श्ाता  हूं  ।  जनाब
 याला  ने  एक  रूल  बनाया  है,  रूल  ey,  जिसमें
 यह  फंसला  किया  गया  है  कि  जो  सन्‌  १६५२
 के  बाद  ताय  हैँ  उनको  भी  स्हिबिलिटेशन
 अटस  दी  जायेंगी  ।  आपने  लोगों  की  नई
 दरखास्ते  मंगवाई  और  उनमें  से  तकरीबन
 ४०,०००  दरखास्तें  मंजूर  भी  हुई  ।  इस+#
 अलावा  स्ल्त्न  ्  ए  में  कहा  गया  है  कि
 जिनकी  जमीनें  साठ  साल  से  पुरानी  थीं
 इजिनक॑  क्लेम  मंजूर  नहीं  हुए  थे  उनके  क्नेम
 लिये  जायें  ।  आपने  उनमें  वायदा
 किया  और  उनके  क्लेम  व्रीफाई  कराये  ।
 अब  वे  वेरीफाइड  क्लेम्स  पड़े  हें  |  में  पूछता  हूं
 कि  उनका  क्या  कुसूर  है  उनको  न  मुझावजा
 मिला  है  और  न  तसलल्‍ली  होती  है  कि  क्‍या

 मिजेगा  ।  अब  जब  कि  अापजा जा  रहे  हे---भाप
 कहते  हैं  कि  आप  जा  रहे  है,  मुझे  तो  यकीन

 कह झथित  राख  (पटियाजा)  :  पक्के

 हो  रहे  हें
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 पंडित  ठाकुर  बास  भार्गव  :.
 क्रय  बक्त  झा  गया  है  कि  झाप  मेहरबानी  कर  के
 उन  के  लिए  रास्ता  खोलिए  झौर  उनको
 कम्पेन्सेशन  दीजिए  ।  में  भर्ज  करना  चाहता  हूं
 कि  उन  लोगों  के  लिए  तो  दुनिया  ही  खत्म  हो
 चुकी  है  ।  उनको  अपने  घरों  को  छोह  दस
 वर्ष  हो  चुके  हे  7  भव  भी  उनको  मालूम  नहीं  है
 कि  उनको  वेरिफ़ाइड  क्लेम्ज  का  मुझावज़ा
 मिलेगा  या  नहीं  और  मिलेगा,  तो  कब  मिलेगा,
 में  इस  बात  का  आज  जवाब  चाहता  हूं  कि
 उनको  मुपभ्रावज़्ा  कब  दिया  जायगा  ॥

 2.i  hrs,
 (At  this  stage  electricity  in  the

 Chamber  failed).

 अब  में  आप  के  चन्द  वायदों  की  तरफ़
 आता  हूं  ।  खास  तौर  से  में  उन  चार  मार्केद्स
 का  जिक्र  करना  चाहता  हूं,  जिनके  लिए  आप  ने
 वायदे  किए  |

 Mr.  Speaker:  I  think  even  without
 the  loudspeaker,  the  hon.  Member  is
 heard.  Sometimes  loudspeakers  are
 a  hindrance.

 पंडित  ठाकुर  वास  भावषि :  आपने
 कमाल  मेहरबानो  फ़रमा  कर  वायदा  दे  कर
 लेहना  सिंह  मार्केट  के  लोगों  को  एक  तरह  से
 मालामाल  कर  दिया  i  उसके  लिए  मे
 बार  बार  दाद  देता  हूं  शर  लेहना  सिंह  मार्केट
 के  लोग  भी  उसके  लिए  आप  के  मदाक्र  हैं  ।
 झापकी  मिनिस्ट्री  ने  उनको  जगह  ही  नहीं
 दी,  मिल्कियत  के  ह्क्‌क  ही  नहीं  दिए,  भ्राप  ने
 उनको  फूलेट्स  और  मकानात  भी  दिए
 उन  लोगों  की  तरफ़  से  में  आपका  शुक्रिया
 शझदा  करता  हूं---पब्लिकली  भी  दौर  बैसे  भी  ।
 लेकिन  इस  सिलसिले  में  में  दो  आदमियों  का
 ज़िक्र  करना  चाहता  हूं  ।  एक  एस०  डी०  श्ोण
 की  विडो  है  1  उस  ने  कोई  कुसूर  नहीं  किया  है  1
 खज्ना  साहब  के  महकमे  ने  उस  को  जो  मकान
 एलाट  किया,  उस  पर  जो  जीना  लगा,  बह
 चार  मकानों  को  नहीं  जाता  था,  सिफ  दो
 मकानों  को  जाता  था  ।  वहां  पर  चोदह  दुकानें
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 बनाई  गई  हैं|  उस  में  तीन  चार  जोने  ऐसे  हैं,
 जो  चार  धार  मकानों  को  फ़ायदा  पहुंचाते  हैं,
 जब  कि  कोने  के  जो  जीने  हैं,  व ेसिर्फ़  दो  मकानों
 को  फ़ायदा  पहुंचाते  हें  3 उस  बिडो  का  सिर्फ़
 यही  कसूर  है  झोर  इस  लिए  उस  को
 एलाटमेंट  नहीं  की  जाती  है  |  मिनिस्टर
 साहब  ने  यह  वायदा  किया  था--ये  उनके
 बद्जं  आफ़  ग्रेस  हें  और  में  यहां  पर  उन  की
 कापी  ले  कर  आया  हूं,  ताकि  में  उनको  इस
 हाउस  में  पढ़  कर  सुना  सकूं  ।  आप  ने  फ़रमाया
 था  कि  झगर  कोई  मकान  दस  हज़ार  से  ज्यादा
 की  मिल्कियत  का  होगा  ओर  वह  ५००  रुपए
 तक  ज्यादा  होगा,  तो  आप  अपने  महकमे  को

 हुक्म  देंगे  कि  उसको  एलाट  कर  दिया  जाय  |
 इस  बेवा  का  मकान  १०,५४८  रुपए  का  है-
 १०,५००  रुपए  से  ज्यादा  है,  लेकिन  एक
 तरीके  से  फ़िलवाकया  बहू  दस  हज़ार  के
 ऊपर  के  मकानों  में  सब  से  कम  कीमत  का
 मकान  है,  जो  कि  शाप  ने  एलाट  किए  हैं  v
 झगर  उस  जीनें  को  चार  के  बजाय  दो  में
 सक्‍्सीम  न  किया  जाय,  तो  उस  मकान  की
 कीमत  १०,३४८  रह  जाती  हँ।  १८०  रुपये
 का  फ़ायदा  जो  आपने  सब  को  दिया  है,  -वह
 डेंड  एन्ड  वाल  का  है--वह  उसको  मिलना
 श्वाहिए  ।  क्‍या  आप  के  महकमे  वाले  आप  के
 स्टेटमेंट  को  खरबाद  कह  सकते  हें  और  कह
 सकते  हें  कि  यह  स्टेटमेंट  हमको  बाइनड  नहीं
 करता  है  ?  अगर  यह  दरुस्त  है,  तो  में  अर्ज
 करना  चाहता  हूं  कि  इस  सालिटरी  केस  को
 सारी  मार्केट  में  नमूना  न  बनाइयें,  जिस  तरह
 कि  योरे  चांद  पर  आप  के  चेहरे  पर  काला
 धब्बा  लगा  दिया  जाय  कि  नज़र  न  लग  जाय  I
 यह  केस  एक  बेचारी  बिडो  का  है,  जिस  की
 एक  मरिजेबल  डाटर  है  श्रौर  एक  लड़का  है  ।
 उस  ने  सारे  दरवाज़े  खटखटाए,  लेकिन  उस  को
 कामयाबी  नहीं  मिली  ।  इसलिए  इस  बात
 की  जरूरत  पड़ी  कि  में  इस  मामले  को  इस
 हाउस  में  लाऊं  ।  मुझे  उम्मीद  है  कि  झ्रानरेबल
 मिनिस्टर  साहब  इस  मामले  की  तरफ़  अपनी
 लबज्जह  देंगे  ।  यह  १०३  गज़  का  मकान  है,

 हालांकि  ११६  गज़  के  मकान  को  आप  के
 १०,५००  रुषए  से  कम  करार  दे  कर  एलाट
 क्र  दिया  है  में  चाहता  हूं  कि आप  इस  केसे
 को  रीव्यू  करें  ।

 इसके  बाद  में  दो  मार्केट्स  का  और
 जिक्र  करना  चाहता  हूं  o  उस  में  से  एक
 सरोजिनी  मार्केट  है  ।  जब  भी  मुझे  सरोजिनी
 का  नाम  याद  आता  है,  तो  मुझे  यकीन  होता  है
 कि  जो  लोग  उस  मार्केट  में  रहते  हें,  वे  हमारी
 उस  महान्‌  देवी,  हमारी  माता  की  ज़िन्दगी
 से  सबक  सीखेंगे,  जो  कि  हिन्दुस्तान  में  इतने
 झाला  दर्जे  की  पैद्रियट  थी  और  जिस  के  नाम
 पर  वह  मार्केट  बनाई  गई  और  साथ  ही  हमारे
 मिनिस्टर  साहब  भी  वहां  के  लोगों  को  कोई
 शिकायत  नहीं  रहने  देंगे  t  में  अर्ज  करना
 चाहता  हूं  कि  खन्ना  साहब  जून,  १६५६  माँ
 सरोजिनी  मार्केट  में  तशरीफ़  ले  गए;
 नहीं,  में  गलती  कर  रहा  हूं  ।  खन्ना  साहब  को
 खिदमत  में  मार्कट  के  तीन  हज़ार  भ्रादभियों
 का  एक  डेपुटेशन  उन  के  मकान  पर  हाजिर
 हुआ  और  उस  मौके  पर  खन्ना  साहब  ने  इस
 चीज़  को  कबूल  किया  और  में  उनकी  दाद
 देता  हूं  ।  जो  बम्बई  और  कलकत्ता  में  झासान
 था,  वह  दिल्‍ली  में  मुश्किल  था  1  एक  बिल्डिगः
 के  दो  टुकड़े  किए  जाये  और  फ्लेट  किसी  को
 दिया  जाय  और  धाप  किसी  को  दी  जाय  +
 श्राप  ने  रेफ़्यूजीज़  पर  कमाल  मेहरबानी
 फ़रमा  कर  कहा  कि  दस  हज़ार  से  कम
 कीमत  के  जो  होंगे,  उनको  एलाट  कर  दिया
 जायगा  ।  में  कबूल  करता  हूं  कि  इस  कायदे  को:
 जारी  कर  के  खान  मार्केट  में,  जो  कि  एक
 एक्सक्लूडिड  मार्केट  थी,  ये  हकूक  दिए  गए  ॥
 दूसरी  मार्केट्स  में  भी  इस  उसूल  को  कायम
 कर  के  सेकड़ों  हज़ारों  रेफ़्यूजीज़  को  मिल्कियत
 के  हुकूक  देने  का  आपने  वायदा  किया  में  झझजें
 कर  रहा  था  कि  ३  जून  को  डेपुटेशन  हाजिर
 हुआ  ।  में  दो  अखबारों  में  से उसकी  कार्यवाही
 पढ़  कर  सुनाता  हूं  ।  थे  खोग  मालायें  ले  कर
 आए  थे  झोर  ये  नारे  लगा  रहे  थे  “पंडित  नेहरू
 जिन्दाबाद”  झभौर  “श्री  मेहरचन्द  खन्ना



 ggg  Duehands  for  (सफे  घ  “APRIL  1958  Demands  for  Grants  9480

 जिल्दाबाद”  ।  उन्होंने  इन  लोगों  के  सामने
 एलान  किया  कि  हम  थे  मार्कट्स में  इस  सरह
 लब्दीली  कर  दी  है  और  दस  हज़ार  से  कम  के
 मकान  एलाट  कर  दिए  जायेंगे  झौर  मिल्कियत
 के  हकूक  दे  दिए  जायेंगे  ।  झगर  हुक्म  हो,
 तो  में  हाउस  में  पढ़  कर  सुना  दूं,  लेकिन  अगर
 झाप  कबूल  करते  हैँ,  तो  फिर  उसकी  कोई
 ज़दरत  नहीं  है  1

 आचार्य  कृपालानी  (सीतामढ़ी):  मूल
 गए  होंगे  ।

 पंडित  ठारुर दास  भार्गज  :  नहीं,  इनको
 अच्छी  तरह  याद  7  |

 थी  Wo  wo  बनर्जी  (कानपुर)  :  सभा
 की  मेज़  पर  रख  दीजिए  I

 वंडिस  छाकर  दास  भागय  :  कल  जब
 लाला  अर्चित  राम  नें  इस  तरफ़  तबज्जह
 दिलाई,  तो  श्री  मेहरचन्द  खन्ना  ने  फ़रमाया
 था  कि  हमने  क्या  किया  लाजपत  नगर  झौर
 सालवीय  नगर  में  जो  लोग  मकानों  में  बैठे

 हुए  थे,  उन  को  कहा  गया  कि  तुम  यह  मकान
 सरेन्डर  कर  दो  तब  हम  तुम  को  फ्रलेट्स  का
 एलाटमेंट  करेंगे,  नहीं  तो  नहीं  करेंगे  ।  उन्होंने
 दरख्वास्तें  दीं  -  मेरे  पास  नकलें  मौजूद  हैं  a
 आप  ने  क्‍या  इकरार  किया  ?  आप  ने  किस
 इकरार  पर  वें  मकान  सरेन्डर  कराए  ?

 सन्‌  १६५४५  में  आप  नें  उनका  किराया  माफ़
 कर  दिया  और  कहा  कि  आईन्दा
 किराया  नहीं  लिया  जाएगा,  क्‍योंकि  तुम
 मालिक  बनने  वाले  हो  ।  आज  झाप  फ़रमाते  हैं
 कि  मिल्कियत  के  हकूक  नहीं  दिए  जायेंगे  ।
 आप  की  मेहरबानी  को  छोड़िए  श्रौर  रेफ़्यूजीज़
 के  लिए  आप  की  मुहब्बत  को  छोड़िए,
 लेकिन  एविडेंस  एक्ट  की  दफ़ा  ११४५  में  जो

 उसूल  दर्ज  है,  वह  आपको  मालूम  होना
 चाहिए  वह  उसूल  यह  है  कि  श्रगर  कोई  शख्स
 रिप्रेज्ञे्टेशन  करे  झौर  उस  पर  यकीन  कर  के

 दूसरा  दाख्स  उस  पर  अमल  कर  दे,  तो
 जो  पहला  दाख्स  रिप्रेज़ेन्टेशन  करता  है,  वह
 मजबूर  किया  जाना  चाहिए  कि  वह  झपने
 रिप्रेड्ेस्टेशन  को  अमल  में  लाए  और  दूसरे

 दाल्स  की  जो  पोजीशन  बन  चुकी  है,  उस  के
 मुताबिक  ही  झपने  अमल  को  ढाले  |  एस्टापल
 का  सामूली  उसूल  झाप  पर  एप्लाई  करता  है  |
 उन  लोगों  ने  क्लेम्ज़  के  लिए  बिड  नहीं  किया  ।
 भवत  सिंह  मार्केट  में  उन्होंने  रुपया  खर्च  किया,
 लेकिन  आप  ले  उनको  हकूक  नहीं  दिए  ।
 आप  ने  सरोजनी  मार्केट  के  लोगों  से  ट्रांस्फ़र
 की  एप्लिकेदान्त  लीं  और  उन  से  लिखया
 लिया  कि  हम  किसी  और  जगह  जा  कर  कुछ
 शौर  ब्लेम  नहीं  करेंगे  ।  जिन  लोगों  ने  और
 जगह  भकान  बनावाए  थे,  उन्होंने  प्रपने
 सकान  बेच  क्र  आप  को  दरख्वास्त  दी
 कि  हमारे  पास  कोई  मकान  नहीं  है  ।  इतना
 होने  पर  भी  शब  आप  कहते  हें  कि  हम  तुमको
 मिल्कियत  ट्रांस्फ़र  नहीं  करेंगे  ।  में  यह  कहना
 चाहता  हूं  कि  यह  फ़ेल  डी-रीहैबिलिटेशनः
 का  है  |  बहुत  मतंबा  भाप  ने  श्रौर  आपके
 प्रेडिसेसर्ज  ने  फऋरमाया  कि  दो  बातें  रोहैबिलिटेट
 करती  हे--एक  गेनफूल  एम्पलायमेंट  शर
 दूसरा  मकान  और  घर  |  लेकिन  भ्राज  आप  उन
 लोगों  को  मकान  और  घर  से  महरूम  कर
 रहे  है  ।  वे  दस  हज़ार  से  कम  हैं  7  जब  यह
 चीज़  इवेक्वी  पूल  में  आ  चुकी,  तो  आपको  क्या
 हक  है  कि  श्राप  यह  कहें  कि  नहीं,  यह  हाउसिंग
 डिपार्टमेंट  की  है,  यह  फ़लां  डिपार्टमेंट
 की  थी  ।  आप  का  डिपार्टमेंट  तो  १६४७  से
 पहले  वजूद  में  नहीं  था  ।  आप  का  कौनसा
 डिपार्टमेंट  है  ?  झ्रापकी  कौनसी  ज़मीन  है  ?
 जितनी  ज़मीनें  आप  नें  रीहैबिलिटेशन  के
 लिए  हासिल  कीं,  वें  दूसरे  डिपार्टममेंट्स  की
 हैं  ।  गवर्नेमेंट  के  इस  तरह  से  टुकड़े  नहीं  किए
 जा  सकते  हैं  |  गवर्नेमेंट  की  जो  प्रापर्टी  है,
 वह  ध्ाप  की  है  ।  इस  लिए  इस  के  बारे  में
 यह  कहना  ठीक  नहीं  है  कि  में  हाउसिंग  को
 देना  चाहता  हुं-गो  वे  नहीं  मांगते  हैं  |  में  यह
 झर्ज  करना  चाहता  हुं  कि  यह  जायज  नहीं
 है  ।  १६५६  में  भाप  ने  वायदा  किया  और
 १३  अप्रैल,  १६९५७  के  अखबार  में  लिखा  है  कि
 फ़लां  फ़लां  मार्केट  में  हक्‌क  नहीं  दिए  जायेंगे  |
 आप  ने  खान  मार्केट  को  भी  इन्क्लूड  किया,
 जिस  के  शाप  में  बाद-अज्ा  हकूक  दे  दिए।
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 विंडित  ठाकुर  दास  भागेग]
 इसी  तरह  से  सरोजनो  मार्केट  को  ह्क्क
 देकर  झपने  वासदे  को  पूरा  कीजिये

 शाप  कहते  हें  कि  यह  कंबिनेट  डिसिजन

 'है।  हम  इस  चीज़  को  नहीं  मानते  हें  i  ora
 ध्ण्क  डिसिज़न  है  आपका  यह  एलान  है  झाप  का

 ह  वायदा  है  और  झाप  उसके  पाबन्द  हैं  ।
 'अगर  यह  कंबिनेंट  डिसिज़न  है,  तो  आपको
 आहिए  कि  श्राप  इस  को  उलटवायें  1  हम
 आप  के  साथ  चलेंगे  ।  हम  यहां  के  सब
 मेम्बरों  से  दरख्वास्त  करेंगे  कि  वे  हमारे
 साथ  चनें  ।  आप  हमका  लीड  कीजिए
 “सिर्फ  गवर्नेमेंट  की  तरफ़  से  ही  नहीं,  इस लाकन,
 असूलन  झऔर  इन्साफन  और  हर  तरह  से
 आपकी  यह  जिम्मेदारी  है  कि  आप  एक  एक
 रेफ़मूजी  की  मदद  करें  1  में  अपील  करता

 हूं  कि  आप  मेहरबानो  कर  4:  इस  फ़ंसले  को
 हटवा  दें  और  इन  लोगों  को  नए  सिरे  से
 ज़िन्दगी  दें  ।  आपका  एलान  गबवर्नमेंट  के
 एलान  के  तुल्य  है,  मिनिस्टर  गवर्मेट  के  एलान
 'की  आप  बेंडुरमली  न  करें  अगर  आपको
 अखत्यार  नही  था  तो  आप  ने  ऐसा  एलान
 क्‍यों  किया  उस  सूरत  में  आप  हमारे  साथ
 चलें,  हमारा  वकील  हो  कर  चलें,  हमारे
 साथ  मिल  कर  भाईपने  के  नाते  से  चले  एक
 मिनिस्टर  के  नाते  से  चले  ओर  कहें  कि
 कैबिनेट  के!  गलत  फंसले  से  हजारों  आदर्भियों
 को  तकलीफ  में  डाल  दिया  है  और  इसको
 हटवायें  ।  भगत  सिंह  मा्किट  का  केस  मेरे
 सामने  है  t  इससे  मुझे  बेहद  दुःख  हुमा है  ।
 १६५०  में  इसको  बनाना  शुरू  किया  गया
 था  ।  श्राज  आप  किस  मुंह  से  कहते  हैं  कि
 फरीदाबाद  के  लोगों  को  फायदा  पहुंचाने
 की  खातिर,  वे  बगर  काम  के  थे,  उनको

 डौड्यूल  रेट  वेज  आपने  दी  और  आज  आप
 कहते  हैं  कि  इसकी  कीमत  ज्यादा  हो  गई  है।
 में धजे  करना  चाहता  हूं  कि  भगत  सिंह
 आकिट  ग्रेव  यार्ड  पर  बनी  हुई  है  और  उसकी
 क्‍या  कीमत  हो  सकती  है  ।  मुझे  याद  है  कि
 जी  मोहनलाल  सकसेना  साहब  किस  तरह

 से  नोकर  पहन  कर  ओर  कुदासों  को  लिए
 हां  पहुंचे  थे  और  अपने  हाथ  से  उस  काम
 को  दाणार्थीयों  के  साथ  झुठ  किया  या
 यहां  पर  न  ग्रेवयार्ड  का  सवाल  रहा  और  न
 कोई  दूसरा  सवाल  झगर  कोई  सवाल  रहा
 तो  रिफ्यूजियों  को  बसाने  का  ही  रहा

 Shri  Mehr  Chand  Khanna:  I  have
 been  connected  with  this  Ministry
 from  the  beginning  and  I  want  to  say
 that  we  have  built  no  markets  or
 housing  colonies  on  graveyard.

 पंडित  ठाकुर  दास  भाव  :  अगर
 भ्रेवयार्ड  पर  नहीं  है  तो  बात  खत्म  हो  जाती  है
 लेकिन  में  पूछता  हूं  कि  कीमत  बढ़ाने  को
 क्या  वजह  है  ?  वहां  पर  हरणार्थी  गये
 और  उन्होंने  उस  जगह  को  वसाया  ।  उससे
 पहले  वह  वीरान  पड़ी  थी  और  वहां  पर

 कुत्ते  श्नौर  बिल्लियां  फिरती  थीं  ।  वहां  पर
 कुछ  मकानात  बनवाये  गये  हैँ  और  में
 पूछता  हूं  कि  किस  आधार  पर  श्राप  कीमत
 मुकरंर  करते  है  ?  श्राप  नो-प्राफिट  नो-लास
 की  बात  किया  करते  हैं  और  आपने  तथा
 आपके  प्रिडिसेसर्स  ने  बीसियों  दफा  यह  कहा
 है  कि  हम  मारकिट  वैल्यू  नहीं  बढ़ायेंगे।
 आज  आप  क्‍यों  बढ़ाते  हें  ?  १६१५४  में  चार
 आने  से  भी  कम  में  यह  ज़मीन  ली  गई  थी।
 आज  क्या  झाप  रिफ्यूजीस  की  तकालीफ  से
 फायदा  उठाना  चाहते  हैं  ?

 Mr.  Speaker:  Is  there  an  advisory
 council  to  advise  the  Minister  in  this
 matter?

 पंडित  ठाकुर  दास  भागंग :  एडवाइज़रो
 कमेटी  और  कनसलटेटिव  कांउंसिल  ने  सब  ने
 सिफारिश  की  है  इसके  बारे  में  कि  मिलकियत
 के  हकूक  दिये  जावें  आनरेबल  मिनिस्टर
 साहब  के  दिल  को  भी  में  जानता  हूं  इन्होंने
 खुद  कहा  है  कि  मेरा  दिल  नहीं  चाहता  है  कि
 इन  लोगों  के  साथ  सख्ती  हो  ।  लेकिन  मुझे
 नहीं  मालूम  कि  कौन  सी  आफत  झासामान
 से  नाज्िल  हुई  है  कि  बावजूद  इनकी  सर्ब
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 के,  बावजूद  इतकी  कोशिशों  के--में  जानता

 हूं  कि  दस्होंने  कोशिशें  की  हें  यह  अपने
 मकसद  में  कायाब  नहीं  हो  पा  रहे  है  ee

 Shri  Mehr  Chand  Kkanna:  I  have
 a  committee  of  Members  of  Parlia-
 ment  representing  ail  parties,  a  com-
 mittee  called  the  consultative  com-
 mittee,  the  meetings  of  which  are
 held  very  frequently.

 Pandit  Thakur  Das  Bhargava:  I  am
 a  Member  ef  that  consultative  com-
 mittee.

 Shri  Mebr  Chand  Khanna:  All  these
 matters  are  discussed  threadbare.
 They  have  been  discussed  not  once,
 but  a  number  of  times,

 Pandit  Thakur  Das  Bhargava:  And
 that  consultative  ‘committee  recom-
 mended  that  the  proprietory  rights
 should  be  given  to  these  persons.  That
 committee  r-~sommended  that.  The
 advisory  c.-mittee  also  recommend-
 ed  that,  and  I  know  that  the  hon.
 Minister  at  of  the  same  opinion.  He
 does  not  want  these  persons  to  be
 de-rehabilitated.

 Shri  Mehr  Chand  Khanna:  The
 hon.  Member  knows  my  mind  muck
 better  than  I  do.

 Pandit  Thakur  Das  Bhargava:  In
 the  consultative  committee  he  gave
 me  his  support,  he  said  he  would  do
 his  very  best.

 Shri  Tyagi:  Who  comes  in  the  way?

 Pandit  Thakur  Das  Bhargava:  God
 alone  knows.  I  appeal  to  him  again
 not  to  let  this  matter  drop  down.  In
 this  Kamla  Market,  Bhagat  Singh
 Market  and  Sarojini  Market,  and  I
 have  said  a  word  about  Lehna  Singh
 Market,—~in  all  these  markets  justice
 should  be  done.

 I  will  leave  this  matter  here  be-
 cause  there  are  other  things  to  urge.
 Now  the  question  arises.....

 Mr.  Speaker:  There  are  other  Hon.
 Members.
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 Pandit  Thakar  Das  Bhargava:  I
 will  come  to  Bengal  first  of  all.

 Lala  Achint  Ram:  More  time  should
 be  given  to  him.

 Pandit  Thakur  Das  Bhargava:  I
 come  to  the  Bengal  refugees.

 Mr.  Speaker:  The  Bengalee_  re-
 fugees  he  may  leave  to  the  Bengalee
 gentlemen.

 Pandit  Thakur  Das  Bhargava:  in
 Bengal]  they  have  discussed  it.  I  want
 to  say  something  about  Bengal.  They
 are  as  much  our  charge  as  of  the
 Bengalee  gentlemen  here.  I  must
 say  that  I  have  got  the  same  sympathy
 for  them  as  others,  and  I  will  be  fail-
 ing  in  my  duty  if  I  did  not  express
 my  opinion  with  regard  to  them.

 इनके  बारे  में  दो  सवाल  गेदा  होते  हैं
 पहला  सवाल  तो  यह  है  कि  क्‍या  बंगाल  के
 रिफ्यूजी  बंगाल  के  भश्रन्दर  ही  बखाये  जाने
 चाहियें  या  बाहर  भी  उनको  ले  जाना  चाहिये
 शौर  दृसरा  सवाल  यह  है  कि  जो  यह  कहते  हैं
 कि  सीलिंग  लगे  गई  है  और  जो  बंगाली
 ईस्ट  बंगाल  में  रह  गये  हें  उनको  यहां  शाने
 को  इजाज़त  हो  या  नहीं  हो  ।  इन  दो  सबालों
 के  बारे  में  ही  में  अपने  विचार  प्रकट  करुंगा  ।

 जहां  तक  पहले  सवाल  का  ताल्लुक  है
 उस  रिपोर्ट  को  पढ़ने  के  बाद  जो  आनरेबल
 मिनिस्टर  साहब  नें  हमारे  पास  भेजी  है
 आर  उस  बयान  को  पढ़ने  के  बाद  जो  झमी
 आनरेबल  मिनिस्टर  साहब  ने  बंगाल  गवमनंमेंट
 का  हमारे  पास  भेजा  है,  मुझे  यह  कहने  में
 ज़रा  भी  तहम्मुल  नहीं  है  कि  इससे  मुझे  बहुत
 दुःख  हुआ  है,  बहुत  परेशानी  हुई  है  |  बंगाल
 के  भ्रन्दर  में  तकरीबन  हर  एक  कंम्प  को  देख
 आाया  हूं  और  आसाम  कें  भ्रन्दर  भी  मेंने  हर
 ब्म्प  को  देखा  है  और  उस  वक्‍त  देखा  है  जब
 में  फाइनेंस  कमेटी  का  एक  मेम्बर  था  1
 मैंने  वहां  जा  कर  देखा  है  कि  किस  तरह  से
 रिहैबिलिटेशन  ड््भा  है  ।  मुझे  बंगाल  को
 देखकर,  वहां  के  कैम्पूस  को  देख  कर  जितना
 दुःख  हुआ,  उसका  में  कई  बार  इस  हाउस  में
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 विक्र  कर  चुका  हूं  ।  अगर  दुनिया  के  झन्दर,
 या  आसमान  के  नीचे  कहीं  भी  दोज़सख  है  तो
 मेने  उसका  नमूना  उस  ज़माने  में  जिसके
 अन्दर  हम  रहते  हैं,  उन  कंम्पस्‌ में  देखा  है  t
 बहां  पर  लोग  टांग  पसार  कर  सो  नहीं  सकते  थे
 में  उस  वक्‍त  का  जिक्र  कर  रहा  हूं  जब  शुरु  शुरु
 में  रिफ्यूजी  उधर  आना  शुरु  हुए  थे  और
 जब  हमारे  खन्‍ना  साहब  मिनिस्टर  नहीं
 हुए  थे  t  उसके  बाद  जो  खबरें  आईं,  जो
 हालात  हमने  पढ़ें  जो  बंगाल  गवर्नमेंट  ने  लिखा,
 उनको  पढ़कर  मेरा  सिर  शाम  के  मारे  झुक
 जाता  है  t  उसके  शन्दर  दर्ज  है  कि os  भौर
 ee  बरस  से  ये  रिफ्यूजी  इन  कंम्प्स
 के  अन्दर  हें  और  झभी  तक  वहां  से  गये
 नहीं  हैं  I  यहां  पर  कुरुक्षेत्र  में  रिफ्यूजी  सिर्फ
 ४-६  या  ७-८  महीने  हो  रहे  थे  कि  श्री  मोहन
 लाल  सक्सेना  बे  उनको  सब  को  दिल्‍ली  ला
 कर  रस  दिया  और  कह  दिया  था  कि  इस  क॑  म्प
 को  तोड़  दो  ।  म्‌फ्त  में  इन  पर  खर्च  होता  था
 झोर  एक  रुपया  या  सवा  रुपया  एक  रिफ्यूजी
 पर  सय  करना  पड़ता  था  मुफ्त  में  लोग  वहां
 पर  खाना  खाते  थे  |  खन्ना  साहब  मुझे  मालूम
 नहीं  क्‍यों  कामयाब  नहीं  हुए  है  ।  ८-5  भौर
 ek  बरस  से  लोग  कम्प्स  में  पड़े  हुए  हे  ौर
 बे  डोल्स  भी  ले  लेते  हे  श्रपनी  कमाई  भी  करते
 हे  वीवी  बच्चे  भी  वहाँ  रखते  हे  और  केम्प
 यालों  को  पता  भी  नहीं  लगने  देते  |  इस  तरह
 के  कंम्प्स  को  देख  कर  मेरा  सिर  शर्म  से  झुक
 जाता  है  लोगों  को  अपने  पैरों  पर  खड़ा  न
 करके  उनको  कमाई  करना  न  सिखा  कर
 मुफ्त  में  उनको  खिला  कर  झाप  देश  में  आइडल-
 नैस  फंला  रहे  हे  ।  और  देश  का  इखलाकी
 बुर्रा  हवाई  खराब  कर  रहे  हे  भौर  गरीब
 टेक्स  पेयर  का  रुपया  बरबाद  कर  रहे  हे  ।

 जब  म॑  रिपोर्ट  पढ़ता  हूं  तो  में  पाता  हूं  कि
 झापने  तीन  भ्ररब  चार  करोड़  झौर  +यारह  लाख
 रुपया  झब  तक  खर्च  कर  दिया  है  और  यह  देख
 कर  मेरा  सिर  ऊंचा  होता  है  |  मुझे  भ्राप॑  बतायें
 कि  दुनिया  में  किस  गवर्नमेंट  ने  इतना  "्यादा

 रुपया  रिफ्यूजीज़  पर  ह, ट  किया  है  a  में  यहां
 पर  अपनी  गवनंमेंट  की  भिन्‍दा  भी  करता  हूं
 झौर  इसको  गालियां  भी  देता  हूं  लेकिन  दिल
 में  में  जानता  हूं  कि  किसी  गवर्न॑मेंट  ने  श्राज  तक
 इतना  पैसा  खर्च  नहीं  किया  है  भौर  इतना  काम
 नहीं  किया  है  जितना  इस  गवर्नमेंट  ने  किया  है  ६

 श्री  श्जराज  सिंह  (फीरोजाबाद)  :
 किसी  देश  के  सामने  इतनी  बड़ी  रिफ्यूजियों
 की  समस्या  भी  खड़ी  नहीं  हुई  है  ।

 पंडित  67कुर  दास  भागंथ  :  अगर  किसी
 देदा  के  सामने  खड़ी  नहीं  हुई  है  तो  हम  मुकाबला
 करने  के  काबिल  भी  नहीं  दे  t

 में  पूछना  चाहता  हूं  कि  क्या  कोई  देश  भी
 ऐसा  है  जिसने  ४१  लाख  रिफ्यूजियों  को  दूसरे
 मुल्क  से  यानी  ईस्ट  पाकिस्तान  से  आने  की
 इजाजत  दी  हो  और  इसके  बाद  भी  आप

 हमको  महात्मा  गांघी  शौर  पंडित  नेहरू  के
 वादों  की  याद  दिलाते  हे  7  में  आपको  यकीन
 दिलाता  हूं  कि  उनके  तथा  दूसरों  के  वादों  को
 यह  गवनेमेंट  हगिज्ञ  नहीं  तोड़ंगी  ।  कोई  दास्स
 ईस्ट  बंगाल  से  यहां  आये  वह  हमारा  भाई  है
 हमारे  खून  का  खून  है  हमारे  गोइत  का  गोइत

 है  i  हमारे  दरवाज़े  पहले  भी  बन्द  नहीं  थे
 झौर  आज  भी  बन्द  नहीं  हैं भर  न  ये  किसी
 कायदे  से  बन्द  ही  हो  सकते  हूँ  ।  यहां  पर
 बर्मीज़  शाये,  सीलोनीज़  आये  ईस्ट  अफ्रीका
 से  लोग  आये  और  सब  इस  देश  में  रहे  ।  जब

 हम  ने  सिटिज़्नशिप  राइट  एक्ट  बनाया  उस
 बक्‍्त  हम  ने  जितने  भी  लोग  वेस्ट  पाकिस्तान
 से  आये  जितने  भी  ईस्ट  बंगाल  से  शाये
 उन  सब  को  ये  राइट्स  आफर  किये  झौर  वें
 श्राज  भी  हमारे  सिटिज़न है  और  दूसरे  जो  वहां
 बैठे  है  वे  पोर्टेशल  सिटिज़न  हैँ  बशतेंकि  वें

 कम्युनल  रायट्स  की  वजह  से  यहां  आये
 बशर्तेकि  वे  इस  वास्ते  यहां  जाये  कि  मुस्लिम
 उनको  हिन्दू  होने  की  वजह  से  तंग  करते  हैं 1.
 लेकिन  अगर  कोई  झादमी  इस  वास्ते  जाये  कि.
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 wet  पर  कहत  पड़  जाये  यहां  पर  रोटी  ज्यादा
 सिलती  है  यहां  पर  ल्झा  साहब  रिफ्यूजियों
 को  रिहैविलिटेशन  बैनिफिद्स  देते  है  तो  ऐसी
 सूरत  में  मे  पूछना  चाहृता  हूं  कि  दुनिया  का
 क्या  कोई  भो  देश  ऐसा  है  कि  जो  दूसरे  मुल्क
 की  पापुलेशन  को  अपने  यहां  पर  इनवाइट
 करता  है  और  उनको  बेनिफिट्स  देता  है
 या  दे  देगा  |

 खन्ना  साहब  ने  एक  फिगर  दो  है  जिससे
 कुछ  लोग  नाराज़  हो  गये  है।  उन्होंने  कहा  है  कि
 एक  आदमी  पर  १२५  रुपया  खर्च  किया  जाता  है  |
 हमारी  ब्रा ददमी  फी  भ्रादमी  ox  रुपया  है
 शौर  ऐसी  सूरत  में  अगर  हम  एक  रिफ्यूजी
 पर  १२५  रुपया  सच  करते  हे  तो  में  समझता
 हैं  वह  दिन  दूर  नहीं  है  जब  ाप  लोकल
 झादमियों  का  दिवाला  निकाल  देंगे  +  मूझे
 ररिफ्यूजियों  से  मुहब्बल  है  1  उनकी  वजह  से
 ही  उनके  खून  से  ही  उनकी  कुर्बानी  से  हो
 हमको  स्व  राज्य  मिला  है  ।  वेस्ट  पाकिस्तान  से
 लोग  आये  थे  अपने  पैरों  पर  खड़े  हो  गये  हैं
 मेहनत  करते  हें  झौर  भ्रपना  काम  चलाते  हे  |
 जहा  पर  में  रहता  हूं  वहां  पर  रिफ्यूजी  श्राकर
 असे  हुए  हूँ  उनको  हम  श्रपने  भाइयों  की  तरह
 से  समझते  हूँ  उनमें  और  हम  में  कोई  फर्क
 नहीं  है  ।  लेकिन  बंगाल  के  अन्दर  क्‍यों  यह  कहा
 जाता  है  कि  लोग  बाहर  नहीं  जाते  हें  ?  में
 समझता  हूं  वंगाल  गवरनंमेंट  की  कोई  जिम्मे-
 छारी  नहीं  है  इन  रिफ्यूजोस  के  मुताल्लिक
 यह  गवनंमेंट  ऋफ  इंडिया  की  किम्मेदारी  है
 सौ  करोड़  रूपया  इनके  लिये  बंगाल  गवर्नमेंट
 ने  खर्च  नहीं  किया  गवर्नमेंट  आफ  इंडिया  ने
 किया  है।  आसाम  गवर्नेमेंट  के  साथ  हम
 गवर्नंसेंट  आफ  इंडिया  के  रिप्रिजेंटेटिय  होकर
 लड़  बयोकि  झ्रासाम  वाले  इनको  कद्रू  में
 रे  फायद  और  पूरी  तरह  से  सहूलियतें  नहीं
 यहुंचाते  थे।  जब  तक  बंगाल  गवर्नमेंट  काम
 करती  थो  हम  यहां  से  इस  डिपार्टमेंट  के
 रिप्रेंजेस्टेटिव  हो  कर  बंगाल  गवर्नंमेंट  से  भी
 लड़ते  रहे.कि  लोगों  को  पूरे  हुकूक  दिलायेंगे  ।
 श्ाज  जब  स्कीम  बनती  है  डंडका  रण्य  को  तो
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 वहां  गवनेमेंट  के  आदमी  जाते  हैं  वहां  के
 रिप्रेजेन्टेटिक  बन  कर  जाते  हे  दूसरे  झादसी
 जाते  है  ।  एक  महकमा  बनता  है  एक  हमारे
 यहां  के  फाइनेवन्शल  कमिश्नर  पंजाब  के  जो  बड़े
 शरीफ  आदमी  हैं  उन  को  में  जानता  हूं  वह
 हमारे  जिले  में  भी  रहे  हैं  वह  कभो  एक  रिफ्यूजी
 को  भी  वहां  नहीं  जानें  देंगे  जज  तक  यह  न
 देखेंगे  कि  रिफ्यूजियों  का  यहां  जाने  से  फायदा
 हूँ  7 एक  महकमा  गया,  एक  कमेटी  कई,  वहां
 जा  कर  उस  ने  तहकीकात  की,  जमीन  ठीक
 पाई  ।  में  ने  बंगाल  गवर्नमेंट  की  रिपोर्ट  पढ़ी,
 वह  कहते  हे  कि  एक  इलाका  ऐसा  है  जिस  की
 क्लाइमेट  भी  बंगाल  जैसी  है  ।  में  पुछता  चाहता
 हूं  कि  आप  क्‍या  बंगाल  को  स्टफ  करना
 चाहते  हैं,  किर्सी  को  बंगाल  &  बाहर  नहीं  मेजना
 चाहते  t  बंगाली  को  क्या  बिहार  में  आराम
 नहीं  मिला  ?  राजस्थान  में  श्राराम  नहीं  मिला,
 कहां  आराम  नहीं  मिला  ?  वहां  जा  कर  वह
 बड़े  आराम  से  रहेंगे  ।  मुझें  कोई  शक  नहीं  है
 कि  दंडकारण्य  की  स्कप्म  बिल्कुल  कामयाब
 होग.  |  में  अर्ज  करता  हूं  कि  जब  भि०  हा  यह
 कहते  हैं  कि  नहों,  आप  को  जाना  चाहिये,
 हमारे  बी०  सी०  राय  कहते  हैं  जो  कि  हमारे
 हिन्दुस्तान  के  इतने  बड़े  झादमी  हें  कि  वहां
 लोगों  को  जाना  चाहिये।  ऐम्पो  कमेर्ट।  कहती  है,
 सब  कहने  हें,  छेकिन  चन्द  अभ्रदखास  अपने  दिल  में
 यह  लिये  बेठे  हैँ,  मुझे  मालूम  नहीं  क्‍यों  |  में
 नहीं  समझता  कि  वह  रिफ्यूजीज  का  नुक्सान
 चाहते  हें,  लेकिन  गलती  के  तिकार  होकर  ॥
 गलत  फड़मी  से  कल  साधन  गुप्त  साहब  ने
 जो  बात  कही  उस  से  मेरे  दिल  में  झाग  लग  गई  ।
 वह  कहते  &  कि  इस  गवर्न॑मेंट  में  रिफ्पूर्जी  के
 वास्ते  कोई  हमदद  नहीं  है  t  में  श््जें  करना
 चाहता  हूं  कि  अगर  रिफ्यूर्जाज  के!  वास्ते  कोई
 हमदर्दी  नहीं  है  तो  दुनिया  में  कहीं  कोई  हमदर्दी
 नहीं  है  ।  चह  हमारे  सामने  गज्जेटियर  पढ़कर
 सुब्र  ते  हैं  ।  मुझे  सारी  उम्शर  गजेटियर  पढ़ते  हो
 गई  ।  में  कहता  हूं  कि  जितने  भाई  इस  फे
 बखिलाफ  हूँ,  वह  मौरे!  पर  जा  कर  अगर  देखें  कि
 जगह  अच्छी  है  तो  श्राकर  सलाह  दें  कि  वहां
 हमारे  बहुत  से  आदमी  बसें  1  में  ने  १८,०००
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 झावनियों  ये!  बसाने  की  स्कीम  पढ़ी,  वहां
 QEysco  आदमी  भेजने  की  स्कीम  है,  लेकिन  में
 ज  नता  हूं  कि  एक  दफा  वहां  आवमियों  ५  जाने
 के  बाद  एक  स्ट्रीम  जारी  हो  जानेगा  और  एक
 दूसरा  बंगाल  दंडकारण्य  में  बस  जायेगा  श्रगर

 वहां  ज्यादा  श्रादमी  जाने  चुरू  हो  गये  |  तो
 दोतों  बातों  से  मेरी  साथ  साफ  2  |

 में  चाहता  हूं  इस  तरह  की  लूट  खथोंट
 जो  हमारे  भाइयों  ने  €,  €  बरसों  से  कंम्पों
 में  की  है,  उसे  खत्म  किया  जाए  ।  श्री  खन्ना
 साहब  अपना  फर्ज  अदा  नहीं  करेंगे  अगर
 किसी  प्रेशर  की  वजह  से,  किसी  दबाव  में
 आझाकर  इस  बात  की  इजाजत  दी  जायेगा  कि
 लोग  केम्पों  में  आइडलनेस  क्रियेंट  करें  श्रौर
 चोखेबाजी  करदे  इस  तरह  की  कारंवाइयां
 शुरू  करें  जिसे  पढ़कर  हमारे  सिर  झर्म  से

 झुक  जायें  |  में  चाहता  हूं  कि  आप  बिल्कुल
 फर्मनेंस  ८”  साथ  इन  बैप्पों  का  इन्तजाम
 फीजिये  ।  ३२  लाख  आदमी  ईस्ट  पाकिस्तान
 से  आये  हुए  हैं,  सिया  दो  लाख  7  जो  कम्पों  सें
 हैं,  किसी  की  शिकायत  सूनने  में  नहीं  बाती
 है  1  में  आर०  एफ०  शुर  का  मेम्बर  हूं  ।  में
 जानता  हूं  ४  करोड़  र८  लाख  म्  थे;  कर्रब ब
 हम  ने  लोन्स  दिये  |  उन  में  से  ८०  परमसेन्ट
 लोन्स  रेसे  हैं  जो कभी  वसूल  नहों  होंगे  ।  छेकिन
 ८०  परसेन्ट  लोन  जो  वेस्ट  पाकिस्तान  बालों
 को  दिये  गये  वह  सब  वसूल  होंगे  ।  अगर  में
 रुपये  की  कोई  कोमत  नहीं  समझता  दयूमन
 कफर्ट  के:  मुकाबले  में  ।  लेकिन  आप  किसी
 रेगूलेशन  बेः  मातहत,  एक  सिलसिले  से  कार्रवाई
 कीजिये  ।  यह  सिलसिला  ढीक  नहीं  है  कि  शाप
 गालियों  थेः  डर  पा  मारे  दंडकारण्य  की  स्कीम
 को  सोड़  दें  या  बकम्पों  4:  अन्दर  कोई  कमजोरी
 दिखलायें  ।  में  मुबारकवाद  देता  हूं  श्राप  को
 कि  आप  ने  इस  तरह  इस  चीज  का  मुकाबला
 किया  a  इस  चीज  में  में  कम्यूनिस्ट  पार्टी  छे
 खिलाफ  नहीं  t  मुझे  यह  कहने  में  जरा  भी
 बामे  नहीं  कि  में  कम्यूनिस्ट  पार्टी  के  भी

 बलिलाफ  नहीं  क्‍योंकि  यह  हमारे  देश  की
 पार्टी  है,  छेकिन  में  नहीं  चाहता  कि  यह  पार्टी
 जो  ह्यूमन  काम  है,  जो  एक  मिशन  है,  उस  को
 किसी  पोलिटिकल  परपज  के  वास्ते  खराब  करे  ॥

 मुझे  उम्मीद  नहीं  कि  कम्यूनिस्ट  भाई  ऐसा
 करेंगे,  लेकिन  में  चाहता  हूं  कि  कम्यूनिस्ट  भाई
 एक  दूसरे  से  सिल  कर  वहां  जायें.

 कं  बें०  Go  शायर  (क्विलोन)  :  अगर

 हा  मन  प्रोबने-म  है  तो  कमन  ऐप्रेत्च  चाहिये  ।

 Mr.  Speaker:  All  that  the  hon.
 Member  says  is  that  the  West  Punjab
 refugees  settled  themselves  easily,
 but  the  East  Bengal  refugees  are  not
 settled;  they  are  idling  their  time.
 That  is  what  he  says.  Each  hon.
 Member  is  entitled  to  give  out  his
 own  wiews.

 पंडिल  डाकर  दास  भार्गव  :  में  यह  अर्ज
 नहीं  करता  ।  में  कहता  हूं  कि  श्राप  जायें,  उन
 य्  साथ  जायें,  मिल  कर  जायें  -  मि०  विमल

 कुमार  घोष  ने  तजवीज  की  कि  याम्ो,
 मिल  कर  बैटो,  देखो  और  फिर  दंदकारण्य
 जाने  का  फैसला  करो  ।  में  उन  के  यह  बाल
 वेलकम  करता  हूं  ।  में  चाहता  हं  कि  इस  मामले
 में  हम  सब  एक  हों,  इस  मामले  में  हम  किसी
 पार्टी  च्  मेम्बर  नहीं  हें  ।  किसी  रिपपूजीज  को
 तकलीफ  है  और  कम्यूनिस्ट  कहता  है  कि  है  तो
 में  कहूंगा  कि  जरूर  है  ।  श्रगर  नहीं  है  तो  चाहे
 कांग्रेस  वाला  भी  यह  कडे  कि  है  तो  में  इसे  नहीं
 मानुंगा  ।  हम  ब्राज्लेम  का  फैसला  ह्यमन
 'तरीचेा  से  करेंगे  ।  इस  बास्ते  मेरी  तजर्क॑ज  है
 कि  सब  लोग  मिल  कर  दंडकारणय  को  टेख्ें
 और  युझे  उम्मीद  है  कि  उसे  देख  कर,  जैता
 कि  हमारे  फाइनेन्शल  कमिहनर  at  फलेचर
 साहब  की  तजवीज  है,  वह  जरूर  पसन्द  आयेगा
 शौर  इस  चीज  का  फेसला  हो  जायेगा  1

 झाखिर  में  जहां  तक  बेस्टर्त  पाकिस्तान
 का  ताल्लुक  है  सिर्फ  एक  लप्ज  रखना  चाहता
 हूं  -  यहां  पर  so  हजार  पुरुषार्थी  ऐसे  हें  जिन



 को  एक  कौड़ी  इस  महकने  से  नहीं  सिला  v
 @  बेस्टर्स  सकिस्तान  से  आने  बालों  की  निस्वत

 कहता  हूं  कि  जिन  को  ४  एकड़  जमीन  कागज
 पर  तो  मिली,  लेकिन  मौग:  पर  नहीं  मिली  ।
 जिन  =:  हाउसेज के  क्लेम  ्,  १०  और  २०,
 २०  हजार  हें:  सारे  वे:  सारे  लारिज  कर  दिये
 गये  ।  ६,०००  वेरिफाइड  क्य्म  एक  दिस

 सुबह  बेठ  कर  खारिज  कर  दिये  गये  ।  मुझे
 उन  के  बास्ता  दर्द  है  में  जानता  हूं  कि  कितने  हो
 ऐसे  भ्रादमी  हें  जिन  को  एक  पैसा  नहीं  मिला,
 जो  आज  भो  दुखो  हे  शर  पांच  शौर  सात  बरस
 हो  गये  हें  इस दे  लिये  मेरी  यही  ऐंडवाइस
 है  कि  विघ  गया  सो  मोती  ।  डिपार्टमेंट  से  नये
 सिरे  से  ऐब्योल्यूट  जस्टिस  की  उम्मीद  करना
 झौर  उस.क्रा  मिलना  मुश्किल  है  ।  लेकिन  में
 खन्ना  साहब  से  अर्ज  करूंगा  कि  जहां  तक  हो
 सबे  वहां  तक  उन  लोगों  के  साथ  हमदर्दी  का

 सुलूक  किया  जाए  ।  हमदर्दी  सिर्फ  दिल  के
 अन्दर  ही  नहीं,  दिखाओझ  भी  कि  हमदर्दी  है  ।
 अगर  नहीं  दिखाझोगे  तो  लोग  दुखो  रहेंगे  ।

 आखिर  में  में  आप  को  सराहना  भो
 करता  हूं  उस  काम  थे!  लिये  जो  कि  आप  के
 महकमे  ने  किया  इतने  बड़े  काम  दें:  सामने
 गलतियां  होनी  भी  जरूरी  थीं  |  लेकिन  ताहम
 बड़ी  गलतियां  अगर  हों  और  दुरस्त  हो  सकती
 हों  ।  में  भर्ज  करूगा  कि  उन  को  तरफ  तवज्जह्‌
 की  जाय  |  और  वह  दुरस्त  को  जायें--बहर
 सूरत  जो  वायदे  किये  गये  हें  उन  की  खिलाफवर्जी
 न  की  जाये  ।
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 {English  translation  of  the  above

 speech]
 {Shri  M.  H.  Rahman  (Amroha):  Mr.

 Speaker,  Sir,  I  think  it  essential  to
 draw  the  hon.  Minister’s§  attention
 towards  an  important  matter.  It  has
 been  made  |  perfectly  clear  in  the
 House  and  outside  as  well  that  section
 l6  of  the  Evacuee  Property  Act  has
 Hot  one  advantage  and  it  is  that  if  a
 person  lives  in  India,  and  proves  with
 documentary  evidence  that  he  has  got
 a  house  or  other  immovable  property
 and  also  proves  that  he  had  never
 gone  to  Pakistan  or  even  if  he  had
 gone,  he  had  done  so  in  accordance
 with  the  regulation  framed  by  Govern-
 ment  and  had  never  gone  with  the
 intention  of  settling  there,  and  if  on
 some  technical  grounds,  such  a  person
 is  unable  to  get  justice  at  the  hands
 of  the  Custodian  General,  then  the
 Ministry  can  look  into  that  case  under
 Section  46  and  if  it  finds  that  the  case
 is  genuine  and  strong  and  if  it  is
 proved  that  he  is  a  citizen  of  India
 and  the  property  belongs  to  him  then
 that  property  would  be  restored  to
 him.  Such  a  procedure  was  being
 followed  for  a_  considerable  time
 Sometimes  we  thought  that  justice  has
 not  been  done  but  so  far  as  property
 was  concerned  such  a  help  was
 generally  available.  Now  for  the  last
 eight  or  nine  months  a  new  procedure
 has  been  adopted  and  a  new  interpre-
 tation  has  been  given  under  this
 section.  I  may  give  you  an  instance.
 Suppose  one  Abdul  Karim  lives

 in  Pakistan.  Then  what  happens
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 is.  this.  The  property  of  his  brother,
 Abdul  Rahim  who  lives  in  India  is
 notified  in  the  Gazette  that  such  and
 such  property  belongs  to  Abdul  Karim
 and  not  to  Abdul  Rahim.  Abdul
 Rahim  files  a  suit  and  proves  that  the
 property  belongs  to  him,  that  it  is  his
 brother  who  has  gone  to  Pakistan  and
 he  has  no  connection  with  it  but
 he  does  not  get  any  justice  from  the
 Chief  Custodian  and  the  Custodian
 General.  And  when  Abdul  Rahim
 makes  an  application  to  the  Ministry
 under  this  section  that  such  and  such
 property  belongs  to  him  and  not  to
 Abdul  Karim,  that  he  is  a  resident  of
 India  and  did  not  go  to  Pakistan  at
 all  and  that  it  should  be  restored  to
 him,  the  Ministry  replies  that  they
 have  vested  the  property  of  Abdul
 Karim  and  not  of  Abdul  Rahim  and
 as  such  Abdul  Rahim  has  no  right  to
 give  such  an  application.  You  can  see
 this  is  utter  injustice.  1  would
 humbly  request  the  hon.  Member  to
 look  into  it.  It  is  rather  unfortunate
 that  a  man  who  is  a  resident  of  India
 and  who  has  never  seen  the  face  of
 Pakistan  cannot  even  apply  for  the
 restoration  of  his  rights  when  in  fact
 he  is  not  a  defaulter  because  the  Gov-
 ernment  has  taken  his  property  as  the
 Property  of  his  brother  and  has
 wrongly  notified  it  in  the  Gazette  that
 the  property  belongs  to  Abdul  Karim
 and  not  to  Abdul  Rahim.  The  Minis-
 try  should  at  least  carefully  look  into
 the  matter  and  it  should  be  properly
 examined  and  discussed  before  a  deci-
 sion  is  arrived  at—if  the  Ministry  is
 not  satisfied  it  is  a  different  matter.
 But  today  hundreds  of  applications  are
 being  rejected  on  these  very  grounds
 without  being  examined  and  they  are
 merely  told  that  they  have  no  right
 to  represent  under  section  16  because
 the  property  does  not  belong  to  them
 but  belongs  to  some  one  who  is  in
 Pakistan,  although  documents  show
 that  the  property  does  belong  to
 Abdul  Rahim  who  has  not  gone  to
 Pakistan  even  for  a  moment.  Has  the
 Custodian’s  Department  ever  thought
 as  to  the  evil  consequences  of  follow-
 ing  such  a  policy  under  which  the
 Government  is  taking  possession  of
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 properties  belonging,  to  persons  who
 are  the  citizens  of  this  very  country.
 This  is  most  unjustified.  I  had  drawn
 your  attention  into  this  matter  earlier
 also  through  a  letter  and  by  speaking
 personally  also  and  you  had  kindly
 noted  it  for  consideration  but  no
 results  have  come  out  so  far.  Even
 now  hundreds  of  such  zpplications
 are  being  rejected  daily  without  get-
 ting  them  carefully  examined  and  in
 reply  it  is  only  written  that  they  have
 not  vested  his  property  but  it  is  his
 brother’s  property  who  is  in  Pakistan
 that  has  been  vested,  although  the
 property  is  his  and  he  has  never  gone
 to  Pakistan.  You  had  asked  me  to
 cite  some  case.  I  mentioned  a  case
 to  you.  He  had  said  that  the  property
 belonged  to  him  and  not  to  his  brother
 and  he  had  never  gone  to  Pakistan.
 The  property  was  thoroughly  examined
 but  he  was  deciared  a  Pakistani  and
 then  I  sent  the  case  to  you.  Then
 again  I  sent  a  new  case  regarding  the
 new  procedure  adopted  by  the  Minis-
 try.  In  that  case  also  no  consideration
 was  given  to  the  facts  and  it  was
 rejected  on  the  grounds  that  the  pro-
 perty  taken  belonged  to  some  one  else,
 not  him  and  therefore  his  application
 could  not  be  considered.  Now  it  is
 something  which  not  just  and  fair  that
 aman  who  lives  in  this  country  and
 is  a  resident  of  this  country  should  be
 forcibly  deprived  of  his  property  and
 when  he  represents  his  application  is
 also  rejected  on  the  ground  that  the
 property  taken  is  that  of  his  brother
 and  not  his,  although  it  does  belong  to
 him  and  he  has  never  gone  to  Pakistan.
 What  we  want  is  that  justice  sheula
 be  given  to  such  people.  This  is  unfair
 and  I  am  receiving  such  complaints
 from  all  parts  of  the  country.  80
 many  cases  have  come  to  my  notice.
 I  feel  that  the  Hon'ble  Minister  should
 pay  his  personal  attention  to  this
 matter  and  should  take  necessary
 steps  to  do  away  with  this  injustice.

 Now  I  would  also  like  to  point  out
 that  such  of  the  muslims  who  were
 Gisplaced  in  India  and  who  were
 ruined,  have  not  been  given  that
 amount  of  care  by  the  Government  as
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 has  been  given  to  the  displaced  persons
 coming  from  outside.  I  do  not  want
 to  say  anything  on  the  propriety  of
 such  an  attitude.  All  those  persons
 who  were  ruined  and  were  displaced
 in  their  own  country  and  who  were
 deprived  of  their  property  should  have
 received  the  same  treatment  but  there
 is  no  use  complaining  after  ten  years
 have  gone  by  that  you  have  not  given
 them  same  consideration  as  you  gave
 to  the  refugees  from  Pakistan.  But
 I  would  submit  that  the  Government
 should  consider  the  cases  of  those
 persons  also—they  may  be  Hindus  or
 Muslims,  it  is  a  different  matter—-who
 consider  this  country  as  their  own  and
 who  live  here.  The  number  of  such
 persons  also  does  not  exceed  200  or  300
 but  they  have  no  money  to  engage
 lawyer  to  prove  their  rights;  at  least
 such  persons  must  be  rehabilitated  and
 treated  in  the  manner  in  which  dis-
 placed  persons  from  Pakistan  have
 been  rehabilitated  and  treated.  Just
 now  Pandit  Bhargava  said  that  we
 could  be  proud  of  the  Ministry's
 achievement  in  the  field  of  rehabilita-
 tion;  we  are  also  proud  of  it.  We  have
 not  to  see  as  to  what  Pakistan  is  doing
 in  this  regar@—this  question  does  not
 arise  at  all.  Lakhs  of  people  in
 Pakistan  are  living  a  miserable  life
 and  their  condition  is  extremely
 deplorable.  Local  people  of  Pakistan
 have  taken  possession  of  the  proper-
 ties  left  by  Hindus  and  the  refugees
 who  had  gone  from  here  have  not  got
 any  thing—neither  homes  nor  any-
 thing  else.  I  know  you  have  spent
 crores  on  the  rehabilitation.  It  is  true
 that  on  a  general  basis,  you  can’t  take
 the  responsibility  of  rehabilitating  all
 the  muslims  who  have  been  displaced
 but  exemptions  are  always  there  in  a
 general  rule—there  may  be  some  really
 hard  cases,  for  example,  in  Ganga-
 nagar  about  300  people  were  displaced
 and  they  ran  from  place  to  place  to
 save  their  lives  and  worked  as
 labourers.  They  have  now  returned
 to  that  place.  Their  condition  is  very
 bad.  The  Government  should  also
 give  rehabilitation  facilities  to  these

 people.  I  suggest  that  an  officer  of
 the  Custodian’s  department  should  be
 appointed  for  them  who  §  should
 arrange  to  find  work  for  them  and
 such  persons  about  whom  it  is  found
 that  they  had  never  gone  to  Pakistan,
 should  be  rehabilitated  here.

 Shri  Mehr  Chand  Khanna:  With
 your  permission,  I  want  to  ask  a
 question  of  the  Maulana  Saheb  so
 that  I  may  be  able  to  understand  and
 be  in  a  position  to  answer.  A  muslim
 who  had  gone  to  Pakistan....

 Shri  M.  ct  Rahman:  No,  Sir,  he
 had  never  gone  to  Pakistan.

 Shri  Mehr  Chand  Khanna:  I  have
 not  yet  finished  the  question.  There
 were  persons  who  had  gone  to  Pakis-
 tan  and  who  have  now  returned  to
 India.  One  and  a  half  vear  has
 passed  since  they  returned.  For  them
 8  resettlement  permit  is  essential.
 But  it  is  not  my  concern  it  is  the  job
 of  the  Home  Ministry.  Do  you
 suggest  that  those  Muslims  who  had
 gone  over  to  Pakistan  and  returned  to
 India  after  staying  there  for  5,  7  or
 8  years  after  obtaining  a  permanent
 rehabilitation  permit,  should  be  given
 grants  from  Ministry  of  Rehabilita-
 tion?

 Shri  M.  H.  Raham:  I  had  made  the
 points  clear  and  I  am  sorry  I  could
 not  make  you  understand  it  fully.  Zz
 am  ‘simply  pleading  the  case  of  such
 Muslims  who  have  never  gone  to
 Pakistan.  I  am  pleading  for  those
 who  have  gone  to  Pakistan  only  to
 see  some  people  there  and  after  stay-
 ing  for  about  I5  or  20  days  have  re-
 turned  to  this  country.  I  want  that
 they  should  be  rehabilitated.  Homes
 and  lands  should  be  given  to  them.  I
 had  submitted  the  same  thing  to  the
 Minister  a  year  and  a  half  ago  and  he
 has  very  sympathetically  considered
 it.  It  was  agreed  upon  that  the  best
 way  would  be  that  an  officer  of  the
 Ministry  should  go  there  and  that  be-
 fore  the  officer  is  sent,  we  should  be
 informed  about  a  fortnight  before  so
 that  we  may  also  send  one  or  two
 persons  there  who  could  collect  these



 persons  and  produce  them  before  that
 officer.  But  what  happened  was  this;
 an  officer  went  there  but  there  was
 no  information  to  us.  The  officer
 contacted  one  or  two  persons  and
 gave  a  report  that  there  was  no  such
 thing.  He  wrote  that  there  were
 eases  in  which  parents  had  gone  to
 Pakistan  and  their  sons  and  heirs
 demanded  =  rehabilitation  facilities
 here.  It  is  totally  wrorg  to  say  that
 their  parents  have  gone  to  Pakistan.
 These  people  are  all  living  near  about
 Ganganagar.  These  are  the  persons
 whose  fathers  were  murdered  in
 Rajasthan.  Your  liaison  officcrs  are
 these  in  Pakistan  and  whether  a  man’s
 claim  is  correct  or  not  can  be  verified
 from  there.  Home  Ministry  can  get
 it.  If  it  is  proved  that  somebody’s
 father  is  alive  you  can  take  action;
 but  if  their  fathers  etc.  were  murder-
 ed  here,  then  they  should  not  be
 denied  justice.  It  is  not  fair  to
 depend  entirely  on  the  report  of  the
 patwari  and  it  would  be  improper  if
 injustice  is  done  on  the  basis  of  what
 he  has  said.  It  is  therefore  essential
 that  justice  should  be  meted  out  to
 the  Muslims  of  Ganganagar,  who  are
 the  residents  of  India.  Similarly
 many  Muslims  are  living  in  Dehra
 Dun  and  Shri  Tyagi  also  drew  atten-
 tion  towards  them.  The  Government
 had  said  that  the  Government  of  U.P.
 was  responsible  for  that  matter.  I
 appeal  to  you  that  you  should  con-
 sider  these  cases  sympathetically
 because  after  all  they  are  also  the
 residents  of  this  very  country.  Now
 I  come  to  the  decision  that  has  been
 made  that  the  Custodian  General’s
 office  should  be  shifted  to  Mussoorie.
 I  would  like  that  this  question  may  be
 considered.  sympthetically.  Those
 who  go  to  the  Custodian  General  go
 there  only  after  losing  the  case.  They
 are  persons  who  have  been  suffering
 for  a  long  time  and  they  are  finan-
 ciaNy  ruined  and  it  is  in  such  cir-
 cumstances  that  they  go  to  the
 Custodian  General.  You  will  find
 that  about  90  per  cent.  cases  in
 Custodian  General’s  office  in  Delhi
 came  from  U.P.  There  may  be  a
 slight  difference  but  I  am  not  ex-

 aggerating  when  I  say  that  90  per
 cent.  cases  came  from  U.P.  and  it  is
 convenient  for  the  residents  of  U.P.
 to  come  to  Delhi.

 Shri  Mehr  Chand  Khanna:
 Mussoorie  is  also  in  U.P.

 Shri  M.  H.  Kahman:  I  knew  §  that
 this  reply  would  be  given.  Mussoorie
 is  in  U.P.  but  only  the  people  of  Saha-
 ranpur,  Dehra  Dun  and  Muzaffarnagar
 districts  can  conveniently  reach  there
 and  for  the  rest  of  the  districts.  Delhi
 is  more  convient.  There  are  difficul-
 ties  of  accommodation  in  Mussoorie
 and  going  to  and  coming  from  Mussoo-
 rie  is  more  expensive.  They  cannot
 get  good  legal  aid  there.  Their  cases
 are  here  in  Delhi  with  local  lawyers.
 Some  of  the  lawyers  do  their  work
 without  any  fee  because  some  persons
 cannot  afford  it.  Therefore  you
 should  be  sympathetic  while  consi-
 dering  this  question.  If  at  all  you
 want  to  shift  the  Department,  then
 shift  it  to  Lucknow  which  is  the
 most  suitable  place  for  persons  living
 both  in  the  Western  and  Eastern  dis-
 tricts.  But  since  the  Department  is
 nearing  its  end  it  would  be  most
 convenient  to  all  if  it  is  retained  in
 Delhi.  The  Government  should  not
 create  difficulties  at  the  last  stage,
 instead  it  should  give  more  facilities.

 hri  Bhargava  and  Shri  Achint  Ram
 have  drawn  attention  towards  other
 departments.  Therefore,  I  do  not  want
 to  say  much  about  them.  You  will
 shift  them  from  here  now  and  then
 after  a  year  or  so  you  will  again  shift
 them  to  some  other  place.  I  only
 want  to  submit  that  it  would  be  better
 if  the  department  is  kept  here  for
 the  short  time  that  now  remains.  It
 will  be  very  kind  of  you.

 With  these  few  words  ४  thank  you
 and  I  hope  that  you  will  symfutheti-
 cally  consider  these  matters.

 Shri  Barman:  Sir,  not  being  con-
 versant  with  the  shortcomings  of  re-~
 habilitation  so  far  as  the  West  Pakis~-
 tan  refugees  are  concerned,  I  shall
 not  deal  with  it  but  simply  mention
 one  fact  for  the  consideration  of  the
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 {Shri  Barman]
 Ministry.  It  has  been  represented
 me  that  in  the  East  Vinay  Nagar
 Colony  about  20,000  refugees  have
 been  resettled  and  their  complaint  is
 that  there  is  not  a  single  shop.  I

 कली,  Mehr  Chand  Khanna:  Where?
 Mr.  Speaker:  In  the  East  Vinay

 Nagar  Colony.
 Shri  Barman:  In  the  East  Vinay

 Nagar  Colony.  That  is  my  informa-~-
 tion.  The  hon.  Minister  may  ascer-
 tain  whether  it  is  a  fact  or  not.

 Shri  Mehr  Chand  Khanna:  East
 Vinay  Nagar  is  a  colony  of  the  Works
 Ministry  where  government  servants
 live.

 hri  Barman:  Then  I  am  mistaken
 in  receiving  the  facts.

 l  should  like  to  deal  mainly  with
 the  problem  that  concerns  Bengal
 today  so  far  as  the  rehabilitation  of
 refugees  from  East  Bengal  is  con-
 cerned.  I  would  not  have  intervened
 in  this  debate  if  it  had  not  been  re-
 peatedly  asserted  by  my  friends  of  the
 Communist  party  and  also  by  an-
 other  Member  Shri  Subiman  Ghose
 that  there  is  enough  land  in  West
 Bengal  and  it  is  want  of  elementary
 sympathy  on  the  part  of  Government
 that  Government  is  trying  to  send
 them  for  resettlement  outside  West
 Bengal.

 I  maintain  that  this  is  nothing  but
 propaganda  and  just  exploiting  the
 misery  of  the  refugees  who  are  in
 camps  for  the  last  two  or  three  years
 in  West  Bengal

 Shri  Bimal  Ghose
 Eight  or  nine  years.

 (Barrackpore):

 Shri  Barman:  Shri  Bimai  Ghose
 says  that  it  is  for  8  or  9  years.  But
 I  say  that  even  remaining  for  two  or
 three  years  in  refugee  camps  is  a
 aight  which  is  horrible  and  it  is  a
 pity  for  anybody  io  go  and  see  that.

 Now,  what  is  the  position?  The
 Darjeeling  Conference  which  has
 been  so  much  criticised  by  my  friend

 Shri  Gupta  only  said  that  the  problem.
 has  already  reached  such  a  stage  that
 West  Bengal  cannot  rehabilitate  even
 the  existing  colony  people  and  the
 resources  of  India  should  be  primarily
 directed  towards  the  resettlement  of
 those  who  are  waiting  for  settlement
 for  years  together.  Once  my  friend
 Shri  Gupta  sees  the  miserable  condi-
 lions  and  the  plight  of  these  people,
 he  will  decide  whether  they  should
 remain  in  that  state  for  some  more
 years  or  they  should  be  rather  ad-~
 vised  to  go  elsewhere  where  rehabi-
 litation  arrangement  is  being  done  by
 Government.  At  the  outset  what  he
 said  was  that  what  is  wanting  is
 elementary  sympathy  on  the  part  of
 Government.  He  made  such  a  fantas-
 tic  statement.

 We  know  that  the  refugec  problem
 of  India  is  one  which  has  practically
 no  parallel  in  history.  Eighty  Iakhs
 of  people  have  come  from  Pakis-
 tan

 ह. ह  Mehr  Chand  Khanna:  Over  90
 lakhs.

 Shri  Barman:  The  hon.  Minister
 says  over  90  lakhs;  and  out  of  them
 about  2,10,000,  according  to  the  latest
 reports  are  in  the  refugee  camps.  Had
 the  Government  been  lacking  in  ele-
 mentary  sympathy  for  these  refugees,
 would  it  have  been  possible,  in  spite
 of  my  friends  criticising  and  inciting
 and  misdirecting  fhese  refugees,  to
 rehabilitate  such  a  large  number?
 But,  it  is  nothing  but  proving  the
 adage  that  is  prevalent  in  Bengali
 that  when  a  mother's  sister  is  more
 concerned  about  the  child  you  have
 t  odoubt  herbona  fides.  I  do  not  like
 to  use  the  Bengali  word  that  has  been
 used.

 Shri  Bimal  Ghose:  The  child  is  a'so
 growing.

 Shri  Barman:  The  Bengali  proverb
 says:

 Mayer  cheye  maseer  darad  bashee
 Tar  nam  Dainee



 9sis  Demarids  for  Grants

 43  bre.
 The  translation  is  that  when  the

 mother’s  sister  shows  more  concern
 for  the  child  than  the  mother  herself,
 she  is  either  a  witch  or  a  she-demon.

 hri  Tyagi:  She  will  devour  the
 child.

 Shri  Barman:  And  as  my  hon.  friend
 Shri  Tyagi  interprets  it,  she  might
 devour  the  child.

 Now  let  us  judge  from  the  circum-
 stances  that  are  there.  He  says  that
 there  are  9  lakh  acres  of  uncultivat-
 ed  land  in  West  Bengal.  He  cites  it
 from  archaic  reports  and  does  not
 cite  any  recent  statistics.  Now  my
 straight  question  is  this.  If  there  be
 such  a  large  area  of  uncultivated  land
 in  West  Bengal,  have  my  friends  of
 the  Communist  party  ever  tried  to
 lead  those  unsettled  refugees  to  those
 Jands  and  get  them  resettled  there?
 Have  they  been  dissuaded  by  Gov-
 ernment  from  doing  that?

 In  the  next  sentence  he  says,  it  is
 not  only  paddy  land  that  makes  for
 resettlement  of  refugees.  He  sug-
 gests  cultivation  of  sabai  grass,  of
 cotton,  and  all  that.  I  would  ask  my
 hon.  friend  Shri  Gupta  and  his  party
 to  take  these  refugees  to  those  un-
 cultivated  lands,  which  he  cites  to  be
 about  9  lakh  acres,  and  get  them  re-
 settled  there,  and  whatever  monetary
 help  is  required  for  that  purpose,  we
 shall  certainly  ask  the  Rehabilitation
 Ministry  to  give.

 ir,  what  did  the  Darjeeling  Con-
 ference  decide?  Ministers  of  eight
 of  the  States,  including  those  of  West
 Bengal,  whose  firat  charge  is  to  re-
 settle  these  unfortunate  refugees,  met
 there.  They  decided  that  the  primary
 concern  for  the  present  would  be  the
 resettlement  of  those  refugees,  who
 cannot  be  resettled  in  West  Bengal
 and  for  whom  there  is  no  scope  in
 West  Bengal,  elsewhere.

 My  hon.  friend  says  that  they  should
 not  he  asked  to  go  outside.  Rajasthan
 is  ready  to  receive  certain
 They  categorically  state  that  the  refu.
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 gees  are  right  when  they  refuse  to
 go  to  Rajasthan.  He  criticised  other
 States  like  Bihar  and  Orissa.  He  says
 there  has  been  large-scale  cvacuation
 from  the  camps  of  other  States.
 Might  be.  There  have  been  temporary
 evacuations,  but  there  are  still  many
 refugees  who  have  permancnily  re-
 settled  there.  In  the  beginning  only
 af  some  of  the  refugees  are  resettled
 there  and  they  tell  their  other  friends
 that  it  is  better  than  remaining  in
 refugee  camps,  the  other  refugees  will
 follow.  If  at  the  outset  you  denounce
 every  step  and  do  not  ask  thc  refugees
 to  go  elsewhere,  what  will  be  the
 result?  People  from  other  States  will
 say:  well,  these  Bengalis  themselves
 do  not  like  to  come  to  our  States:
 what  sympathy  can  we  have  for
 them”  That  is  the  positive  mischief
 that  is  being  done  by  such  propa-
 ganda  that  is  being  carried  on  in
 West  Bengal.

 Every  day  processions  of  refugees
 are  being  taken  out.  They  are  block-
 ing  the  roads;  they  are  disobeying
 orders  under  section  i44  and  courting
 arrests.  Thus.  their  psychology  is
 being  exploited  in  a  wrong  way.  While
 on  the  one  hand  the  abundance  of
 sympathy  in  other  States  for  the  re-
 settlement  of  the  East  Bengal  refugees,
 because  it  is  a  national  problem  an@
 not  merely  the  problem  of  West
 Bengal,  is  being  alienated.  on  the
 other  the  refugees  who  would  have
 been  resettled  by  now,  are  not  being
 resettled,  by  such  propaganda,  I  want
 the  House  to  understand  that  it  is  only
 a  small  party  in  West  Bengal  that  is
 trying  to  raise  these  slogans  that
 Bengalis  do  not  want  to  go  elsewhere.

 The  theory  that  there  is  cnough  land
 in  West  Bengal  has  already  been  ex-
 ploded.  Had  there  been  enough  land
 in  West  Bengal,  why  did  my  hon.
 friends  allow  so  many  East  Bengal
 refugees  to  go  to  Assam,  Tripura,
 Bihar  and  Orissa?  Not  only  that  ac-
 eredited  leaders  who  had  considerable
 sympathy  for  the  refugees,  the  late
 Dr.  Syama  Prasad  Mukerjee  and  Dr.
 Meghnad  Saha  of  revered  memory,
 had  also  conceded  that  refugees  from



 {Shri  Barman)
 Kast  Bengal  must  go  outside.  So,  it
 is  too  late  in  the  day  to  say  that  there
 is  enough  land  in  West  Bengal  and
 they  should  not  go  outside  until  the
 resources  are  exploited.  Let  my  hon.
 friends  take  some  initiative  and  if,
 according  to  their  staterntnt,  there  is
 enough  cultivable  and  habitable  lands
 in  West  Bengal  for  the  resettlement
 of  refugees,  let  them  settle  them
 there  and  we  shall  assist  them.  But
 please  do  not  try  to  create  dissatisfac-
 tion  and  obstruct  the  resettlement
 schemes  which  have  been  taken  up  and
 which  are  uppermost  in  the  mind  of
 the  Government  both  here  and_  in
 West  Bengal.

 Shri  8.  M.  Banerjee:  Are  they  so
 strong?

 Shri  Barman:  By  this  propaganda
 they  are  creating  difficulties  and
 delaying  the  resettlement  of  these  un-
 fortunate  people.  That  is  my  com-
 plaint.  They  are  at  the  same  time
 alienating  the  abundance  of  sympathy
 that  is  exhibited  on  the  floor  of  the
 House  by  Members  who  belong’  to
 other  States.

 hri  Mehr  Chand  Khanna:  Shri
 Banerjee  himself  who  is  a  Bengali  is
 quite  happy  in  Uttar  Pradesh.

 An  Hon.  Member:  He  will  even  go
 to  Dandakaranya!

 Shri  8S.  M.  Banerjee:  I  am  very
 mobile?  I  was  born  in  Punjab.

 Shri  Barman:  It  is  argued  that  our
 Prime  Minister  once  gave  an  assurance
 and  now  he  is  retracting  from  it.  I
 say  that  this  is  not  a  correct  asses-
 ment  of  his  statement.  The  whole
 policy  of  the  Government  of  West
 Bengal  and  of  the  Government  of
 India  is  laid  down  in  the  Darjeeling
 Conference  Resolution.  When  the
 Prime  Minister  said  that  we  are
 morally  bound  to  teke  charge  of
 refugees,  he  meant  necessarily  the
 refugees  who  had  been  ousted  from
 Pakistan  due  to  circumstances  prevail-
 ing  there.  He  never  said  that  all
 these  East  Bengal  refugees  who  come

 over,  whether  they  are  real  evaceess,
 or  emigrants,  shali  be  settled  in  the
 lands  of  West  Bengal.  Now  the  whole
 policy  of  the  West  Bengal  Government,
 as  laid  down  in  the  Darjeeling  Con-
 ference  Resolution  is  that  so  long  as
 the  remaining  refugees  who  are  in
 camps  are  not  resettled,  we  should  not
 accept  any  emigrants  from  East
 Bengal.

 Now  what  is  the  position?  If  there
 are  people  who  want  to  come  over  to
 India,  leaving  East  Pakistan,  ana  are
 quite  able  to  rehabilitate  themselves,
 there  is  no  objection  to  granting  pass=-
 ports  to  them;  if  there  are  people  who
 have  no  earning  members  in  East
 Pakistan  or  all  the  members  of
 their  family  have  come  over  to  India,
 if  they  want  to  come  over,  there  is  no
 bar  to  granting  them  passports.  But
 if  we  say  that  anybody  and  everybody
 may  come,  though  circumstances  are
 not  such  as  to  force  them  to  come,
 and  we  shall  take  charge  of  him  and
 grant  him  relief  and_rehabilita-
 tion.

 Shri  Bimal  Ghose:  Who  is  to  judge
 of  the  circumstances?

 Shri  Barman:  The  circumstances
 will  be  judged  by  the  circumstances
 that  will  be  known  to  you  and  to  me.
 It  is  not  something  in  a  vacuum.
 Everybody  knows  as  to  what  is  hap-
 pening  in  East  Pakistan.  You  cannot
 allow  any  and  every  emigrant  to
 come  and  enter  refugee  camp.  The
 Darjeeling  Conference  policy  resolu-
 tion  does  not  say  that  we  shall  not
 take  charge  of  really  displaced  eva-
 cuees.  But  it  fis  stated  categorically
 that  we  cannot  undertake  the  respon-
 sibility  of  rehabilitating  immigrants
 who  simply  choose  to  come  from  there.
 When  we  cannot  rehabilitate  the  peo-
 ple  who  have  already  been  in  your
 charge  for  years  and  years,  how  those
 can  we  rehabilitate  who  are  merely
 immigrants.  That  is  an  impossible  pro-
 position  and  an  impracticable  propoai-
 tion,  however  much  sympathetic  ‘we
 might  be  towards  the  refugees.  What
 is  the  Government  doing?  It  is



 UP.  of  anywhere  else,  they  must  go
 somewhere  so  that  they  may  settle  in
 large  numbers  at  one  place.  The  land
 that  has  been  taken  up  for  reclamation
 is  about  80  square  miles.

 Shri  द  P.  Nayar:
 miles.  (Interruptions.)

 Mr.  Speaker:  What  is  this  interrup-
 tion?  I  am  not  able  to  follow.

 80,000  square

 Shri  द  P.  Nayar:  It  is  only  correct-
 ing  a  mistake.

 Mr.  Speaker:  Whatever  it  is,  what
 does  it  matter?  I  find  from  the
 records  that  Shri  Sadhan  Gupta  took
 33  minutes.  Was  he  interrupted?  Why
 should  there  be  interruption?  Why
 should  there  be  laughter?

 Shri  V.  P.  Nayar:  It  was  not  an
 interruption.  It  was  only  a  correc-
 tion.

 Mr.  Speaker:  The  hon.  Member  may
 go  on  with  the  trend  of  his  speech.
 He  comes  from  Bengal.  Can  it  be  said
 that  he  is  not  as  good  a  patriot  as  this
 hon.  Member?  (Interruptions.
 Order,  order.  It  is  not  as  if  these  hon.
 Members  are  always  correct  and  every
 other  hon.  Member  is  incorrect.  This
 kind  of  assumption  is  not  warranted
 by  facts.

 hri  Barman:  Shri  Sadhan  Gupta
 had  cited  facts  from  94l  from  the
 Koraput  District  Gazetteer.  He  says
 that  the  land  is  infested  with  wild
 animals  and  the  refugees  sent  there
 will  be  devoured  by  the  wild  animals.
 How  can  he  make  such  an  irrespon-
 sible  statement  being  a_  responsible
 Member  of  Parliament?  Is  the  Gov-
 ernment  of  India  whose  primary  res-
 ponsibility  is  the  rehabilitation  of  the
 refugees  going  to  send  the  refugees  to
 be  devoured  by  wild  animals?  I  fail
 to  understand  how  a  responsible  Mem-
 ber  can  make  such  a  statement?  He
 can  read  from  the  report  circulated  to
 all  of  us  as  to  what  we  are  going  to
 do  in  the  Dandakaranya  scheme.  It
 has  been  clearly  stated  there  that  this
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 land  is  to  be  reclaimed  and  made  ac-
 cessible  by  the  construction  of  rail-~
 ways,  roads,  etc,  making  it  fit  for
 colonisation  and  industrial  pursuits.
 To  the  extent  it  is  reclaimed,  to  that
 extent  it  will  receive  the  refugees
 from  East  Bengal.  Do  they  object  to
 it?  If  they  object  to  that,  you  can
 imagine  the  motive  that  is  now  impel-
 ling  them  to  dissuade  the  refugees
 from  going  out  of  West  Bengal.

 We  whole-heartedly  welcome  the
 scheme.  We  are  glad  that  Parliament
 has  taken  charge  of  it  and  taken  the
 responsibility.  We  have  full  confi-
 dence  that  this  national  undertaking
 of  resettlement  of  refugees  of  East
 Bengal  will  be  done  in  a_  successful
 manner.  Tf  at  some  future  time  we
 jind  that  a  few  more  members  or  a
 few  more  thousands  are  pushed  out
 because  of  circumstances  prevailing
 there,  certainly  we  shali  be  in  a  posi-
 tion  to  resettle  them.  But  if  we  ob-
 struct  this  Dandakaranya  scheme  from
 the  very  outset,  what  is  the  effect  of
 it?  We  do  not  settle  these  refugees
 from  East  Pakistan.  The  whole  re-
 settlement  burden  falls  on  West
 Bengal  and  she  cannot  contain  s0
 many.  I  think  that  my  friends  op-
 Posite  should  not  try  to  fish  in  troubl-
 ed  waters  which  this  House  should
 now  allow  (interruptions.)

 Mr.  Speaker:  Shri  Tyagi.

 Some  Hon.  Members  rose—

 hri  Braj  Raj  Singh:  Shall  I  get
 time?

 Mr.  Speaker:  I  ca:uiot  say.  Hon.
 Members  may  wait  and  see.

 Shri  Braj  Raj  Singh:  I  have  been
 trying  to  catch  your  eye  since  three
 or  four  days.

 Mr.  Speaker:  I  am  only  calling
 hon.  Members.  Y  am  not  myseif
 speaking  and  therefore,  al  hon.
 -Members  will  wait.  At  .30  I  will
 call  the  hon.  Minister.  In  the  mean-
 while,  how  many  speeches  can  be
 made?  I  will  certainly  call  them,  I
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 {Mr.  Speaker.]
 am  not  choosing  one  in  preference  tc
 another.  All  hon.  Members  are  equal
 as  far  as  I  am  concerned.  (Interrup-
 tions.)

 Shri  Braj  Raj  Singh:  Mr.  Speaker,
 you  are  gagging  my  Party.  My
 Party  has  not  been  given  a  chance.
 So,  I  walk  out  in  protest.

 3.45  hrs.

 (At  this  stage,  Shri  Braj  Raj
 Singh,  left  the  House.)

 Shri  Jagadish  Awasthi  (Bifhaur):
 I  also  do  so.

 Shri  Arjan  Singh
 (Etawah):  I  also  do  so.

 Bhaduria

 (At  this  stage  Shri
 Awasthi  and  Shri  Arjun
 Bhaduria  left  the  House.)

 Jagadish
 Singh

 श्री  स्थामी  :  श्रीमान्‌  जी,  में  बहुत  ज्यादा
 वक्‍त  ना  नहीं  चाहता  और  एक  दो  बात  ही
 कहूँगा  ।

 पहनी  बात  तो  यह  है  कि  में  इस  बात  से
 इत्तिफाक  करता  हू  जो  हमारे  बुजुर्ग  मित्र

 ठाकुर  दास  भागंद  जी  ने  कही  है  कि  हमारे
 मिनिस्टर  साहब  ने  बहुत  ही  मेहनत  के  साथ
 आर  बहुत  खूबी  के  साथ  अपने  काम  को  आगे
 बढ़ाया  है  ।  इसके  लिए  मुबारिकबाद  के
 अधिकारी  हें  ।  स॑  भी  अपनो  तरफ  से  मत्री
 महोदय  को  इस  शानदार  काम  के  लिए  धन्यवाद
 देता  हूं

 मुझे  अफसोस  इस  बात  का  है  कि  बंगाल
 के  अन्दर  जो  रिफ्यूजीस  का  ब्राब्लैम  है  उससे

 कुछ  पारटियां  पोलिटिकल  गेन  प्राप्त  करने  की
 कोशिश  कर  रहो  हैं,  पोलिटिकल  कंपिटल
 बनाने  की  कोशिदा  कर  रही  हैं  -  यह  मुनासिब
 नहीं  है  ।  में  खास  तौर  से  इस  चीज़  को  कहना
 जआाहसा  हूं  कि  ज्नकी  पार्टी  की  तरफ  से  कुछ

 वाले  हें  ।  अगर  यह  पार्टी  इस  तरह  के  ख्याथ
 देख  रही  है  और  अगर  बाद  में  उनके  ख्याब

 पूरे  हो  जाते  हैं  तो  में  उनको  यह  सलाह  दूंगा
 कि  उनको  कोई  ऐसा  काम  नहीं  करना  चाहिये
 जिस  से  बाद  में  चल  कर  उनको  दिक्कत  का
 सामना  करना  पड़े  ।  अगर  आज  उसने  लोगों
 को  उकसाना  शुरू  कर  दिया  और  उनको
 कहना  शुरू  कर  दिया  कि  उनको  बाहर  जा  कर
 नहीं  सबना  चाहिये  और  बाद  में  उनके  ही
 हाथ  में  जिम्मेदारी  आई  तो  उनको  दिक्कत
 पड़ेगी  |  इसलिए  इस  तरह  का  स्‍लोगन  उठाना

 मुनासिब  नहीं  है,  अगर  कामयाब  होने  के
 बाद  झाप  चाहते  हेँ  कि  आपके  रास्ते  में

 मुध्किलत  दा  न  हों,  अगर  चाप  किसी
 तरह  से  कामयाब  भी  हो  जायें  1

 Shri  V.  ्  Nayar:  Please  speak  in
 English.

 Shri  Tyagi:  I  was  saying  that  those
 friends  who  are  just  thinking  in  terms
 of  being  heir  apparent  to  the  Con.
 gress  Government  must  see  to  it  that
 they  do  not  commit  themselves  to  the
 position  from  which  it  may  not  be
 possible  for  them  to  retract.  If  they
 persist  in  their  slogans  asking  them
 not  to  go  out  of  Bengali  and  if  uti-
 mately  they  were  ever  to  come  to
 power,  it  will  be  difficult  for  them  to
 ask  the  refugees  to  go  out  of  Bengal.
 Therefore,  I  say  that  the  heir  apparent
 should  not  try  to  behave  in  an  im-
 mature  manner.  In  fact  the  country
 might  falso  be  expecting  'something
 from  them  but  if  they  start  behaving
 in  this  manner,  it  is  certain  that
 will  not  come  to  power.  That  is  by  the
 way.

 My  point  is  about  those  who  are
 really  Indian  citizens  and  yet  refugees.
 The  rest  of  the  refugees  are  being
 very  well  cared  for  in  the  best  man-
 ner  possible.  I  am  really  one  with
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 my  friends  who  claim  that  it  is  a  pride
 for  a  country  that  in  such  e  short  time
 we  have  been  able  to  manage  such  a
 Huge  number  of  refugees  flung  upon  us
 so  suddenly.  It  is  very  creditable.  I
 think  the  refugees  also  generally  ad-
 mire  and  appreciate  the  services  ren-
 dered  to  them  by  the  Government.

 But  there  is  the  question  of  the
 other  refugees:  those  who  were  and
 are  citizens  of  India,  who  have  never
 gone  out  and  who  are  stil]  technically
 citizens  of  India  but  whose  property  is
 outside.  There  are  two  categories.

 In  my  own  town  in  the  vicinity  of
 Dehra  Dun,  during  the  disturbances,
 everything  was  topsy-turvy.  The  ad-
 ministration  was  practically  paralysed.
 I  and  some  other  friends  had  to  take
 over  charge  of  the  district  for  admini-
 strative  purposes.  I  had  asked  some
 of  my  friends  during  those  days  to
 function  as  police  men  and  they  came
 as  police  men  and  we  arranged  mat-
 ters.  It  was  a  terrible  time  indeed.
 We  came  to  Delhi  and  asked  the  Prime
 Minister  and  Sardar  Vallabhbhai  Patel
 to  give  special  permission  to  send  a
 special  train  to  carry  some  of  the
 Muslims  to  Pakistan.  I  thought  then
 that  there  would  be  a  settlement  bet-
 ween  the  two  countries  in  due  course
 and@  those  who  went  to  Pakistan  would
 probably  come  back  and  likewise  the
 Hindus  who  had  come  would  also  be
 able  to  go  back  perhaps.  I  regret  very
 much  that  I  had  faith  in  that  idea.  It
 did  not  happen.  I  went  to  the  houses
 of  some  of  my  very  dear  friends.  who
 were  with  me  in  jail  in  the  struggle
 for  freedom  and  told  them:  “For  God's
 sake,  sit  in  the  special  train  and  go  to
 Pakistan  and  I  shall  call  you  back
 from  Pakistan  as  soon  as  there  is
 peace  here.”  They  said  they  were
 leaving  their  country  in  tears.  They
 were  not  happy  to  go,  but  quite  a  few
 families  were  sent  to  Pakistan.  But
 some  others  remained.  There  was
 risk  of  their  lives  because  refugees
 were  coming  like  streams  from
 Punjab;  people  whose  houses  were
 looted,  whose  children  and  women
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 were  killed.  After  all  that,  the  sur-
 vivors  of  those  families  could  not
 remain  at  peace.  The  result  was  that
 there  was  disturbance.  Therefore,  the
 Muhammadans  living  in  my  town  were
 advised  to  go  to  neighbouring  places
 where  there  was  peace.  Quite  a  few
 thousands  of  Muhammadans  from
 Dehra  Dun  had  gonc  to  neighbouring
 districts  like  Saharanpur,  Bijnor  etc.
 After  conditions  of  peace  were
 established,  the  U.P.  Government
 decided  to  ask  those  Muhammadans  to
 come  back  to  their  town.  I  was  asked
 to  do  that  job.  Our  late  Deputy  Min:s-
 ter  Khurshid  Lal—he  was  my  colle-
 ague—and  myself  went  in  a  jeep  from
 village  to  village  where  Muhamma-
 dans  had  gone  for  protection.  We  told
 them:  “There  is  peace  in  Dehra  Dun;
 please  come  back.”  They  did  come
 back.  But,  in  the  meantime.  their
 houses  were  occupied  by  refugees  who
 came  from  Pakistan.

 Unfortunately,  those  houses  could
 not  be  vacated.  We  assured  them  that
 their  houses  would  be  vacated  §  and
 they  would  be  lodged  in  their  own
 houses.  Just  in  front  of  my  house
 there  is  a  road.  Thousands  of  them
 are  lying  on  the  road-side  for  ten
 years  now.  I  was  a  Minister  of  the
 Central  Government  for  some  _  time.
 They  expected  that,  perhaps,  I  will
 be  able  to  wield  some  influence  with
 the  Government.  I  did  my  little  bit,
 but  I  am  sorry  to  say  that  for  so
 long—it  is  ten  years  now—those
 Muhammadans,  who  are  genuine  citi-
 zens  of  India,  have  not  been  restored
 their  own  houses.

 I  claim  that  those  citizens  are  also
 refugees.  They  have  borne  it  for  ten
 years  quietly.  It  was  only  a  week
 before  Maulana  Sahib  died—unfortu-
 nately—that  I  addressed  a  letter  to
 him,  and  he  promised  to  mc  to  speak
 to  Shri  Mehr  Chand  Khanna  and  see
 to  it  that  those  people  are  now  accom-
 modated  somewhere.

 Shri  Mehr  Chand  Khanna:  He  did
 write  to  me.



 memory  I  will  convey  that  to  those
 People.  But,  if  those  people  are  not
 rehabilitated,  I  feel  that  I  shalt  have
 to  lerve  my  own  house—because  the
 onus  is  on  me,  for  I  brought  them
 back  to  that  place  and  I  personally  feel
 concerned  in  that  matter—and  lie  on
 the  pavements  along  with  those  Indian
 refugees.  Let  not  the  Muhammadans
 in  India  feei  that  they  have  gone  alto-
 gether  guardianless,  so  long  as  every
 Congressman  carries  with  him
 Mahatma  Gandhi's  will.  His  great  last
 will  when  he  was  murdered  rests  on
 the  shoulders  of  al}  Congressmen.
 Therefore,  on  behalf  of  the  Congress
 Party,  I  wish  to  assure  the  Muham-
 madans  of  India  that  they  shall  be  pro-
 tected  as  desired  hy  Gandhiji,  and
 they  will  soon  feel  that  they  are  full-
 fledged  citizens  of  India  as  others
 are.  They  should  have  no  ill  feelings
 because  some  of  their  kith  and  kin
 have  gone  to  Pakistan.  Therefore,  if
 there  is  any  doubt,  any  suspicion  about
 that  they  must  vanish.  I  agree  with
 Maulana  Sahib—when  he  made  a
 speech—that  those  Muhammdans  must
 be  immediately  accommodated  because
 they  are  citizens  of  India.  They  have  a
 civil  right  to  go  into  their  own  houses.
 That  is  one  category  of  refugees.
 sm
 There  is  another  category.  There

 is  a  similar  type  of  refugees.  They
 are  the  Hindus  and  Sikhs  who  have
 come  from  the  other  side  of  Kashmir.
 From  Mirpur,  Kotli,  Rajouri,  Bhimber,
 Poonch  and  Muzaffarabad,  hundreds
 and  hundreds  of  families  came  running
 because  they  were  likewise  being
 hunted  there.  They  were  being  looted
 when  the  Pakistanis—those  tribal
 people  or  whosoever  they  were—in-
 vaded  Kashmir.
 18-25,  hrs.

 TMr,  Drpeuty~Speeaker  in  the  Chair]

 The  people  in  that  part  of  Kashmir
 were  affected.  That  part  of  Kashmir
 was  vacated  by  the  Hindus  ond  they
 have  come  away.  Those  Kashmiri
 refugees,  as  they  call  themselves,  have
 @iven  a  hand-out  to  friends  of  their

 “An  unprecedented  event  in  the
 History  of  humanity  took  place  in
 Rajouri  where  about  2,600  girls
 and  women  committed  suicide  in
 order  to  save  their  honour.”

 It  is  terrible,  Sir,  that  2,600  women,  all
 Sikhs  and  Hindus,  had  to  commit
 suicide  just  to  save  their  honour.  In
 that  plight  those  citizens  of  India  are
 here  today.  They  have  come  like
 other  refugees.  We  have  not  been
 able  to  give  them  compensation  be-
 cause,  perhaps,  our  law  does  not  per-
 mit  it.  They  are  Indians,  and  com-
 pensation  was  permissible  onlv  to
 those  who  had  left  their  property
 in  Pakistan.  Unfortunately  for  these
 refugees  that  little  part,  although  it  is
 in  oecupation  by  Pakistan,  happens  to
 be  de  jure  still  in  India.  Therefore,
 the  logic  comes  that  because  their
 houses  are  still  in  India,  how  can  we
 give  them  compensation?  Their
 houses  are  considered  to  be  still  in
 India  although  th:  are  not  in  the
 possession  of  India.  For  the  last  ten
 years  they  have  waited  and  waited.
 Now.  Sir.  I  am  afraid  their  patience  is
 also  wearing  out.  Same  is  also  the
 case  with  the  rest  of  the  country.

 After  all,  either  we  should  have  that
 chunk  of  Kashmir  back  from  Pakistan
 willingly  or,  if  we  cannot  have  it  back,
 at  least  let  these  people  who  have
 been  displaced,  these  innocent  people
 who  came  after  great.  sacrifice,  be
 treated  on  a  par  with  other  refugees.
 This  plea,  this  legal  plea,  this  cobweb
 of  law  would  not  give  them  much
 satisfaction,  because  they  know  that
 their  neighbours,  the  refugees  who
 came  from  Pakistan  proper  are  get-
 ting  some  compensation  and  are  able
 to  buy  some  little  property  on  this
 land,  whereas  these  people  are  not
 given  any  compensation  because  their
 claims  have  not  been  ascertained  and
 it  is  said  that  their  properties  are  in
 India.  Therefore,  those  persons  who
 have  their  properties  in  India  and  are
 still  not  in  a  position  to  make  full  use.
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 of  thelr  properties  deserve  to  be  com-
 pensated.  Their  case  is  a  hundred
 times  stronger  than  others.  It  is
 your  moral  and  legal  responsibility
 to  see  that  it  is  done  because  it  is  not
 their  fault  that  Pakistan  is.in  occup-
 ation  of  their  houses.  It  is  your
 fault,  if  at  all  it  is  a  fault.

 Therefore  I  plead  for  these  two  cate-
 gories  of  refugees.  One  category  is
 the  Mihammadans  who  have  not  gone
 to  Pakistan  as  Maulana  had  said,  but
 who  for  fear  of  life  and  for  safety
 shifted  from  their  houses  or  properties
 and  went  elsewhere  when  their  pro-
 perties  were  occupied  by  others.  They
 are  displaced  Indians  in  India.  The
 same  is  the  case  with  the  Kashmiri
 refugees  who  have  ccme  from  Kashmir
 after  they  were  looted  their  families
 were  murdered.  Not  that  nothing  has
 been  done;  something  has  been  done.
 Some  loans  were  given  in  the  hope
 that  their  compensation  may  be  settled
 or  their  properties  may  be  restored.
 They  expected  every  year  that  Shri
 Krishna  Menon  wou'd  go  and  regain
 back  from  Pakistan  their  homes,  but
 the  Government  seems  to  have  disap-
 pointed  them  and  even  the  hope  is  no
 more  left  in  them.  Anyway,  those
 People  must  be  compersated.

 Sir,  another  point  i<  that  there  is
 one  colony  of  refugees  in  Dehra  Dun
 known  as  Prem  Nagar.  My  friend
 Shri  Khanna  is  very  popular  amongst
 them.  When  he  went  there  and  visit-
 ed  that  colony,  I  mvs-lf  was  in  tears
 because  hundreds  of  men  and  women
 went  round  him  and  began  to  cry.  He
 enquired  of  them:  “How  are  you?
 Can  I  do  anything  for  you?”  They
 said  “No”  and  they  cried  loudly  again.
 They  said:  “When  १८४  vourself  have
 lost  your  house  and  everything,  what
 grievance  can  we  have”.  Those  peo-
 ple  also  belong  to  the  Frontier.  They
 never  put  in  any  grievance.  That  is
 the  way  they  have  been  behaving
 patiently  so  far.

 But  if  anybody  cares  to  look  into
 that  little  town  it  will  be  seen  that
 there  is  no  industry.  There  is  no
 employment  for  those  people.  They
 are  all  unemployed  for  all  these  years.
 There  was  one  cotton  spinning  mill
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 sanctioned  by  my  hon.  friend  to  be
 opened  there  but  it  seems  to  me  that
 even  between  friends  there  are  per-
 sons  who  try  to  pinch  a  little  benefit.
 Well,  I  understood  that  some  high  and
 mighty  or  some  people  in  responsibi-
 lity  persuaded  that  mill  to  go  to
 Allahabad  rather  than  go  to  Prem
 Nager.  I  was  surprised.  Of  course,  I
 know  Allahabad  has  its  own  import-
 ance  by  many  ways.  There  are  three
 Ministers  from  Allahabad  or  perhaps
 four  today  in  the  Cabinet.  80.
 Allahabad  naturally  may  have  a  bigger
 weight  always.

 Shri  Mehr  Chand  Khanna:  No
 Minister  has  written  to  me—high  or
 low.

 hri  Tyagi:  I  know,  I  am  not  ac-
 cusing.  What  [  say  is,  the  importance
 of  Allahabad  lies  in  the  fact  that
 Allahabad  has  four  or  five  representa-
 tives  on  those  Benches.

 An  Hon.  Member:  The  Prime  Minis-
 ter  comes  from  there.

 Shri  Tyagi:  Yes;  apart  from  him,
 there  are  others  too.  This  mill  was
 sanctioned  for  Prem  Nagar  but  I  now
 understand  that  from  there  they  are
 trying  to  shift  it  to  Allahabad.  This
 is  a  pity.  I  approached  the  Minister
 and  he  was  good  enough  to  assure  me
 that  he  would  not  let  the  plant  be
 shifted  because  there  is  unemployment
 in  Prem  Nagar,  and  this  plant  will
 give  the  people  employment.  I  wish
 that  whether  little  benefit  by  way  of  a
 plant  or  any  industry  that  he  may  be
 pleased  to  provide  there  must  be  re-
 tained  there  so  as  to  give  the  people
 some  employment.

 Shri  S.  M.  Banerjee:  I  want  only
 two  minutes  to  put  questions.

 Mr.  Deputy-Speaker:  There  is  no
 time.

 Shri  S.  M.  Banerjee:  Only  two
 minutes.

 Mr.  Deputy-Speaker:  After  the
 Minister  finishes  his  reply,  I  will  allow
 to  put  questions.



 Ministry  of  Relief  and  Rehabilitation

 gons  who  were  coming  from  Pakistan
 on  account  of  disturbances  or

 the  fear  of  disturbances.  This  Minis-
 try  was  to  provide  them  with  relief
 and  rehabilitation  assistance.  Now,
 tan  years  have  passed.  The  question
 before  us  is  whether  the  work  with
 which  this  Ministry  was  charged  ten

 divide  my  reply  to  the  debate  into  two
 First  I  shall  deal  with  the  west

 and  then  deal  with  the  east.

 I  am  grateful  to  all  the  Members,
 whether  from  that  side  of  the  House
 or  this  side  of  the  House,  for  having
 taken  part  in  the  debate  and  made
 some  observations.  I  believe  that
 these  observations  have  been  made
 with  the  best  of  motives,  the  main  ob-
 ject  of  them  being  the  rehabilitation
 ef  the  unfortunate  people  who  had  to
 Yeave  their  hearth  and  home.

 Coming  to  the  western  region,  my
 friend  from  the  North-West  Frontier
 Province  who  does  not  happen  to  be
 here  this  afternoon  said  that  rehabili-
 tation  can  be  judged,  according  to
 him,  from  three  main  considerations.
 I  am  referring  to  Shri  Ajit  Singh
 Sarhadi.  The  considerations  were,
 firstly,  shelter;  secondly,  employment
 and  thirdly  the  question  of  compen-
 sation.  Before  I  deal  with  the  three
 specific  issues  of  rehabilitation  accord-
 ing  to  him,  I  want  to  tell  the  House
 that  as  this  Ministry  was  created  with
 the  specific  purpose  of  rehabilitation
 this  Ministry,  unlike  any  other  Minis-
 try  of  the  Government  of  India,  is
 charged  with  a  large  number  of  sub-
 jects.  Take  External)  Affairs;  take
 Health:  take  Education:  take  Labour.
 Unlike  these,  as  this  Ministry  was,
 dealing  with  a  human  problem,  the, mumber  of  subjects  with  which

 at  | have  been  dealing  till  now  are—tl
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 would  only  mention  the  most  impor-
 tant  ones—settlement  on  land,  grant  of
 loans—urban  and  rural,  provision  of
 houses,  educational  facilities,  training
 fn  vocational  and  technical  trades,
 setting  up  of  industries  to  provide  em-
 ployment,’  homes  and  infirmaries  for
 the  care  of  old,  infirm  and  unattached
 women  and  children.  Then  came  two
 allied  measures.  The  first  was  nego-
 tiation  with  Pakistan,  because  we  had
 lost  large  immovable  assets  there  and
 in  fact  at  one  time  and  even  today
 there  is  a  feeling  that  till  we  are  in  a
 position  to  get  back  from  Pakistan
 what  we  have  left  there  perhaps  the
 rehabilitation  work  to  that  extent  shall
 not  be  completed.  The  second  was
 payment  of  compensation.

 Now,  as  regards  the  settlement  an
 land,  we  have  offered  land  for  the
 settlement  of  five  lakhs  of  families  in
 respect  of  the  western  region.  As
 regards  loans,  we  have  granted  loans
 to  the  extent  of  Rs.  35  crores,  urban
 and  rural.  That  work,  leaving  aside
 the  work  of  grant  of  permanent  rights
 under  the  Punjab  scheme,  was  com-
 pleted  last  year.  As  regards  education,
 training  centres  and  the  provision  of
 gainful  employment,  we  have  transfer-
 red  this  work  to  the  permanent  Minis-
 tries  of  the  Government  of  India,  the
 reason  being  that  we  feel  that  the
 time  has  arrived  when  the  displaced
 persons  in  the  western  region  can  be
 integrated  into  the  economy  of  the
 country.  The  work  of  giving  stipends
 to  displaced  persons  is  not  being  dis-
 continued.  The  work  of  imparting
 training  in  vocational  and  technical
 trades  is  not  being  abandoned.  Simi-
 larly,  provision  of  employment  in  colo-
 nies  or  townships  to  which  special
 reference  was  made  last  year,  is  not
 being  given  up.  The  funds  which  have
 been  allocated  to  us  under  the  Second
 Five  Year  Plan  are  being  transferred
 to  these  Ministries  along  with  the
 work  that  we  were  doing.

 To  me,  Sir,  the  obvious  advantage  in
 transferring  this  work  of  providing
 gainful  ployment  to  the  Ministry
 of  Commerce  and  Industry  is  some-
 thing  which  I  think  will  bring  better
 results.  They  have  got  the  overall
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 picture  of  the  development  of  the
 country.  They  are  launching  big
 schemes  and  along  with  that,  with  the
 amount  of  Rs.  3  crores  odd  that  is
 given  to  them  they  can  perhaps  plan
 in  a  better  way.  What  I  am  trying  to
 say  is  this.  After  ten  years,  we  have
 come  to  the  conclusion  that  where  a
 refugee  in  the  initial  stages  did  need
 some  specialised  treatment,  some
 specialised  care  and  attention,  that  is
 perhaps  no  longer  required  or  is  not
 greatly  required.  So,  the  work  as  I
 have  just  mentioned,  either  of  edu-
 cation,  medical  relief,  training  in  voca-
 tional  and  technical  trades  or  provi-
 sion  of  employment,  is  not  being
 abandoned.  It  is  going  to  be  continued
 and  subject  to  the  availability  of  funds
 I  believe  this  work  will  go  on  till  the
 end  of  the  second  Plan  period.

 I  now  come  to  the  homes  and  infir-
 maries.  As  I  said,  these  are  for  the
 eare  of  our  unfortunate  brethren;  old
 and  infirm;  and  women  and  children.
 Even  today,  our  expenditure  on  these
 homes  is  somewhere  in  the  vicinity  of
 Rs.  80  lakhs  a  year.  We  are  transfer-
 ring  this  work  to  a  more  permanent
 Ministry.  The  work  will  be  carried
 on  and  these  sisters  of  ours  will  be
 looked  after.  In  fact  most  of  this
 work  is  being  carried  on  by  the  State
 Governments  even  today,  excepting
 that  the  central  control  was  that  of
 the  Ministry  of  Rehabilitation;  it  will
 now  be  that  of  the  Ministry  of  Home
 Affairs.

 Two  other  important  matters  re-
 main—negotiation  with  Pakistan  and
 the  pavment  of  ccmpensation.  We
 heard  our  Prime  Minister  day  before
 yesterday  when  the  demands  relating
 to  his  Ministry  were  under’  discus-
 sion—Y  mean  the  External  Affairs
 Ministry.  Fe  made  certain  observa-
 tions  about  Pakistan  and  I  do  not  want
 to  cover  that  ground  over  again.  But
 in  the  context  of  what  he  said.  Tt  can-
 not  say  that  I  am  very  ovtimistic,  but
 at  the  same  time.  I  do  not  mean  to  sav
 that  I  am  very  vwexsimistie.  We  will
 g0  on  making  efforts  in  =  rerlaiming
 whatever  we  can  from  Pakictan,  whe-
 ther  I  do  this  work  or  whether  this
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 work  is  done  by  the  Home  Ministry.
 For  the  matter  of  that,  where  postal
 certificates  are  concerned,  it  might  go

 _to  the  Ministry  of  Communications:
 where  pensions  are  concerned,  it
 might  go  to  the  Home  Ministry.
 Though  we  propose  to  carry  on  this
 work  for  some  time,  ultimately  this
 will  be  transferred  to  the  permanent
 Ministries  of  the  Government  of
 India,  who  would  deal  with  this  work
 in  a  normal  way.

 Compensation  has  been  a  very  diffi-
 cult  and  complex  problem.  I  am
 grateful  to  Pandit  Thakur  Das  Bhar-
 gava  for  the  kind  words  that  he  said
 about  me.  I  am  not  unhappy  about
 the  remarks  that  he  has  made  about
 my  administration  or  some  of  my  offi-
 cers.  I  only  want  him  to  appreciate
 that  there  were  4,66,000  persons  when
 the  rules  were  framed  by  this  Parlia-
 ment  about  two  years  ago  in  Septem-
 ber,  1955.  He  disagrees  with  me;  he
 has  disagreed  with  me  before  and  I
 respect  him  for  his  views.  But  he
 knew,  as  a  member  of  the  Advisory
 Board,  the  amount  of  work  that  he
 and  his  committee  had  to  do.  It  was
 a  new  scheme  with  no  parallel  in
 history—a  scheme  to  give  compensa-
 tion  to  4.80.000  persons  amounting  to
 Rs.  185  crores,  not  in  hard  cash  as
 you  know,  but  tied  up  in  loans,  in
 Governmen!t-built  property,  in  evacuee
 property  and  so  on.  Two  years  ago,
 I  gave  an  assurance  to  this  House  that
 mv  target  was  one  lakh  a  vear.  Today
 the  figures  that  are  given  to  the  House
 in  mv  annual  report  relate  fo  the
 period  up  to  the  end  of  January,  1958.
 During  the  last  two  months—I  mean
 February  and  March—--we  have  made
 further  payments.  Todav  the  figure  of
 claimants  whose  cases  have  been  dis-~
 ported  of  or  settled  comes  to  nearly
 3.738.000,  persons.  The  exact  number
 is  3.13,666.

 Shri  S.  M.  Banerjee:  Including
 February  and  March?

 Shri  Mehr  Chand  Khanna:  Yes;  it
 leaves  a  balance  of  about  1,80.000  per-
 sons  out  of  4.60.000.  who  were  on  our
 head.  We  have  pafd  over  Rs.  80  crores
 in  compensation.  Of  this,  about  Rs.  45

 eee  See
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 {Shri  Mehr  Chand  Khanna)
 erores  is  in  cash  and  the  balance  of
 Rs.  35  crores  or  so  by  transfer  of  pro~
 Pperty  and  by  adjustment  of  public
 dues.  Perhaps  it  may  not  be  correct
 to  say  that  we  have  only  paid  Rs.  80
 erores,  because  properties  of  the  value
 of  about  Rs.  40  crores—I  am  subject
 to  correction—have  been  auctioned,
 though  we  have  only  been  able  to
 take  into  account  property  worth
 about  Rs.  2  crores.  If  I  take  the  total
 figure,  it  would  mean  that  we  have
 paid  compensation,  though  we  may  not
 have  settled  the  accounts,  to  the  extent
 of  over  Rs.  00  crores.  The  work  of
 compensation,  I  think,  should  take  me
 another  45  to  48  months  to  be  com.
 pleted,  leaving  aside  the  hard  core.
 I  do  not  want  to  make  any  boast,  but
 if  I  could  do  it  earlier,  it  would  be
 so  well  and  good.  But  I  am  hoping
 that  the  cases  of  the  remaining  per-
 ‘sons—1,50,000  out  of  4,60,000—will  be
 disposed  of  within  the  next  75  to  48
 months,

 As  the  Minister-in-charge,  it  is  not
 for  me  to  judge  the  work  of  my  Minis-
 try.  History  perhaps  will  record  its
 appreciation.  Pandit  Thakur  Das
 Bhargava  told  me  that  I  could  not  for-
 get  that  I  was  also  a  displaced  person.
 So,  in  that  capacity,  I  say  that  we,
 displaced  persons,  shall  always  remain
 grateful  to  the  Government  and  the
 people  of  India  for  all  that  they  have
 done  to  give  us  help  and  succour  in
 time  of  need.  The  number  is  very
 large,  when  you  come  to  think  of  it.
 90  Jakhs,  I  believe,  have  come  across
 the  border.  It  is  not  a  small  number
 and  the  Government  of  India  in  spite
 of  its  borrowing  programme,  in  spite
 of  the  serious  financial  difficulties  with
 which  it  has  been  faced,  have  spent
 a  little  over  Rs.  $00  crores,  or  to  be
 exact  Rs.  305  crores  and  the  allocation
 for  the  year  for  this  Ministry  is  Rs.  32
 crores—Rs.  20  crores  for  East  Pakistan,
 Rs.  3  crores  for  the  Dandakaranya
 scheme  which  fs  primarily  and  mainly
 for  the  rehabilitation  of  displaced
 persons  from  East  Pakistan  and  Rs.  8
 crores  for  completing  the  residuary
 work  on  the  western  side.
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 Some  points  were  raised  by  hon.
 Members  who  wanted  me  perhaps  to
 give  a  little  greater  attention  to  the
 eastern  region.  I  hope  they  will  for-
 give  me  if  I  only  touch  upon  two  or
 three  points.

 First  of  all,  I  want  to  come  to
 Kashmir,  my  friends  who  have  come
 from  Jammu  and  Kashmir  Shrimati
 Krishna  Mehta,  who  is  a  great  sufferer
 in  the  cause  of  the  emancipation  of
 our  motherland—perhaps  more  than
 most  of  us—appealed  to  me  in  a  sister-
 ly  manner  yesterday  and  drew  my
 attention  to  the  unfortunate  plight  of
 these  people,  I  want  to  tell  you,  and
 through  you  to  the  House,  that  we
 have  the  same  sympathy  for  them,
 we  have  the  same  consideration  for
 them  as  she  has;  not  the  way  the
 last  speaker,  my  valued  friend,  Shri
 Mahavir  Tyagi  advocated.  In  the
 matter  of  relief  and  rehabilitation,  no
 discrimination  has  been  made  bet-
 ween  the  Kashmir  displaced  person
 and  a  displaced  person  coming  from
 West  Pakistan.

 When  the  question  came  about  the
 allotment  of  allottable  houses  under
 the  Compensation  Scheme,  it  was  de-
 cided  that  if  a  displaced  person  from
 Jammu  and  Kashmir  is  living  in  an
 allottable  house,  he  will  have  the
 option  to  become  the  owner  of  the
 house  in  the  same  manner  as  non-
 claimants  from  West  Pakistan;  that  is,
 he  will  get  the  consideration  and
 benefits  for  paying  the  price  of  that
 house—-20  per  cent.  in  advance  and
 the  balance  in  seven  instalments.
 Similarly,  when  the  question  of  the
 realisation  of  arrears  of  rent  came,
 the  same  concession  was  extended  to
 them.  I  went  a  step  further  in  their
 case.  And  what  I  did  was  that  in  the
 case  of  those  who  were  not  in  a
 Position  to  purchase  those  houses,  be-
 cause  we  have  not  been  able  to  en-
 tertain  their  claims,  a  decision  was
 taken  that  the  house  in  which  a  re-
 fugee  or  a  migrant  from  Jammu  and
 Kashmir  is  living,  that  house,  if  he
 is  not  in  a  position  to  buy,  shall  not
 be  put  under  the  hammer.  That
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 decision  was  up  to  the  end  of  last
 year  and  it  has  now  been  extended
 till  the  Slst  of  December,  1958.  That
 is  to  give  him  a  sort  of  satisfaction
 that  if  he  can  become  the  owner,  let
 him  become  the  owner  and  if  he
 cannot  become  the  owner;  there  is  no
 intention  of  imposing  a  new  landlord
 upon  him.  The  landlord  will  be  the
 Government  of  India.

 Recently  we  have  issued  a  circular
 letter  to  the  State  Governments.  And
 I  do  not  know  why  Shri  Mahavir
 Tyagi  was  modest,  for  he  has  played
 a  very  important  part.  I  will  only
 read  two  or  three  lines  from  that
 circular.  It  was  issued  on  the  24th
 March,  7958  and  it  will  go  a  very
 long  way  in  helping  these  unfortunate
 brethren  of  mine.  It  deals  with  the
 arrears  of  rents  and  the  realisation  of
 loans.  The  exact  words  are:

 “Similar  concession  is  to  be
 allowed  to  the  Kashmiri  displac-
 ed  persons”  (that  relates  to  20
 per  cent.  and  the  realisation  of
 the  arrears  of  rents)  “In  order,
 however,  to  obviate  the  hardship
 in  deserving  cases,  it  has  further
 been  decided  that  each  case  of  a
 Kashmiri  displaced  person  should
 ye  considered  on  merits  and,  in
 hard  cases,  where  it  might  be  con-
 sidered  that  realisation  of  rent,
 even  on  the  concessional  basis,
 would  create  distress,  it  is  sug-
 gested  that  eviction  proceedings
 or  coercive  measures  should  not
 be  adopted.  In  these  cases,  re-
 alisation  of  arrear  of  rent  or  loans
 may  be  suspended  or  staggered
 further  to  avoid  distress.”

 That,  I  feel,  should  amply  meet
 with  the  cases  in  the  circumstances  in
 which  we  are  placed  today.

 Pandit  Thakur  Das  Bhargava:  And
 ultimately  remitted.

 Shri  S.  ™M,  Banerjee:  About  the
 Kashmiris  I  want  to  say  something.

 Shri  Mehr  Chand  Khanna:  I  am  in
 charge  of  the  House.

 Shri  8.  M.  Banerjee:  What?
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 Shri  Mehr  Chand  Khanna:  I  am
 speaking;  that  is  what  meant.  I  do
 not  mean  that  I  am  in  charge  of  the
 House.  I  am  in  possession  of  the
 House.

 Shri  S.  M.  Banerjee:  That  is  not
 fair,

 Shri  Mehr  Chand  Khanna:  I  am  not
 giving  in.

 Mr.  Deputy-Speaker:  The  hon.
 Member  will  realise  that  I  cannot
 help  it.

 Shri  Mehr  Chand  Khanna:  I  am  in
 possession  of  the  House.

 Shri  S.  M.  Banerjee:  But  the
 Speaker  is  still  there.

 Shri  Mehr  Chand  Khanna:  Pandit
 Thakur  Das  Bhargava  has  referred  to
 two  other  matters.  One  is  about  the
 service,  I  think  that  was  the  main
 point  that  he  made.  Tyagiji  referred
 to  displaced  Muslims  within  the  State
 or  within  the  country.  Shri  Ifzul
 Rahman  referred  to  section  726  cases.
 I  will  briefly  touch  on  them.

 As  regards  the  services,  so  far  as
 Faridabad  is  concerned,  the  retrench-
 ed  employees  are  given  priority  like
 the  employees  of  the  RFA  by  the  Em-
 ployment  Exchanges  for  being  spon-
 sored  for  employment.  There  we
 accord  the  same  treatment  as  is  be-
 ing  given  to  the  retrenched  per-
 sonnel  of  the  RFA.  They  can  go  and
 register  themselves  with  the  “mm.
 ployment  Exchange.  That  is  point
 No.  i.

 Point  No.  2  is  about  displaced
 Muslims  within  the  country.  One
 ease  has  been  brought  to  my  notice
 of  some  Muslim  families  in  Dehra
 Dun.  I  had  been  there  and  I.  have
 looked  into  their  conditions.  I  do  not
 say  that  their  conditions  are  too  good.
 They  are  living  in  a  state  of  acute
 congestion.  I  have  taken  up  the
 matter  and  I  hope  a  decision  regard-
 ing  them  will  be  taken  soon.  They
 have  never  owned  any  property.
 They  are  tenants.  Our  idea  is  to
 provide  them  some  sort  of  accommod-
 ation  so  that  they  can  live  in  comfort
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 and  ease.  That  question  will  he
 decided  fairly  soon.

 As  regards  section  26  cases,  I  am
 reminded  of  an  Urdu  saying

 “मेरा  कसूर  यह  है  कि  में  बे+सूर  ह्
 I  wish  Maulana  was  here.

 et  wo  wo  बनर्जो  :  नहीं  हम  सब
 समझते  है  |
 Shri  Mebr  Chand  Khanna:  In  the

 matter  of  evacuee  property  in  India
 what  the  Government  of  India
 has  done  will  always  remain  in
 golden  letters  in  the  history  of  this
 country.  We  have  property  worth
 Rs.  500  crores  in  West  Pakistan.  I
 am  only  taking  of  immovable  pro-
 perty.  The  value  of  property  here
 would  come  to  only  Rs.  400  crores.
 But  we  were  the  first  to  take  a  de-
 cision  in  3954  that  after  the  7th  of
 April,  055  any  person  against  whom
 a  case  was  not  then  pending  shall
 not  be  declared  an  evacuee  from  that
 date  onwards.  That  was  a  unilateral
 decision  that  our  country  took.  In
 Pakistan  of  course,  we  do  not  want  to
 emulate  them—the  Hindus  and  Sikhs,
 excepting  a  small  proportion  in  Sind.
 had  been  thrown  out  and  it  was  only
 last  year  that  they  took  a  reciprocal
 decision,  We  do  not  think  in  terms
 of  Muslims?  We  think  in  terms  of
 infusing  a  sense  of  honour,  a  sense  of
 dignity,  amongst  our  nationals  in
 this  country.

 24  hrs.
 When  I  took  over,  about  8,000  cases

 were  pending  under  section  26.  I
 have  circulated  a  note.  I  have
 appointed  three  special  officers  of  the
 rank  of  District  and  Sessions  Judges.
 I  have  looked  into  each  case  myself.
 Where  I  have  found  a  case  difficult  I
 have  even  gone  to  the  Ministry  of
 Law  and  sought  their  advice.  In
 over  3,300  cases  properties  have  been
 restored  to  the  value  of  over  Rs.  250
 lakhs.  We  have  not  done  all  this
 with  a  view  to  advertise  them,  or  pro-
 pagate  the  secular  aspect  of  the  State.
 We  have  done  this  because  we  have
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 rightly  felt  that  these  properties  should
 not  have  been  declared  as  evacuee

 properties.  But  I  am  also  bound
 down  by  the  Act.  I  have  not  got  any
 vast  power.  If  Abdul  Rahim,  who
 has  lived  in  this  country  for  ten  years
 and  whose  property  was  declared  as
 evacuee  property  in  the  name  of  his
 brother,  Abdul  Karim,  and  for  ten
 years  it  has  been  in  the  possession  of
 the  Custodian—for  ten  years  we  have
 been  looking  after  that  property  and
 have  been  realising  the  rent  of  that
 property  because  that  property  occurs
 vested  in  the  name  of  Abdul  Karim—
 today  after  ten  years  wakes  up,
 having  lived  in  India  very  near  his
 own  property,  and  says,  “Restore  that
 property  to  me”  I  have  to  take  the
 law  into  consideration.  Even  then,  I
 have  looked  into  all  the  cases—each
 one  of  them—referred  to  me  by
 Maulana,  because  I  feel,  I  have  said
 so  before  and  I  repeat  it  again,  I
 would  rather  go  to  the  Finance  Min-
 ister  of  India,  I  would  rather  go  to
 my  colleagues  in  the  Cabinet  and  tell
 them,  “Give  me  a  few  crores  more
 so  that  I  can  implement  my  com.
 pensation  scheme”  than  cast  a  greedy
 eye  on  the  property.  of  my  Muslim
 brothers  in  this  country.  I  shall
 never  do  that.  That  has  never  been
 our  principle.  That  has  never  been
 my  policy  and  I  can  assure  Maulana
 Sahib  that  my  past  record,  my  past
 tradition  and  my  past  friendship,  if
 it  has  any  meaning,  will  be  a
 guarantee  to  what  I  am  saying.

 Now,  I  come  to  East  Pakistan,

 Shri  S.  M.  Banerjee:  What  about
 the  18,000  refugees,  which  Pandit
 Thakur  Das  Bhargava  mentioned?

 Shri  Mehr  Chand  Khanna:  You  did
 not  take  part  in  the  discussion.  I
 have  since  five  minutes  past  two  yes-
 terday  listened  to  everyone.  Please
 let  me  go  on.  I  go  on  requestng  you.

 Mr.  Deputy-Speaker:  The  hon.  Min-
 ister  need  not  take  it  up.
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 @eri  Mehr  Chand  hanna:  The
 nature  of  the  problem  in  the  eastern
 region  is  so  different  from  that  of  the
 west,  There  it  was  a  frozen  and  a
 two-way  problem,  but  in  the  eastern
 region  it  is  a  one  way  problem  and  it
 has  gone  on  in  different  spurtse—l947-
 48,  3950  brought  about  the  Nehru-
 Ldaquat  Pact,  3955  and  1956.  We
 have,  as  it  has  already  been  stated,
 nearly  42  lakhs  of  displaced  persons
 in  the  eastern  region—42  lakhs  as
 against  nearly  50  lakhs  in  the  western
 region.  Of  them,  about  32  lakhs  are
 in  West  Bengal,  about  nine  lakhs  in
 Assam  and  Tripura  and  the  balance
 of  about  one  lakh  in  the  States  of
 Manipur,  U.P.,  Bihar  and  Orissa.
 That  is  my  problem.  The  numbers  in
 U.P.  and  Manipur  are  very  small  and
 according  to  our  estimation  the  pro-
 blem  of  the  old  migrants  or  the  old
 D.Ps.  in  those  two  States  has  already
 been  resolved.  As  regards  Bihar  and
 Orissa—I  am  not  talking  of  the  new
 ones  that  I  have  sent  to  Charbatia  or
 Bettiah,  I  am  talking  of  the  old
 population—by  far  and  large  that
 problem  has  also  been  resolved  and  I
 am  hoping  that  by  the  end  of  this
 year  whatever  remains  to  be  done
 will  be  done,

 Now,  I  come  to  Tripura  and  Assam,
 where  the  numbers  are  large.  We
 have  made  very  great  progress.  We
 have  made  substantial  progress.  I  do
 not  want  to  say  all  that  is  contained
 in  my  report.  I  think  if  the  popula-
 tion  remains  as  it  is  today,  we  should
 take  two  years  to  liquidate  that  pro-
 blem.

 Now  I  come  to  the  most  difficult
 problem  and  that  is  the  problem  of
 the  displaced  persons  in  West  Bengal.
 There,  as  I  have  said,  we  have  32
 lakhs  of  displaced  persons.  I  would
 like  to  divide  this  problem  of  the  dis-
 Placed  persons  in  West  Bengal  into
 two  parts—those  in  camps  and  those
 who  are  not  in  camps.  We  put  down
 the  number  roughly  at  about  29
 lakhs  of  those  outside  camps  and
 2,60,000  or  something  like  that  of
 those  in  camps.  I  am  often  accused  of
 keeping  a  very  large  number  of  per-
 sons  In  camps  and  wasting  the  national
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 resources.  My  friend  opposite  from

 o
 the  figure  Rs.  300  crores  to  go  down
 the  drain,  Towards  the  end  of  954
 the  number  of  refugees  in  the  camps
 had  come  down  very  substantially.
 We  had  about  a  lakh  of  persons  in
 our  camps  then.  3955  and  956  saw
 six  lakhs  of  displaced  persons  come
 from  East  Pakistan.  During  that
 period,  as  you  would  recall  and  the
 House  will  also  recall,  a  very  large
 number  of  persons  came  on  forged
 migration  certificates  or  without  any
 valid  documents.  Their  number  was
 anything  between  thirty  and  thirty-
 five  thousand.  First  of  all  I  felt  that
 I  will  only  take  charge  of  those  who
 had  come  on  valid  migration  certi-
 ficates,  but  when  a  pressure  was
 brought  to  bear  upon  me  and  my
 Ministry,  we  have  also  accepted  those
 who  had  come  on  forged  or  false
 migration  certificates.  The  result
 was—it  is  very  important—that  the
 number  of  the  camp  population  were
 up  to  3,50,000  persons.  Towards  the
 end  of  3956  I  had  3,50,000  persons  in
 camps.  In  the  year  2957  another
 8,500  went  into  the  camps,  making
 the  total  of  about  3,60,000.  During
 last  year—I  am  talking  of  the  last
 twelve  to  fifteen  months—we  have
 been  able  to  disperse  about  80,000
 persons  from  camps.  The  population
 teday  is  roundabout  3,10,000.

 Shri  Panigrahi  (Puri):  In  camps?
 Shri  Mehr  Chand  Khanna:  The

 population  today  is  3,10,000.  Of  them
 about  50,000  are  in  Tripura,  Bihar
 and  Orissa  leaving  aside  a  balance  of
 2,60,000  in  West  Bengal.  If  undue
 interests  is  not  taken  by  some  of  my
 friends  in  Calcutta.......

 Shri  Bimal  Ghose:  If  only  you  take
 fnterest...

 Shri  Sadhan  Gupta  (Calcutta-East):
 You  take  due  interest.

 Deputy-Speaker:  He  is  talking of  some  of  his  friends  in  Calcutta  and
 nobody  here.
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 Shri  Mehr  Chand  Khanna:  iI  re-
 peat,  if  undue  interest  is  not  taken
 by  some  of  my  friends  in  Calcutta
 im  my  camp  population  in  Tripura,
 Chrbatia  and  Bettiah,  I  am  hoping
 that  at  least  40,000  of  them,  because

 attached  women  and  children,  would
 Rave  been  rehabilitated.

 Now,  Sir,  as  regards  Bengal,  it  is
 very  interesting.  We  have  2,60,000
 in  camps  in  West  Bengal.  Of  them
 fifty  or  sixty  thousand  belong  to  that
 liability  or  permanent  category  as  we
 call  them—  that  is  the  old  and  the  in-
 firm  and  the  unattached  women  and
 children.  That  leaves  a  balance  of
 two  lakhs.

 I  told  you  that  on  the  one  hand  I
 have  32  lakhs  of  persons  in  Bengal
 who,  according  to  my  friend  Shri
 Sadhan  Gupfa,  have  not  been  re-
 habilitated,  and  every  penny  that  has
 been  spent  upon  then—I  wish  he  had
 said,  has  gone  down  the  Hooghly—but
 he  said,  has  gone  down  the  drain.

 Mr.  Depnty-Speaker:  Ultimately
 that  also  goes  there!

 Shri  Mehr  Chand  Khanna:  Yes,  Sir,
 ultimately  that  also  goes  there.  Thank
 you  very  much.

 You  hear  this  hue  and  cry  every-
 day  in  the  newspapers,  though
 according  to  me  we  have  been  able
 to  rehabilitate  at  least  five  lakhs
 families  in  the  eastern  region—that
 means,  about  25  lakhs  of  persons.  I
 do  not  say  that  every  one  of  them
 has  been  completely  rehabilitated;
 some  of  them  may  need  a  further
 dose  of  rehabilitation.  But  my  friends
 who  are  very  keen  to  read  the
 newspapers—and  one  of  them  is  even
 an  editor,  sitting  in  the  House—my
 friends  opposite  are  never  tired  of
 throwing  these  newspapers  at  my
 face.  May  I  humbly  ask,  why  is  it
 that  you  hear  only  of  these  two  lakhs
 agitatmg,  holding  demonstrations,
 stopping  vehicular  traffic,  courting  im-
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 Prisonment,  and  you  hear  nothing
 about  the  twenty-nine  or  thirty
 lakhs  who  are  not  in  the  camps?

 An  Hon.  Member:  They  would
 like  to  go  to  the  rehabilitation  cen-
 tres!

 Shri  Mehr  Chand  Khanna:  Either
 they  have  to  accept  by  implication  that
 they  have  been  rehabilitated,  or  that
 is  not  a  live  problem;  or  the  live
 problem  is  only  of  these  two  lakhs
 who  are  in  the  camps.  I  would  even
 go  a  step  further.  As  regards  these
 persons  in  camps,  I  circulated  a
 statement  to  all  Members  of  Parlia-
 ment  and  Pandit  Thakur  Das
 Bhargava  referred  to  it,  I  am  accused
 of  not  paying  any  attention  to  them.
 My  friend  even  suggested  that  they
 should  receive  ‘continued  attention’,

 What  have  we  done  for  these  per-
 sons?  Where  the  per  capita  income
 of  the  country  is  Rs.  2l  per  head  or
 Rs.  305  per  family  per  mensem,  we
 are  spending  upon  these  people  at  the
 rate  of  Rs.  25  per  mensem  per
 family,  including  infants  and
 children.  That  is  my  expenditure.  I
 am  only  saying  that,  Sir,  with  a  view
 to  tell  you  that  here  are  these  per-
 sons  who  are  living  in  camps  for
 seven,  six,  five,  eight  years,  forcing
 the  Government  of  India  possibly  in
 my  obligation  to  them  spending  this
 big  sum  of  money  on  them  every
 month.  The  demand  comes  to  Rs.  30
 crores  a  year,  all]  coming  from  the
 national  revenues,  from  ‘the  tax-
 Payer,  We  are  spending  upon  them,
 we  are  providing  them  with  shelter,
 we  are  providing  them  with  food,  we
 are  providing  them  with  cloths;  if
 they  get  married  we  also  give  them
 a  little  present;  and  if  a  son  is  born
 to  any  one  we  also  look  after  him
 and  give  some  extra  doles;  and  if  a
 man  marries  from  outside  he  can
 be  my  guest,  he  can  bring  the  bride
 into  the  camp.  But,  “Oh,  they  are
 living  in  a  very  miserable  condition”
 according  to  Shri  Sadhan  Gupta.

 An  Hon.  Member:  Terrible,
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 Shri  Mehr  Chand  Khanna:  Yes,  I
 know  it  is  “terrible”!  And  that  is  what
 I  am  coming  to.  I  want  you  to  ap-
 preciate  that  if  they  are  living  in  a
 terrible  condition  why  is  it  that  they
 make  an  effort  to  rehabilitate  them-
 selves  and  why  is  it,  as  Shri  Barman
 said,  that  our  friends  opposite  help
 them  in  formulating  schemes  for
 them  and  in  finding  good  lands  for
 them  in  West  Bengal?  According  to
 them  there  are  lakhs  and  lakhs  of
 acres  in  West  Bengal.  (Interruption.)
 Dr.  Roy’s  statement  has  no  value.  My
 appreciation  of  the  problem  is  below
 par—‘dead  reports,  all  written  ages
 ago,  there  is  a  lot  of  profit,  there  is  a
 lot  of  cultivable  land.”  Why  not  find
 it?)  Why  must  you  ask  that  I  must  sit
 with  you  anda  committee  of  the
 House  and  go  about  with  them  and
 then  find  out  ‘there  are  the  lands’?
 You  are  pining  for  them.  You  feel  so
 much  for  them  that  your  heart  bleeds.
 Why  don’t  you  come  to  me  with  their
 eases;  and  if  I  do  not  look  into  them
 and  examine  them  and  if  they  are
 not  sanctioned,  I  can  be  accused.  But
 knowing  perfectly  well  that  they  have
 no  lands  and  this  cannot  be  done,  you
 say  “take  them  to  danga  lands.  If  I
 take  them  to  danga  lands  what  will
 happen?  What  happened  at  Sambal-
 pur?  We  spent  Rs.  20  lakhs.  The  re-
 sult  was  a  waste,  complete  waste.
 Should  I  try  that  experiment  again?

 I  simply  wish  to  say  that  these
 friends  of  mine  do  not  want  to  go
 outside  West  Bengal.  The  Danda-
 karanya  scheme  which  is  still  in  the
 examination  stage,  about  which  I  have
 circulated  a  detailed  brochure,  has
 been  condemned,  completely  con-
 demned  by  the  opposition  parties.

 An  Hon.  Member:  By  bell.  book
 and  candle!

 Shri  Mehr  Chand  Khanna:  I  think
 somebody  remarked  the  other  day
 that  it  will  be  a  graveyard.  Some.
 body’s  paradise  is  on  the  periphery  cf
 Bihar.

 Shri  Subiman  Ghose  (Burdwan):
 That  is  an  incorrect  statement.
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 Shri  Mehr  Chand  Khanna:  I  am  not
 talking  about  you.

 Shri  Sabiman  Ghose:  You  are  not
 entitled  to  make  an  incorrect  state-
 ment.  I  दांत  not  make  that  statement.

 Shri  Mehr  Chand  Khanna:  I  only
 wish  to  bring  to  the  notice  of  the
 House  that  if  I  do  not  take  my  friends
 outside  West  Bengal  and  rehabilitate
 them,  then  I  am  charged  with  the
 complaint  “you  are  not  treating  it  as
 a  national  problem,  the  rest  of  India  i
 sleeping  quiet  over  the  miseries  and
 misfortunes  of  the  displaced  person
 from  East  Pakistan”.  And  if  I  go  to
 my  Chief  Ministers  and  tell  them,
 “Even  to  the  detriment  of  your  local
 Population,  give  me  your  lands  and
 your  best  lands,  I  want  to  bring  my
 friends”,  they  say  “Bihar  is  no  good,
 Orissa  is  rotten,  Madhya  Pradesh  we
 cannot  think  of,  Rajasthan  is  a  desert”
 as  if  Mr.  Mathur  is  not  alive  up  tilt
 this  day.

 An  Hon.  Member:  He  can  live  all
 over  the  world.

 Shri  Mehr  Chand  Khanna:  Who
 realises  that  during  the  last  one  year
 I  have  sent  40,000  persons  out  of  West
 Bengal  under  my  personal  scheme?
 Can  any  one  dare  challenge  my
 figure?

 An  Hon.  Member:  And  if  they
 come  back?

 Shri  Mehr  Chand  Khanna:  I  have
 taken  them  to  Madhya  Pradesh.  I
 have  taken  them  to  Ambikapur.  So
 far  not  a  single  person  rehabilitated  in
 these  colonies  has  come  back—unles:
 my  friends  from  outside  start  taking
 undue  interest  in  them.

 Now,  Sir,  let  come  back  to  the
 camps.  I  have  got  only  ten  minutes
 left.  I  told  you  why  my  friends  do
 not  want  to  go  out  of  West  Bengal.
 Till  about  six  months  ago  I  was  also
 in  the  dark.  I  said,  “What  is  the
 reason?  Here  are  nice  people  living
 m  camps,  a  life  of  indolence.  Their
 mind  is  not  being  worked  in  useful]
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 (Shri  Mehr  Chand  Khanna}
 channels.  They  are  becoming  a  prey
 to  the  slogans  and  some  catchy  phras-
 es  sometimes  put  from  Amritsar,
 sometimes  from  Kerala  and  sometimes
 from  Madhya  Pradesh.”

 An  Hon,  Member:  From  Lahore  also.

 Shri  Mehr  Chand  Khanna:  I  had  a
 survey  made,  and  this  survey  was
 conducted  within  the  last  four  or  five
 months,  a  survey  of  about  20  per  cent
 of  the  camp  population  in  West
 Bengal.  What  does  the  survey  indi-
 cate?  The  survey  indicates  that  70
 per  cent  of  the  people  in  the  camps
 have  a  private  income  of  their  own.

 Shri  Sadhan  Gupta:  On  circum-
 stantial  evidence.

 Shri  Narayanankutty  Menon  (Muk-
 andapuram):  What  are  their
 avocations?

 Shri  Mehr  Chand  Khanna:  Come
 with  me  to  Ranaghat.  I  will  show
 you  400  shops  which  have  been  occu-
 pied  by  them.  But,  you  will  have  to
 give  me  protection.

 An  Hon.  Member:  You  will  be  safe.
 Shri  Bimal  Ghose:  I  will  show

 people  who  are  starving  in  Ranaghat.
 Shri  Mehr  Chand  Khanna:  Bear

 with  me  for  ten  minutes.  I  listened
 to  you  with  great  respect  yesterday.

 Shri  Panigrahi:  Have
 courage  to  go  to  Ranaghat?

 Shri  Mehr  Chand  Khanna:  Who  is
 that?

 Some  Hon.  Members:  This  side.
 Shri  Mehr  Chand  Khanna:  You

 mean  from  Orissa?  Thank  you  very
 much.  How  brave  of  you.  (Interrup-
 tion).

 Mr.  Deputy-Speaker:  Shall  the
 Chair  be  ignored  altogether?

 Shri  Mehr  Chang  Khanna:  I  respect
 you  very  much;  I  am  grateful  to  the

 you  the
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 Mr.  Deputy-Speaker:  I  am  request-
 ing  both  sides.

 Shri  Mehr  Chand  Khanna:  Thirty
 per  cent  of  them  have  close  relations
 in  Pakistan,  brothers,  sistera,  fathers,
 mothers,  on  visiting  terms.  I  find  a
 substantial  percentage  of  the  women
 in  the  Homes  have  their  husbands
 alive,  some  of  them  living  in  the
 camps.  Some  of  the  so-called  orphans
 have  their  fathers  alive.

 Shri  Bimal  Ghose:  It  happens
 sometimes.

 Shri  Mehr  Chand  Khanna:  Some
 mothers  who  are  supposed  to  be  des-
 titute  have  living  sons  who  are  earn-
 ing  in  West  Bengal  near  about  the
 camps.  That  is  the  reason.  There
 you  find  the  reason,  If  I  take  these
 people  and  they  are  willing  to  go
 with  me  to  Kotah,  Dacca  will  be  far
 away,  I  will  lose  my  roots  or  the
 income  that  I  am  making  in  the
 camps  or  round  about  the  camps  in
 West  Bengal.  I  am  not  against  that.
 I  am  very  happy  if  my  unfortunate
 brethren  are  in  a  position  to  salvage
 something  from  Pakistan.  Nobody
 would  be  happier  than  myself  if  they
 can  find  their  roots  in  the  economy  of
 West  Bengal.  Who  would  feel  hap-
 pier  than  the  Rehabilitation  Minister
 that  a  part  of  this  problem  has  been
 resolved?  But,  it  is  very:  unfair  to
 me,  it  is  exceedingly  unfair  to  me,  to
 the  Government  and  to  the  Ministry.
 But,  the  refugees  themselves  speak
 very  little  about  it.  It  is  my  friends
 or  the  Vastuhara  Sammelan.  I  won't
 name  the  party  under  whose  auspices
 that  is  working.

 Shri  Bimal  Ghose:  Who  have  gone
 to  jail?

 Shri  Mehr  Chand  Khanna:  I  won't
 name  the  party.  If  they  must  know
 itis  the  PSP...

 Shri  Bimal  Ghose:  Whocrhave  gone
 to  jail?  The  refugees

 Shri  Mehr  Chand  Khanna:
 and  the  U.C.R.C.  I  say,  why  baime
 me  for  keeping  the  camps.  I  tell  the
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 refugee  friends  of  mine  from  the
 House  through  my  friends  opposite.
 The  thing  is  very  clear.  Make  your
 own  schemes  and  being  them  to  me.
 Or,  have  faith  in  me  and  get  yourself
 rehabilitated  in  my  schemes.  If  you
 wiil  not  make  your  own  schemes,  and
 you  will  not  come  with  me  outside
 West  Bengal,  naturally  a  day  will
 come  and  a  day  has  to  come  when  we
 have  to  take  a  decision,  how  long  we
 propose  to  keep  these  camps,  how  long
 we  propose  to  go  on  giving  these
 doles  which,  everybody  is  agreed  in
 this  House,  have  a  very  demoralising
 effect,  In  my  view,—may  be  very
 unfortunate—but  my  view  is  that  by
 and  large,  the  refugee  population  in
 West  Bengal  or  in  the  eastern  region,
 I  won't  say  that  they  are  properly
 rehabilitated,  I  won’t  say  that  they
 are  satisfied,  I  certainly  say  that  they
 are  contented.  Who  should  make  the
 biggest  noise?  Those  on  whom  we
 are  spending  Rs.  40  crores?

 The  actual  charge  against  me  or  my
 guilt  is  that  I  beg  of  the  States  out-
 side  the  eastern  region  to  rehabilitate
 my  brethren  and  they  say,  we  shall
 not  allow  these  people  to  go  outside
 West  Bengal.  Why  don’t  you  leave
 them  to  their  own  fate?  I  am  appeal-
 ing  to  a  much  bigger  audience  outside.
 Leave  them  to  their  own  fate.

 Shri  Bimal  Ghose:  Let  them  die.

 Shri  Mehr  Chand  Khanna:  Twenty-
 nine  lakhs  outside;  the  rest  have  not
 died.

 Shri  Bimal  Ghose:  Many  of  them
 have.

 Shri  Mehr  Chand  Khanna:  The  way
 you  pine  for  them  and  fight  for  them,
 I  know.  You  have  cpme  to  me  and
 talked  to  me  about  them  so  many
 times;  those  on  whom  we  are  spend-
 ing  Rs.  0  crores.  The  average  per
 capita  income  of  one  who  sweats  and
 toils  is  only  Rs.  105.  The  Government
 of  India  is  spending  Rs.  325  per  month.
 We  are  accused  of  apathy.  Who  are
 friends.—who  proclaim  to  be  their
 friends—please  see  that  you  are  not
 rehabilitated  so  that  this  problem
 remains  alive.
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 If  we  have  to  tackle  this  problem,
 we  have  to  see  that  this  problem  is
 resolved.  We  have  to  see  that  the
 people  are  rehabilitated.  Would  you
 believe  me  that  today,  rehabilitation
 of  each  family  that  I  am  taking  out—
 I  am  not  taking  out  for  any  pleasure
 of  it,  why  should  I  take  a  man  out
 of  West  Bengal  if  the  Government  of
 West  Bengal  wants  to  keep
 him  there—costs  on  an  average  Rs.
 5,000?  That  is  the  minimum  cost  of
 rehabilitation  of  a  displaced  family
 who  comes  on  my  hands  today.  It  is
 not  a  small  sum  of  money.  Previous-
 ly,  our  schemes  may  have  been  faulty.
 Our  schemes  may  have  been  defective.
 Today,  we  take  jolly  good  care  to  see
 that  each  scheme  is  well  planned  and
 the  holding  that  is  given  is  economic.
 That  is  the  reason  why  you  find  that
 where  there  may  have  been  deser-
 tions  in  the  initial  stages,  there  have
 been  no  desertions  whatever  during
 the  last  L  year  or  45  months.  Those.
 friends  from  West  Bengal,  40,000  per-
 sons  who  have  gone  with  me  on  my
 assurance  to  Madhya  Pradesh  and
 other  places,  have  they  died?  Let
 them  die!  Have  they  died?  I  invite
 him.  He  is  a  friend  of  mine.  I  invite
 others  too,  whenever  they  want,  to
 Daramjayagar,  Ambikapur,  Kotah  and
 other  places.  They  are  welcome  _  to
 come  with  me.  They  can  see  the
 conditions  for  themselves.  If  there  is
 any  defect,  I  am  prepared  to  look  into
 them.  But  the  mere  idea,  please  do
 not  go  out  of  West  Bengal,  Bihar  is
 a  terror,  Orissa  is  a  graveyard,  Danda-
 karanya,  you  will  be  devoured  by  wild
 tigers  as  if  nobody  is  living  there,
 black  water,  black  fever,  white  fever,
 God  knows  what  not.

 If  you  will  give  me  five  minutes,
 Sir,  I  will  deal  with  two  important
 matters  regarding  the  eastern  region.
 Or  I  can  finish  here,  Sir.

 Mr.  Deputy-Speaker:  The  hon.
 Minister  will  go  on.  We  can  sit  five
 minutes  afterwards.

 Shri  Mehr  Chand  Khanna:  The
 Government  has  been  accused  of  seal-
 ing  the  border.
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 Shri  Bimal  Ghose:  Who  has  ac-
 cused?

 Shri  Mehr  Chand  Khanna:  You
 might  not  have  done  so.  Some  one
 sitting.  in  front  of  you  might  have
 done  80.

 Shri  Bimal  Ghose:  Not  sealing.
 Shri  Mehr  Chand  Khanna:  The  word

 was  “sealing”  the  border;  I  heard  it.
 The  implication  was  that  we  are  not
 allowing  anyone  to  come  out  of  East
 Pakistan.  ‘That  is  wholly  incorrect.
 We  have  laid  down  certain  priorities.
 These  priorities  are  based  on  humane
 considerations.  I  shall  read  what  the
 priorities  are:  orphans  with  no  gaur-
 @ians  in  East  Pakistan;  unattached
 women  and  widows  with  no  livelihood
 in  Pakistan;  wives  joining  husbands
 in  India;  grown  up  girls  going  to
 India  for  marriage;  families  living  in
 isolated  pockets;  members  of  split
 families  part  of  which  has.  already
 settled  in  India:  persons  whose  near
 relations,  on  whom  they  are  entirely
 dependant,  are  in  India.  These  are
 the  priorities  that  we  have  laid  down.
 What  is  wrong  with  these  priorities?
 If  it  is  felt  that  there  is  a  class  of
 persons  who  should  be  included  in
 these  priorities,  well,  somebody  can
 make  a  suggestion,  and  I  am  _  pre-
 pared  to  look  into  it.

 The  second  question  is  about  assur-
 ances  given  in  the  past  and  the  assur-
 ances  not  being  honoured.  I  am  sure
 this  will  never  be  said  of  this  Govern-
 ment.  This  question  of  the  new  mig-
 rants  from  East  Pakistan  after  a  cer-
 tain  date,  as  was  mentioned  by  Shri
 Barman,  was  examined  in  the  Darjee-
 ling  conference.  What  did  we  say?
 There  are  42  lakhs  of  refugees  in  the
 eastern  region  today.  Some  of  them,
 according  to  the  Opposition,  are  living
 in  disgraceful]  conditions  in  camps.

 Shri  Bimal  Ghose:  According  to  you
 rehabilitated?

 Shri  Mehr  Chand  Khanna:  They
 have  not  been  rehabilitated,  things
 are  going  from  bad  to  worse,  money  is
 going  down  the  drain.
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 Shri  Bimal  Ghose:  Do  you  accept
 it?

 An  Hon.  Member:  It  is  an  admission.

 Shri  Mehr  Chand  Khanna:  What
 did  we  do?  Even  if  there  is  an  iota
 of  truth  in  the  allegation  that  is  being
 made,  let  us  think  about  it.  What  we
 did  wag  this.  Looking  into  the  condi-
 tions  of  the  displaced  persons  who  are
 alreadly  on  our  hands  and  taking
 into  consideration  the  paucity  of  lands
 in  West  Bengal  as  well  as  the  employ-
 ment  potential  and  the  land  potential
 which  is  hardly  of  a  marginal  or  sub-
 marginal  nature  in  the  other  States,
 if  these  persons  are  to  be  properly
 rehabilitated,  should  we  invite  or  take
 more  persons  on  our  hands?

 Shri  Bimal  Ghose:  You  are  taking.

 Shri  Mehr  Chand  Khana:  Even
 then,  the  Prime  Minister  stated  in
 reply  to  a  question  by  Shri  Bimal
 Ghose:

 “It  has  been  decided  that  the
 Government  should  not  ‘accept
 responsibility  for  extending
 rehabilitation  benefits  to  future
 migrants  from  East  Pakistan.
 Special  cases  may  be  considered
 individually,  but  generally  speak-
 ing  it  will  not  be  possible  for
 Government  to  give  these  benefits
 indefinitely  to  an  indefinite  num-
 ber  of  persons.”

 Shri  Bimal  Ghose:  Against  past
 assurances.

 Shri  Mehr  Chand  Khanna:  What  is
 the  past  assurance  I  am  trying  to
 find  out.

 Shri  Bimal  Ghose:  Very  categorical.

 Shri  Mehr  Chand  Khanna:  The  past
 assurance  is  about  the  rehabilitation
 of  displaced  persons  from  East  or
 West  Pakistan.  What  is  the  definition
 of  a  displaced  person?—a  person  who
 has  come  from  Pakistan  on  or  after
 lst  March,  4947  either  on  account  of
 disturbances  or  the  fear  of  distur-
 bances.  Is  a  man  who  is  now  coming
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 out  of  East  Pakistan  a  migrant,  immi-
 grant  or  a  displaced  person?  Even
 then,  the  Prime  Minister  has  said  that
 on  human  considerations,  and  on  the
 priorities  that  have  been  laid  down,
 migration  certificates  will  be  issued,
 and  in  hard  and  deserving  cases
 relief  benefits  will  be  given.  I  think
 that  is  a  very  fine  statement  which
 can  be  made  by  anybody  who  is  inter-
 ested  in  the  solution  of  the  rehabili-
 tation  problem  in  the  country  today.

 I  thank  you  very  much  for  giving
 me  a  little  more  time.

 Mr.  Deputy-Speaker:  Shri  Banerjee
 wanted  to  ask  one  question.

 Shri  S.  M.  Banerjee:  I  only  wanted
 to  put  one  question.  Pandit  Thakur
 Das  Bhargava  has  made  the  particular
 point  that  about  80,000  of  the  refugees
 are  rural  refugees.  So,  I  request  the
 hon.  Minister  to  say  something  about
 that  case.  After  all,  they  are  80,000
 persons.

 Shri  Mehr  Chand  Khanna:  Are  you
 talking  of  the  rural  non-substantial
 houses?

 Shri  S.  M.  Banerjee:  Yes.
 Shri  Mehr  Chand  Khanna:  Thank

 you  very  much.
 As  you  will  remember,  rules  were

 passed  in  this  House  regarding  the
 non-substantial  houses  and  at  one
 time,  you  would  recall,  the  policy  of
 this  Government  was  that  as  far  as
 the  rural  houses  were  concerned,  we
 would  only  give  them  at  the  rate  of
 50  per  cent,  but  then  the  Government
 agreed  to  give  them  on  the  basis  of
 700  per  cent.

 The  definition  of  a  non-substantial
 house  was  accepted,  I  believe,  years
 ago,  and  under  that  definition  claims
 for  rural  houses  were  invited.  Now,
 somebody  from  the  Punjab  went  to
 the  Punjab  High  Court,  and  in  a
 Single  Bench  case  a  decision  was  given
 by  Justice  Khosla.  I  do  not  remember
 his  exact  words.  It  was  to  the  effect
 that  perhaps  a  single  house  can  be
 appurtenant  to  the  land,  but  not  a
 number  of  houses.  The  Government
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 went  up  in  appeal  before  the  Punjab
 High  Court.  A  decision  was  given  by
 the  Full  Bench,  and  I  will  read  only
 a  few  lines  from  it.  That  court  while
 accepting  the  viewpoint  presented  by
 the  Government  stated:

 “A  reading  of  the  whole  rule,  in
 the  context  of  the  Act  under  which
 it  was  framed,  seems  to  indicate
 that  each  separate  building  in  non-
 urban  area  is  to  be  separately
 valued,  and  only  where  the  value
 of  a  single  building,  including  of
 course  its  necessary  appurtenance,
 comes  up  to  Rs.  10,000  or  more,  is
 to  be  considered  admissible  for
 purposes  of  a  claim.”

 I  believe  a  press  note  to  this  effect
 which  was  circulated  by  the  Ministry
 of  Rahabilitation  clearly  explaining
 the  position  has  not  been  seen  by  my
 friend  opposite.  I  will  send  him  an-
 other  copy.

 Mr.  Deputy-Speaker:  Do  hon.  Mem-
 bers  want  any  cut  motions  to  be  put
 separately?

 Shri  Sadhan  Gupta:  Will  you  please
 put  502  separately?

 Shri  S.  M.  Banerjee:  573  and  ‘1574.

 Mr.  Deputy-Speaker:  They  have
 not  been  moved.  Therefore,  they
 cannot  be  put.

 Shri  S.  M.  Banerjee:  I  moved  them.
 Mr.  Deputy-Speaker:  When  did  he

 move  them?  When  the  hon.  Members
 were  asked  to  indicate  their  inten-
 tion

 Shri  S.  M.  Banerjee:  I  wrote  a  slip.
 Mr.  Deputy-Speaker:  No.  I  find

 from  the  Table  that  they  have  not
 been  moved.  No  indication  has  been
 given.

 Shri  S.  M.  Banerjee:  I  sent  a  slip
 yesterday.

 Mr.  Deputy-Speaker:  Today  I  have
 received  the  chit  just  now—llth  April.
 1958.

 hri  S.  M.  Banerjee:  Today  it  was
 not  asked.  Yesterday  only  when  the
 Speaker  announced,  I  did  send  the
 slip.
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 Mr.  Deputy-Speaker:  No,  it  ig  not
 there.

 Shri  S.  M.  Banerjee:  I  have  sent.  I
 am  sorry,

 Mr.  Deputy-Speaker:  As  soon  as  I
 received  his  note  today,  I  tried  to  find
 out  if  really  some  indication  had  been
 given,  and  I  was  assured  that  there
 was  no  such  indication.

 Shri  8.  M.  Banerjee:  On  that  basis
 I  got  a  chance  to  speak  even.  I  wrote
 it.

 Shri  Sublman  Ghose:  You  are
 fighting  a  losing  game.

 Mr.  Depnty-Speaker:  All  right.  If
 the  hon.  Member  insists  and  he  is
 sure,  then  I  will  accept  his  word.

 May  I  put  it  separately  or  along
 with  the  cut  motion  of  Shri  Sadhan
 Gupta?
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 Shri  8.  M.  Banerjee:  2574  along  with
 Shri  Gupta  and  3578  separately.

 Mr.  Deputy-Speaker:  Shri  Sadhan
 Gupta  has  also  no  objection  to  be
 bracketed  with  him?

 Shri  M.  Banerjee:  It  is  about  the
 same  Bengal.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  Demand  under  the
 head  Ministry  of  Rehabilitation  be
 reduce  to  Re.  a”  (Sending  of
 East  Bengal  refugees  out  of  West
 Bengal  without  exploiting  the
 rehabilitation  potential  in  West

 Bengai.)

 The  Lok  Sabha  divided:  Ayes  32,
 Noes  102.

 Division  No.  7]
 Banerjee,  Shri  Pramathanath
 Bancrjec,  Shri  5.  M.
 Beck,  Shri  Ignace
 Braj  Rej  Singh,  Shri
 Chaudhuri,  Shri  T.  K.
 Chsvan,  Shri  D.  R.
 Dasgupta,  Shri  B.  *
 Ghosal,  Shri
 Ghose.  Shri  S.
 Gou  ndar,  Shri  Shanmuga
 Gupta,  Shri  Sadhan

 Abdu!  Lateef,  Shri
 Achar,  Shri
 Achint  Ram,  Shri
 Ait  Singh  Shri
 Anjanappe,  Shri
 Asumugham,  Shri  R.  5.
 Betunath  Singh,  Shri
 Ralskrishnan,  Shri
 Banerji,  Shri  P.  B.

 AYES
 Imam,  Shri  Mohamed
 tyer,  Sri  Faswaca
 Khaditkar,  Shri
 Kodiyaen,  Shri
 Kunhan,  Shri
 Matera,  Shri
 Menon,  Shri
 Mohan  Swarup,  Shri
 Mullick,  Shri  B.  C.
 Nayar,  Shri  V.  P.!
 Panigrehi,  Shri

 NOES
 Dube,  Shri  Mulchand
 Dwivedi,  Shri  M.  L.
 Ganapathy,  Shri
 Gandhi,  Shri  Feroze
 Ganp-ti  Ram,  Shri
 Guha  ,Shri
 Hansda,  Shri  Subodh
 Jhunjhunwala,  Shri
 Jyotishi,  Pandit  J.  P.
 Kanungo,  Shri
 Katliwal,  Shri
 Keshave,  Shri
 Rhimii,  Shri
 Khwasis,  Shri  Jamal
 Kistaiva,  Shri
 Krishna  Chandra,  Shri
 Kuree},  Shri  8.  N.
 Lachhi  Rem.  Shri  }
 Lahiri,  Shri
 Laskar,  Shri  N.  C.

 [74-43  hrs
 Patel  Shri  P,  B,
 Patel,  Shri  Balasaheb
 Patil  Shri  U.  L.
 Piliai,  Shri  Anthony
 Prodhan,  Shri  8.  C.
 Rai,  Shri  Khushwaat
 Salurke  Shri  Belessheb
 Thakore,  Shri  M.  B.
 Valvi.  Shri
 Verma,  Shri  Ramji

 Maiti,  Shri  N.  8.
 Malliah,  Shri  ए.  5.
 Malviya,  Shri  Motilel
 Mansen,  Shri
 Mandal,  Dr.  Pashupati
 Mathur,  Shri  Harish  Chandra
 Mathur,  Shri  M.  9.
 Mehta,  Shri  J.  R.
 Mehta,  Shrimati  Krishna
 Minimate,  Shrimati
 Mishra,  Shri  B.  D.
 Micra,  Shri  R.  R.
 Mohidecn,  Shri  Gulam
 Morarke  Shri
 Murti,  Shri  M.  5.
 Naidu,  Shri  G  windarajalu
 Nair,  Shri  K.  C.
 Naldurgker,  Shri
 Nacker,  Shri  P.  5.
 Nehsu,  Shrimati  Uma
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 Om,  Shri  Roy,  Shri  Bishwanath
 Pataniyandy,  Shri  Sahu,  Shri  Bhagebet
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 Singh,  Shri  70.  ्य,
 Singh  ShriT.  ह. म
 Sinhe,  Shri  Gejandra  Prasad
 Snatak,  Shr’  Nardeo
 Subbarayan,  Dr.  P,

 Ram  Saran,  Shri  Sanganna,  Shri  Subramanyam,  Shri  ा,
 Ramakrishnan,  Shri  P.  R.  Satish  Chandra,  Shri  Swami,  Shri  ्  N.
 Ramanand  Shastri,  Swami  Satyanarayanea,  Shri  Swaryan  Singh,  Sardar
 Ramaswami,  Shri  5.  च्,  Sen,  Shri  है  G.  Tantia,  Shri  Rameshwar
 Ranbir  Singh,  Ch.  Sehankeraiya,  Shri  Thimmaish,  Shri
 Rene,  Shri  Sharma,  Shri  R.  C.  Tysei,  Shri
 Rao,  Shri  D.  V.  Shastri,  Shri  Lai  Bahadur  ‘Upadhyaya,  Shri  Shiva  Dat
 Rao,  Shri  Jaganaths  Shobdhe  Ram,  Shri  Vedakumari,  Kumari  M.
 Reo,  Shri  Rejegorals  Siddish,  Shri  ‘Waesnik,  Shsi  Balkrishna

 The  motion  was  adopted.

 Failure  to  remove  discrimination  Nos.  78,  79  and  ३272  relating  to  the
 between  rural  and  urban  refugees

 in  the  matter  of  payment  of
 compensation

 Shri  S.  M.  Benerjee:  I  beg  to  move:
 “That  the  Demand  under  the

 Head  ‘Ministry  of  Rehabilitation’
 be  reduced  to  Re.  .7

 Failure  to  soive  the  probdiem  vf}
 refugees  in  West  Bengat.

 Shri  S.  M.  Benerjee:  I  beg  to  move:
 “That  the  Demand  under  the

 Head  ‘Ministry  of  Rehabilitation’
 be  reduced  to  Re.  ws

 Mr.  Deputy-Speaker:  These  cut
 motions  are  also  before  the  House.  I
 will  now  put  these  two  and  all  the
 other  cut  motions  to  vote.

 All  the  cut  motions  were  put  and
 negaitved.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  respective  sums  not
 exceeding  the  amounts  shown  in
 the  fourth  column  of  the  Order
 Paper  be  granted  to  the  President
 to  complete  the  sums  necessary  to
 defray  the  charges  that  will  come
 in  course  of  payment  during  the
 year  ending  the  3ist  day  of  March,
 1959,  in  respect  of  the  heads  of
 Demands  entered  in  the  second
 column  thereof  against  Demands

 Ministry  of  Rehabilitation.”
 The  Motion  was  adopted.

 [The  motion  for  Demands  for  Grants
 which  were  adopted  by  the  Lok
 Sabha  are  reproduced  delow—  Ed.]

 DEMAND  No.  78—  MINISTRY  or
 REHABILITATION

 “That  a  sum  not  exceeding
 Rs.  37,08,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3ist  day  of  March,  1959,  in
 respect  of  ‘Ministry  of  Rehabill-
 tation’.”

 Demanp  No.  79—EXPENDITURE  ON
 DIsPLAcED  PERSONS  AND  MINORTIES

 “That  a  sum  not  exceeding
 Rs.  +18,77,56,000,  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 will  come  in  course  of  payment
 during  the  year  ending  the  S3ist
 day  of  March,  1959,  in  respect  of
 ‘Expenditure  on  Displaced  Persons
 and  Minorities’  ™,

 DEMAND  No.  27—Capirat,  OUTLAY  OF
 THE  Mrnratry  OF  REHABILITATION

 “That  a  sum  not  exceeding
 Rs.  19,25,00,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
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 nut  of  order.  He  wants  an  amend-
 ment  of  the  Constitution  itself.  That
 can  be  done  by  a  direct  motion,  that
 is,  a  direct  Bill  and  not  by  any  other
 means.  Therefore,  it  is  out  of  order.
 There  is  no  other  amendment.

 Now,  Shri  Braj  Raj  Singh.  The
 hon.  Member  will  appreciate  that  only
 44  minutes  are  left,  and  since  there
 are  a  few  Members  who  want  to

 peak,  he  should  be  as  short  as  pos-
 sible.

 9557  Resolution  re:

 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  i959,  in  respect
 of  ‘Capital  Outlay  of  the  Ministry
 of  Rehabilitation’.”

 COMMITTEE  ON
 PRIVATE  MEMBERS’  BILLS  AND

 RESOLUTIONS

 NINETEENTH  REPORT
 Sardar  A.  Saigal  (Janjgir):  I

 beg  to  move.

 “That  this  House  agrees  with
 the  Nineteenth  Report  of  the
 Committee  on  Private  Members’
 Bills  and  Resolutions  presented
 to  the  House  on  the  9Y¥th  April,
 1958."”,
 Mr.  Deputy-Speaker:  The  question

 is:

 ay  अजराज  सिंह  (फिरोजाबाद)
 उपा  ध्यक्ष  महोदय,  श्री  मालवीय  4:  प्रस्ताव
 से  सदन  को  यह  अवसर  मिला  है  कि  बह  इस
 सम्बन्ध  में  विचार  करे  कि  जिन  व्यक्तियों
 को  एक  दफा  राज्यपाल  बना  दिया  गया  है,
 उस  के  बाद  उन  के  जीवन  की  प्रक्रिया  किस  तरह
 चले  और  वे  धपना  जीवन  किस  तरह  प्से  ढालें
 कि  जिससे  राज्य  4:  हित  की  रक्षा  की  जा  सके

 “That  this  House  agrees  with  आऔर  राज्य  की  प्रतिष्ठा  को  कायम  रखा  जा
 the  Nineteenth  Report  of  the  Com-
 mittee  on  Private  Members’  Bills
 and  Resolutions  presented  to  the
 House  on  the  9th  April,  1958.”.

 सके  |  सम्भवत:  श्री  मालवीय  के  मस्तिष्क
 में  यह  बात  इस  तरह  झाई  कि  पिछले  दिनों
 श्रमजीवी  पत्रकारों  के  मामले  में  हमारे  देश
 ये;  सब  से  बड़े  राज्य  उत्तर  ज्रदेश  के  भूतपूर्व
 राज्यपाल,  श्री  कन्हैयालाल  माणिकलाल

 मुशी,  सुप्रीम  कोर्ट  में  वकील  की  हैसियत
 से  श्रमजीवी  पत्रकारों  के  खिलाफ  खड़े  हुए
 आर  न  सिफ  इस  सदन  में  बल्कि  सारे  देश  में
 यह  प्रतिक्रिया  हुई  कि  किसी  भो  भूतपूर्व
 राज्यपाल  के  लिये  यह  उचित  नहीं  था  कि  वह
 इस  तरह  वे!  मसले  पर  श्रमजीवी  पत्रकारों  के
 खिलाफ  वकोल  को  हैसियत  स  बहस  करता  ।
 में  यह  नहीं  कहता  कि  बकोल  का  जो  समौलिखक
 अधिकार  है,  उस  को  वह  छोड़  देते--जहां
 तक  इस  भस्ताव  का  सम्बन्ध  है,  वह  एक  बड़ा
 सुन्दर  प्रस्ताव  है  और  इस  को  पास  कर  देना
 चाहिये--लेकिन  इतना  ्रावदयक  था  कि  किसी
 भी  भूतपूर्व  राज्यपाल  को,  जो  किसी  ऐसे
 व्यक्षित  को,  जो  कि  राज्य  के  किसी  प्रतिष्ठित
 पद  पर  रह  चुका  हो,  उस  को  कोई  काम  करने
 से  पहले  यह  सोचना  चाहिये  कि  उस  का.काम

 The  motion  was  adopted.

 RESOLUTION  RE:  IMPOSING  OF
 RESTRICTION  ON  PERSONS  WHO

 HAD  HELD  THE  OFFICE  OF
 GOVERNOR—Contd.

 Mr.  Deputy-Speaker:  The  House
 will  now  resume  further  discussion  of
 the  resolution  moved  by  Shri  Motilal
 Malviya  on  the  28th  March,  1958,
 regarding  :mposition  of  restriction  on
 persons  who  had  heid  the  office  of
 Governor.

 Out  of  ३  hour  allotted  for  the  dis-
 cussion  of  the  resolution,  46  minutes
 have  already  been  taken  up,  and  44
 minutes  are  left  for  its  further  dis-
 cussion  today.

 Now,  there  is  an  amendment  of  this
 resolution  by  Shri  Keshava.  That  is



 राज्य की  प्रतिष्ठा  को  हानि  तो  नहीं  पहुंचाता  ।

 ऐसा  भ्रतीत  होता  है  कि  श्री  मुंशी  के  उस  कार्य
 सके  राज्यपाल  के  पद  की  प्रतिष्ठा  को  हामि
 पहुंची  भौर  देश  के  नागरिकों  को  यह  सोचने
 पर  मजबूर  होना  पड़ा  कि  कौ  व्यक्ति  एक
 दफा  राज्यपाल,  राष्ट्रपति  या  गवर्नर-जेनरल
 रह  चुके  हे,  उन  को  झपने  बाद  के  जीवन  को
 इस  तरह  संतुलित  करना  चाहिये  जिससे  राज्य

 की  प्रतिष्ठा को  हानि  न  पहुंच  सके  ।  में  सोचता
 हूं  कि  इस  सरह  की  व्यवस्था  करना  बहुत
 झावश्यक  हो  गया हैं  1  वैसे  तो  अगर  देखा
 जाये,  तो  हिन्दुस्तान  जैसे  गरीब  मुल्क  में---
 इस  जनतंत्र  में---गवर्नर  के  पद  की  कौनसी
 झावदयकता  भी  झऔर  झागे  के  लिये  भी  कौन
 सी  झआावद्यकता  है,  यह  मेरी  समझ  में  नहीं
 भ्राता  ।  भाज  भी  जो  गवर्नर  बनाये  जाते  हैं,
 थे  कुछ  विशेष  प्रकार  के  लोग  होते  हैँ  7  झाज
 जो  लोग  तेरह  राज्यों  में  गवर्नर  बने  हुए  है,
 झगर  उन  को  देखा  जाये,  तो  पता  चलता  है  कि
 कम  से  कम  पांच  राज्यों  में  णवे  गवर्नर  हें,
 जो  या  तो  लोक  सभा  के  चुनाव  में  नहीं  जीत
 सके,  जिन  को  इस  सदसन  में  बैठने  का  भ्रवसर
 नहीं  मिल  सका,  या  ओ  सूबों  के  मुख्य  मंत्री  पद
 से  हटा  दिये  गये  ।  झान्घ्  के  गवर्नर  के  केस
 को लें  7  वह  एक  ऐसे  व्यक्ति  हें,  जो  पंजाब
 में  मुख्य  मंत्री  पद  पर  कायम  नहीं  रह  सके  ।
 एक  दूसरे  सज्जन  आसाम  में  मुख्य  मंत्री  थे,
 उन  को  वहां  से  हटा  कर  दूसरी  जगह  गवनेर
 बना  दिया  गया  t  इसी  तरह  से

 हमारे  देश  के  एक  सब  से  बड़े  राज्य,  उत्तर  प्रदेश,
 में,  एक  गवर्नेर  हैं  जिन  को  मेरी  पार्टी  के  एक
 झदना  सिपाही  को  यह  झवसर  मिला  कि  ag
 उन्हें  लोक  सभा  के  मंच  पर  न  बैठने  दें,  वह
 लोक  सभा  के  लिये  चुनाव  में  उनके  हाथों  द्वार
 जये  ।  इसके  बाद  उन्हें  उत्तर  प्रदेश  का  गवर्नेर
 बना  दिया  गया  है  t  ऐसे  लोगों  को  इन  पदों
 पर  बिठा  कर  झाप  विधान  की  प्रतिष्ठा  नहीं
 करते  हैं  ।  जब  झाप  ऐसे  लोगों  को  जो  एक

 बार  मुख्य  मंत्री  रह  चुके  होते  हें,  जो  एक  बार
 मंत्री  रह  चुके  होते  हे  जो  चुनाव  में  हार  च्युके
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 होते  हैं,  और  जिन  का  मुख्य  मंत्रित्व  छिन
 जाता  है,  मंत्रित्व छिन  जाता  है,  उनको  गवर्नर
 बना  देते हैं  तो  लोगों  को  इससे  बड़ा  भाश्चर्य
 होता  है  और  वे  इस  चीज  को  पसम्द  नहीं  करते
 हें ।

 बड़े  भाएचर्य  के  साथ  कल  के  ही  समाचार-
 पत्रों  में  यह  समाचार  पढ़ने  को  मिला  था  कि
 एक  मंत्री  महोदय  इस  सरकार  के  जिन  के
 डिपार्टेमेंट  के  विषय  में  यह  कहा  जाता  है
 कि  उनका  महकमा  खत्म  हो  रहा  है,  मंत्रालय
 खत्म  दो  रहा  है,  उनको  किसी  राज्य  का
 सवनेर  बना  कर  भेज  दिया  जायेगा  t  इतना
 में  अवश्य  कहूंगा  कि  गवनर  का  पद  एक
 महत्वपूर्ण  पद  है  भौर  इस  पद  पद  किसी
 निष्पक्ष  ब्यक्ति  को  ह्दी  नियुक्त  किया  जाना
 चाहिये  ।  जब  झाप  फजल  झली  साहब  जैसे
 व्यक्तियों  को  गवर्नर  के  पद  पर  झभासीन  करते
 हैं,  तो  इसमें  मुझे  कोई  एतराज  नहीं  होता  है
 क्योंकि  ई...  जज  रह  चुके  हें  |  में  चाहता  हूं
 कि  केयस  निष्पक्ष  व्यक्तियों  को  ही  गवर्नर
 के  पदों  पर  झासीन  किया  जाना  चाहिये,
 फिर  चाहे  वे  हाई  कोर्ट  के  जज  हों,  चाहे  सुप्रीम
 कोर्ट  के  जज  हों,  चाहे  चीफ  जस्टिस  रह  चुके
 हों  द््‌्से  लोग्रों  को  जोकि  राजनीति  में  सक्रिय
 रहे  हैं  और  सक्रिय रहने  के  बाद  राजनीति
 को  चला  नहीं  सके  हैं,  मंत्री  नहीं  रह  सके
 हैं,  मुख्य  मंत्री  नहीं  रह  सके  हें,  उनको  गवर्नेर

 नियुक्त  कर  के  झाप  विधान  की  प्रतिष्ठा  को
 नहीं  बढ़ाते  हैं  ।  में  चाहता हूं  कि भाप  विधान
 की  तिष्ठा  का  खयाल  रखें  ।  में  चाहता  हूं
 कि  यह  सदन न  सिर्फ  इस  पर  विचार  करे  कि
 जो  एक  बार  गवर्नर  रह  चुका  है  बह  उस  पद

 से  हटने  के  बाद  किस  तरह  से  भ्रपने  भाप  को
 कंडक्ट  करें,  वकील  है  तो  सुप्रीम  कोर्ट  में,
 या  हाई  कोर्ट  में  या  डिसट्रिक्ट  कोर्ट  में  वकालत
 करेयाम  करे,  डाक्टर  है  तो  इस  बंधे  को  करे
 या न  करे,  बल्कि  समय  भा  गया  है  जबकि हम
 इस  पर  भी  विचार  करें  झलाथा  इसके  कि
 किस  तरह के  व्यक्तितयों सो  गयर्मर  पद  पर  नियु-
 त  किया  जाये  कि  क्या  हिन्दुस्तान  जैसे  गरीब
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 मुल्क  के  लिये  यह  जाजिय  है  कि  जो  इस  पद

 पर  लाखों  रुपया  खर्च  होता  है,  उसको  बह
 बर्दाश्त  करे  झौर  क्या  हम  इस  भार  को  सहन
 कर  सकते  हैं  ?

 &  कहना  चाहूंगा  कि  गवर्नरों  क  बारे  में
 अनता  में  कहीं  कहीं  बड़ी  गलतफट्मियां  पाई
 जाती  हैं  |  ऐसे  समाचार  मिलते  रहते  हैं
 झौर  ऐसी  'भफवाहें  भी  उड़ती  रहती  हैँ
 जिन  की  पृष्टि भी  हो  जाती  है  या जिन  का  खंडन
 नहीं  किया  जाता  है,  कि  कहीं  कहीं  गवर्नेर
 लोग  झपने  यहां  का  सामान  खरीदने  के  लिये
 अपने  रिक्तेदारों  का  प्रयोग  करते  हैं  शौर  वह
 काम  उस  तरह  से  नहीं  किया  जाता  है  जिस  तरह
 से  कि  गवनेमेंट  का  काम  द्वोना  चाहिये  t
 टेंडर  इत्यादि  नहीं  मांग  जाते  हैं  भौर  .

 उपाध्यक्ष  महोदय  :  ऐसी  चीजें  यहां
 तो  नहीं  शझानी  चाहियें  |

 थ्घी  शजराज  क्सह  :  इस  प्रस्ताव  का  जहां
 ae  ताल्लूभक  है

 उपाध्यक्ष  महोदय  :  इस  श्रस्ताव  से  तो
 इसका  बिल्कुल  मी  ताल्लुक  नहीं  है  भर  वैसे
 भी  यह  चोज  मद्दी  भा  सकती  है  1

 The  Minister  of  Home  Affairs
 (Pandit  G.  B.  Pant):  That  is  a  re-
 fiection  which  he  should  not  cast,

 Mr.  Deputy-Speaker:  He  should
 not  indulge  in  such  remarks  against
 Governors.

 करी  भ्रग्मराज  सिह:  में  केवल  इसना  निवेदन
 करना  चाहता  हूं  कि  यह  सदन  इस  ददा  का
 जनता  का  प्रतिनिधित्व  करता  है  |  देश  की
 जनता  के  अन्दर  जो  जो  भावनायें  व्याप्त  हैं,
 खउनगका  प्रतिनिधित्व  यहां  होता  है।  अमर  उन
 आवनाझों  को  महेनजर  रख  कर  और  उनकी
 ह/ श  कर  के  हम  नहीं  ग्ब्लग  तो  हम  पिछड़
 जायेंगे  शोर  हम  सही  रूप  से  देश  का  प्रतिनिधित्व
 करने  की  स्थिति  में  नहीं  रहेंगे  t
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 @  are  जरिये  से,  उपाध्यक्ष  महोदय,

 यह  कहना  चाहता  हूं  कि  हम  इस  तरह  की
 लग्जरी  को  ज्यादा  देर  तक  बर्दाश्त  नहीं कर
 सकते  है।  इस  वास्ते  हमें  इस  सबरी  में  नहीं
 फंसना  चाहिये  V

 इसके  साथ  ही  साथ  मैं  यह  भी  नियेदन
 करना  चाहता  हूं  कि  जो  प्रस्ताव यहां  पेश  किया
 गया  है,  उसका  हर  सदस्य  को  समर्थन  करना
 चाहिये  ।  आज  अखबारों  में  यह  बात  पढ़

 कर.  मुझे  बढ़ा  आएजयें  हुआ  कि  इस  सदन  में
 जिस  पार्टी  का  बहुमत  है,  जिस  की  सरकार
 कायम  है,  उसकी  तरफ  से  कोई  इस  तरह  का
 निर्देश  दिया  गया  है  कि  प्रस्तावक  महोदव
 इस  प्रस्ताव  को  वापिस ले  लें  .  .  .  .  -

 उपाष्यक्ष  महोदय  :  भ्रखबार  की  खबरों
 पर  झाप  विदवास  न  करें  1

 शद  ख्रअराज  सिह  :  आपको  झाष  चंट
 के  बाद  पता  चल  जायेंगा  ।  इसकी  पुष्टि  भी

 हो  चुकी  है  1

 मैं  इतना  ही  इस  सम्बन्ध  में  निवेदन  करना
 चाहता  हूं  कि  या  तो  पहले  ही  बहुमत  वाली
 पार्टी  इस  तरह  के  प्रस्ताव  को  रखने  न  दे  शौर
 जब  रख  दिया  जाता  है  तो  उसको  सदस्य
 महोदय  द्वारा  वापिस  लिये  जाने  का  निर्देश
 न  ईद  और  उसको  इसके  लिये  मजबूर  न  करे

 जहां  तक  इस  अस्ताव  का  ताल्लुक  है
 इसको  पास  किया  जाना  चाहिये  जिस  से
 हम  अपने  मुल्क  में  जनतंत्र  के  प्रति  अच्छी
 भावना  पैदा  कर  सकें  और  सब  का  इसको
 समर्थन  प्राप्त  होना  चाहिये  t
 Pandit  K.  C.  Sharm:  (Hapur):  The

 Governor’s  position  under  the  Con-
 stitution  is  that  he  is  the  representa-
 tive  of  the  President  of  the  Union.  So
 far  as  that  function  is  concerned,  it  is
 very  important.  A  certain  dignity  is
 attached  to  it.  But  there  are  other
 functions  in  life  which  are  equally
 important,  perhaps  more  important.
 For  instance,  the  lawyer’s  function  is



 that  he  is  an  instrument  in  the  cause
 of  administration  of  justice.  I  regard
 it  as  the  noblest  office  in  human
 affairs.

 Shri  Tyagi  (Dehra  Dun):  Question.
 Pandit  K.  C.  Sharma:  If  he  questions

 this,  J  may  quote  a  great  jurist  who
 once  said:

 “When  truth  and  justice  vanish
 in  the  world,  you  will  find  them
 im  the  mind  and  heart  of  the
 lawyer.”
 This  is  the  history  of  the  world,  and

 the  liberty  that  we  enjoy  is  the  liber-
 ty  given  by  English  Judges  and
 English  lawyers.  Otherwise.

 Mr.  Deputy-Speaker:  The  hon.
 Member  is  drawn  into  a  controversy.

 Pandit  K.  C.  Sharma:  I  am  sorry,
 but  hon.  friend  wanted  a  little  infor-
 mation.

 So  what  2  beg  to  submit  is  that  we
 are  at  a  stage  of  development  1
 world  affairs  where  it  is  not  the  per-
 son,  however  great  he  may  look.
 however  grand  his  personal  looks  be,
 that  is  important,  but  it  is  the  funec-
 tion  that  is  important.  The  moment  a
 man  goes  out  of  the  office,  the  dignity
 and  importance  attached  to  that  office
 passes  off  to  another  man  who  comes
 to  that  office.  The  man  who  goes  out
 of  office  serves  the  community  in
 other  different  ways.  Therefore,  the
 proposition  that  the  dignity  which  was
 attached  to  the  office  should  pass  on
 to  the  person  after  leaving  that  office
 ts  an  impossible  proposition.

 Another  aspect  of  the  question  is
 that  our  people  and  people  in  other
 countries  too  are  quite  well  informed
 to  be  able  to  differentiate  between  a
 man  in  office  and  a  man  out  of  office.
 Therefore,  to  argue  that  he  would
 abuse  his  position  is  taking  the  com-
 mon  man’s  inteHigence  too  near  the
 ground.  The  common  man,  as  the
 various  election  results  show,  the
 talks  in  the  cities  show  and  discus-
 sions  in  newspapers  show,  is  quite
 intelligent  to  distinguish  between  right
 and  wrong,  between  what  is  important
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 and  what  is  superficial  and  between
 what  is  desirable  and  what  is  other-
 wise.  Let  us  depend  upon  the  com-
 monsense  and  intelligence  of  the  man
 in  the  street.  I  submit  that  a  Gover-
 nor  after  leaving  office  should  have
 as  much  right  to  take  to  any  profes-
 sion  or  trade  as  any  other  citizen,
 because  he  does  not  lose  his  right  to
 be  a  citizen  of  India  and  to  enjoy  any
 of  the  fundamental  rights  given  to  a
 citizen  under  the  Constitution.

 Shri  Narayanankutty  Menon  (Mu-
 kandapuram):  My  hon,  friend,  Pandit
 K.  C.  Sharma,  said  something  about
 the  great  legal  profession  and  also
 the  sayings  of  great  English  jurists.
 Both  English  and  continental  jurists
 have  said  so  many  things,  and  -what-
 ever  they  have  said  about  the  great
 and  noble  profession  has  cooled  down
 to  some  sort  of  metaphysical  legalism,
 and  sometimes  when  they  talk  about
 unrealistic  things,  those  legalisms  will
 be  carried  to  the  point  of  absurdity.

 When  my  hon.  friend  said  that  the
 common  people  in  India  were  intelli-
 gent  enough  to  distinguish  between
 personalities  and  the  avocations  they
 sought  he  was  forgetting  a  fact,
 namely,  because  of  the  nature  of  our
 Constitution,  we  ourselves  would,  by
 allowing  the  Governors  to  practise  in
 certain  avocations,  becoming  to  cer-
 tain  contradictions.  That  is  the  point
 I  want  to  put  before  this  House.  Under
 the  Constitution,  the  functions  of  a
 Governor  as  Head  of  the  State  are
 manifold,  one  of  them  being  to  assent
 to  Bills.  After  being  satisfied  about
 the  constitutional  validity  of  a  Bill,  he
 assents  to  it.  The  presumption  under
 the  Constitution  is  that  the  Governor
 as  Head  of  the  State,  having  been
 satisfied  that  the  provisions  of  the
 Bill  conform  to  the  provisions  of  the
 Constitution,  gives  his  assent  and  the
 Bill  passes  into  law.  Fortunately  or
 unfortunately,  after  the  five  year  term,
 His  Excellency  the  Governor  goes  out
 of  office  and  dons  his  lawyer's  robe.
 45  इइ,

 The  client  is  affected  by  that  piece
 of  legislation  for  which  he  has  given
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 hits  assent  and  he  knocks  at  the  office
 of  this  ex-Governor  lawyer.  Accord-

 client’s  case  is  that  he  is  affected  by
 the  provisions  of  this  piece  of  legisla-
 tion,  he  will  have  to  question,  some-
 timves,  the  validity  of  this  legislation
 before  a  court  of  law  and  say
 that  such  and  such  provision  of
 an  Act  is  unconstitutional,  and
 that  his  client  should  be  §  taken
 out  of  the  purview  of  the  particular
 legislation.  When  the  ex-Governor
 appears  before  the  court  and  submits
 that  the  provisions  of  the  Act  are  un-
 constitutional  or  that  those  provisions
 are  ultra  vires  or  are  against  article
 I9(g)  of  the  Constitution,  the  learned
 Judges  would  be  entitled  to  ask  the
 ex-Governor,  ‘Are  you  not  responsible
 for  assenting  to  this  Bill,  having  fully
 known  that  this  was  unconstitutional’?
 Such  unhappy  and  embarrassing  cir-
 cumstances  are  bound  to  come  up  if
 ex-Governors  are  allowed  to  practice.
 Have  we  not,  as  a  developing  young
 democracy,  our  own  duty  to  see  that
 such  embarrassing  situations  do  not
 arise?

 The  second  point  is  that  the  office  of
 Governor  and  certain  other  offices
 under  the  Constitution  have  got  certain
 respect  attached  to  them.  We  have
 not,  as  human  beings,  overgrown  our-
 selves  like  mythological  deities  who
 are  above  personalities.  We  will  have
 to  be  realistic  in  these  cases  and  we
 have  got  to  bear  in  mind  that  when
 these  persons  come  out  and  take  up  a
 particular  case,  they  carry  their
 respect  even  out  of  office  and  are  likely
 @  inftuence  others.

 In  conclusion,  I  would  say  something
 of  the  psychology  of  this  Resolution,
 for  its  introduction  in  this  House,  I
 will  not—I  cannot  and  I  do  not  wish—
 to  refer  to  personalities.  But,  why
 has  this  Resolution  come  before  this
 House?  It  has  got  an  immediate  pro-
 vocation  behind  it.  It  has  got  a  psy-
 chology  behind  it.  It  was  because
 some  people  in  this  country  who  ought
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 to  develop  conventions  themselves  did
 not  think  it  proper  to  develop  them  in
 that  way.  That  is  exactly  why  this
 Resolution  has  come  before  this  House.
 It  had  a  very  tremendous  psychologi-
 cal  effect  upon  very  influential  sections
 of  the  people  and  as  a  refiection  of
 that  it  has  come.

 Even  though  this  Resolution  as  it  is
 may  not  be  acceptable  to  Government,
 I  appeal  to  the  hon.  Minister  to  think
 over  this  question  whether  any  immu-
 nity  should  be  conferred  upon  these
 Heads  of  States  or  whether  some  other
 method  should  be  found  so  that  these
 embarrassments,  these  unhappy  con-
 ventions  should  not  develop,  so  that
 through  the  Constitution  by  which  we
 are  just  nourishing  our  democracy  we
 can  have  our  own  healthy  system  of
 democracy.

 Shri  Keshava  (Bangalore  City):  Sir,
 I  rise  to  oppose  this  Resolution.  In
 fact,  this  Resolution  contemplates,  in
 a  negative  way,  to  disqualify  the  peo-
 ple  who  have  been  occupying  the  posi-
 tion  of  Governors  from  following  their
 own  professions.  My  respectful  sub-
 mission  is  this.  Any  amount  of  legis-
 lative  measures  will  not  serve  the
 purpose  the  Mover  of  the  Resolution
 has  in  mind  in  moving  this  Resolution
 before  this  House.  The  least  a  Gov-
 ernment  interferes  with  our  life  the
 best  Government  it  is.  I  would  not
 like  that  the  extraordinary  intellectual
 capacities  or  professional  capacities  of
 any  individual,  whoever  he  may  be,
 should  be  denied  to  his  countrymen,
 simply  because  he  was  Governor  for
 a  time  or  acted  as  the  Head  of  a  State
 for  some  time.

 Another  thing  that  I  would  like  to
 bring  before  this  House  is  this.  Even
 if  we  accept  the  argument  that  has
 been  put  forward  just  now  by  Shri
 Menon,  there  is  no  use  disqualifying
 a  Governor  completely.  Even  if  his
 objections  are  to  be  upheld,  then  such
 a  person  should  be  disqualified  only  so
 far  as  the  State  in  which  he  acted  as
 Governor  is  concerned.  Lately,  we
 have  allowed  even  the  Chief  Justices
 of  High  Courts  to  practice,  after  re-



 _tirement,  in  courts  other  than  those
 ever  which  they  presided.  In  that  way
 also,  it  is  objectionable  totally  to  dis-
 qualify  the  Governora  from  following
 their  avocations  in  life.  It  is  not
 acceptable.

 Apart  from  professions  or  avoca-
 tions,  even  so  far  as  the  Membership
 of  this  Lok  Sabha  is  concerned,  in
 fact,  I  may  bring  to  the  notice  of  this
 House  that  the  fourth  bench  of  the
 first  block  here  consists  almost  entire-
 ly  of  ex-rulers.  You  find  ex-rufers,
 ex-Ministers  and  ex-Governors  and  ex-
 Maharajas,  all  of  them  there.  It  does
 not  mean...

 Shri  Thirumala  Rao  (Kakinada):
 There  are  3  present  Ministers  also.

 Shri  Keshava:  No  proper  profes-
 sional  etiquette  would  allow  at  any
 time  the  supposed  competition  that
 may  be  brought  about  by  the  entry
 of  the  ex-Governors  of  States  into
 that  profession.  If  at  all  any  restric-
 tion  is  to  be  placed  according  to  this
 Resolution  and  if  at  all  a  convention
 has  to  be  established  as  Shri  Menon
 just  now  mentioned,  it  is  a  matter  for
 the  individual  himself  and,  as  such,
 the  legislative  prohibition  that  is
 sought  in  this  particular  case  is  ob-
 jectionable.  When  we  want  to  esta-
 blish  a  socialist  State  what  harm  is
 there?  On  the  other  hand,  I  would
 like  to  suggest  that  it  is  very  compli-
 mentary  that  the  gentlemen  make  up
 their  minds  to  join  the  rank  and  file
 of  the  profession  and  start  practice.

 I  do  not  agree  for  a  moment  with
 the  observations  made  by  the  Mover.
 He  said—I  did  not  understand  him
 completely  but,  in  a  way  he  said:

 “ye  अपने  सिद्धान्त  भौर  झायदां  से
 गिरते  चले  णा  रहें  हैं  y  बिल्कुल  ऐसा  नहीं
 हैं।  मेरा  कहना  यह  है  कि  थे  एकदम  उठे
 जाते  हूँ  ।  बिल्‍्कूल  गिरते  नहीं  जाते  हें  ।
 Under  these  circumstances,  it  is  not

 desirable  at  all  that  we  should  intro-
 duce  wholesale  disqualification  for  the
 ex-Heads  of  States.

 Mr.  Deputy-Speaker:  Pandit  Thakur
 Das  Bhargava.  He  wii)  also  take  as
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 much  time  as  the  other  hon.  Mem-
 bers  have  taken.

 पं  डेल  छाव्टुरबास  ई |... ६  (हिसार)  :
 जनाब  डिप्टी  स्पीकर  साहब,  मैं  ने  जो  तकरीर
 सुनी इस  रेजोल्यूदान  के  मूबर  साहब  की  तो  मृक्ष
 को  ऐसा  लगा  कि  बह  श्री  मुंशी  जी  से  कुछ
 नाराज  हैं  कि  वह  सुप्रीम  कोर्ट  में  वहैसियत
 बकील  के  पेश  हुए  या  शायद  छखागला  कमरान
 के  सामने पेश  हुए  v  मैं  मदब  से  ज  करना
 चाहता  हूं  कि  झसल  में  वह  सवाल  पर्सनेलिटीज

 का  नहीं है  मैं  श्री  मुंशी  को  बहुत  पसे  से
 आनता  हूं  ।  उन्होंने  हमेशा  अपने  फायदे  के

 लिये  ही  मुकदमे  नहीं  किये  हैं।  बल्कि जब  यहां
 अंग्रेजी  राज्य  था  तो  बेशुमार  दफा  पोलिटिकल
 खीडर्स  को  बचाने  के  बास्ते  मी  बहुत  से  मुफ्त
 मुकदमे  किये  हैं  +  उनकी  =  निस्वत
 खयाल  करना  कि  वह  किसी  लालच  की  वजह
 से  मुकदमों  में  फंस  गये  होंगे,  पह  गलत  बात
 है  ।  उन  की  जो  भामदनी  इस  तरह  से  होती
 है  वह  शझब  सो  सारी  की  सारी  अच्छे  कामों  में

 पहुंचती  है  |  मैं  तो  श्री  ग्रजराज  सिंह  की
 तकरीर  को  सुन  कर  ताज्जुब  में  पड़  गया
 क्या  सवाल  यह  है  कि  गबर्नर  कौन  साहब
 मुकरेर  हों  ?  उन्होंने कई  साहुबों  की  मिसरालें
 दी ंकि  फलां  आदमी  जो  एलेक्शन  में  हार
 गये  खन्हें  गवर्नर  मुकरेर  किया  गया  यहां
 सवाल यह  नहीं  है  कि  कौन  बर्नर  पुकरें  हो  t
 झगर  मेरी  राय  पूछी  जाये  तो  मैं  चाहता  हूं
 कि  सुप्रीम  कोर्ट  का  कोई  जज  कभी  गवर्नर
 नम  मुकरेंर  किया  जाये  ।  ब्राड  भप्रिसिपल्स
 के  ऊपर  जो  जज  जुडीशियरी  में  मौजूद  हैं
 उन्हें  प्रेक्टिस  करने  की  इजाजत  नहीं  होती
 चाहिये  लेकिन  वही  एग्जिक्यूटिव  पोस्ट
 गणनैरी की सीक करते हैं की  सीक  करते  हैं।  जहां तक  बनेर
 का  सबाल  है  यह  सोचा  जा  रहा  है  कि  एक
 गबर  साहुब  पांच  थ्षे  तक  किसी  स्टेट  में
 रहते है,  उस  के  बाद  उस  को  प्रेक्टिस  करने  की
 इजाजत  होनी  चाहिये  या  नहीं  ।  मैं  1...
 करूंगा  कि  हमारे  फंड्रेमेंटल  राइट्स  में  साफ

 सौर  पर  ज  है  कि  हर  आदमी  का  यह  फंकान

 मेटल  राइट  है  कि  वह  जिसे  किसी  प्राफ़ेसन
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 को  चाहे  कर  सकता  है।  मैं  देखता  हूं  कि  गाज
 के  बिन  भी  कुछ  हमारे  गवमेर  साहबान
 ऐसे  हैं  जिन  के  साथ  एक  हैलो  है  जो  कि  आहिस्ता
 भाहिस्ता  खत्म  होता  जा  रहा  है  वह  गवरनेरी
 के  अत्म  होने  पर,  या  बड़े  बड़े  मिनिस्टरी  के
 खातमें  पर  हर  आादमी  कोमन  मेन  बन  जाता
 है।  वैसे  यह  प्रोफेशन  फॉडामेंटल  तौर  पर  सब  के
 साथ  ा  जाता  है।  चाहे  यह  वकील  हों,  डाक्टर

 हों  या  काइतकार  हों  1  जैसे  मेरे  लायक  दोस्त  ने
 क्रमाया  यह  ला  का  जो  प्रोफेशन  है  वह  हर
 एक  झादमी  के  साथ  रहा  है,  चाहे  शवनेर
 हो  चाहे  कोई  ओर  हो  ।  इसलिये  में  कहता  हूं
 कि  इस  तरह  का  प्राविजन  कानून  में  न  लाइये
 जैसा  कि  'रिजोलदान  में  तजबीज  है  पंडित
 नेहरु  बकीलों  में  वकील  हैं,  महात्मा  गांधी  हम
 में  से  हुए,  ग्यस्विल  को  देख  लीजिये  ,  दुनियां  के
 जितने  बड़े  श्रादर्मः  हे  सब  लाइअर्स  ही  थे  t

 उन्होंने  ला  को  बनाया  और  ला  को
 बलाया  t  उन्हीं  के  बलबूते  पर  आज  दुनिया
 की  वरश्नेमेंट  सब  काम  करती  है  ।  अब  हमारे
 पंत  जी  यहां  पर  बेठ  हुए  है  t  में  पूछना  चाहता
 हूं  कि  वह  अगर  रिटायर  होने  के  बाद  अपने
 प्रोफशन  की  तरफ  रागिब  हों  तो  उसमें  क्‍या
 ऐतराज  है  ?  में  प्रिसपल  के  तौर  पर  इसमें  कोई
 भी  भाब्जेक्शन  नहीं  देखता।  कंस्टीटयू-
 दान  में  दर्ज  किया  है  कि  यह  हर  एक  मुलजिम
 का  हक  है  कि  वह  वकील  से  डिफेंडेड  हो  ।
 आपने  अपने  कांस्टीट्यूशन  में  रकक्‍्खा  है  कि  हर
 आदमी  झपने  बचाव  के  लिये  बकील  रख
 सकता  है  और  कोई  वजह  नहीं  है  कि  आप
 बकला  को  मजबूर  करें  कि  वह  रिटायर  होने
 के  बाद  अपना  प्रोफेशन  न  करें  t  हमने  कुछ
 बलासेज  के  क्‍झ्ादमियों  के  बास्ते  इस  तरह  की
 कैद  लगाई  है  कि  वह  रिटायर  होने  के  बाद
 कला  काम  नहीं  कर  सकेंगे  मसलन्‌  सविस
 ज्यायन  नहीं  कर  सकेंगे  ।  इसी  तरह  हाईकोर्ट
 के  जजेज  के  बास्ते  हमने  कांस्टीट्यूशन  में  लिख
 दिया  है  कि  हाईकोर्ट  के  जज  रिटायर  दोने  के
 ह (; ल  उसी  हाई  कोर्ट  में  प्रैक्टिस  नहीं  कर  सकेंगे

 en  SAE  OnE,  AOE  LINPUAGS  छा  TESTI OR  =  पकड  -
 Persons  who  had  helt  the

 office  of  Gowernor

 चाहे  बह  ऐडिदनलस  जज  दी  क्यों  न  रहे  हों  ।
 झन  जहां  तक  यवर्नेरों  यर  भी  इस  तरह  की
 पाबवन्दी  लगाने  का  सवाल  है  तो  में  झदव  से
 पूछना  चाहता  हूं  कि  क्या  उनको  कोई  पेंदान
 सिलती  है  ?  में  पूछना  चाहता  हूं  कि  पयलिक
 सबिस  करने  के  बाद  जब  वह  गवनेरो  के  पद
 से  रिटायर  होते  दें  तो  उनके  पास  कौन  सा
 ऐसा  साधन  रहता  है  जिससे  कि  वे  डिगनिटी
 के  साथ  भपनी  जिन्दगी  बसर  कर  सकें  ?
 कौन  सी  उनके  वास्ते  झापने  पेंशन  की  व्यवस्था
 रकक्‍खी  है  ।  अगर  शझाप  चाहते  हूँ  कि  उन  लोगों
 का  रिटायर  होने  के  बाद  भी  हैलो  बना  रहे,
 तो  आप  उनके  वास्ते  कोई  पैंशन  मुकरेंर  की जिय  ।
 में  समझता  हूं  कि  गवर्नर  बच  जाने  से  यह
 तो  नहीं  होना  चाहिये  कि  आप  बाद  में  उसको
 उसके  फंडामेंटल  राइट  से  महस्ूम  कर  दें  t
 we  अगर  आप  यह  समझते  है  कि  यह  चूंकि
 गवर्नेरी  के  ऊंचे  'श्रोहदे  पर  रह  चुका  है  और  उनको
 रिटायर  होने  के  बाद  वकालत  का  पेशा  न
 अ्रखत्यार  करना  चाहियें  तो  आप  उनके  वास्ते
 पेंशन  मुकरंर  कर  दें  जैसी  कि  आपने  जजों  के
 लिये  मुकरेर  की  है  ।  इस'  तरह  की  व्यवस्था
 किये  बगैर  एक  शख्स  जो  उस  झहदे  से  रिटायर
 होता  है  और  अगर  यह  गरीब  झादमी  है  तो
 उसको  श्रपना  पेशा  अखत्यार  करने  से  रोकना
 न  तो  उसके  लिये  ठीक  होगा  अर  साथ  ही
 इस  तरह  की  कैद  लगा  कर  पबललिक  को  आप
 उसकी  खिदमत  से  महरूम  करते  हैं  ।  इसके
 अलाया  आपको  यह  भी  नहीं  भूल  जाना  चाहिये
 कि  आप  मुल्क  को  और  यहां  की  जनता  को
 ऐसे  ऐबलेस्ट  लोगों  की  वकालती  सलाह  और
 पैरवी  से  क्‍यों  महरूम  करते  हें  ।  हर  क्लरएट
 की  यह  ख्वाहिश  होती  है  कि  उसका  केस
 प्लीड  करने  के  लिये  उसे  फर्स्ट  क्लास  वकील
 मिले  और  यह  हर  एक  देशवासी  का  बुनियादी
 हक  है  कि  यह  अपने  को  वकील  से  डिफेंड
 करे।  इसलिये  में  समझता  हूं  कि  जो  यह  रेजो-

 लूदन  वेद  है  वह  अपनी  मौजूदा  ह)... ल  में
 हरगिज  पास  होने  के  काबिल  नहीं  है  ant
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 इसमें  कुछ  है  तो  सिर्फ  इतना  है  कि  गवर्नरों
 की  डिगनिटी  रिटायर  होने  के  बाद  कायम
 हनी  चाहिये  भशौर  उसके  लिये  मेरा  कहना
 है  किः  झगर  आप  उनको  इस  हक  से  यानी
 बकालत  का  पेशा  करने  के  हक  से  महरूम
 करना  चाहते  हैं  तो  उनके  वास्ते  आप  कोई
 पेंदन  मुकरर  करें  ताकि  बहू  डिगनिटी  फे  साथ
 झपने  को  मेंटेन  कर  सकें  ।  यो  असूलन  ऐसा
 करना  दुरस्त  न  होगा  t
 Shri  0.  RB.  Pattabhi  Raman  (Ku-

 bakonam):  Sir,  frequent  references  had
 been  made  to  the  oath  taken  by  the
 Governor.  I  shall  confine  myself  to
 two  or  three  legal  aspects  of  it.  2
 shall  in  this  connection  refer  to  article
 3459  of  our  Constitution  which  says  that
 the  Governor  should  make  and  subs-
 eribe  an  oath  or  affirmation.  During
 the  period  of  his  office,  he  is  bound  by
 it.  lt  has  been  said  that  by  doing  so
 he  cannot  argue  as  a  lawyer  against  the
 various  legislative  enactments  of  the
 State.  This,  l  submit,  is  wrong.  The
 Governor  does  not  get  a  pension.  There
 are  some  Governors  to-day  who  are
 heads  of  business  houses.  Some  are
 in  the  present  House.  [If  you  pursue
 the  matter  to  the  logical  extent
 of  the  Resolution,  it  will  mean  that
 you  will  have  to  amend  article  39  of
 the  Constitution  guaranteeting  the
 Fundamental  Rights  to  practise  one’s
 profession.  There  must  be  a  proviso
 saying:  ‘provided  always  that  it  shall
 not  epply  to  persons  who  have  held
 the  office  of  Governor’.  That,  I  am
 sure,  is  not  in  the  contemplation  of
 the  ifover  of  the  Resolution.

 To  say  that  a  Governor,  by  appear-
 ing  before  a  court,  influences  the
 Court  is  hardly  a  compliment  to  our
 courts.  I  do  not  think,  may  I  say  with
 great  respect,  that  it  makes  any  diffe-
 rence  to  the  Judges  as  to  who  appears
 before  them.  The  case  wins  itself  or
 loses  itself.  Much  depends  upon  the
 advocacy  also.  But  to  say  that  because
 a  Governor  appears  in  a  court  the
 result  of  the  judgment  would  go  this
 way  or  that  way  is  hardly  fair  to  the
 Judges  who  are  adorning  the  various
 benches  and  the  Supreme  Court.
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 There  was  also  another  reference.
 I  would  not  refer  to  it  in  detail.  But  I
 am  surprised  that  Shri  Narayanankutty
 Menon  should  refer  to  the  oath  taken
 by  a  former  head  of  the  State  Mr.
 Bulganin  is  now  in  charge  of  a  bank.
 He  was  in  the  position  of  a  Governor.
 He  was  much  more  than  a  Gov-
 ernor  in  fact.  In  that  ideal  State  of
 my  good  friend,  Shri  Narayanankutty
 Menon,,  Mr.  Bulganin’s  predecessor,
 too  is  somewhere  functioning  in  Sibe-
 ria  as  the  head  of  an  office.  So,  to  say
 that  simply  because  they  subscribe  to
 an  oath,  they  should  not  function  when
 they  are  out  of  office  is  wrong.

 There  seems  to  be  some  approval
 when  my  friends  referred  to  the  con-
 vention  in  England.  In  England,  such
 people  may  be  elevated  to  peerage.
 But  a  Lord  Chancellor  was  so  broke
 when  he  was  retired.  Everybodv
 knows.  Lord  Birkenhead  wanted  ६6
 practise.  Leading  businessmen  then
 met  together  and  gave  him  some
 chairmanship  of  some  company.  Fe
 was  actually  Lord  Chancellor.  That
 is  the  instance  of  England.

 We  can  envisage  things  here.  To-
 morrow  a  middle  class  person  may  be
 taking  up  the  governorship  and  be-
 come  the  Head  of  a  State.  When  he
 goes  from  that  office,  he  gets  no  pen-
 sion  at  all.  I  do  not  think  he  has  got
 any  rank.  Except  in  the  case  of  some
 service  men  who  have  become  Gov-
 ernors,  when  the  ordinary  individuals
 or  non-officials  leave  that  office,  they
 again  become  ordinary  citizens.  There
 is  not  even  any  protocol  giving  them
 a  rank.  So,  taking  all  these  things
 into  consideration,  I  submit  that  this
 Resolution  is  bad.

 The  Minister  of  Home  Affairs
 (Pandit  G.  B.  Pant):  I  have  gone
 through  the  text  of  the  speech  deli-
 vered  by  the  Mover  when  he  placed
 this  Resolution  before  this  House.  I
 had  also  the  privilege  of  listening  tu
 the  speeches  that  have  been  made  to-
 day.  I  can  appreciate  the  reasons  that
 impelled  the  Mover  to  move  this  Reso-
 lution.  I  wish,  however,  that  it  had
 been  possible  to  deal  with  the  subject
 in  a  more  impersonal  way  than  this
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 debate  had  actually  shown,  for  so  far
 au  possible  we  must  care  for  the  senti-
 ments  of  persons,  who  are  not  here  in
 the  House  and  avoid  criticism  of  their
 conduct.  Actually,  an  ex-Governor  has
 been  mentioned  by  name.  Sut  apart
 from  that,  pointed  references  had  been
 made  by  the  hon.  Mover  to  indicate
 the  Governor  he  had  in  view.  I  can
 only  say  that  the  distinguished  fellow-
 countryman  of  ours  to  whom  he  refer-
 red  has  rendered  many  valuable  ser-
 vices  not  only  in  the  field  of  politics
 but  also  in  cultural,  educational  and
 social  spheres.  Even  now,  I  under-
 stand,  he  devotes  his  net  professional
 income  to  an  institution  which  he  has
 established  and  which  he  is  nursing.
 All  that  he  saves  from  his  professional
 income,  he  has  earmarked  for  a  well-
 known  institution  of  which  we  have
 got  a  branch  very  close  to  this  very
 Place.

 However,  the  question  has  to  be  con-
 sidered  in  a  detached  way.  Should  or
 should  not  the  Governor  be  given  the
 freedom  to  carry  on  his  profession  in
 a@  legitimate  way,  after  he  has  quit
 the  office  of  Governor?

 The  question,  I  think,  can  admit  only
 of  one  answer.  My  own  feeling  is
 that  although  we  claim  to  be  demo-
 cratic  and,  some  of  us,  also  to  be  very
 forward,  still  we  have  not  yet  shed
 off  outmoded  notions  which  are  not
 consistent  with  the  basic  fundamentals
 which  must  guide  the  citizens  of  a
 democratic  society.  What  difference
 does  it  make  whether  a  person  has
 been  a  Governor,  or  whether  he  has
 been  a  trader,  or  whether  he  has  been  a
 e’erk?  So  far  as  our  society  is  con-
 cerned,  all  men  have  equal  rights  and,
 except  where  for  the  protection  of
 society  certain  restrictions  are  consi-
 @ered  to  be  inevitable,  no  one  should
 be  deprived  of  his  liberty  of  doing
 what  is  legitimate  and  lawful.

 A  Governor  upholds  the  dignity  of
 the  State.  He  is  the  symbol  of  the
 status  and  of  all  that  the  State  stands
 for.  So,  as  long  as  a  person  is  a  Gov-
 ernor  he  should  be  treated  with  be-
 coming  respect—though  I  find  that
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 here,  zometimes,  even  this  elementary
 rute  is  forgotten.  Some  of  the  hon.
 Members  here  seem  to  think  that  a
 Governor  is  dignified  enough  and  he
 can  over-awe  the  judges  when  he
 appears  before  them  even  after  he  has
 ceased  to  be  Governor;  but  so  far  as
 this  House  is  concerned,  Governors  can
 be  attacked  and  maligned  here  even
 when  they  are  acting  as  Governors.
 I  do  not  know  how  far  the  two  atti-
 tudes  are  consistent.  However,  that  is
 a  minor  matter.

 Now,  a  Governor  is  no  more  than  a
 citizen  after  he  has  ceased  to  be  a  Gov-
 ernor.  A  Prime  Minister  is  no  more
 than  a  citizen  after  he  has  ceased  to
 be  Prime  Minister.

 An  Hon.  Member:  Also  a  Judge.
 Pandit  G.  B.  Pant:  All  citizens  are

 equal.  A  Judge  is  no  more  than  a
 citizen  after  he  has  ceased  to  be  a
 Judge.  Wherever  any  restrictions  have
 been  considered  necessary,  provision
 has  been  made  in  the  Constitution.
 In  the  case  of  a  Judge,  there  is  a  pro-
 vision  that  he  should  not  practise  in
 the  State  in  which  he  has  functioned
 as  a  High  Court  Judge.  In  the  case
 of  a  Judge  of  the  Supreme  Court  there
 is  a  provision  that  a  Judge  of  the
 Supreme  Court  should  not  practise
 after  retirement.  There  are  also  pro-
 visions  to  the  effect  that  persons  who
 have  served  as  members  of  Public
 Service  Commissions  should  not  be
 given  any  office  by  the  Executive.
 Well,  wherever  the  Constitution
 makers  thought  that  for  safeguarding
 public  interest,  some  sort  of  restraint
 was  necessary  they  did  the  needful.
 A  Governor  holds  a  position  which
 invests  him  with  a  certain  ameunt  of
 prestige  and  dignity  during  the  time
 he  represents  the  State;  but  after  he
 has  been  relieved  of  that  office  he
 stands  on  a  par  with  other  citizens,

 Why  do  you  want  to  treat  him  on
 a  different  level?  In  a  democratic
 society,  the  effort  should  be  to  treat
 everyone  as  equal  and  no  ane  as  a
 superior.  But  those  old  notions  linger,
 and  we  still  seem  to  have  some  relics
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 of  the  feudal  age  either  around  us  or
 in  our  minds.  They  continue  to  grip
 us

 Shri  Braj  Raj  Singh:  You  are  keep-
 ing  it  on.

 Pandit  G.  B.  Pant:  Now,  let  us  look
 at  the  question  from  the  practical  point
 of  view.  Whether  you  give  pension
 or  not,  that  has  to  be  considered.  But,
 apart  from  that,  I  say,  in  free  India  if  a
 person  is  capable  of  rendering  any
 service  his  talents  and  his  experience
 should  be  utilised.  No  man’s  time
 should  be  wasted  and  no  man’s  experi-
 ence  should  remain  unutilised,  because
 if  we  condernn  people  to  enforced
 idleness  then  the  society  suffers,  not
 merely  the  individual.  Work  and
 labour  are  the  main  desiderata  of  the
 day,  and  everyone  should  do  whatever
 he  can  and  should  put  in  the  _  best.
 Everyone  should  work  as  hard  as  he,
 can.  This  is  what  we  need  today.

 But,  supposing  we  are  to  ask  the
 Governors  not  to  do  anything  but  to
 lie  in  their  sofas,  what  would  we  have
 to  pay  to  them?  A  Governor's  term
 is  normally  not  more  than  five  years.
 We  have  34  States  and  there  will  be
 4  Governors.  A  public  servant  is
 ordinarily  expected  to  serve  for  30
 years  if  not  more,  so  that  for  every
 public  servant  who  serves  for  30  years
 there  would  have  to  be  six  Governors
 in  his  State  each  serving  for  five  years.
 There  being  4  States  there  would  be
 84  Governors.  You  have  to  give  a  pen-
 sion  to  each,  and  as  the  whole  of  the
 argument  is  based  on  the  assumption
 that  the  Governor  is  somewhat  of  a
 super-human  being,  I  think  the  pen-
 sion  would  have  to  be  also  sufficiently
 adequate  and  befitting  one.  Why
 should  we  spend  such  an  amount  in
 paying  pensions  to  84  Governors  for
 the  time  that  a  public  servant  takes?

 Shri  Braj  Raj  Singh:  He  can  culti-
 vate  the  land  if  he  so  desires;  there
 is  no  restriction  on  that.

 Pandit  G.  B.  Pant:  Very  well.  There
 is  no  restriction,  and  that  is  what  he
 is  doing  today....

 1  APRIL  3958  Imposition  of  restrictionon  9576
 Persons  who  had  held  the

 office  of  Governor
 Shri  Tyagi:  Or,  sent  to  prison  or

 kept  under  detention.
 Pandit  G.  B.  Pant:  At  least  the  re-

 mark  indicates  that  there  would  be  no
 restriction  in  respect  of  a  number  of
 professions.

 Mr.  Deputy-Speaker:  When  he  was
 Governor  he  would  have  gone  to  the
 tiller.

 Pandit  G.  B.  Pant:  So  it  comes  to
 making  an  invidious’  discrimination,-
 that  if  a  Governor  was  an  aristocrat,
 if  a  Governor  was  a  landlord,  if  he  was
 a  trader,  a  director  in  industrial  firm,
 8  managing  director  as  some  of  them
 were,  then  he  can  revert  and  go  back
 to  his  profession  again,  but  if  he  was
 a  lawyer,  if  he  was  a  doctor,  if  he
 was  a:  teacher—because  al]  these  pro-
 fessions  involve  a  certain  amount  of
 competition—then  his  entry  back  in-
 to  his  fold  should  be  barred.  I  do  not,
 I  submit,  appreciate  the  logic  of  it,  and
 I  wonder  if  any  other  person  who  takes
 the  same  view  of  things  would  be  able
 to  do  so.

 So  there  is  hardly  any  force  in  the
 argument.  Then,  you  must  remember
 that  the  times  have  changed.  In  the
 olden  days  the  Governors  used  to  be-
 long  mostly  to  British  aristocracy  and
 the  Lords  in  those  days  had  very  fat
 incomes.  Now  even  they  have  not  got
 those  resources  which  they  possessed
 in  the  olden  days.  38  you  do  not  allow
 these  men,  the  commoners  in  the
 country,  to  go  back  to  their  profession
 after  they  have  served  as  Governors,
 then  what  would  be  the  natural  conse-
 quence?  ‘You  have  to  appoint  as  Gov-
 ernors  men  who  have  ample  means
 and  who  can  live  comfortably  after
 they  have  served  as  Governors  and
 maintain  what  you  consider  to  be  their
 dignity.  Thus,  while  making  this  pro-
 position,  you  are  really  suggesting
 that  the  post  of  Governors  should  not
 be  given  to  commoners  of  this  country.

 Shri  Braj  Eaj  Singh:  There  should
 be  no  such  posts.

 Pandit  G.  B.  Pant:  That  is  a  differ-
 ent  thing—there  should  be  no  Gov-
 ernor  altogether—I  can  understand
 that  well.  But  that  is  not  the  reso-
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 tution  we  are  considering,  fortunately
 or  unfortunately,  nor  any  amendment
 to  that  effect  has  been  moved  nor  has
 that  noble  suggestion,  a  novel  one  too,
 been  made  by  the  interrupter  even
 in  the  course  of  his  speech.  So,  I  need
 not  take  further  notice  of  that.

 Sir,  the  point  is  that  we  have,
 according  to  our  Constitution,  accord-
 ing  to  our  practice,  prescribed  that
 even  where  a  person  has  been  charged
 with  murder  we  shall  provide  on  be-
 half  of  the  State  a  lawyer  to  defend
 him;  so  the  State  is  expected  to  se
 that  every  cause  is  fully  pleaded  before
 these  who  have  to  form  an  opinion.  So,
 why  should  there  be  such  an  amount
 of  perturbation  because  a  particular
 lawyer  appeared  in  a  particular  case?
 That  does  not  make  any  difference.
 There  were  others,  and  more  eminent
 ones,  appearing  on  the  other  side,  and
 if  justice  has  to  be  done  and  the  pre-
 sent  system  has  to  be  maintained,  then
 the  honourable  profession  of  law  has
 also  to  be  preserved,  because  the  pre-
 sent  judiciary  cannot  function  without
 the  aid  and  co-operation  of  lawyers
 and  judges.  And  the  more  eminent,
 the  better  equipped,  the  more  erudite
 a  lawyer  is,  the  better  it  is  that  he
 should  have  the  opportunity  of  going
 back  to  the  profession  after  he  has
 been  relieved  of  other  duties.  Whether
 he  should  do  so  or  not,  that  is  his
 choice.  It  is  not  only  that  of  the  Gov-
 ernor.  There  are  many:  others  our
 Chief  Ministers,  and  some  of  us  who
 happen  to  be  Ministers  here;  we  are
 also  connected  with  the  appointment
 of  High  Court  judges  and  sometimes
 of  Supreme  Court  judges.  I  do  not
 know  what  we  will  do  when  we  go
 out.  I  am  too  old,  but  there  may  be
 younger  men.  But  would  you  say
 ¥hat  no  Member  of  Parliament  wields
 suthority  over  us?  A  Member  of
 2d‘arliament  wields  authority  over  us
 ‘100.  We  may  have  some  connections
 with  others.

 Shri  Tyagi:  At  least  the  hon.  Home
 Minister  should  not—who  appoints
 judges.
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 Pandit  G.  B.  Pant:  Yes;  so  far  as  I
 am  concerned,  I  agtee.  I  think  we
 must  now  look  at  things  in  a  rational
 way,  with  greater  faith  in  our  people.
 Whether  you  appoint  me  or  I  appoint
 you,  I  expect  that  you  will  do  justice
 by  my  opponent  if  I  am  not  in  the
 right.  If  you  do  not  follow  that  prin-
 cipie,  then  democracy  cannot  flourish.
 So,  that  should  be  the  principle  which
 should  guide  us.

 There  were  some  observations  made
 that  some  persons  have  been  appointed
 as  Governors  though  they  had  not
 succeeded  in  elections.  I  never  knew
 that  the  post  of  Governor  is  an  elec-
 tive  one.  Our  Constitution  does  not
 say  that  a  Governor  is  to  be  elected.
 But  along  with  that  there  was  another
 inconsistent  remark  that  persons  who
 trad  succeeded  in  elections  and  who
 had  been  elected  as  leaders  of  their
 parties  had  been  appointed  as  Gover-
 nors,  and  that  they  should  not  have
 been  appointed  as  Governors,  because
 they  had  succeeded  in  the  elections.

 Shri  Braj  Kaj  Singh:  Because  they
 could  not  continue  as  leaders  of  their
 parties.

 Pandit  G.  8.  Pant:  I  wonder  if  the
 hon.  Member  who  has  made  the  vbser-
 vation  can  claim  to  know  more  about
 parties  than  those  who  belong  to  the
 parties  themselves.

 Shri  Braj  Raj  Singh:  This  is  a  new
 interpretation.

 Pandit  G.  B.  Pant:  The  fact  remains
 that  so  far  as  elections  go,  there  can
 be  no  dispute  that  those  persons  had
 been  elected  to  the  legislatures.  Is
 that  too  disputed?  That  is  not.  Bo,
 when  persons  who  have  been  elected
 to  legislatures,  and  who  have  also  been
 elected  by  their  respective  parties
 as  their  leaders  are  chosen  as  Gover.
 nors,  then  there  is  a  caveat  lodged,
 and  we  are  told  that  that  is  wrong.
 If  persons  who  failed  in  elections  are
 appointed  then  that  too  is  wrong.
 And  if  persons  who  do  not  belong
 to  either  of  these  categories  are
 appointed  then  that  too  is  wrong.
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 Shri  Braj  Haj  Singh:  Unfortunately,

 the  hon.  Member  belongs  to  the  Con-
 gress  Party.

 Mr.  Deputy-Speaker:  Order,  order.

 Pandit  G.  8.  Pant:  So,  I  do  not
 know  if  you  can  create  a  new  gener-
 ation  over  night  for  service  in  the
 States  as  Governors.  I  venture  to
 think  that  there  is  no  substance’  in
 this  resolution.  I  need  not  pursue  the
 matter  further  though  I  could  have
 advanced  a  few  more  arguments.  I
 hope  the  mover  will  withdraw  the
 resolution.

 अंतर  मोती  लाल  समालवोय  (खजुराहो-
 रक्षित-प्रनुसूचित  जातियां)  :  माननीय
 उपाध्यक्ष  महोदय,  इस  संकल्प  को  इस  सदन
 में  प्रस्तुत  करने  की  मेरी  मंशा  यह  थी  कि
 सरकार  के  सामने,  समाज  के  सामने  और
 राष्ट्र  के  सामने  इस  प्रदन  पर  विचार  किया
 जाये  और  हम  किसी  नतीजे  पर  पहुंचें  ।  यह
 बात  सही  है  कि  हमारे  संविवान  में  कुछ  मौलिक
 अधिकार  हे  और  उन  मौलिक  अधिकारों  का
 हनन  नहीं  होना  चाहिये  ।  यह  बात  मी  सही
 है  कि  यदि  किसी  के  पास  उत्तम  बुद्धि  है,  तो
 उसका  भी  उपयोग  हो,  लेकिन  वह  उपयोग
 इस  प्रकार  से  हो  कि  समाज  का  या  समाज  के
 ज्यादा  लोगों  का  हित  हो  सके,  क्योंकि  एक
 ब्यक्ति  'चिदाष  या  किसी  छोटे  समूह  के  मौलिक
 अधिकारों  से  समुदाय  बड़ा  होता  है  और  उस
 के  मौलिक  अधिकारों  की  हम  ज्यादा  देख-
 भाल  करें  और  ऐसी  परम्परा  कायम  करें,
 जिससे  कि  हम  जनतंत्र  का  विकास  कर  सकें  |
 में  समझता  हूं  कि  इस  संकल्प  के  द्वारा  इस  ओर
 ध्यान  गया  है  कि  हम  अपने  प्रजातंत्र  और  जनतंत्र
 का  विकास  करने  के  लिये  कोई  कानून  की  रोक
 न  लगाते  हुए  भी  ऐसी  स्वस्थ  परम्परा  कायम
 करें,  जिससे  हमारा  राष्ट्र  स्वस्थ  झौर  उन्नत
 हो  सके  ।  इस  आशा  के  साथ  में  अपने  इस
 संकल्प  को  गापस  लेने  की  आशा  चाहता  हूं  ।

 Mr,  Deputy-Speaker:  Has  the  hon.
 Member  permission  of  the  House  to
 withdraw  the  resolution?—I  find
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 neither  ‘Yes’  nor  ‘No’,  I  shall  put  the
 resolution  to  the  vote  of  the  House.
 The  question  is:

 “This  House  is  of  opinion  that
 suitable  steps  be  taken  to  prevent
 persons  who  had  officiated  or
 acted  as  Governor  of  a  State  from
 accepting  any  competitive  avoca-
 tions  or  assignments  for  profit.”
 The  Resolution  was  negatived.
 Mir.  Deputy-Speaker:  The  resolu-

 tion  is  lost.  We  shall  proceed  to  the
 next  resolution.

 RESOLUTION  RE:  REORIENTATION
 OF  THE  SYSTEM  OF  EXAMINA-

 TIONS

 Dr.  Gohokar  (CYeotmal):  Mr.
 Deputy-Speaker,  I  beg  to  move:

 “This  House  is  of  opinion  that
 with  a  view  to  raise  the  standard
 of  education  and  ensure  the  pur-
 suit  of  study  more  for  the  sake
 of  knowledge  rather  than  merely
 for  passing  examinations  and  thus
 to  bring  in  a  generation  of  better-
 equipped  teachers  and  better-  in-
 formed  pupils,  the  entire  system
 of  holding  examinations  prevalent
 in  schools  and  colleges  may  be  re-
 orientated  and  new  system  of  as-
 sessing  progress  and  merit  based
 on  a  series  of  regular  monthly
 tests  be  introduced.”

 I  bring  this  resolution  with  a  view
 to  changing  the  present  system  of
 examinations.  We  have  seen  for  the
 jJast  so  many  days  that  this  system  of
 examinations  has  given  rise  to  a  great
 indiscipline  among  the  students.  In
 fact,  we  must  remind  the  students  as
 well  as  the  teachers  that  they  are  a
 privileged  group  and  as  such  they
 are  under  a  deep  obligation  to  the
 community  and  to  the  country.  It  is
 estimated  by  the  University  Education
 Commission's  Report—that  Commis-
 sion  was  under  the  chairmanship  of
 Dr.  Radhakrishnan—that  the  commu-
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 nity  is  spending  about  Rs.  400  per  Minister,  who  was  to  have  addres-
 annum  on  every  college  student.  This
 is  not  taking  into  account  the  main-
 tenance  cost  which  is  about  Rs.  600
 per  annum  on  every  college  student.
 This  cémes  to  about  Rs.  1,000  for
 every  college  student  per  annum.  For
 a  poor  country  like  ours,  it  is  too
 much.  It  is  a  great  drain  on  our
 national  resources.  So,  i  think  that
 the  students  as  well  as  the  teachers
 must  be  very  honest  in  their  profes-
 sion  and  must  be  able  to  maintain  the
 discipline  which  is  very  much  neces-
 sary  for  our  country.  Our  per
 capita  income  is  not  much;  it  is  about
 Rs.  300  and  the  amount  that  we  are
 spending  over  a  college  student  is
 about  3  to  4  times  greater  than  the
 per  capita  income  of  our  country.  The
 present  system  has  taught  them  indis-
 cipline  and  we  are  hearing  practically
 every  day  acts  of  rowdyism  and  indis-
 cipline  in  different  corners  of  the
 country.

 I  would  like  to  go  through  some  of
 the  instances  which  have  occurred
 during  the  last  2  days  only.  ‘The
 first  instance  comes  from  Annamalai-
 negar.  I  am  quoting  from  the  States-
 man  of  Ist  April:

 “All  examinations  of  Annamalai
 University  have  been  postponed
 indefinitely  and  the  University  has
 been  closed  with  effect  from  yes-
 terday,  a  notification  issued  by  the
 University  Registrar  said.  Stu-
 dents  in  the  University  hostels
 numbering  about  1,760  were  asked
 to  vacate  their  rooms  within  three
 hours.

 This  foNows  acts  of  vandalism
 and  rowdyism  reported  to  have
 been  committed  by  the  students
 in  the  University  campus  on  Sun-
 day  morning.  It  was  officially
 stated  that  as  a  result  of  the  dis-
 turbances  the  meeting  of  the
 General  Council  of  Associations
 and  Societies  of  the  University
 had  to  be  cancelled.  When  Mr.
 C.  Subramaniam,  State  Education

 sed  the  meeting,  declined  to  do  so,
 about  500  students  formed  into  a
 procession  and  demonstrated  in
 front  of  the  Vice-Chancellor’s
 Lodge  where  the  Education  Minis-
 ter  was  camping.  When  the  Minis-
 ter’s  car  entered  the  lodge,  the
 students,  it  was  alleged,  threw
 stones,  some  of  which  hit  the  car.”

 There  is  another  instance  which  re-
 cently  happened  in  Calcutta.  I  am
 reading  an  editorial  article  from  the
 Statesman:

 “By  tactics  now  painfully  com-
 mon  in  Calcutta,  a  handful  of
 students  on  Monday  dislocated  the
 School  Final  examination  in
 history.  Having  disrupted  proced-
 ings  at  their  own  centre,  they
 marched  on  others,  and  while
 some  stoned  buildings  from  out-
 side,  others  forced  their  way  in
 overturned  desks,  wrecked  furni-
 ture  and  assaulted  all  who  tried
 to  resist  or  plead  with  them.  Girl
 students  were  roughly  handled  and
 a  headmaster  who  faced  them  with
 folded  hands  was  slapped.  The
 excuse  for  this  unforgivable  bcha-
 viour  was  also  an  old  and  familiar
 one:  the  paper  was  “too  stiff’.  On
 other  occasions  and  in  other  years,
 notably  in  ‘1954,  such  a  charge  was
 not  always’  without  substance,
 But  this  time  inquiries  suggest,
 the  majority  of  students  did  not
 think  the  paper  unfairly,  or  even
 unduly  difficult.  It  would  also
 be  seen  that  those  in  the  van  of
 the  protest  were  much  older  than
 the  average  school  student’s  45
 to  76  years,  which  may  partly  ex-
 plain  why  they  were  not  more
 effectively  resisted  by  their
 fellows  who  wished  to  sit  for  the
 history  paper.  Caicutta’s  out-
 break  (like  that  at  Annamalai
 University,  to  quote  only  one  other

 recent  one)  was  clearly  another
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 exhibition  of  student  unrest  and  in-
 discipline,  another  demonstration
 of  how  the  few  by  organised  vio-
 lence  may  intimidate  the  many.”
 The  third  instance  of  indiscipline  is

 from  Agra.  In  this  particular  instance,
 students  as  well  as  teachers  have  com-
 bined  together  and  they  are  commit-
 ting  corrupt  practices  during  the  ex-
 amination.  I  am  quoting  again  from
 Statesman:

 “It  has  been  reported  that  some
 teachers,  either  to  make  easy
 money  or  to  maintain  their  posi-
 tion,  even  pass  books  to  candidates
 in  the  examination  hall.  The
 result  of  this  is  that  invigilators
 have  to  make  the  best  of  a  bad
 job  by  remaining  oblivious  of  what
 is  going  on  before  their  very  eyes
 or  be  prepared  for  a  broken
 head.  This  is  the  state  of  affairs
 today  in  some  higher  secondary
 schools  and  intermediate  colleges
 here.  The  situation  seems  to  be
 growing  worse  evcry  year.”

 Sometime  back  in  Aligarh  in  Baraseni
 College,  the  Principa!  was  stabbed  and
 because  of  such  acts  by  the  students,
 the  professors  have  begun  to  take
 defensive  action.  They  have  to  care
 for  their  lives  and,  in  order  to  satisfy
 the  students,  they  have  to  resort  to
 certain  practices  which  are  unfair.

 There  is  the  fourth  instance  report-
 ed  from  Bhopal.  It  is  started  that  on
 April  7,  when  the  Education  Minister
 of  Madhya  Pradesh  was  invited  to
 lunch  with  members  of  the  State
 Board  for  Technical  Education,  in  the
 hall  of  the  polytechnic  hostel,  when
 the  guests  were  arriving  for  the  lunch,
 they  were  booed  and  jecred  by  the
 studenis  of  the  medical  college  resid-
 ing  in  the  hostel.  I  quote:

 “Some  membcrs  of  the  staff  and
 students  of  the  polytechnic  insti-
 tute  were  reported  to  have  taken
 exception  to  the  behaviour  of  the
 students.  Later,  two  students  of
 the  institute  were  reported  to
 have  been  involved  in  a  wordy
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 duel  with  the  medical  college
 boys  over  this  incident.  Later  in
 the  night,  a  batch  of  about  350
 students  of  the  medical  college
 armed  with  sticks  and  carrying
 torches  was  stated  to  have  raised
 the  hostel  and  manhandled  the
 students  belonging  to  the  poly-
 technic  institute.  They  were  also
 reported  to  have  damaged  win-
 dows,  destroyed  furniture  and
 set  fire  to  books  and  clothes  be-
 longing  to  the  polytechnic  stu-
 @ents,”
 This  is  the  type  of  indiscipline  that

 we  are  having  among  the  students.  In
 my  opinion,  this  is  mostly  due  to  the
 present  system  of  examination  prevail-
 ing  in  our  own  country.  Unless  this
 system  is  corrected,  we  cannot  stop
 all  these  acts  of  rowdyism  and  indis-
 cipline  among  our  student  communit-
 ies.  I  do  not  mean  to  say,  when
 criticising  the  present  system  ot  exami-
 nations,  that  our  educational  system  is
 not  without  defects.  There  are  certain
 defects  in  the  educational  system  it-
 self.  But  since  the  resolution  pertains
 to  the  system  of  examinations,  I
 would  not  deal  with  the  defects  in  the
 educational  system  at  present.  Even
 then,  in  my  opinion,  the  present  indis-
 cipline  among  the  students  is  more
 due  to  the  examination  system  rather
 than  due  to  the  educational  system
 prevailing  in  this  country.

 We  know  that  according  to  our
 present  system  of  examinations,  the
 student  is  not  rcquired  to  work  very
 hard.  With  a  very  small  energy
 spent  over  work,  he  passes  the  exami-
 nations.  It  is  but  natural  that  when
 a  man  is  not  required  to  spend  more
 energy,  he  would  not  like  to  exert
 himself  unnecessarily.  It  is  natural
 that  a  person  living  in  a  hilly  region
 would  like  to  work  harder  than  a
 person  living  in  the  plains.  The  per-
 son  living  in  the  hilly  region  is  more
 industrious,  because  he  has  to  earn
 his  livelihood,  while  a  man  living  in
 the  plains  does  not  have  to  work  very
 hard.

 Mr.  Deputy-Speaker:  Examinations
 might  continue  in  the  hilly  areas?



 9585  Resolution  re:

 Shri  Gohokar:  In  my  opinion,
 because  of  our  examination  system,
 the  student  is  not  required  to  work
 hard.  He  merely  cares  for  his  degree
 and  degree  is  held  in  India  as  a
 passport  for  our  Government  jobs.
 Because  of  this  supposition,  we  in
 India  care  more  for  degrees,  rather
 than  for  knowledge.  In  India  a  degree
 is  taken  as  a  sufficient  proof  of  know-
 ledge.  In  fact,  it  is  not  so.  When  a
 person  prepares  for  his  final  examina-
 tion,  that  is,  the  degree  examination,
 it  takes  him  at  the  most  one  or  two
 months,  For  the  rest  of  the  year  the
 student  is  generally  free.  Here  I  am
 not  referring  to  the  exceptional  stu-
 dents  who  are  very  clever  and  who
 work  very  hard.  I  am  speaking  of
 the  students  in  general  who  are  tak-
 ing  up  studies  in  India.  Except  for
 those  one  or  two  months,  for  the  rest
 of  the  year  he  is  completely  free.  In
 these  8  or  9  months  he  commits  80
 Many  acts  which  cannot  be  taken  as
 part  of  the  work  in  the  college.  They
 are  irregularities  committed  by
 them  in  the  college  life.

 As  they  do  not  study  very  hard,  it
 is  but  natural  that  in  the  final  exami-
 nation  we  find  very  bad  results.  But
 this  has  also  got  certain  limitations.  If
 the  examiners  are  very  strict,  then
 we  find  lot  of  complaints  from  the
 students,  from  the  guardians  of  |  the
 students  as  well  as  from  the  press
 against  the  examiners.  The  exami-
 ners  and  the  University  authorities  are
 in  a  very  peculiar  position.  So,  in
 order  to  avoid  this  criticism,  this
 trouble,  they  have  to  declare  a  mini-
 mum  percentage  of  resulis,  and  this
 again  brings  a  downfall  in  the  standard
 of  knowledge  of  the  students.  For  the
 final  examination,  one  month's  study  is
 enough,  according  to  our  system  of
 examination.  So,  he  prepares  himself
 enly  at  the  time  of  the  examination.
 For  the  rest  of  th-  year  he  does  not
 eare  for  his  lecturss  in  the  class.  He
 is  not  attending  tic  class.  Since  he
 is  not  attending  the  class  he  does  not
 follow  the  lectures.  As  he  has  not  fol-
 lowed  the  lectures,  he  has  no  doubts  to
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 ask  in  the  class.  There  is  no  discus-
 sion.

 Shri  Narayanankutty  Menon  (Mu-
 kandapuram):  May  I  know  whether
 this  is  happening  in  each  University,
 college  and  school?

 Dr.  Gohokar:  This  is  generally  found
 all  over  India.

 Shri  झ,  P.  Nayar  (Quilon):  Not  in
 our  place.

 Dr.  Gohokar:  I  do  not  know  about
 your  place.  I  have  visited  two  or  three
 Universities  and  I  found  that  this  is  the
 position.  As  I  said  in  the  beginning,
 Iam  not  speaking  about  the  exception-
 al  students.  I  am  speaking  about  the
 students  in  general.

 Mr.  Depnty-Speaker:  That  may  be
 the  hon.  Member’s  experience.  Why
 should  it  be  objected  to?

 Shri  Narayanankutty  Menon:  You
 have  given  your  ruling  that  nobody
 should  be  condemned  without  being
 given  an  opportunity  to  defend.  Now
 ihe  whole  student  world  is  being  con-
 demned.

 Mr.  Deputy-Speaker:  I  am  sure  that
 if  they  are  not  present  to  defend  their
 cuse,  there  are  others  who  will  cer-
 tainly  defend  them.

 Dr.  Gohokar:  Since  they  do  not  fol-
 low  the  lectures  in  the  class,  they  do
 not  understand  the  subject.  Just  be-
 fore  the  examination,  they  study  for
 one  month.  Since  they  can  pass  by
 studying  for  one  month  they  do  not
 pay  attention  to  the  lectures  by  the
 class  teachers;  neither  do  they  try  to
 understand  them.  There  are  no  dis-
 cussions  with  the  professors  or
 teachers.

 Mr.  Deputy-Speaker:  Does  the  hon.
 Member  mean  to  say  that  if  there  are
 no  examinations,  they  will  pay  greater
 attention?

 Dr.  Gohokar:  I  am  coming  to  that.
 Shri  Narayanankutty  Menon:  The

 hon.  Member  was  a  teacher  for  some
 time.
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 Mr.  Deputy-Speaker:
 now  as  students.

 Let  us  hear

 Dr.  Gohokar:  At  the  time  of  the
 examination  they  study  hard.  But
 during  the  preparation  leave  there  is
 nobody  to  guide  them,  as  their  lecturer
 is  not  there  to  help  them.  This  defi-
 nitely  affects  their  standard  of  know-
 ledge.  When  at  the  time  of  the  exa-
 mination  they  are  helpless,  without
 any  help  they  become  desperate.
 They  do  not  know  what  to  do.

 Shri  क  P.  Nayar:  Commit  suicide.

 Dr.  Gohokar:  They  read  something
 out  of  the  guide  and  they  prepare  for
 the  examination.  By  preparing  in  this
 way,  naturally  they  cannot  have  ade-
 quate  knowledge  about  their  subjects.
 They  take  the  chance.  If  they  are
 lucky,  they  can  get  through  the  exa-
 minations.  If  they  are  not  lucky,  they
 fail  and  the  result  is  that  they  get
 frustrated  over  this  issue  and  they
 commit  acts  of  rowdyism.

 Mr.  Deputy-Speaker:  It  is  a  test  of
 luck  and  not  of  knowledge.

 oO.
 Dr.  Gohokar:  More  or  less.

 Shri  Narayanankutty  Menon:  In
 some  cases,  not  in  all  cases.

 Dr.  Gohokar:  When  they  find  that
 they  have  not  succeeded  in  the  exa-
 mination,  they  put  the  blame  on  the
 teachers,  lecturers,  supervisors,  princi-
 pals  and  sometimes  even  on  the  Vice-
 Chancellors.  They  think  that  these
 people  are  responsible  for  their  failure.

 Mr.  Deputy-Speaker:  hould  they
 not  blame  Almighty  for  the  bad
 luck?  :

 Dr.  Gehokar:  They  may  blame  Him
 also.  Sometimes,  out  of  frustration,
 they  commit  suicide  also.

 Shri  Narayanankutty  Menon:  My
 God.

 Shri  ्  P.  Nayar:  All  the  students?
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 Dr.  Gohokar:  We  have  so  many
 instances,  As  I  told  you,  it  is  due  to
 the  defective  system  of  examination.
 They  are  free  for  about  86  months.
 They  are  not  active  during  this  period.
 When  they  are  not  active,  they  engage
 themselves  in  irregular  activities.  The
 report  of  the  University  Commission
 under  the  chairmanship  of  Dr.  Radha-
 krishnan,  at  page  334,  says:

 “The  major  principle  in  main-
 taining  discipline  involves  keeping
 students  active  and  engaged  upon
 worthwhile  and  constructive  lines.
 Students  who  carry  heavy  loads  of
 an  academic  character  with  consi-
 derable  practical  work  ought  to
 have  less  temptation  to  fall  into
 indiscipline  than  those  who  are
 not  very  busy.  Students  with  light
 academic  loads  should  be  given
 intra-mural  opporturities  to  keep
 them  active.  Student  Government
 provides  a  valuable  medium  for
 this  kind  of  outlet.

 Cinse  contact  between  the  staff
 and  students  is  almost  invaluable
 medium  of  stimulating  good  be-
 haviour,  character  and  worthy
 ideals  among  students.  This  can
 be  done  in  small  residential  col-
 leges  without  great  difficulty.  But
 it  becomes  impossible  in  the  mass
 education  that  is  overwhelming
 many  colleges  and  Universities.”

 So,  this  Report  also  says  that  if  they
 are  not  engaged,  if  they  are  not  given
 some  work,  they  wil!  naturally  resort
 to  some  other  activities.

 Mr.  Deputy-Speaker:  Now  the  hon.
 Member  should  try  to  conclude.

 Dr.  Gohokar:  I  will  take  another
 ten  minutes.

 Shri  Narayanankutty  Menon:  That
 can  be  said  in  the  reply.

 Dr.  Gohokar:  Some  people  in  Indie
 have  suggested  that  the  tutorial]  system
 iz  the  best  remedy  to  pay  enough  at-
 tention  to  the  students.  But,  in  my
 opinion,  tutorial  system  has  not  suc-
 ceeded  in  Iridia.  The  tutorial  systern
 is  more  or  less  an  English  system.



 9589  Resolution  re:

 {Shri  Gohokar]
 In  England,  not  only  the  students  but
 even  the  teachers  are  very  conscienti-
 ous.  They  do  their  work  conscienti-
 ously.  So,  it  is  successful  in  England.
 But,  nowadays,  even  there  due  to  the
 abnormal  increase  in  the  number  of
 students,  it  has  not  been  very  success-
 ful  recently.
 36  hrs.

 So  far  as  India  is  concerned,  we
 have  our  tutorial  classes  but  in  our
 universities  and  colleges  we  have  beer
 considering  them  as  Jeisure  periods  and
 hardly  any  professor  or  lecturer  or
 the  student  is  honest  in  these  tutorial
 classes.  So,  in  order  to  overcome  all
 these  difficulties,  I  am  suggesting  a
 practical  scheme  for  eradicating  them.
 Since  it  is  somewhat  complicated,  I
 would  like  to  read  it  out  to  you.

 I  am  giving  a  brood  outline  of  the
 examination  scheme  in  which  students
 will  be  busy  for  the  whole  sessior.
 The  details  may  be  worked  out  where-
 ever  it  is  found  necessary.

 Under  the  scheme  the  whole  course
 should  be  divided  into  the  number  of
 years  intended  for  that  course.  There
 should  be  an  annual  examination  by
 the  Board  or  the’  University  of  the
 course  covered  in  that  year  only.  This
 will  be  the  final  examination  for  that
 year  for  that  course.  The  whole  year
 will  be  divided  into  three  terms  plus
 summer  vacation.  First  term  will  start
 from  July  and  end  by  October  10,
 second  term  will  start  from
 November  3  and  will  last  up  to
 February  40  and  third  term  from
 March  to  April  5]  At  the  end  of  the
 first  and  second  terms  there  will  be  a
 college  examination  hed  by  the  college
 authorities  or  the  departmental  autno-
 rities  of  the  University  and  the  third
 term  examination  wil!  be  the  final  an-
 nual  examination  hela  by  the  Board  or
 by  the  University,  as  the  case  may  be.
 In  college  term  examinations  the  exa-
 miners  sheuld  be  different  from  tne
 class-teachers,  In  eacn  term  there
 will  be  three  monthly  examinations.
 Each  monthly  examination  should  be
 so  distributed  over  ry  period  of  one
 month  that  in  every  week  there  will
 be  an  examination  of  one  subject,  te.

 the  whole  year.
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 iz  there  are  four  subjects  ore  subject
 will  be  examined  in  every  week.  Thus
 in  every  term  there  will  be  three
 monthly  examinations  in  each  term
 and  a  final  term  examination.

 The  monthly’  exaiaination  will  be
 conducted  by  the  cla:s-teachers  and
 the  course  for  the  examination  wil!’  be
 the  course  covered  ducing  that  month.
 The  course  for  the  term  examination
 will  be  the  course  covered  during  that
 term.  The  term  examination  will  be
 conducted  by  the  college  or  depart-
 mental  authorities  and  the  aniwal
 examination  will  cover  the  course  of

 Thus  class-teachers
 ere  going  to  be  th-  examiners  of
 monthly  examinations.  The  position
 of  the  class-teacher:  will  be  elevated
 by  this  process  and  as  the  term  exa-
 mination  will  be  coniucted  by  the
 college  authorities,  this  will  elevate
 tne  position  of  the  college  »uthoritie
 elso.  Thus  in  this  system  students
 will  begin  to  respect  all  tcc  teachers
 in  the  colleges  and  tbe  university
 authorities  also.  If  we  study  the
 reasons  as  to  why  a  student  does  not
 pay  respect  to  his  teacher,  we  fin  bat
 as  the  teachers  do  not  com?  anywtere
 in  the  picture  of  the  cxaminations  they
 feel  least  concernei  with  them.  The
 annual  examination  will  be  conducted
 by  the  Board  or  the  Unive.sity.  The
 final  degree  examicuticn  will  again
 be  held  by  the  University  at  the  end
 of  the  required  numbcr  of  ycars.  Thus
 in  this  scheme  the.e  will  be  an  €xa-
 mination  practically  every  reonth.  The
 ssstem  contains  se‘f-conta:uzed  units
 and  a  student  will  be  required  to  pass
 ell  these  units  beJure  he  ‘akes  the
 degree  examination.

 Monthly,  term,  annual  and  the  final
 degree  examinations  will  have  no  im-
 portance  unless  they  are  valued  in
 some  way.  So,  they  should  be  inter-
 woven  together  in  such  a  way

 Mr.  Deputy-Speaker:  The  hon.
 Member’s  time  is  up.

 Dr.  Gohokar:  I  want  only  three
 minutes  more.



 ii  APRIL  958 959I  Resolution  re:

 Mr.  Deputy-Speaker:  When  he
 wanted  five  minutes  more,  I  gave  him
 five  minutes.  Now  he  wants  to  extend
 it  by  another  three  minutes.

 Dr.  Gohokar:
 more.

 I  want  two  minutes

 Shri  C.  K.  Bhattacharyya  (West:
 Dinajpur):  He  is  extending  the
 number  of  examinations.

 Dr.  Gohokar:  In  each  term  there
 will  be  three  monthly  examinations
 and  in  one  year  there  will  be  two
 term  examinations  and  a  final  exami-
 nation.  For  a  degree  course  there  will
 be  the  same  number  of  examinations
 as  the  degree  course  will  be  divided
 into  years.  So,  in  my  _  opinion,  if
 these  examinations  are  interlinked
 with  each  other,  they  will  have  the
 desired  influence  and  the  students  will
 study  for  these  examinations.  It  will
 make  the  student  careful  from  the
 very  beginning  and  he  _  will  pay
 attention  to  his  studies  and  the  object
 that  we  want  discipline  among  the
 student  class  in  India  will  be  served
 to  a  great  extent.

 Mr.  Deputy-Speaker:
 moved:

 Resolution

 “This  House  is  of  opinion  that
 with  a  view  to  raise  the  standard
 of  education  and  ensure  the
 pursuit  of  study  more  for  the  sake
 of  knowledge  rather  than  merely
 for  passing  examinations  and
 thus  to  brmg  in  a_  generation  of
 better-equipped  teachers  and
 better-informed  pupils,  the  entire
 system  of  holding  examinations
 prevalent  in  schools  and  colleges
 may  be  re-orientated  and  new
 system  of  assessing  progress  and
 merit  based  on  a  series  of  regular
 monthly  tests  be  introduced.”

 There  are  three  amendments  also.
 May  I  know  whether  they  are  going
 to°  be  moved.

 Shri  Keshava—absent.

 Reorientation  of  the
 System  of  Examinations

 Shri  Bibhuti  Mishra  (Bagaha):  Sir,
 I  beg  to  move:

 9592

 “That  for  the  original  resolu-
 tion,  the  following  be  substituted,
 namely,-—

 This  House  is  of  opinion  that  a
 sub-Committee  be  constituted  for
 devising  methods  of  imparting
 education  in  various  subjects  in
 the  country  and  for  evolving  a
 system  for  assessing  the  progress
 and  merit  of  students  as  have
 received  education  through  these
 methods  and  to  submit  its  recom-
 mendations  after  fully  examining
 the  system  of  examinations  pre-
 valent  in  different  countries  of
 world.”

 Mr.  Deputy-Speaker:  Shri  Braj  Raj
 Singh—absent.

 Shri  C.  K.  Bhattacharyya:  Nobody
 Js  interested  in  examinations.

 Shri  Naushir  Bharucha  (East
 Khandesh):  Sub-Committee  of  which
 Committee?

 Mr.  Deputy-Speaker:  That  we  will
 see  afterwards.

 Perhaps  Shri  Bibhuti  Mishra  would
 be  able  to  tell  us  when  he  speaks.

 Let  us  have  an  examiner  first.

 Shri  D.  C.  Sharma  (Gurdaspur):
 Mr.  Deputy-Speaker,  Sir,  if  you  will
 permit  me,  I  wish  to  say  that  I  feei
 I  am  the  most  competent  person  to
 speak  on  this  subject  (Interruption)
 because  in  the  first  place  I  have  been
 a  teacher  for  a  pretty  long  time,  in
 the  second  place  I  have  also  been  one
 of  those  unfortunate  persons,  who  are
 blamed,  condemned  and_  beaten
 according  to  the  Mover  of  the  Resolu-
 tion,  ie,  an  examiner  and  now  ever
 since  I  came  to  the  Lok  Sabha  ]  have
 been  a  student.  I  do  not  know  what
 kind  of  student  I  have  been,  but  I  have
 always  looked  upon  myself  as  a  stu-
 dent.  Therefore  I  speak  in  this  three-
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 [Shri  D.  C.  Sharma]
 fold  capacity  of  a  teacher,  an  examiner
 and  a  student.

 I  must  say  that  the  Mover  of  this
 Resolution  cast  his  net  very  very
 widely  and  he  tried  to  go  all  over  the
 field  of  education.

 Mr.  Deputy-Speaker:  I  would  like
 4o  interrupt  the  hon.  Member  if  he
 will  excuse  me.

 I  am  getting  a  good  number  of
 slips  indicating  that  a  large  number
 of  hon.  Members  are  anxious  to  speak
 on  this  Resolution.  Of  course,  it  is
 an  important  subject.  I  can  also
 appreciate  that  hon.  Members  would
 be  eager  to  speak.  So  there  ought  to
 be  a  limit  on  speeches  if  that  be  the
 case.  Would  ten  minutes  suffice  nor-
 mally?

 Some  Hon.  Members:  Yes.

 Mr.  Deputy-Speaker:  So,  the  limit
 would  be  ten  minutes  normally  but
 it  may  be  extended  in  some  cases.

 Shri  D.  C.  Sharma:  He  dealt  with
 students  and  taking  a  few  instances
 from  the  different  States  of  our
 country,  he  thought  that  students
 were  behaving  improperly.  He
 thought  that  the  lecturers  and  the
 teachers  were  not  so  interesting  and
 that  students  liked  to  keep  away  from
 the  classes.  He  said  that  students
 did  not  work  hard  and  that  they
 could  get  through  the  examination
 only  by  working  for  a  month  or  for
 two  months.  He  thought  that  stu.
 dents  were  like  people  who  lived  on
 the  plains  and  not  like  the  people
 who  lived  in  the  hills.  The  people
 who  live  in  the  hills  work  harder
 than  those  who  live  in  the  plains.
 And  our  students  do  not  work  hard.
 I  have  been  to  many  of  the  hill
 stations  and  I  have  been  to  some  of
 the  hilly  parts  of  the  country,  and  I
 admire  them  and  like  them.  But  I
 should  be  pardoned  for  saying  that
 whenever  I  have  gone  to  these  hill
 stations  I  have  always  found  that  the
 women  work  harder  than  the  men.
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 Therefore,  to  say  that  the  people  of
 the  hills  work  harder  than  the  people
 of  the  plains  is  not  relevant  or
 correct.  What  I  mean  to  say  is  this
 that  his  diagnosis  of  the  disease  is
 faulty  and  his  remedy  is  more  faulty
 still.  Instead  of  trying  to  reduce
 the  number  of  examinations  he  is
 trying  to  burden  the  students  with
 more  examinations.  It  is  said  about
 our  educational  system—and  it  is
 said  on  every  platform—that  it  is  an
 examination-ridden  system.  Now,  my
 hon.  friend  is  suggesting  a  scheme  of
 weekly  examinations,  monthly  exa-
 minations  and  annual  examinations,
 and  at  the  end  final  examination.
 This  kind  of  plethora  of  examinations
 may  make  the  students  more  discip-
 lined.  I  do  not  know;  but  I  am  sure
 that  it  is  something  which  may  also
 drive  them  mad,  because  I  think  too
 much  of  examinations  is  bad  from  any
 point  of  view.  The  modern  educa-
 tional  theory  or  the  trend  of  the
 movement  is  towards  making  the
 examinations  fewer  than  before;  it  is
 not  towards  making  the  examina-
 tions  larger  in  number  than  before.
 Therefore  I  would  say  that  his  pro-
 position  is  bad  in  theory,  worse  in
 practice  and,  I  should  say,  worst  so
 far  as  the  results  are  concerned.

 But  I  would  agree  with  him  in  one
 thing,  and  that  is  this  that  the  exa-
 mination  system,  which  we  inherited
 from  the  British,  has  to  undergo
 some  kind  of  change—of  course,  not
 the  kind  of  change  which  he  has
 suggested.  One  of  his  fine  ideas  was
 that  the  tutorial  system  in  India  is
 not  good—why’?—because  we  have
 copied  from  the  West,  and  the
 students  and  teachers  in  the  West
 are  more  hardworking  than  the
 students  and  teachers  in  the  East.

 Shri  C.  K.  Bhattacharyya:  They
 are  more  conscientious,  that  is  what
 he  said.

 Shri  D.  C.  Sharma:  Yes,  that  they
 are  more  conscientious.  I  do  not
 subscribe  to  his  opinion  at  all  हैं
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 ।
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 Go  not  think  any  one  has  had  he
 temerity  to  make  a  statement  like
 that.  There  are  good  teachers  in
 India,  as  there  are  elsewhere.  There
 are  good  students  here,  as  every~
 where.  One  swallow  does  not  make
 a  summer,  and  therefore  we  are  nat
 justified  in  saying  that  our  students
 are  this  and  that.

 But  I  would  agree  with  him  in  this
 respect  that  the  examination  system
 does  need  some  kind  of  overhauling.
 Of  course,  he  has  linked  up  the  exa-
 mination  system  with  the  defects  of
 the  educational  system.  That  also
 may  be  there.  But  the  reform  of  the
 educational  system  should  come  first
 and  the  reform  of  the  examination
 system  should  come  afterwards.  We
 are  trying  to  reform  the  education
 system,  and  I  do  not  want  to  go  into
 those  details.  We  are  having  a  new
 system  of  elementary  education,  basic
 education.  We  are  having  higher
 secondary  education,  multiprrrpose
 schools,  three-year  degree  course.  We
 are  trying  to  give  a  new  look  to  our
 educational  system.  We  are  doing  it
 as  well  as  anybody  else.

 But  I  would  say  that  the  examina-
 tion  system  should  also  be  reformed,
 and  I  would  submit  respectfully  that
 every  attempt  is  being  made  to  reform
 the  examination  system  along  ration-
 al,  scientific  lines  and  along  lines
 which  would  subserve  the  nceds  of
 education,  the  needs  of  teachers,  the
 needs  of  students  and  also  the  needs
 of  society.  Examinations  do  not  have
 only  an  educational  context;  they  also
 have  a  social  and  sociological  con-
 text.  And  I  believe  we  are  trying  to
 improve  our  system  like  that.

 For  instance,  I  belong  to  a  Unriversi-
 ty  to  which,  Sir,  you  also  belong  and
 I  think  you  will  not  mind  if  I  give
 an  instance  from  my  own  University,
 the  Punjab  University.  We  sare  now
 introducing  the  Higher  Secondary
 School  system  there.  And  to  make
 that  system  8  success,  we  are
 introducing  what  is  called  the  inter-
 nal  assessment  system.  According
 to  that  this  is  what  will  happen:—
 suppose  a  paper  carries  150  marks.
 Gut  of  that  20  marks  will  be  reserv-

 a
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 ed  for  the
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 to  30  marks  will
 what  is  called  the  /internal  ‘assess-

 y,  those  marks
 to  the  stu-
 of  the  work

 elass  or  on  their
 dents  on  the  resylts
 that  they  do  in  th
 results  at  the

 ष् If  the  result  of  e  terminal  exami-~
 nations  are  on  the:  side  of  generosity
 and  the  results  of!the  University  exa-
 minations  are  on/  the  side,  I  should
 say,  of  too  much  /strictness,  some  kind
 of  balance  will  /be  struck,  so  that
 the  student  does  not  suffer  from  the
 over-generosity  ‘of  the  teacher  or  the
 over-strictness  Of  the  external  exarni-
 ner.  ‘That  is!  what  will  happen.
 Therefore,  we  Are  now  trying  to  make
 the  University  |  examination  conse~
 quent  upon  and  dependent  upon  the
 internal  examination  system  also.  So
 it  is  going  tobe  a  composite  approach
 now;  it  is  not  going  to  be  a  single-
 point  approach  as  it  used  to  be  before.
 Of  course,  as  my  friend  said,  former-
 ly  the  students  worked  only  for  two
 or  three  months.  But  according  to
 the  new  system,  if  it  is  going  to  come
 into  vogue,  the  students  will  have  to
 work  hard  and  work  all  along  the
 line,

 At  the  same  time,  the  system  of
 questions  is  also  going  to  be  improv.
 ed.  In  Baroda  University,  for
 instance,  they  have  got  a  system  of
 written  papers.  Some  people  say
 that  the  written  paper  is  a  dreadful
 thing  which  is  responsible  for  all  the
 ills  of  mankind  and  students  I  do
 not  think  so.  It  is  not  a  necessary
 evil,  as  some  educationists  say.  I  say
 it  is  a  necessary  good,  it  is  an  indis-
 pensable  good.  It  has  to  be  there  as
 long  as  examinations  are  there.  And
 examinations  should  be  there  as  long
 as  human  beings  are  there.

 I  say  that  the  wriiten  paper  is  also
 going  to  change  its  character,  and  it
 is  going  to  be  like  this.  For  instan-
 ce,  it  will  be  divided  into  three  parts.
 There  will  be  the  first  part  contain-
 ing  questions  for  which  essays  will
 have  to  be  written.  But  there  will
 also  be  questions  to  which  answers
 can  be  given  in  one  single  sentanso

 rinal  examimation.

 ~



 -  {Shi  D.  C.  Sharma)
 That  will  train

 रे

 students  in  preci-
 sion  of  thought  land  relevancy  of  ex-
 pression  and  that  kind  of  thing.
 And  then  there  \will  be  questions  to
 which  answers  be  given  in  short
 peragraphs.  So  the  examination
 system  is  undergoing  a  change  in  our
 country,  all  over  the  country  very
 slowly  and  grad

 a
 I  believe  that

 that  will  be  welcome  not  only  to  tre
 students  but  also  tc  the  teachers  and
 to  the  parents  in  general.

 But  I  would  say  that  it  is  not  the
 examination  system  that  is  responsi-
 ble  for  the  indiscipline  of  students.
 If  there  is  some  kind  of  indiscipline—
 and  it  is  not  so  much  as  has  been
 mentioned  by  the  hon.  the  Mover;  he
 has  exaggerated  the  whole  thing—
 but  if  our  students  do  not  behave
 according  to  the  rules  approved  and
 laid  down  by  the  teachers,  I  would
 say  that  the  students  learn  from  us,
 they  behave  as  we  do.  Therefore,
 while  we  blame  the  students  for  their
 indiscipline,  we  should  also  biame
 ourselves,  because,  after  all,  we  do
 not  always  set  a  good  example  for
 the  students,  whether  we  are  teachers
 or  citizens.  What  do  you’  think  of
 teachers  .who  go  on  strike?  What  do
 you  think  of  other  people  who  hold
 demonstrations?  What  do  you  think
 of  those  people  who  do  all  these
 kinds  of  things?  If  we  do  _  these
 things,  and  do  them  without  losing
 our  face,  I  do  not  see  any  reason  why
 the  students  should  be  blamed  for
 doing  this  thing.

 Therefore,  while  I  appreciate  the
 spirit  behind  the  resolution  of  the
 Mover,  I  would  say  that  the  argu-
 ments  that  he  has  given  are  fallacious
 and  that  the  new-set-up  that  he  has
 suggested  is  entirely  out  of  keeping
 with  our  needs  and  with  our  social
 concept.

 Shri  ह  P.  Nayar:  Mr.  Deputy-
 Speaker,  as  I  heard  my  venerable I
 friend  Shri  D.  C.  Sharma  saying  that

 faegnember  a  quotation  which  Y  just  |
 now  read  in  the  Library  about.  exa-
 minations  themselves.  I  cannot
 afford  to  reproduce  it  in  its  entire  text.
 It  said  that  examination  was  meant  a
 real  difficulty  even  to  those  who  were
 thoroughly  prepared  because  the
 greatest  fools  could  answer  questions
 which  even  the  wisest  cannot  answer.
 I  am  happy  that  this  Resolution  has
 been  brought:  not  that  I  agree  with
 the  content  of  it,  nor  that  I  agree  with
 the  arguments  of  the  Mover.

 As  I  heard  the  Mover  speak,  I  was
 wondering  whether  it  was  not  on
 account  of  some  possible  frustration
 which  he  had  some  years  ago  that  he
 has  taken  the  opportunity  to  bring
 forward  a  Resolution  of  this  kind.  I
 read  from  his  interesting  biographical
 sketch  that  till  952  he  was  a  lecturer
 and  probably  finding  that  the  profes-
 sion  was  in  vain  for  him,  he  has  chosen
 agriculture.

 Mr.  Deputy-Speaker:  I  do  not  know
 why  the  hon.  Member  should  go  into
 that.  What  he  has  said  today  might
 be  taken  up  for  discussion.  What  Is
 that  due  to,  why  he  has  brought  this
 Resolution

 Shri  द  P.  Nayar:  I  was  only...

 Mr.  Deputy-Speaker:  No,  no.  It  is
 not  fair.

 Shri  V.  P.  Nayar:  My  provocation  to
 participate  in  this  debate  was  some
 sentences  which  I  learnt  when  we  were
 finding  out  some  excuses  to  boycott
 examinations  during  our  student  days.
 When  there  was  any  question  and
 when  we  were  not  quite  prepared  to
 take  an  examination,  we  found  out
 excuses.  There  is  a  common  saying—
 it  is  common  in  the  south—that  an
 examination  is  a  botheration  to  the
 nation  whose  occupation  is  cultivation.

 I  feel  that  the  system  of  examination,
 the  mode  of  conduct  of  the  examina-
 tions  and  the  way  in  which  a  student
 is  examined  are,  to  some  extent,  out
 of  keeping  with  the  demand  to  train
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 ‘our  youth  to  be  citizens  of  future
 India.  We  remember,  in  our  school
 days,  how  the  particular  system  of
 examination  had  prevented  some  peo-
 ple,  really  brilliant,  from  taking  their
 degrees.  The  combination  of  subjects
 has  been  such  that  it  was  not  possible
 for  a  person  who  did  not  have  suffi-
 elent  skill  in  learning  a  foreign  lan-
 guage,  to  take  a  degree.  I  remember
 an  instance  of  one  of  my  class  fellows
 who  was  so  very  brilliant  in  science,
 especially  botany,  but  who  could  never
 pass  his  English.  We  used  to  say  that
 his  attempts  were  from  Caeser  to
 Caesar.  It  did  not  mean  season  to  sea-
 son.  They  prescribe  Shakespeare's
 plays.  If  you  have  Caesar  as  Shakes-
 peare’s  drama  for  the  B.A.  this  year,
 it  again  comes  after  some  time.  So,
 we  used  to  say  that  he  took  the  exami-
 nations  from  Caesar  to  Caesar.

 An  Hon.  Member:  After  eight  years.

 Shri  V.  P.  Nayar:  After  40  years.
 Till  now,  he  has  not  passed.  He  sould
 not  master  the  English  language.

 I  remember,  our  English  Professor,
 quite  2s  learned  as  my  _  venerable
 friend  Shri  D.  C.  Sharma  who  teaches
 English,  I  believe,  read  out  some
 answers.  One  of  the  answers  of  a
 student  who  was  brilliant  in  science
 was  this.  He  was  asked  to  comment
 on  the  characterisation  of  Iago.  His
 first  sentence  was,  Iago  is  the  master-
 piece  of  Shakespear's  villainy.  Un-
 fortunately  he  could  not  succeed.

 I  also  remember  another  brilliant
 Chemistry  student.  We  were  having
 combined  classes  for  English.  He
 wrote  that  the  combind  efforts  of
 Byron  and  Shelley  have  produced  the
 autobiography  of  the  dead  Gibbon.
 Things  like  that  have  been  there.  I
 pointed  out  these  instances  because
 the  system  by  which  the  student  is
 examined  does  not  enable  the  student
 to  show  his  prowess  in  a  particular
 subject,  nor  entitle  him  to  get  through
 the  examination  which  alone  is  the
 stepping  stone  for  further  success  in
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 I  was  going  through  the  report  of
 the  University  Grants  Commission.  I
 have  figures  to  show  how  this  neglect
 in  re-shaping  the  examinations  ३5  our
 country  has  cost  us  dear.  The  Plan-
 ning  Commission  says  that  7  to  8  lakh
 students  are  there  in  the  Universities
 today.  Possibly,  it  may  be  one  lakh
 more  now.  If  you  take  the  number  of
 students  in  the  schools  in  all  educa-
 tional  institutions,  I  can  reckon  that
 it  will  not  be  anything  less  han  7.5  to
 2  crores.  Here  is  a  system  in  which
 about  2  crores  of  students  start  their
 educational  career  and  hardly  8  per
 cent.  can  pass  their  S.S.L.C.  examina-
 tion  and  come  to  the  college.  What
 happens  to  the  rest  of  the  people,
 who  presumably  have  no  qualification
 through  examination?  What  are  we
 doing  to  re-shape  their  destinies?
 Because,  even  for  a  bus  conductor's
 job  in  the  socialist  pattern  which  we
 envisage  today  and  about  which  all  of
 us  talk,  graduation  is  sometimes  essen-
 tial.  I  do  not  know  why  an  Upper
 division  clerk  should  have  secured  50
 per  cent.  in  a  paper  on  Shakespeare
 and  Milton.  The  qualification  is  there.
 I  ask,  what  have  the  Government
 done.

 I  have  some  information;  but  I  can-
 not  possibly  give  that  information
 because  I  happened  to  get  this  infor-
 mation  while  functioning  as  a  em-
 ber  of  the  Estimates  Committee  with
 particular  reference  to  this.  But,  I
 heard  some  one  saying  that  our  stu-
 dents  do  not  work,  that  they  do  not
 have  the  standard  and  all  that.  !  can
 tell  him  that  recently  when  we  visited
 the  Kharagpur  University,  when  we
 talked  to  the  Visiting  Professors  there,  _s
 I  was  very  glad  and  I  was  really;
 heartened  to  hear  the  foreign  profes-
 sors  say  that  from  the  point  of  view
 of  intellect,  from  the  point  of  view  of
 understanding,  the  Indian  student
 was  not  inferior  either  to  a  student
 in  the  U.S.A.  or  8  student  in  the
 US.S.R.  It  is  not  the  defect  of  the
 student  at  all;  nor  do  I  say  that  it  is
 the  defect  of  the  teacher.  Here,  our
 main  difficulty  in  the  educational  sys-_
 tem  is  that  we  have  grafted  the
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 system  of  examination  40  or  50  years
 ago  and  that  particular  system  has  not
 been  modified  from  time  to  time  to
 suit  the  growing  demand  of  our  coun-
 try.  The  University  Grants  Commis-
 sion  says  that  allthe  University  Com-
 missions  from  902  have  been  repeated-
 ly  pointing  out  that  this  system  has
 become  a  misfit  and  in  the  conrext
 each  Commission  gave  a  recommenda-
 tion  that  it  requires  some  change.  I
 want  the  Government  to  tell  us  what
 has  been  the  result  of  all  these  recom-
 mendations.

 As  we  all  know,  the’  Universfty
 Grants  Commission,  under  its  most
 distinguished  Chairmanship,  has  devot-
 ed  one  whole  chapter  to  Examinations.
 If  you  read  those  pages,  you  will
 understand  how  the  University  Grants
 Commission  as  such,  has  viewed  this
 particular  system  which  is  prevailing
 today.  I  am  neither  a  professor  nor  a
 devoted  student  as  my  _  vencrable
 friend  Shri  D.  C.  Sharma  is—I  have
 never  been  one.  I  cannot  suggest
 alternatives.  I  can  only  say  that  it
 will  be  agreed  by  all  sensible  people
 that  we  have  to  find  out  an
 alternative  for  the  present  system  of
 examinations  which  says  that  a  boy
 who  gets  35  per  cent.  will  get
 all  the  advantages  of  life.  But  if
 by  some  mistake,  he  could  not  get
 over  despi‘e  the  hardest  struggie  put
 up  by  him,  despite  several  hours
 every  midnight  which  he  has  spent
 in  preparation  for  the  examination
 and  secures  only  34,  he  is  not  re-
 commended  for  a  degree  or  diploma
 or  whatever  it  is  and  he  has  no
 avenues  of  life  open  to  him.

 Therefore,  I  submit  that  in  this  con-
 text,  if  the  Government  are  _  serious
 ‘n  ushering  in  a  socialist  pattern  of
 society,  they  should  so  mould  our
 lakhs  and  millions  of  students  in
 order  to  fit  them  in  the  future  that
 will  be  ours.  We  must  so  re-shape
 the  system  so  that  they  may  live  a
 prosperous  life  in  the  socialist  pattern
 of  society  which  we  envisage.  I
 vould  very  earnestly  request  the

 wn.  Minister  to  tell  us  how  far  the
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 recommendations  of  the  University
 Grants  Commission  have  been  im-
 plemented  and  by  what  time  he  pro-
 poses  to  see  that  this  system  is  gear-
 ed  to  the  necessities  of  the  growing
 needs  of  our  country  in  the  field  of
 science,  in  the  field  of  technology  and
 in  all  other  fields.

 गासी  ह...  मेहरू  (सीतापुर):  जनाब
 डिप्टी  स्पीकर  साहब,  श्रानरेबल  मूवर  ने
 स्कीम  आफ  एजुकेशन  के  बारे  में  रेजोल्यूशन
 रखा  है  और  उस  पर  जो  कुल्या  भी  कहा  है,
 वह  इतने  थोड़े  समय  में  बहुत  ही  कम  लोगों
 को  स्कीम  को  समझा  पाये  हें।  और  न
 इतने  थोड़े  समय  में  स्क्रीम  को  समझाना
 सम्किन  हो  सकता  है।  उनकी  खास  शिकायत
 यह  थी  कि  आजकल  के  विद्यार्थी  ज्यादा  मेहनत
 नहीं  करने  हें,  उनमें  निजाम  यानी  डिसिप्लिन
 या  कायदा  नहीं  रह  गया  है  1  इसके  साथ  ही
 साथ  उन्होंने  यह  भी  कहा  है  कि  हमारे  जो
 टीचर  हैं  या  जो  यूनिवर्स्टी  के  प्रीफेषर
 वर्मरह  हैं  उनमें  भी  कोई  निजास  या
 डिसिप्लिन  नहीं  है।

 हमें  पहली  चीज  जिस  पर  विचार
 करना  चाहिये  वह  यह  है  कि  श्राखिर  यह  क्‍या
 वात  हैं  ?  समाज  को  क्‍या  हो  गया  है?
 विद्यार्थियों  को  क्‍या  हो  गया  है,  क्या  वजह
 है  कि  उनमें  कायदों  का,  निजाम  का  या
 जिम्मेंदार्र/  का  या  पढ़ाई  का  श्रभाव  देखा
 जाता  है  और  इन  सब  में  क्‍यों  यह  खलल
 पड  गया  है।  आज  आप  अकसर  सुनते  हैं
 कि  वें  मारपीट  में,  डिसाइंर  में  तथा  इसी
 तरह  की  दूसरी  बातों  में  लगे  रहते हैं ।
 इस  सब  का  कारण  क्‍या  है  ?  इसका
 कारण  जब  में  ढ्ड्ती  हतों  मुझे  यह  पता-
 चलता  है  कि  कालेजों  और  स्कूलों  को  हमें
 दोषी  नहीं  ठहराना  चाहिये  |  श्रसल  बात
 यह  हैं  कि  सारी  समाज  ही  की  ऐसी  हालस
 इस  वक्‍त  है  कि  कोई  घर  ऐसा  नहीं  है,  कोई
 होम  ऐसा  नहीं  है,  जहां  पर  कुछ  भी



 डिसिप्लिन  रह  गया  दो  i  कदी  भो
 कुछ  भी,  डिसिप्लिन  नहीं  रह  गया  है।
 माँ  बाप  तक  में  डिसिप्लिन  नहीं  है।
 जब  घर  वालों  में  डिसिप्लिनल  का  अभाव
 होता  है  तो  हम  बच्चों  से  कैसे  उम्मीद
 कर  सकते  हैं  कि  वे  डिसिप्लिन  का  पालन
 करें,  बह  कहां  की  अक्लमंदी  है,  यह
 समझ  में  नहों  झाता  है।  जिस  तरफ
 झाज  दुनिया  चल  रही  है,  उसको  देखने
 के  बाद  मेरी  यह  राय  है  कि  पहले  तो  घरों
 में  डिसिप्लिक  होना  चाहिये  श्रौर  घरों  की
 जो  सूरत  बनी  हुई  है--न  वे  इवर  के
 है  और  न  उधर  कें--उसको  हमें  ठीक
 करना  चाहिये  |

 दूसरी  बात  यह  हैं  कि  बच्चों  में  जो
 डिसिप्लिन  है  वह  शुरू  से  ही  आता  है,
 घर  से  ही  बच्चा  डिसिप्लिन  सीखता  है,
 स्कूल  में  तथा  कालेज  में  टीचर  या  प्रोफसर
 से  दुनिया  भर  में  कहीं  भी  कोई  बच्चा  या  लड़का
 डिसिप्लिन  नहीं  सींखता  है  और  न  बहां
 डिसिप्लिन  सिखाया  जाता  है।  बच्चे  ात
 हैं  और  मैकनिकली  काम  करते  हैं,  पढ़ते
 हैं,  खेलतें  हें और  चने  जाते  हें  ।  घर  में  ही
 कायदा  और  कानून  होना  चाहिये।  बच्चे
 मां  की  गोंद  से  ही  डिसिप्लिन  सीखते  2
 टीचर  से  डिसिप्लिन  नहीं  सीखते  हैं।
 इस  वास्ते  इस  तरफ  हमें  खास  तौर  से  ध्यान
 देने  की  जरूरत  है  t

 दूसरी  बात  यह  है  कि  भाप  चाहें
 प्रोफेसर्स  को  रखें,  चाहे  टीचर्स  को  रखें,
 लेकिन  शुरू  शुरू  में  जब  बच्चा  प्राइमरी
 सेक्शन  में  जाता  है,  स्कूल  में  दाखिल  होता
 है,  उस  वक्‍त  मेरी  राय  में  उसको  पढ़ाये
 जाने  के  लिए  औरतों  को  रखा  जाना  चाहिये
 मर्दों  को  नहीं। जब  तक  औरत  बच्चे
 को  हेंडल  नहीं  करेंगी,  वह  डिसिप्लिन
 नहीं  सीख  पायेगा  पुरुषों  से  वह  कभी  भी
 डिसिप्लिन  नहीं  सीख  सकता  है  और  न
 पुरुष  उसको  डिसिप्खलिन  सिख्रा  द्दी  सकते

 _चा  APRIL  1088  Reorientation  of  the  9604
 System  of  Examinationa

 हैं,  यह  मेरी  कतई  राय  है  ।  वह  चाहे
 मानटेसरी  में  जाये  ग्बाहे  बेसिक  में  जो
 आाप  इंट्रोड्पूस  कर  रहे  हूँ,  बेसिक  सिस्टम
 उसके  बारे  में  हमारे  शिक्षा  मंत्रालयों  को
 यह  खबाल  करना  है  कि  क्‍या  यह  अ्रच्छा
 नहीं  होगा  कि  उस  स्टेज  पर  उसको  शिक्षा
 देने  क ेलिए  हम  स्त्रियों  को,  औरतों  को,
 नियुक्त  करें  ?  चीदह  पंद्रह  बरस  तक
 बच्चे  को  औरतों  की  देखरेख  में  ही
 तालीम  पानी  चाहिये  ।  जब  यहां  पर  वह
 औरतों  के  पास  पढ़  चुकता  हैँ  तो  उसमें
 डिसिप्लिन  च्  जाता  है  और  आगे  चल  कर
 निजाम  और  कायदों  का  वह  पालन
 करता  है।  जो  मेने  घरों  में  डिसिप्लिन  की
 बात  कही है  वह  मेंते  अपने  अनुभव  के  आधार
 पर  कहूँ!  हैं  a  आज  दिन  भी  जब  कि  मेंरी
 इतनी  उम्र  ही  गई  हैँ  में  वक्‍त  से  उठती  हूं,
 दिन  भर  काम  करती  हूं,  वक्‍त  पर  काम
 करती  हूं।  यह  जो  डिसिप्लिन  हूँ  वह
 मेने  स्‍कूल  और  कालेज  में  नहीं  साखा  है,
 यह  मुन  भर  में  ही  सिखाया  गया  है।
 इरा  वास्ते  पहले  तो  बच्चों  को  घर  में  ही
 डिसिप्लिल  सिखाया  जाना  चाहिये  और
 उसके  बाद  जो  हम  वेसिक  एजुकेशन  की
 स्कीम  चला  रहे  हैँ,  उसमें  हमकी  ज्यादातर
 स्त्रियों  को  रखना  चाहिये,  प्रुरुषों  को
 नहीं  ।  जब  बच्चा  चौदह  या  पंद्रह  वर्ष
 का  ही  जाए  तो  फिर  वह  पुरुषों  के  हाथ  में
 जाय,  तब  कोई  हरज  की  बात  नहीं
 है।

 इसमे  कोई  शक  की  बात  नही ंहै  कि  जो
 एजुकेशनल  सिस्टम  आज  हमारे  सामने
 है  इसको  बिल्कुल  स्ट्राइक  झाउट  कर  दिया
 जाना  चाहिये  इसको  बदलना  चाहियें।
 यह  जो  सिस्टम  चला  झा  रहा  है  यह  प्ं्रेजों
 के  वक्‍त  से  चला  आ  रहा  है  शौर  इसको
 उन्होंने  इस  बास्ते  चलाया  था  कि  उनको
 क्लाकों  को  जरूरत  थी  मुलाजिमों  की
 जरूरत  थी।  लेकिन  भाज  जो  एजुकेशन
 हम  देना  चादते  हे  वहू  सिर्फ  दस  वास्ते
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 नहीं  देता  चाहते  कि  उनको  जाब्स  मिलें

 बल्कि  इसलिए  भी  देना  चाहते  हे  कि

 आने  वाली  सोशलिस्टिक  पैटर्न  आफ

 सोसाइटी  में  उनके  जो  दिल  व  दिमाग  हैं

 वे  विशाल  बनें  उनके  दिल  और  दिमाग

 विशाल  बनाने  के  लिए  हमको  उन्हें  जो

 एजुकेशन  देती  है  उसकी  तरफ  हमारा
 ध्यान  जाना  चाहिये।  इस  वास्ते  इस

 सिस्टम  को  हमें  बदलना  होगा।  गवरनंमेंट

 इस  सिस्टम  को  बदल  भी  रही  है  i  इसके

 लिए  आपको  बहुत  सी  बातें  करनी  होंगी  1

 हमको  चाइल्ड  साइकौलोजी  को  भी

 समझने  की  कोशिश  करनी  होगी
 चाइल्ड  साइकौलोजी  को  औरतें  हो
 ज्यादा  समझ  सकती  है.  पुरुष  नहों  समझ

 सकते  है।  इस  वास्ते  ट्रेंड  टीचर्स  चाइल्ड

 साइकौलोजी  के  होने  चाहियें।  जब  ये

 सब  बातें  हो  जायेंगी  जब  सिस्टम  बदल

 जाएगा  जब  औरतें  ज्यादा  पढ़ाने  के  लिए

 हो  जायेंगी  तो  मुझे  पूरा  यकीन  है  कि  जो

 श्राज  शक्ल  है  वह  बिल्कुल  बदल  जाएगी

 आर  वह  दूसरी  ही  हो  जाएगी  ।

 शब  सिनेमाज  के  जो  बुरे  असर  पड़ते

 हैं  उनका  जिकर  में  करना  चाहती  हूं।
 बच्चों  के  लिए  में  चाहती  हूं  चिल्डरंस

 फिल्म्स  आपको  बनवानी  चाहियें  और  बच्चों

 को  दिखलानी  चाहियें।  बच्चों  को  ऐसी
 चीजें  दिखलाई  जानी  चाहियें  जिससे  उनकी

 हैल्थ  बने  जिससे  वें  अच्छी  बातों  की

 तरफ  झुकें  बुरी  की  तरफ  नहीं  ।

 यूनिवर्स्टी  स्टुडेंट्स  के  लिए  भी  में  यही  बात

 कहती  हूं।  उनको  भी  इस  तरह  की

 फिल्में  बना  कर  दिखाई  जानी  चाहियें।
 आजकल  जो  फिल्में  बनती  हें  और  जिनको

 वे  देखते  हैं  देखने  के  बाद  वें  उनकी  उसी

 तरह  से  नकल  करते  है  एंग्लो  इंडियन

 गर्ल्स  को  लेकर  घूमते  हें  और  वैसी  ही  बातें

 करते  हे  जिस  तरह  की  फिल्मों  में  दिखाई
 CC
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 जाती  हैं।  यह  जरूरी  है  कि  ऐसी  फिल्में

 स्रावें  कि  जिससे  हमारे  जो  भारतीय

 बच्चे  हैं  उनके  दिल  और  दिमाग  पक्के

 शर  मजबूत  हों  और  ठीक  रास्ते  पर

 वे  चलें  t

 इसलिए  मुझे  इतना  ही  कहना  है  कि

 पहले  घरों  को  सुधारना  है  जिसका  में

 पहले  जिक्र  कर  चुकी  हुं  उस  पर  ध्यान

 दिया  जाना  चाहियो  ।  आप  कितनी  भी

 स्कीमें  बनायें  आप  मंथली  एग्जेमीनेशन
 जितने  भी  लें  फोट्टंनाइटली  एग्जेमिनेशन
 जितने  भी  रखें  इनसे  कुछ  नहीं  होगा  तब

 तक  जब  तक  कि  घरों  में  ही  बच्चे  को

 डिसिप्लिन  नहीं  सिखाया  जाएगा  जब  तक

 घर  पर  ही  बच्चे  को  शिक्षा  नहीं  दी

 जायेगी  और  उसके  बाद  बेसिक  एजुकेशन
 या  मानटेरारी  एजुकेशन  देने  के लिए  आप

 औरतों  को  नहीं  रखेंगे  और  उनके  हाथ  में

 इस  काम  को  नहीं  सौपेंगे  ।  चौदह  पंद्रह
 वर्ष  तक  औरतों  के  हाथों  से  शिक्षा  पाकर

 जब  बच्चे  आगे  जायेंगे  और  उसके  बाद

 पढ़कर  निकलेंगे  तो  आप  बिल्कुल  ही
 बदला  हुआ  नक्शा  पायेंगे  |  में  समझती

 हूं  इस  तरह  काफी  जो  समस्‍यायें  हें  वे  हल

 हो  जायेंगी।  श्राज  आप  जो  यह  राउडीज्म

 देखते  हें  और  यह  देखते  हे  कि  बच्चे  टीचर

 के  साथ  मिल  कर  मारपीट  करते  हैं  और

 जिसको  देख  कर  दुख  होता  है  तकलीफ

 होती  है  यह  सब  समाप्त  हो  जाएगा  |

 अगर  आप  निजाम  व  डिसिप्लिन  देश  में

 देखना  चाहते  हें  तब  आपका  फर्ज  यह  है
 कि  इस  एजुकेशन  को  आप  मिटा  दें,

 दूसरा  सिस्टम  रायज  करें  और  औरतों  को

 नौकरियां  दें  ताकि  लड़कों  और  लड़कियों
 को  १४-१५  बरस  तक  औरतों  के  हाथ
 से  शिक्षा  मिले  जो  एक  माता  के  समान
 उनके  साथ  बर्ताव  करेंगी  और  वहीं
 इनको  अच्छी  तरह  से  हाथ  में  रख  भी

 सकती  हैं।
 ल्‍
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 उपाध्यक्ष  महोदय  :  औरतों  ने  जाय-

 दाद  भी  ले  ली  और  बच्चे  और  नौकरियां  भी

 ले  जायें  ।

 Shri  Khadilkar  (Ahmednagar):
 Many  a  time  a  good  case  is  spoiled
 by  bad  advocacy,  and  we  have  an
 instance  in  point  here.  If  we  look  at
 the  resolution,  broadly  speaking  the
 object  of  the  resolution  is  quite  good,
 but  looking  at  the  way  it  was  advocat-
 ed,  I  think  probably  the  hon.  Member
 has  not  thought  about  the  problem  in
 its  broad  perspectives.

 Why  is  examination  at  all  neces-
 sary?  Let  us  consider  it.  Let  us  try
 to  understand  why  examination  is
 introduced  in  the  educational  system.
 To  my  mind  it  serves  one  good  pur-
 pose.  It  is  meant  essentially  as  a  sort
 of  discipline  for  the  intellect,  for
 the  mind,  but  if  this  purpose  of
 discipline  is  carried  further,  it  would
 ultimately  result  in  cramming  the
 mind.  Then  certainly  something  is
 wrong  somewhere,  and  a  re-examin-
 ation  of  the  whole  method  of  examin-
 ation  is  absolutely  called  for.

 As  the  hon.  lady  Member  rightly
 pointed  out,  really  education  begins  at
 home,  Today  the  conditions  at  home
 are  in  a  state  of  flux,  because  after
 the  Second  World  War  the  whole
 social  fabric  has  been  more  or  less
 shattered.  We  do  not  really  know
 what  is  firm,  what  is  going  to  last,
 what  is  going  to  remain  and  what  is
 going  to  disappear.  In  such  a  context,
 on  the  one  side  when  we  look  at  the
 family  life  we  find  that  there  is  hard
 economise  struggle;  on  the  other
 side,  we  find  that  there  is  a  certain
 amount  of  social  conflict  all  round  in
 the  changing  phenomena,  In  such  a
 situation,  the  home  that  used  to
 provide  a  certain  amount  of  back-
 ground  of  initial  discipline  and
 initiation  into  education  has  been  dis-
 turbed.  Let  us  understand  it  perfect-
 ly  clearly.

 Then,  we  come  to  the  examinations,
 one  after  another  as  the  hon.  lady
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 Member  has  rightly  pointed  out.  The
 whole  educational  system  as  it  was
 envisaged  by  Lord  Macaulay  and
 others  was  meant  to  serve  a  particular
 purpose.  After  freedom  we  expected
 naturally  that  the  rulers  of  this  coun-
 try,  our  own  people,  and  the  repre-
 sentatives  of  our  people  would  take
 it  into  their  heads  to  reform  this  sys-
 tem.  But,  unfortunately,  as  they
 were  brought  up  in  the  old  atmos-
 phere,  they  thought  of  piece-meal
 changes  only,  sometimes  experiment-
 ing  with  the  curriculum,  thinking
 that  boys  are  raw  materials;  and  they
 said,  let  us  introduce  basic  education
 today  and  give  them  some  taklis  and
 charkhas;  I  agree  that  basic  education
 ig  very  good,  but  nobody  is  really
 grasping  it,  and,  therefore,  it  has  been
 applied  very  mechanically  in  regions
 where  there  is  no  cotton.  If  you  in-
 troduce  taklis  and  charkhas  in  such
 places,  they  have  no  meaning  for  the
 student.  But  such  things  have  been
 done,  and  no  proper  approach  has  been
 made,  and  still  everything  is  in  a
 mess.  Let  us  try  to  understand  the
 problem  in  this  context.  And  I  would
 jike  the  Education  Ministry  to  take
 it  up  in  right  earnest,  because,  if  I
 may  say  so  without  any  disrespect  to
 any  hon.  Member  that  we  also  need
 some  education  here.  When  we  need
 an  education  to  develop  a  new  outlook
 and  we  are  not  conscious  of  it,  natu-
 rally,  we  cannot  guide  the  younger
 generation  to  take  up  the  new  tasks.

 6°43  hrs.

 [Surr  Barman  in  the  Chair]

 What  do  we  find  when  we  go  to  the
 colleges  and  schools?  The  examina-
 tion  becomes  a  sort  of  burden,  a  dead-
 weight  on  the  body  of  the  student  as
 it  approaches  nearer.  Instead  of  try-
 ing  to  understand  and_  recapitulate
 what  he  has  learnt  during  the  course
 of  the  year  the  boy  is  worried  as  to
 how  he  is  going  to  fare  at  the  exami-
 nation,  because  getting  through  or  not
 getting  through  means  something  very
 valuable  in  his  life,  because  if  he  does
 not  get  through  he  becomes  a  burden
 on  his  parents,  but  if  he  gets  through,
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 a  new  opening  is  there  for  him.  I
 would  suggest  that  this  obsession  must
 be  removed,  and  the  boy  must  enter
 the  examination  hall  in  a  free  atmos-
 phere;  he  must  not  feel  that  his  fate
 will  be  decided  by  whatever  he  has
 erammed  or  whatever  his  teacher  has
 taught  him.  As  it  is,  if  he  puts  on
 paper  whatever  has  been  taught  to
 him  by  his  teacher,  then  his  fate  is
 all  right,  but  if  he  makes  a  small
 mistake,  he  is  finished  for  life,  and
 failure  is  stamped  on  his  head.  This
 system  is  absolutely  bad;  from  the
 pscyhological  point  of  view,  it  is  bad:
 from  the  sociological  point  of  view,  it
 is  bad,  and  from  the  point  of  view
 of  reconstruction  which  is  our  ideal,
 it  is  absolutely  worse.  Therefore,  I
 would  suggest  to  the  Ministry  to
 examine  the  problem  in  this  context
 and  see  what  is  necessary.

 People  talk  of  indiscipline.  Indisci-
 pline  is  there.  I  do  realise  it  must  be
 removed.  But  have  we  done  anything
 fo  guide  the  students  who  are  coming
 as  my  hon.  friend  has  pointed  out,  in
 large  numbers  from  the  rural  surroun-
 dings?  In  an  adolescent  age  they  come
 to  the  cities,  and  in  that  particular
 period,  there  is  nobody  to  guide  them.
 They  go  to  the  cinema  shows;  they  go
 to  the  restaurants  and  so  on,  because
 they  had  not  seen  this  urban  life
 before.  The  other  day,  I  suggested  to
 my  friends  in  the  Poona  University
 ‘Why  not  have  a  students’  guidance
 centre  at  this  place?’,  but  they  said
 that  they  had  no  provision.  If  there
 is  provision  for  this  at  a  university
 centre  or  an  education  centre,  if  there
 is  such  a  guidance  centre  where  some
 good  citizens  and  teachers  may  go
 and  try  to  understand  the  difficulties
 of  the  students  and  guide  them  pro-
 perly  in  their  day-to-day  life,  then
 that  would  be  a  good  thing.  But
 there  is  no  such  thing.

 The  professor  who  moved  the  reso-
 lution  and  who  wanted  to  reform  the
 examination  system  seems  to  have
 been  so  much  obsessed  with  examina-.
 tion  that  all  that  he  said  was  examina-
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 tion,  examination  and  examination
 only.  I  do  not  know  from  where  he
 got  this  idea;  this  ghost  of  examina-
 tion  is  perhaps  haunting  him  still,  and
 that  is  why  it  has  been  neglected  in
 his  speech.

 I  would  like  to  make  one  other
 suggestion.  My  hon.  friend  Shri  V.  P.
 Nayar  suggested  that  certain  literary
 subjects  are  unnecessary.  But  in  my
 opinion,  if  we  are  going  to  build  up
 a  society  where  values  have  some
 meaning,  liberal  values  and  _  socialist
 values,  then  humanities  should  not  be
 altogether  neglected.  Nowadays,  there
 is  a  tendency  to  give  education  just
 for  a  particular  job,  but  by  giving
 this  type  of  education  making  a  per-
 son  fit  for  a  particular  job,  if  we
 neglect  the  other  side  of  life,  the
 social  aspect  or  the  humanistic  aspect,
 we  shall  make  life  more  mechanical
 and  meaningless  in  the  final  analysis.
 Even  in  the  Soviet  Union,  recently
 when  the  bifurcation  took  place,  a
 report  was  submitted,  in  which  they
 had  laid  more  emphasis  on  this;  they
 want  to  build  up  8  highly  technical
 society,  but  at  the  same  time,  if  you
 read  their  curriculum,  you  will  find
 that  more  than  half  the  subjects  are
 such  as  to  develop  the  students’  out-
 look  on  life  as  a  man,  so  that  he  will
 be  more  fitted  to  live  his  life  and  be
 affected  by  the  surroundings  in  such
 a  way  that  he  will  be  a  useful  citizen,
 a  better  citizen,  with  a  certain  set  of
 values  which  he  would  consider  as
 dear.  This  must  be  clearly  under-
 stood.

 I  would  like  to  say  a  word  regard-
 ing  medical  education.  Now,  we  have
 different  aspects  of  medical  education,
 such  as  the  social  hygiene  aspect,  the
 rural  health  aspect  and  so  on.  I  learn,
 and  I  have  also  read  about  it,  that  in
 China  after  two  years  of  preliminary
 medical  teaching,  the  would-be-doctor
 student  is  sent  to  the  villages;  he  goes
 round  about  the  countryside  and  sees
 the  country  and  understands  what
 their  needs  are  and  then  comes  back
 after  a  year  and  pursues  his  studies
 further.  I  wish  that  such  a  system
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 were  introduced  in  our  country  also.

 Resolution  re:

 Cur  doctors  today  always  like  to
 remain  only  in  the  urban  society  and
 cater  to  the  very  rich  clientele,  and
 the  richer  the  clientele,  the  more  their
 reputation  and  their  business.  This  is
 the  position.  It  has  become  the  most
 commercialised  profession.  This  kind
 of  urban  approach  should  change,  and
 the  service  approach,  the  approach  of
 rendering  medical  aid  to  the  people  in
 their  own  =  surroundings  should
 develop.  If  such  a  change  is  brought
 about,  it  will  have  a  long-term  effect.

 I  understand  that  in  some  places,
 even  now,  after  taking  the  medical
 degree,  the  degree-holder  is  supposed
 to  serve  for  six  months  in  a  village.
 But  I  feel  that  this  is  also  a  mechani-
 cal  approach.  During  the  course  of
 his  education,  he  must  be  taught  in
 such  a  way  that  he  will  fit  into  the
 society,  and  serve  a  useful  purpose  and
 a  social  purpose.

 Shri  Siva  Raj  (Chingleput—Reserv-
 ed—Scheduled  Castes):  No  moral  pur-
 pose?

 Shri  Khadilkar:  In  conclusion,  I
 would  like  to  say  this,  that,  looking
 to  the  objective,  let  us  try  to  build
 up  a  new  generation,  a  generation
 that  will  not  be  frustrated,  a  genera-
 tion,  which,  to  be  very  frank,  will  not
 be  like  us,  without  anything.  lormer-
 ly,  we  had  the  highest  regard  for  our
 teachers.  Even  now,  I  have  the
 highest  regard  for  my  teachers.  But
 today,  in  the  present  generation,  I
 find  that  the  teacher-student  relation-
 ship  has  completely  altered.  It
 should  not  alter  in  that  fashion.  The
 student  must  be  taught  properly.  If
 he  has  regard  for  his  teacher,  that  has
 some  deeper  meaning  in  his  life  ulti-
 mately.

 So  if  such  an  anproach  is  made,  the
 new  product  that  would  come  out  of
 the  Universities  will  not  only  be  not
 a  misfit  in  our  present  day  atmosphere
 but  will  be  a  good  citizen  in  the  new
 set-up.  As  they  say,  if  they  have  real
 faith  in  the  socialist  ideal,  he  will  be
 a  real  citizen  of  a  socialist  society  of
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 their  dream  and  will  discharge  his
 duty  in  a  most  effective  and  most
 responsible  manner.

 Therefore,  I  would  urge  that  the
 Education  Ministry  should  look  into
 this  probiem  and  instead  of  attaching
 greater  importance  to  the  final'exami-
 nation,  they  should  consider  how  to
 alter  it,  how  to  remove  that  burden
 from  his  mind  and_  allow  him  to
 flower.  Let  that  young  mind  flower
 and  let  his  intellect  and  mind  be
 properly  disciplined  by  our  new
 scheme.

 sit  विभूति  सिम  :  सभापति  महोदय,
 शिक्षा  के  बारे  में  जो  अझभी  मैंने  एक  सुझाव
 पेश  किया  है  भौर  जिसक  कि  बारे  में  हमारे
 सोहलिस्ट  भाइयों  ने  कहा  है  वह  संशोधन
 मैंने  हिन्दी  से  लिखा  है  भौर  चूंकि  उसका
 जो  पअंग्रेजी  श्रनुबाद  हुआ  है  वह  ठीक  नहीं  हुआ
 है  शौर  उसमें  कुछ  गड़बड़  हो  गई  है  इसलिए
 में  अपने  संशोधन  को  यहां  हाउस  में  पढ़े
 देता  हूं:

 “इस  सभा  की  यह  राय  है  कि  सरकार
 किन-किन  विययों  की  छिक्षा  किन-
 किन  विधियों  से  दी जाय  और  इनके
 द्वारा  दिक्षा  प्राप्त  किये  हुए
 विद्यार्थियों  की  योग्यता  की  जांच
 कौन  सी  विधि  सें  की  जाय,  इस
 हेतु  एक  उपसमिति  का  गठन  करे
 जो  संसार  के  विभिन्न  देशों  की
 परीक्षा  प्रणालियों  की  देखभाल
 झौर  पूर्ण  जांच  के  बाद  अपनी
 सिफारिश  करें  कि  यहां  क्‍या  हो  v

 ae  wat  बात  यह  है  कि  लोगों  ने
 शिक्षा  किस  लिए  प्राप्त  की  जाती  है  उसके
 असली  ध्येय  को  भुला  दिया  है  और
 झाजकल  लोग  शिक्षा  सिफ  इम्तिहान  पास
 करने,  डिग्री  हासिल  करने  और  नौकरी
 करने  के  उदृदेदय  से  ही  हासिल  करते  हैं।
 पहले  हमारे  देश  में  जो  शिक्षा  दी  जाती  थी
 और  जो  लोग  गुरुजनों,  झाचारयों  भर  उस्तादों
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 के  चरणों  में  जैठ  कर  दिक्षा  प्राप्त  करते  में
 @  ज्ञानोपार्जज  के  लिए  पढ़ते  थे  ।  यही
 कारण  हैं  कि  पुराने  जमाने  में  दिक्षा  का
 स्‍तर  बहुत  ऊंचा  था  और  मौलवी,  पंडित
 झौर  झाचायें  लोग  मन  से  श्षिष्यों  को  पढ़ाते
 में  और  उनका  ज्ञान  बढ़ाते  थे  -  गुरु  के,
 चरणों  में  बैठ  कर  वह  विद्याध्ययन  करते  @.
 शर  जब  गुरु  यह  देख  लेते  में  कि  अब
 उनके  शिष्यों  में  जरूरी  योग्यता  आगई  है
 तो  वह  उनको  छुटूटी  दे  देते  थे  और  कह
 देते  थे  कि  अब  तुम  जा  सकते हो  7  उस
 दिक्षा  अ्रणाली  में  और  ब्राज  की  प्रणाली  में.
 बड़ा  अन्तर  हैँ  ।  मुझे  यह  खेद  के  साथ
 कहना  पड़ता  है  कि  शिक्षा  पद्धति  पर  हमारी
 सरकार  ने  भी  तक  कोई  एक  निश्िचत
 घारणा  नहीं  बनाई  है  और  कोई  एक
 निदियत  नीति  निर्धारित  नहीं  की  है।
 डा०  राधाकृष्णनू  की  अध्यक्षता  में  इस
 दिक्षा  प्रणाली  के  सम्बन्ध  में  विचार  करने
 के  हेतु  सरकार  ने  एक  कमेटी  बिठाई  थी

 झौर सन्‌  १६०४  से  ही  हमारे  देश  में  इस
 सम्बन्ध  में  विचार  चल  रहा  है  और  चर्चा

 होती  रही  है  कि  किस  तरह  स्रे  परीक्षाएं
 ली  जायं  और  किस  तरीके  से  शिक्षा  दी
 जाये  लेकिन  अभी  तक  कोई  इस  सम्बन्ध
 में  एक  निद्िचत  प्रणाली  तय  नहीं  हो  पाई
 है

 सन्‌  १६४८  की  उस  कमेटी  की  रिपोर्ट
 है  भौर  अब  उसको  दस  वर्ष  हो  गये  हैं।
 इसलिए  इन  दस  वर्षों  सें  दुनिया  के  किन  किन
 देशों  में  शिक्षा  प्रणाली  में  क्या  क्‍या
 सबदीलियां  हुई  हैं  उन  सबके  बारे  में  अच्छी
 तरह  जांच  करवा  करके  सरकार  इस  सम्बन्ध
 में  कोई  नीति  निर्धारित  करें  और  यहां  की
 शिक्षा  भणाली  और  विधि  में  परिवर्तेन  करे।

 सभापति  महोदय,  झाजकल  तो

 विद्यार्थियों  का  ध्यान  किसी  तरक
 से  मोट्स,  गैस  पेपसे  बगरह  रट  कर
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 इम्लिहान  पास  करने  की  ओर  रहता  है  भौर

 हम  शाये  दिन  देखते  हैँ  कि  अगर  उनके

 इम्तिहान  में  उन  गैस  पेपर्स  में  से  प्रश्न

 था  जाते ६  तो  वे  उनको  उग्तल  देत ेहै  वरना
 अगर  कोई  उनके  बाहर  का  प्रदन  झा  जाता

 हैं  तो  वे  मुंह  बा  देते  हैं  और  उस  हालत  में
 फेल  हो  जाते  हैं।  श्राज  विद्यार्थियों  के
 सामने  मुख्य  समस्या  यही  रहतीं  है  कि  जैसे
 भी  हो  रट  कर,  नकल  करके  या  प्रन्य
 तरीके  से  इम्तिहान  पास  करलें  और

 कहीं  नौकर  हो  जांय  और  यही  कारण

 है  कि  शिक्षा  के  द्वारा  जो  उनमें  ज्ञान  की

 अभिवुद्धि  होनी  चाहिए  वह  नहीं  हो  पाती

 है  शिक्षा  का  वास्तविक  उद्देश्य  तो
 विद्यार्थी  के  ज्ञान  में  अभिवृद्धि  करना  भौर
 उसके  गुणों  का  विकास  करना  होना  चाहिए  |

 हमारे  श्री  विनोबा  जी  कहते  हैं  कि  शिक्षा
 की  पद्धति  जो  चलाई  जाय  वह  गैर  सरकारी
 लोगों  के  हाथों  सें  देकर  चलाई  जाय,  यह
 सरकार  के  हाथ  में  नहीं  रहनी  चाहिए  t

 चूंकि  शिक्षा  की  प्रणाली  और  विधि
 आज  टीक  नहीं  है  इसोलिए  हम  देखते  हैं
 कि  हालांकि  संस्कृत  के  आपके  यहां  इतने
 सारे  विद्यालय  हैं  लेकिन  ताहम  हमारे
 मिथिला  प्रदेश  में  हालांकि  वहां  जो
 संस्कृत  के  जानने  बाले  हैं  उन्होंने  बाकायदा
 किसी  भी  विश्वविद्यालय  में  शिक्षा  नहीं
 पाई  है,  श्रपने  घर  पर  ही  संस्कृत  की  शिक्षा
 पाई  है  तो  भी  उनकी  विद्वत्ता
 उन  विश्वविद्यालयों  के  विद्यार्थियों  से  ज्यादा
 है।  किसी  भी  युनिवर्सिटी  के
 पंडित  से  हमारे  सिथिला  के  पंडितों  की
 विद्वत्ता  ज्यादा  है।

 शन  जहां  तक  मौजूदा  परीक्षा  को
 प्रणाली  का  सम्बन्ध  है  वह  दोषपूर्ण  तो
 अवश्य  हे  लकिन  यह  तो  हो  नहीं  सकता  कि
 हम  बिल्कुल  परीक्षा  को  हटा  दें  किसी  न
 किसी  तरह  को  परीक्षा  श्णाल।  तो  हमें
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 "wert  ही  होगी।  पहले  जमाने  मे ंभी  जब
 लोग  झाक्षायों  के  पास  जाकर  दिक्षा  ग्रहण
 करत ेथे  तब  भी  आचार्य  लोग इस  तरह  का
 सर्टिफिकेट  देते  ही  थे  कि  झमुक  अमुक
 'दिष्य  में  जरूरी  योग्यता  झा  गई  है  और  यह
 सर्टिफिकेट  श्राखिर  बहू  किसी  श्राधार  पर
 ही  तो  देते  थे  और  अपने  चिष्यों  की
 योग्यता  की  जांच  करने  के  बाद  ही  वह
 ऐसा  सर्टिफिकेट  देते  थें।  शब  उस  योग्यता
 की  जांच  करने  के  लिए  हमें  कोई  न  कोई
 परीक्षा  प्रणाली  तो  रखनी  ही  होगी  i
 इस  सम्बन्ध  में  Bto  राधाकृष्णन्‌  कमेटी  ने
 भी  लिखा  है  कि  हम  ऐसा  बिलकुल  नहीं
 कह  सकते  कि  शिक्षा  में  से  परीक्षाएं  बिलकुल
 हटा  दी  जायें।  आजकल  की  मौजूदा  परीक्षा
 प्रणाली  के  खिलाफ  भो  उसने  लिखा  है।
 इसके  अतिरिक्त  उस  कमेटी  ने  यह  भी
 सिफारिश  की  है  कि  युनिवर्सिटीोज  को

 चाहिये  कि  जे  इस  सम्बन्ध  में  अपनी  कोई
 एक  निध्चित  धारणा  और  राय  कायम  करें  1
 उसने  यह  भी  लिखा  है  कि  यहां  से  कुछ
 शिक्षक  अमरीका  की  शिक्षा  प्रणाली  के
 झन्तर्गत  ट्रेनिंग  प्राप्त  करें  और  उसके  बाद
 यहां  उस  रीति  से  पढ़ायें।  शअ्रसल  बात  यह
 है  कि  हमारे  देश  में  दिक्षकों  की  कमी  है,
 शिक्षकों  से  सेरा  मतलब  सही  और
 ग्रादर्श  शिक्षकों  से  है  ।  में  आपको  बताऊं
 कि  श्री  बीरबल  सिंह  और  श्री  राम  शरण
 जो  कि  मेरे  आचाय  रह  चुके  हें  उनके
 प्रति  मेरे  मन  में  आज  भी  श्रद्धा  और
 भक्ति  का  भाव  हैं।  लेकिन  श्राज  हम  लोग
 क्या  देखते  हैँ  -  आज  विद्यार्थियों  के  मन  में
 अपने  दिक्षकों  के  प्रति  इस  तरह  का  कोई
 श्रद्धा  का  भाव  या  आदर  भाव  नहीं  होता
 झौर  आज  तो  प्रोफेसर्स  और  कालिज  के
 विद्यार्थी  दोनों  साथ  २  बैठ  कर  सिमरेट
 पीते  हैं,  एक  जगह  बैठकर  काफी  पीते

 हैं  भौर  भापस  से  ताश  खेलते  हैं  i  ose  इस
 तरह  का  विद्याथियों  भौर  प्रोफेसरों  में
 सम्बन्ध  रहने  से  बहुत  खराब  परिणाम

 लिकल  रहा  है  ।  झाज  विद्यार्थी  समझता है
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 कि  प्रोफेसर  झगर  उसे  पढ़ा  रहा  हैं  तो  कोई
 विशेष  बात  नहीं  है  क्‍योंकि  बहू  उसको
 उसका  पारिश्रमिक  दे  देता  है  और  उसके
 साथ  ही  आज  शिक्षकों  में  भी  अपने  विद्यार्थियों
 को  पढ़ाने  की  वह  लगन  नहीं  है  जो  कि  पहले
 हुआ  करती  थी  a  झाज  विद्यार्थियों  के  दिलों
 में  अपने  शिक्षकों  के  प्रति  इस  तरह  की
 भावना  रहने  से  आप  समझ  सकते  हैं  कि
 उनके  मन  में  अपने  गुरुओं  के  लिए  क॑से  श्रद्धा
 का  या  आदर  भाव  हो  सकता  है  क्‍योंकि  जे
 तो  ऐसा  समझते  हें  कि  हम  उनको  पैसा
 देते  हें  और  बे  हमें  उसके  बदले  में  पढ़ाते
 हैं।  डा०  राधाकृष्णन  कमेंटी  ने  भी  अपनी
 रिपोर्ट  में  लिखा  है  कि  हिन्दुस्तान  में
 सरस्वती  की  पूजा  होती  थी,  मुसलमानों
 के  मदरसों  में  पूजा  होती  थी  लेकिन  आज
 बह  सब  खत्म  हों  गयी  है।  में  चाहता  हूं
 कि  सबसे  पहले  शिक्षा  की  क्या  विधि  हो
 शीर  शिक्षा  किस  लिए  हम  देते  हें  इसक  बारे
 में  हमारी  सरकार  निश्चय  करें  और
 परीक्षाओं  के  लिए  भी  उसे  कोई  न  कोई
 तरीका  रखना  ही  पड़ेगा  ।  एक  तरीका  तो
 उन्होंने  वह  बतलाया  है  जो  कि  बड़ौदा
 युनिवसिदी  में  चलता  है  जिसके  कि

 अनुसार  विद्याथियों  की  बराबर  परीक्षा  होती
 रहती  हैँ.  बराबर  जांच  पड़ताल  होतो  रहती
 2  और  जांच  पड़ताल  होने  के  वाद  जैसे  यह
 नम्बर  पाता  है  उसके  हिसाब  ले  उस  पास
 ग्रथवा  फंल  किया  जाता  हैं  ।  यह  भी  एक
 तरीका  है|  इसके  झतिरिक्त  विद्यार्थियों  से  लेख
 लिखता  कर  परीक्षा  लेनें  का  भी  एक  तरीका
 हे  और  इसके  आवार  पर  उनको  पास  अथवा
 फेल  किया  जाता  ह  शिक्षक  और  विद्यार्थी

 “में  इस  तरह  का  सम्बन्ध  स्थापित  होने  की
 आवश्यकता  हैं  जिसमें  विद्यार्थी  अपने  गुरु
 के  प्रति  श्रद्धा  भाव  रखता  हुआ  मन  लगा  कर
 अध्ययन  करें  और  गुरु  मन  लगा  कर  उसको
 पूरा  ज्ञान  प्राप्त  कराने  की  चेप्टा  करें  ।  इसके
 अतिरिक्त  यह  भी  देखना  चाहिए  कि  किस
 विद्यार्थी  की  किस  विषय  में  दिलचस्पी  &
 कौन  विद्यार्थी  किस  विषय  में  पारंगत  होना
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 जाहता  है  और  यह  चीज  शिक्षक  बतला  सकता

 है  और  सरकार  को  उसके  भ्रनुसार  उस  विषय
 में  उसको  विज्ञेव  योग्यता  दिलाने  को  व्यवस्था
 करनी  चाहिए  !  हमारे  विनोबा  जो  कहते  हे
 कि  शिक्षा  का  कार्य  गै  र-सरकारी  लोगों  के  हाथों
 में  दिया  जाये  और  सरकार  चाहतो  है  कि  नहीं
 यह  कार्य  हमारे  हाथ  में  रहे  |  सरकार  को  इस
 बात  पर  गम्मोरता  से  सोचना  चाहिए  कि
 चो  साहब  ने  शिक्षा  के  सम्बन्ध  में  क्या  कहा
 है  |  घोष  साहब  ने  कहा  है  कि  १००  विद्यार्थी
 श्रगर  सकेंडरो  थें  जाते  हें  तो  ५०  कालिज  में
 जाते  हु  और  वहां  से  निकलने  के  बाद  करीब
 Lo  परसट  पास  होते  हैं  7  द  फीसदी  बिद्यार्थी

 हमार  ददा के  अन्दर  बेकार  हो  जाते  हैं  ।  उनके
 अन्दर  ज्ञान  नहीं  पैदा  हो  पाता  है  और  उनके
 अन्दर  ह्पुमन  बल्यूज  का  विकास  नहीं  हो  पाता

 है  ।  इसलिए  आज  जो  हमारी  शिक्षा  पद्धति  है
 उसमें  सरकार  सुधार  करें  और  उसके  लिए
 में  कहूंगा  कि  हमारे  श्लरीमाली  जी  दुनिया  के
 भोर  देशों  को  शिक्षा  प्रणालियों  को  जांच  करायें
 आऔर  जांच  करवाने  के  बाद  देंखें  कि  कौन  सी
 शक्षा  प्रणाली  हमारे  लिए  उत्तम  और  उपयुक्‍त
 है  शर  वही  शिक्षा  प्रणाली  इस  देश  के  लिए
 अपनाई  जाय  q  परीक्षा  को  हम  बिलकुल
 हटा  नहीं  सकते  हे  अलबता  उसमें  कुछ  परिवर्तन
 कर  सकत  हैं।  इम्तिहान  किसी  न  किसी  रूप
 में  हमें  अपने  वहां  रखना  होगा  में  इसको
 मानता  हूं  कि  आज  के  इम्तिहानों  का  तरीका
 दोषपूर्ण  है  लेकिन  इसका  यह  मतलब  नहीं  है
 कि  इम्तिहान  बिलकुल  हटा  दिये  जाये  ।  हमारे
 बिहार  &  पहले  मिडिल  स्कलों  के  इम्तिहान
 होते  थें  और  प्रइन  झाते  थे  और  लड़कों  के
 इुम्तिहानों  की  कापियों  की  जांच  होती  थी
 झौर  उनको  उनके  पर्चों  के  हिसाब  से  फेल
 पास  किया  जाता  था  और  मिडिल  स्कूल  के
 झध्यापकों  को  इसका  अधिकार  प्राप्त  था।
 अरब  वह  प्रधिकार  हैडमास्टर्स  को  दिया  गया  हैं
 शौर  बढ़त  तरह  का  दबाव  और  प्रभाव  पड़ने

 इस्तिहान  के  सिस्टम  में  खराबी
 है  ।  लेकिन  जो  खराबी  है  उसको  देखिये  धौर
 जो  मिडिल  स्कूल  के  हेडमास्टरों  को  झधिकार
 दे  दिया  गया है  और  जिस  तरह  से  वे,पास  करते

 हैं  उसको  भी  देखिये  ।  वे  इस  तरह  से  पास  करते

 हैं  कि  पास  और  नापास  बराबर  &,)  इसलिए
 में  चाहता  कि  सब  से  पहले  आप  ढास  को

 दुरुस्त  कीजिये,।  उनके  तनस्वाह  आदि  के  बहुत
 सें  सवाल  हैं।  टीचर  को  यह  सोचना  चाहिए
 कि  यह  अपने  दिष्य  को  ज्ञान  प्रदान  करता  है  t
 वह  यह  सोचे  कि  मेरे  झन्दर  जितना,  जान  है
 वह  मुझे  विद्यार्थी  को  प्रदान  करना  चाहिए  |
 तो  शाप  दिक्षक  को  दुरुस्त  कीजिये  ।  भौर  यह
 सुधार  तभी  हो  सकता  है  जब  कि  ऊपर  से  नीचे
 तक  सुधार  हो  ।  सबसे  पहले  जो,  मिनिस्टर  हैं
 उनका  जीवन  बसा  होना  चाहिए,  फिर  चांसलर
 का,  वाइस  चांसलर  का,  पिंसिपल  का,  प्रोफेसर
 का,  हैडमास्टर  का  जीवन  अनुकूल  होना
 चाहिए  तब  दिक्षक  पर  भी  उनके  आचरण
 का  प्रभाव  पड़ेगा  और  उसके  आचरण  ~

 सुधार  होगा
 37.00  hrs.

 एक  भर  बात  है।  हमारी  श्रीमती  उमा
 जी  ने  कहा  है  कि  बच्चों  के  मामले  में  मां  बाप
 की  भी  जिम्मेदारी  है  क्‍योंकि  उनके  सम्पर्क
 ~

 बच्चा  ज्यादातर  रहता  है  शर  उनके  ्राचरण
 का  उस  पर  प्रभाव  पड़ता  है  7  सलिए  उनको
 भी  जवाबदेही  है  ।  यह  बात  भी  ठीक  है  i

 यह  म  मानता  हूं  कि  हो  सकता  है  कि
 परीक्षा  की  पद्धति  में  कुछ  खराबो  हो,  लेकिन  में
 कहना  चाहता  हूं  कि झगर  आज  श्राप  इम्तिहान
 को  हटा  देंगे  तो  जो  भ्राज  आप  खराबी  देखते  हैं
 उससे  बहुत  ज्यादा  खराबी  बढ  जायेंगो  !
 सरकार  को  चाहिए  कि  इस  विषय  में  पहले
 दूसरे  देशों  की  पद्धति  की  जांच  पड़ताल  करादें
 झौर  फिर  यहां  कदम  उठाये  |  'राधाकरष्याल
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 हा  a  System  of  Examinations
 में  बहुत  बदल  मी  है  t  हमारे  प्रधानमंत्री  जी  दूसरें  देशों  की  परीक्षा  पद्धतियों  की  जांच  करने
 तो  कहते  हैं  कि  जो कस  था  बह  झाज  नहीं  है  ।  के  लिये  एक  कमेटी  बनानी  चाहिए  भौर  उसके
 तो  हमको  अपनी  परीक्षा  की  पद्धति  को  ढ्वारा  पूरी  तरह  से  जांच  पड़ताल  करवा  कर
 बदलते  समय  स  बात  का  भी  ध्यान  रखना  तब  कोई  नई  पद्धति  लागू  करनी  चाहिए  ।

 खाहिए  कि  शझाज  को  परिस्थिति  में  किस
 प्रकार  की  पद्धति  उपयोगी  होगी

 एक  जात  में  और  कहना  चाहता  कि
 झाजकल  बाजार  में  नोट्स  हर  किताब  के  बहुत
 बिकते  हें  जिनको  किब्स  और  कम्स  भी  कहा
 जाता  है  उनको  ही  विद्यार्थी  पट  लेते  हे  और

 मूल  पुस्तकों  को  नहीं  पढ़ते  ।  अगर  जो  प्रदन
 उनमें  दिया  हुमा  है  वह  आ  गया  तो  पास  हो
 गये  नहीं  झगर  बाहर  से  भा  गया  तो  फेल  ही  जाते
 हैं  7  इसलिए  मेरा  सुझाव  है  कि  जिन  दुकानों  पर
 ये  पुस्तकें  बिकती  है  उन  दुकानदारों  को  जेल
 कर  दी  जाये  या  वे  पुस्तकें  जब्त  कर  ली  जायें  |
 मेरे  एक  सित्र  हैं  उनका  लड़का  पिछले  साल
 झाई०  एस०  सी०  की  परीक्षा  में  फेल  हो  गया  |
 नतीजा  यह  हुआ  कि  उसने  इस  साल  बहुत
 पढ़ाई  की  ।  में  समझता  हूं  कि  वह  २४  घंटे  में
 बीस  घंटे  पढ़ता  होगा  ।  उसका  नतीजा  यह  हुआ
 कि  इम्तिहान  के  समय  उसकी  आंख  सराब  हो
 गयी  और  अब  उसको  इस्तिहान  देने  में  बहुत
 मुहिकल  हो  रही  है  |  तो  इस  बात  का  भा
 खयाल  रखना  चाहिए  कि  परीक्षा  प्रणाली  णबा
 1.18  कि  बच्चों  को  इस  तरह  का  परिश्रभ्त  न
 करना  पड़े  ।

 कहा  जाता  हैं  कि  विद्यार्थियों  को  संख्या
 झाजकल  बहुत  ज्यादा  है  1  हमारे  यहां  बिहार
 में  ही  पिछले  साल  ३०,०००  विद्यार्थी
 मैट्रिकुलेशन  की  परीक्षा  में  बैठे  थे  कहा  जाता
 है  कि  तीस  हजार  का  इन्तिजाम  करना  कठिन
 है 1

 ट्तो  में  यह  कहना  चाहता  हूं  कि यदि  सरकार
 इस  परीक्षा  पद्धति  को  हटा  कर  कोई  दूसरी
 पद्धति  रखना  चाहती  हैं  उसको  पहले

 Shri  Easwara  lyer  =  (Trivandrum):
 Mr.  Chairman,  Sir,  probably  about
 tens  of  thousands  of  years  ago  people
 used  to  look  at  the  moon  and  wonder
 what.  With  the  advanced  knowledge
 we  possess  of  interplanetary  travel
 and  other  things,  we  are  now  able  to
 say  that  the  moon  is  a  rocky  world.

 Looking  at  this  Resolution,  I  must
 confess  to  a  certain  amount  of  bewil-
 derment  with  the  argument  that  has
 been  advanced  in  favour  of  this  Reso-
 lution,  because  I  thought  the  Mover
 of  the  Resolution  was  speaking  against
 the  examinations.  But,  listening  to
 what  he  has  been  putting  forward,  I
 found  it  was  not  a  case  of  poor  advo-
 cacy  as  my  hon.  friend  Shri  Khadilkar
 would  put  that,  but  it  was  presenting
 no  case  at  all.  He  was  speaking
 exactly  the  opposite.  In  fact,  the
 scheme  he  has  ovresented  is  full  of
 examinations.  If  we  want  to  do  away
 with  examinations  as  my  hon.  friend
 would  advocate—and  he  has  suggested
 an  alternative  method  of  having
 monthly  tests  instead  of  examinations
 and  testing  the  progress  of  students—
 certainly,  we  can  agree  with  his  inten-
 tion  se  far  as  the  Resolution  is  con-
 eerned.  But,  I  cannot  see  eye  to  eye
 with  the  argument  that  he  has  put
 forward  in  support  of  his  Resolution.

 He  has  been  giving  a  catalogue  of
 indiscipline  on  the  part  of  the  stu-
 dents,  rowdyism  of  the  students  in
 Annamalai  Nagar  or  Bhopal  or  some
 other  place.  What  connection  has  that
 with  examinations?  I  fail  to  under-
 stang  that.  Of  course,  the  Mover  of
 the  Resolution  would  say  that  it  has
 got  some  direct  connection  with  the
 examinations.  Because  the  paper  was
 stiff  the  students  were  prone  to  in-
 duilge  in  acts  of  rowdyism  or  violence.
 If  the  monthly  tests  are  to  be  had  and
 if  other  systems  of  assessing  the  pro-~-*
 gzess  have  to  be  adopted,  where  is  the

 .
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 guarantee  that  the  rowdies  will  not
 behave  like  rowdies?  So,  that  is  no
 argument  to  say  that  indiscipline  is
 the  result  of  examinations.  Indis-
 cipline  is  there  because  you  have  not
 got  proper  discipline.

 The  hon.  Mover  told  us  that  he  had
 some  expetience  in  teaching.  I  have
 also  some  experience  of  teaching,
 though  a  bit  short.  But  I  would  say
 that  if  there  is  a  sort  of  quid  pro  quo
 between  the  student  and  the  teacher,
 there  is  absolutely  no  room  for  indis-
 cipline  or  rowdyism.  Even  in  the
 present  day,  if  you  make  the  class  in-
 teresting  and  human,  or  your  lectures
 interesting,  there  is  no  need  for  insis-
 ting  even  on  attendance  or  that  there
 should  not  be  proxies  in  the  class  as
 we  find  more  often  than  not,  if  you
 make  your  classes  more  interesting
 and  if  you  make  your  lectures  more
 informative—l  am  not  saying  that  I
 have  been  making  my  lectures  interes-
 ting—my  general  experience  as  a
 teacher  is  that  the  students  do  listen
 to  you  and  do  behave  themselves  and
 there  has  always  been  discipline
 among  them.  But  if  you  do  your  job
 as  a  teacher  for  the  mere  pecuniary
 consideration  that  is  flowing  from  the
 University  or  the  Government  as  your
 monthly  salary  and  you  put  forward
 the  rather  usual  type  of  lectures  which
 you  have  learnt  some  years  ago  and
 if  you  are  only  repeating  that  year
 after  year,  or  if  you  are  prone  to
 giving  notes  and  in  taking  the  entire
 time  of  the  class  in  dictation,  what  is
 there  so  far  as  the  student  is  concern-
 ed?  Onc  student  slips  out,  the  other
 is  sleeping  and  some  others  indulge
 in  a  little  booing.  That,  I  submit
 before  the  House,  is  the  cause  of
 rowdyism.  Rowdyism  or  indiscipline
 has  nothing  to  do  with  the  examina-
 tion.  It  is  an  entirely  different  thing.

 I  am  of  the  view  that  there  should
 be  no  indiscipline  so  far  as  students
 are  concerned.  I  would  certainly
 agree  with  the  hon.  Mover  of  this
 Resolution  if  you  want  to  scrap  ex-
 aminations  altogether.  I  would  also
 agree  with  him  that  there  should  be  a

 complete  reorientation  of  our  edu-
 cational  system.  But,  in  the  latter
 part  of  the  Resolution  he  would  say
 that  there  should  be  monthly  tests
 and  so  on  and  so  forth  and  burden
 the  students  with  other  examinations.
 I  would  certainly  not  agree  with  him
 on  that.  I  would  suggest  that  more
 anxious  thoughts  be  bestowed  upon
 this  matter  of  the  entire  system  that
 has  been  handed  over  to  us  from
 generation  to  generation.  It  shouid
 be  examined  by  educational  experts—
 not  that  we  are  posing  ourselves  to
 be  educational  experts—and  the  edu-
 cational  experts  must  sit  in  a  com-
 mittee  or  as  a  Commision,  examine
 the  entire  system  and  find  out  what
 are  the  progressive  measures  that
 should  be  adopted  and  put  our  system
 on  some  solid  basis  in  order  that  the
 socialistic  pattern  of  society  that  we
 claim  may  progress.

 I  would  only,  once  again,  say  that
 T  am  certainly  in  agreement  with  the
 spirit  of  the  Resolution  as  moved.  But
 the  case  that  he  has  been  putting
 forward  has  stifled  the  entire  issue,
 I  would  respectfully  say  to  this  House
 that  though  the  examinations  should
 not  be  scrapped,  any  recommend-
 ation  must  be  made  after  bestowing
 anxious  consideration  upon  the  matter.

 at  स०  Ho  बनर्जो  (कानपुर):  चेयरमैन
 महोदय,  इस  श्रस्ताव  के  सम्बन्ध  में  इस  सदन  में
 यह  कहा  गया  है  कि  विद्यार्थियों  में  बढ़ती  हुई
 अनुशासनहीनता  को  रोकने  का  एक  उपाय
 यह  है  कि  उनके  इस्तिहानात  की  तादाद
 बढ़ा  दी  जायें,  जिससे  उनका  ध्यान  पढ़ाई
 की  तरफ  ज्यादा  लगें  और  इस  तरह  शायद
 उनका  नैतिक  श्ौर  शिक्षा  का  स्तर  ऊंचा

 हो  सके  ।  विद्यार्थी  जीवन  में  हम  झौर  ाप
 और  संसद्‌  के  तमाम  माननीय  सदस्य  एक  न  एक
 दिन  रहे  है  और  हम  सब  यह  महसूस  करते  हें
 कि  यह  जरूरी  %  कि  विद्यारथियों  का  स्तर
 ऊंचा  किया  जाय  देश  के  कल्याण  के  लिए,
 घौर  शिक्षा  की  पद्धति  को  भी  बदला  जाय  देश
 के  उत्थान  के  लिए  ।  लेकिन  हमारे  सामने



 इस  सम्बन्ध  में  एक  सथाल  यह  आाता  है  कि
 आखिर  “नालेज  फार  मानेज्य  सेक”  का
 सिद्धाग्त  क्यों  नहीं  रहा  है,  “आर्ट  फार

 आादूसें  सेक”  की  भावना  क्यों  नहीं  रह  गई
 है  में  समझता  हूं  कि  पहले  जो  भी  लोग  भार्ट
 की  शिक्षा  पाते  थे,  वे  टू  झाटिस्ट्स  होते  थे  |
 उस  वक्‍त  झाज  की  तरह  का  कामहियल  झा
 नहीं  था।  पहले  “शार्ट  फार  शार्ट्स  सेक”  होता
 था,  जब  कि  आज  ाद  फार  लाइफ्स  सेक
 का  सिद्धान्त  प्रचलित  है  1  पहले  “नालेज
 फार  नालेज्ज  सेक'  होता  था,  झाज  “नालेज
 फार  एम्प्लायमेंट्स  सेक--ब्रैडज  सेक”  है।
 झाज  हम  देखते  है  कि  विद्यार्थी  पंपर  जानने  के
 लिए  शोर  परीक्षा  में  अपने  नम्बर  वढ़वाने  के
 लिए  कोशिश  करते  है  भौर  इसक  लिए  तरह
 तरह  के  आपत्तिजनक  कार्य  करते  हे  आखिर
 क्यों  ?  अगर  इस  बारे  में  सोचा  जाय,  तो
 पता  चलता  हैं  कि  इसका  कारण  है  हमारे
 देश  की  आर्थिक  दह्ा--हमारे  विद्यार्थियों
 के  गार्जियन्द्ध  की  झाथिक  अवस्था  ।  श्रगर
 एक  साल  जाया  हो  जाय,  तो  मुमकिन  है  कि
 विद्यार्थी  को  एम्प्लायमेंट  एक्सचेंज  के  फेरे
 लगाने  पडें  शर  शायद  वह  भ्रपनी  लालोम
 को  जारी  न  रख  सके  t  आर्थिक  कारणों  से
 हमारे  यहां  वह  नहीं  हो  रहा  है,  जो  कि  वास्तव
 में  होना  चाहिए  i  जो  इस  रेजोत्यूशन  के  मूवर
 हैं,  वह  मुझ  से  बहुत  ज्यादा  शिक्षा  पाए  हुए
 हैं,  यह  मेरे  गुरू  हो  सकते  हैँ,  लेकिन  थे  उनसे

 यह  कहना  थवाष्ट्रेंया  कि  कगर  हम  इन  मन्थली

 टेस्ट्स  और  इस  प्रकार  के  दूसरे  उपायों  से
 शिक्षा  की  पद्धति  को  बदलना  चाहें  और
 विद्यारधियों  के  स्‍तर  को  ऊंचा  उठाना  चाहें,
 हो  मेरे  ख्याल  में  वह  मुमकिन  नहीं  होगा  t

 be

 जहां  तक  इस  रेजोल्यूशन  के  पहले  पोर्शन
 का  सम्बन्ध  है,  उस  को  में  मानता  हूं,  लेकिन

 इम्तिहानात  ज्यादा  लिए  जायें  और  स्टूडेंट
 को  पीट  पीट  कर  इन्सान  बनाया  जाय,  इससे
 में  सहमत  नहीं  हूं  भौर  में  विधवास  दिलाता

 हैं  कि  इस  तरह  वह  इन्सान  बनेगा  नहीं  |

 मुझे  इस  सम्जन्ध  में  बचपन  की  एक  कहानी  याद
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 t  -  एक  टीचर  साहब  च्च्चों  को  पढ़ा
 रहे  के  भोर  कहते  जा  रहे  थे  कि  “तुम  गधे  थे,
 हमने  पीट  पीट  कर  तुम  को  इन्सान  बना  दिया  t
 बगल  से  ही  एक  धोबी  अपना  गा  लिए  जा
 रहा  था  और  उससे  बड़ा  परेशान  था  t  यह  बात
 सुन  कर  वह  खड़ा  हो  गया  ।  उसने  सोचा
 कि  इन्होंने  इतने  गधों  को  पीट  पीट  कर  इन्सान
 बना  दिया  है,  शायद  यह  मेरी  भी  तकलीफ
 दूर  कर  दें  ।  वह  जा  कर  मास्टर  साहय  के
 कदमों  पर  गिर  पड़ा  और  कहने  लगा  कि  “में

 इस  गध ेसे  बड़ा  तंग  हूं,  इसको  भी  इन्सान
 बना  दीजिए  ।”  मास्टर  साहब  ने  कहा  कि
 “में  तो  इनको  समझा  रहा  हूं,  गधा  इन्सान  नहीं
 बन  सकता  है,  इनको  जो  मेने  कहा  है,  गह
 असल  में  मेरा  मतलब  नहीं  था  a  लेकिन  वह
 धोबी  न  भाना  ओर  अपने  गधे  को  मास्ठर
 साहब  की  कुर्सी  के  साथ  बांघ  कर  चला  गया  |
 साल  भर  बाद  वह  धोबोीं  वापस  मास्टर  साहब
 के  पास  पहुंचा  |  उस  को  उस्मीद  थी  कि  भव
 तक  उस  का  गधा  इन्सान  बन  गया  होगा  और
 उसकी  मदद  करेंगा  ।  उस  मास्टर  साहब  से

 पूछा  कि  “कहां  हू  मेरा  गधा  ?  मास्टर  साहब
 मे  उसको  समझाया  कि  गधा  इन्सान  नहीं
 बन  सकता  है,  लेकिन  वह  थोबो  न  साना।
 तब  तंग  आ  कर  भास्टर  साहब  ने  उसको

 हैडमास्टर  का  कमरा  दिखा  कर  कहा  कि

 “तुम्हारा  गणा  इन्पान  बन  कर  वहां  बैठा  है  y
 ag  धोबी  हैडमास्टर  के  कमरे  में  गया  भौर
 हेडमास्टर  को  कुर्सी  पर  बैठे  देख  कर  बोला

 द...  इन्सान  बन  गए  हो,  किस  खूबसूरती  से
 मास्टर  साहब  में  तुम्हें  इन्सान  बना  दिया  है  as
 हैडमास्टर  साहब  बड़े  नाराज  हुए  और  कहने
 लगे  कि  “क्या  कह  रहे  हो,  में  तो  हमेशा  से
 इन्सान  हूं  vr  धोबी  ने  कहा  कि  “नहीं,  तुम
 तो  गधे  थे,  बोश  ढोते  थे,  मास्टर  साहब  ने

 तुम  को  सार  सार  कर  इन्सान  बना  दिया

 है  rh  हैडमास्टर  साहब  ने  गुस्से  सें  भा  कर  उस
 को  ठोकर  मारी  ।  तब  वह  चोबी  बोला  “गधा
 इन्सान  तो  बन  गया,  मास्टर  साहब  ने  इतना
 पीट  पीट  कर  इन्सान  बनाया,  लेकिन  लात
 मारने  की  तुम्हारी  आदत  नहीं  गई  ad



 [afr  we  wo:  बची]
 @  जे  करना  चाहता  हूं  कि  झगर

 पन्मामिनेशन्स  के  बोझ  से  स्टूडेंट्स  की  कमर
 तोड़  दी  जाये,  तो  इससे  न  उन  की  जदनियत
 अदलेयी,  न  उनका  दिल  बदलेगा,  भौर न  उसका
 बिमाग  बदलेगा  ।  बल्कि  झगर  ज्यादा  एग्जा-
 मिनेधन  होंगे,  तो  यह  इस  ात  की  कोशिदा
 करेगा  कि  किसी  न  किसी  तरह  उनसे  बचा
 जाय  ।  मुझे  इस  बात  की  बड़ी  खुशी  है  कि
 हमारे  मुझजिज  मसिमिस्टर  eto  श्रीमाली  की
 शमाम  प्रायलग्ज  के  आरे  में  एक  हा  मैन  एपरोच
 है  t  बह  सोचते  हैं  कि किस  तरह  से  विद्याथियों
 ौर  टीचर्स  का  स्तर  ऊंचा  किया  जाय  ।  मेरी

 मुझजिज  माता,  श्रीमती  उमा  नेहरू  ने  कहा  कि
 हमारी  आज  की  दिया  पद्धति  भंग्रेजों  की  देन

 है  i  अंग्रेज  चाहते  थें  कि किसी  तरह  से  भच्छे

 बाबू  पैदा  किए  जायें  ।  इस  लिए  अगर  इस  छिक्षा
 पद्धति  सें  परिवर्तन  किया  जाय,  तो  बाबुों
 की  तादाद  कम  हो  सकती  है  भौर  विद्यार्थियों
 का  स्तर  ऊंचा  हो  सकता  है  ।

 झान्ति  निकेतन  में  इस  प्रकार  की  बं बंदिदों
 नहीं  हैं  i  शान्ति  निकेतन  के  बारे  में  हमारे
 कुछ  भाई  मजाक  करते  हैं,  लेकिन  यह  सही
 हैं  कि  वहां  पर  जिस  तरीके  स  छिक्षा  दी  जाती  है,
 उससे  विद्यार्थी  के दिल  और  दिमाग  दोनों
 का  विकास  होता  है  भौर  तरक्की  होती  है  |  वहां
 पर  एक  ऐसा  एटमास्फियर  है,  जहां  कागजी
 थोड़े  नहीं  दौड़तें  हे,  सिर्फ  किताबों  में  ही  वे  लोग

 नहीं  रह  जाते  हैं,  बल्कि  उन  विद्यार्थियों  को

 इम्टलैक्युअल  फूड  मिलता  है  ।  इसलिए  में
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 यह  कहना  चाहता  हूं  कि  हमारे  सामने  तल्
 प्रदन  शिका  पद्धति  को  बदलने  का  है  ।  ससन्‍्यली
 टैस्ट्स  से  हिन्दुस्तान  का  कल्याण  नहीं  होने
 याला  है  ।  इम्तिहान  चाहे  साल  में  एक  दो,
 लेकिन  आवश्यकता  इस  बात  की  है  कि  शिक्षा
 पद्धति  में  परिवर्तन  किया  जाय,  विद्याथियों
 के  दुष्टिकोण  को  बदला  जाय,  वह  यह  न  समझ्षें
 कि  हम  नौकरी  के  लिए  इम्तिहान  देते  है  ।
 इस  समस्या  सें  झआधथिक  परिस्थिति  का  भी
 बड़ा  सम्बन्ध  है,  इसलिए  उस  दिशा  में  भी
 काम  करने  की  जरूरत  है  |  हमारे  सामने  लक्ष्य
 यह  होना  चाहिए  कि  हम  एक  ऐसी  छिक्षा
 प्रणाली  निकालें,  जिसमें  विद्यार्थी  और  शिक्षक
 दोनों  खुश  हों,  जिसके  द्वारा  हमारे  नौजबान
 हिन्दुस्तान  के  सपूत  बन  कर  हिन्दुस्तान  को
 झागे  ले  जा  सकें,  जिससे  इस  देवा  की
 उन्नति  हो  झौर  हमारे  समाज  का  उत्थान
 हो।

 Shri  Braj  Raj  Singh:  Sir,  let  me
 begin  and  then  continue  the  next
 day.

 Mr.  Chairman:  I  don’t  think  it  will
 be  proper.  The  time  is  already  over.

 Shri  Braj  Raj  Singh:  Sir,  I  will
 take  only  half  a  minute.

 Mr.  Chairman:  I  don’t  think  it  will
 be  a  proper  procedure.
 rw  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Monday,  the
 4th  April,  3958.
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